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LOK SABRA" DEBATES 

LOK SABRA 

--
W,dnelda,. Apr;1l 30. 1986/Yabllklu. 

10, 1908 (SakQ) 

The Lok Sabha met at Eleven 01 
th, Clock. 

(Mit. SPEAKER. In the CIIa/r) 

(Inltrruptlonl) 

(Engll'h) 

SHllllNDRAJlT GUPTA (Basirbat) : 
I have liven notice ••• 

(Interruption.) 

SHal SOMNATH CHATTERJEE 
(BoJpur): We bave ,alven notice lor 
suspension of tbo Quostion Hour. Tbil is 
a matter which we mUI' discus. immedia .. 
te1y. 

(/ntfrruPtlonl,) 

SHRI INDRAJIT GUPTA: Kindly 
.uspeDd the Question Hour. Sir. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): We want to diacus. it. 

PROP. K. K. TBWAllY (Duxar): The 
uDlty or tbe nation i. atl'ected ••• 

( Int,.ffllptlo",) 

PROf. K. IC. TBWAlty: Tbll Hou .. 
mUit reftect tbe aerioUlOlll or tbe tituatiOD. 
W. caDDOt Itand b, rules aDd repl ... ioDI 
DOW. The uoitf of tbe QOUDtr, is ."dln-.recl. All tbe I\1t. mutt .be .t ufd.. It 
ita quIItiOD of survival 01 tbe Dation. W. 
.Dlot .Ind '" nal" ., repladqp,. 

Therefore, su.peod the Que.tiOil Hour. Sir. 
ActioD should be takon ••• (/nt.,ruptlo",) 

MR. SPEAKER. : The Homo 
Minister. 

THB MINISTER OF HUMAN 
RESOURCB DEVBLOPMENT AND 
HOMB AFFAIRS (SHRI P. V. NARA. 
SIMHA RAO).: Sir, I sbare tbe concorD 
of the bon. Members. I am prepared to 
make a Itatement. I would only IIY that 
it could be 'taken up after the Question 
Hour. Tbis is my request. Thero is • 
qualitative diffcrcoco. We do not waDt • 
W~ODI ailoal to 10. We live it tbe leri. 
ousness tbat it diserves and I would request 
you to live me a cbanco to make a .tite-
ment after the' the Question Hour. 

(lnte"upllo",) 

(TranI/at/on] 

SHRI VUOY KUMAR YADAV: What 
can ~ more terrible for tbe couotry? The 
question buur should immediately be lUI. 
pended and discussion started tbereoD. 

(Enlllsh] 

SHRI SAIPUDDIN CHOWDHARY: 
Sir, will you allow U8 to make our lub. 
mislions C;»O tb. statement? Can wo Hit 
clarificatioos in tbe House after tbe .'ate-
ment is made 7 

SHRI DINP.sH GOSW AMI (GuwabatJ) : 
We entlre)y .aree tbat this question tnl, 
come us> at 12 O'Clock" But w. would 
requat you to IUlpea-d tbe rule whlcb dOlI 
Dot 'permit UI to make lOY 'Qucry at* 
tho statement I, made in tbe HOUNu.,H. 
f ,,,,'rtIIPIltmI) 

Ma. SPHAKla.: Mr. Goa .. _ p.... take ,our lilt. It f.. I daiDt. well 
take*, ,-tty tilt, QOIDt ~in""" JIt !Ill., 
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the I,.vli)' of the situation and be lirees 
witb tbe whole H,ou~e aod with the senti-
ments that bave been eXpt'esstd. I think, as 
a very responsible Hou.... "" ,.l:aaIl Mke 
the tbings as they stand today and our 
action should be commensurate with them. 
'W. Iuaow laG. to ,deal wltb situations aAd 
how ,to deal with such things. The Home 
MIni,.. i8 ready to bave a dilCUssion after 
12 O'Clock.,. 

SHRI SOMNATH CHATTERJEB: 
Discussion? 

SHRI P.V. NARASIMHA RAO : 
Whet I subapitttd wu this. I am prqlared 
-.0 mike a statomeot. ~avin.g a discussion 
or Dot haviog .. di.cuSSlon ~8 you.r pre~o .. 
wive and if you wish to have a dlscuss10n 
any t ttJl1c thereafter, J wiil oot 
com. in the'll., because I will be ready to 
lnlwer question.. But tbe point is whetber 
at tbts point of time. as tbe s~tuati?n ~tands 
tod.l', while certain actioO as belna taken 
or Is in tbe process of being taken, I cannot 
divu)ae too ' much at tbis moment. 
(lnterruptlom~) ... 1 would assure the House 
that since this is a grave matter. 'we have 
taken it up with all the seriousness tbat it 
deserves. We will keep the House informed, 
we will not withhold aoything from tbe 
Home. But the point is that while somethina 
i. being done. in the process I CAnDot aos-
Mr too many questions. 

[Translation}. 
• 

SHR.I VUOY KUMAR YADAV : Why 
allou1d tbe House not be aiven an oppor-
tunity to express its opinion ? (/nterruption~) 
The House sbould be given a chance to 
e-xpress itl oplnJon after tbe Home 
Minister bas made a stattment~ 
(Interruption,) 

MR. SPEAlKER: I Chant li.ten, one 
... at: a time. I cannot listen an,thina. 
Notbins i, dlaceroible. 

SHRI BASUDBB ACHARIA: We 
~r. aU for unity and iDtearit, Of the co,uptry. 
80, we wa~t that there sbould be a di •• 
CUlSioa after the Minister makes a state-
IPOIt, fblf' Will belp tbe O~vonl."t, 

SH.llI1NDRAJlT GUPTA: We •• are 
YOU that DO Member here is interested io 
saying anything or asking aO),lbiol wbicb 
wiJI embarta .. tbe Government. We want 
to mate res})onsible submissions because 
this is a 'Iituation of unprecedented gravity 
aDd' the whole interaatiGDal P ..... ' .wiU teke 
it up in all the countries of the world. We 
know wbat tbey do. So, the Government 
should say something and we want to 
I~renltbeo tbe Government's hands in thl.· 
matter. You "leas" permit .us to make 
one or two brief SUbmissions after tbe 
statement. 

MR. SPEAKER: One minute. 'will 
just give you a full discussion. Give me 
immediately a notice under Rule 193 and 
I will aHow an immediate discussion. 

PROF. K. K.· TBWARY: W. have 
given Sir. 

SHRI INDRAJIT GUPTA 
discussion may be more difficult. 

A fuU 

MR. SPEAKER: Is that aU rigbt with 
you? 

SHRI P. V. NARASIMHA RAO : J 
have Jeft the whole thing to you Sir. If you 
want statements to be made by tbe Ron. 
M.mbers, let them make statements. 

MR. SPEAKER : No, no. There is 
no precedent and I am Dot going to create 
any new precedent Hke that. 

SHRI P. V. NARASIMHA RAO : That 
is why I said Sir. that if tbere bas to be 
a dtscu88ioD, It is up to yOU. 

MR. SPEAKER: All riabt. Leave it 
to llle, 

(lnt."'"ptlo".) 

MR. SPEAKER. : You can live a 
notice undet Rule 193. 

Dr. Ptabbat Kumar Misbra. 

.. .s 



ORAL ltNiWBaS to QU&sTJ~S 
Ir.,.,.d4rlJfIIJ 

M ... r. ,to Prevent POlJuUH Ie Korb. 
" c.MHbf. P ...... ) 

-867. DR. PRABHAT KOMAR 
MlSHRA : Will tbe PLUME MINISTER ' 
be ploaaed to state : 

(a) tbe ex.teot to wbich Korba, the 
industrial city of Madbya Pradesh, has 
~eD polluted; and 

<tn tbe steps being taken by Govern-
ment to check tbis pollution 1 

[English) 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGV AND IN, THE D£PARTM'ENTS OF 
OCEAN DEVELOPMENT, 'ATOMIC, 
ENERGY, ELECTRONICS, AND SllACB 
(SHRI SHIVRAJ V. PATIL): <aJ and (b). 
A Statement is siven below. 

Statement 

(8) and (b). Pollution in Korba is 
primarly due to higb levels of particulate 
matter in tbe air. Accordina to the State 
PoliutioR Control Bea1d, suspended 
particulate matter (SPM) in diffetent places 
at Korba varies from 25 to 675 micro-
aeammes pet cubic metre of air. 

Tbe 'feUowins steps have been taken :-

- Thc township uDdcr the Korba 
Area DovelopmcDt Authority bas 
been dcclared as an air· pollution 
coa&rol aria; 

-A wb-relional offiCI has been set 
U,p at Korba to stu.dy aad monitor 
the air quality levels; 

-Two out' of die tbree Tbermal Power 
Stations iu Kofba have instaUed 
tile aeeetSary air' poHtrtfon control 
deviees. The tBird one 'baa been 

.; directed' to inat.1' baa filtors and 
,.lec:tre-stllttc precfltltaton; aDd 

-A committee has been COD,dluted 
__ :, •• OOMrrriHDt to ... itor 
the ......... D coetroJ: tOttritIeI. 

. [TraIM/o,loIIJ 
J)1l. ;P.B.ABlrlAT I:UMAR. MISiIaA : 

Mr. $pCaur. lir, accord .. to die ........ :' 
... laid OIl ,Uio l'ablo 0( ,. ~ 
,OUUUoD in Korba is .due' &0 ,il. IUSJOD4cO 
patticua.:le .lQ&ttor iA tbo aar. TbroNlh 10' 
1 wo.d .!'ke .U) kDow flom tbo boo. MiDi." 
wbotber _be carooo mono"ide aDd lu,lpbur· 
clioKi(1e con\eOt ill &.he ail baa iaQreaaod· 
• K.otilt u4 i. caUl iDa damap to .. 
liviD' boioas and plioss ? AI. &be 00".8-
meDt aware of it ? 

'SMRI SHIVRAJ V • .PATJL: Sir. tbo 
carbon monoxide and sulpbur dioxide 
content in tbe atmospere bas increased a bit 
but not to the extcDt of causina' a bazard. 
The ponutioD is due to bigh level of 
suspended particulate matter in tbe air. 
as has been stated in tbe statement. 

DR. PR,A,BHAT KUMA'R MJSBRA: 
Mr. Speaker, Sir, tbitt potJution is not 
a.nly causing damaae fo the HyiD. Mi.,.. 
but ~also causing economic JGlCJ. I 1"euN 
like to Ih'e aa example ift t.his fegafd. Due 

. to tbe increase of carbon monoxide aDd 
seiphur d.ioxid& COB'ent in fbe ,atmosphere, 
,tbe saal seed trees in the area ate 00' •• 
way to extinction. Last year, a JTe¥eDa1e 
of Rs. 9· crores was collected from saal 
seeds in Bilaspur division. out 01 wbidl Rs. 
3 crores were allocated for the ckveiopmeM 
pr08rammes in tbe tribal areas. Thus, our 
aa~l seed trees 8rre en the vUle of eXitm(:-
ttoo. These trees arc found eBb' ia Ii« 
countries in tbe world and Jodia is .. 
of its principal producers. This .,ea is 
kaowa for saai seed . trees. It il'_~ 
for beiOl used in chocolate. Therefore,:1 
woul. like to know from tbe hOD., ,Miotder 
'wlletber isscrealO so atmospheric poItuUOb 
ia al80' afroed., the' laal trees? 

SHRI SHlVRAJ V. PATIL : Tbis i. a 
biahly tecbnical question. It will have to 
be specifically seen whether sulpbur dioxide 
in tbe atmospbere bas aoy effect on tbe 
la81 seed trees. BUt this type 01 ponutioD 
does have some effect 012 tbat. No study 
m this retard hal so fat. been tn.de aad 
it bas been stlted timt the level of ponPtioo 
iu tba t area i. not so blab as to cao .. 
such bad 6ets. 
[En,1I4h] 

SHitI' PllATA:P BIIANU SHARMA: 
1. it I fact tbat the tbctDlal power .tttiOa 



erat. ..riOUl pollution problems aDd 
acc:or41ns to ODIIUrvey 1000 MW 'thermal 
power .tatloa dilCbaraes about 40 .. 80 metric 
too .. of sulphur dioxi4e everyday? Apart 
"rom loadioa to acid 'rain, thla i, a 1.lous 
health' bazard. So 'I 'would like to koow 
wbat dectlve steps Government are takin. 
to keep luCh environmental pollution under 
control &ad whether NTPC 01' any other 
State 'Electricity Board bu installed such 
type of equipment to prevent tbi, type of 
pollution. 

SHRI SHIVllAJ V. PATIL : Sir, 1 
b Ive answered this supplementary in the 
written Itatement itself. The ateps that are 
beiDa taken by the Government are 
enumerated tbere. There are three power 
plante. One is with NTPC. Tbe otber 
one is with Madhya Pradesh State Electri-
city Board and tbe tbird ooe, is tbermal 
power Itation with Madhya, Pradesh State 
Electricity Board. AI far.s tbe two power 
plant. are cODceroed they have tbe equip. 
meat tb. NTPC and luper power 1'1ant. 

saRI PRATAP BHANU SHARMA: 
Howar' you loin. to control the excess 
quntity'l 

&HR.I SHI VRAl V. PA TIL: As far as 
the third plant i. concerned-·tllo.e are old 
plants-there are tbree houses and in ooe of 
tbe bouses tber. il a plant, tbat is. electro-
.tadc precipitators. The olectro-static 
precipitators reduce the lulpbur content 
and briol it down to an acceptable level. 
Tbese instruments are availabJe in tbe two 
power pInts. In' the third power ,plant 
.110 in one of tho houles it il available 
but in tbe otber two tboy are not available. 
w. bave .. ked tbe Government to put 
up those kind or' instruments and devices 
there 10 that tbe conteot of tbe lulphur 
can be reduced. 

. SHRJ SURENDaA PAL SINGH : May 
J k'DOw if it II • fact that BARC at Trombay 
baa durin. tbe put one or two years 
carried out certain experiments in tbe 
application of radiation sources for the 
control of water aDd air pollutioD 1 If so. 
may I know tbe results 01 tbe experimeDti 
and whetber' it wUJ be peslible to' UII 
the DeW technoloaJ for the pUrpOM fa 
yiew ? ' 

SHI.~' SHlVI.AJ· V. PATIL : TIIil 
,queatiOD relates ~o pollUtion but .. ,,, far u 
pollution by radiatioa is coracemed BAR.C 
4008 carry 00 experiments at' certain 'levels. 
We all' know' tbero ia radiation' 10 tbe' 
atmOlpbero but wbetber that radiation II 
at acceptable level or it b.. 1000 upto tbe 
danaero\1l level tbat' is tbo question. But 
tbil Idod of experiments and examinatioDI 
are carr,ed on by BAke. 10 thermal power 
ltation. SQIDO iort of radii tion i. omitted 
but it doc. Dot cross the daoleroua 
level. 

Exploration of OceaD Remain. 

*868. SaRI SRIBALLAV PANIGRAHlt : 
SHRI CHINTAMANI JBNA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the proarel. made by Jndia in the 
, field of ,Oc:ean Science. ' ' 

(b) tbe names of the Ocean Science 
Institutes in the country eogaled in tbe 
field of exploration of Ocean _ remains; 
and 

(c) tbeir achievements in tbe fieJCII of 
exploration of ocean remains and ocean 
deposits till date ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THB DEPAR.TMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACB 
(SHRI SHIVR.AJ V. PATIL> : (a) to (c). 
A Itatement is aiven below. 

State_eat 

<a> India bas made lilDifiClD,t proareal 
in differeDt brancbea of oceaa 
science. Our COUDtry hu a ·very 
advanced institutional baH in 
marine acieDco. It hu a very 
well trained team or scieDtlsu and 
two hiabl)' IOphiaticaled researcb 
vouela. In all there are 9.58 marine 
acieDtllti io tbe country 10' about 
2S researcb orpa_tJona eojqed 
in mariDe lOieatific ioy.ti ... 
doDa. 

(b) The DameI 01 tilt tey iDltttutloaa, 
~ in .. Iat, ICilDtilc 



. rtllUCb. aac1 d,toratlo. ate·, jlvea 
bel!*.:- . 

. (1) Central Salt aDd Marieo 
Chemicals lostit"to. ( . Bhav~ 
aqar. 

(2.) Central Marine Fisbiol 
Research ,Institute, CocbiD. 

(3) Central Institute of Fisherie. 
Education. Bombay. 

(4) Central Marine Fisberies 
R.osca~b Institute, Cocbin. 

(5) Central Institute of Fisheries 
TccbnololY. Cochin. 

(6) Geololicat Survey of India, 
Calcutta. 

(7) Indian Institute of Techno-
10lY, Madras. 

(8) National Geophysical 
.Kesearcb Institute, Hyderabad. 

(9) National Institute of Oceano-
grapby. Goa. 

(c) About 16 lakh sq. km area of the 
exclusive economic zone bas beeD 
surveyed for liviD8 resources and 
potentially rich areas of hither.to 
untapped resources bave beer, 
located. For noo-Uvinj resources 
tbe entire western continental 
abelf and onc-third of tbe eastern 
continental shelf bave already bccn 
surveyed. India has been conduct .. 
ins deep sea exploration since 
1976 and so far about 4 million 
sq. km bave been Iwveyed to 

. identify two miDe sites (or poly-
metallic nodules in the Central 
Indian 0ceaD. 

MR.. SPEAKER : I bave been CODve),ed 
tbat you bave cbanaed tbe anlwer. 

SHRI SHIVRAJ V. PATIL: That was 
tbe oriairJal loswer. we wanted to live a 
detailed IdlIWCl. Now 1 am la),iDI a atate-
meat on tbe Table of tbe lJouse. . I am 
told 1)1 tbe ofBce tbat copies ~" bcoD 

. &i.ea. . 
MI.. 51'SAKa.; Tbat is aU fillat. 

SHltl SllIBALLAV PANJOI.A8I: w. 
have DOt received tbo R'liled ........ 
Anyway J am puttiDa my' .upplemeDtatr. 
w. bavc a many-proDpd prQll'lmmo' for 
the utili.atioo' of tbe woallb of the ladiu. 
ocean. It includes deep sea mimoa,' bll'Ml-
aiDa of wave CDor,)' and deaalioeatioll of ,be 

. brackish water and survoy of UviD. aDd 
Don ... 1j ViDS and also marino sources. But. Sir, 
the stat.ement supplied does Dot indica'. aD)' 
prOaramme much leas tbe pClrrOrmaDC8 
rolatina to wave coerI)' and dosaliaoatioa 
of brackisb water. These are out two 
national problems. We are in dark, facio, 
torribie shortale of eoorlY aDd acute· drink-
iDa water iD maDY places. Wbcreaa lb. 
Indian ocean provides fresh water and also 
tbc1'c is a lot of scope of barnessiOI eoera, 
from tbe Sea. Wbat is our proaramme with 
relard to these areas? What bas been tbe 
achievement in tbis field so far ? 

SHRI SHIVRAJ V. PATH,,: Sir, it bu 
not been pOltisible for mo 10 live 111 tbo 
details in tbe reply about tbe wave eneray 
aDd drinking water prolramme which b .. 
beeo submiued to tbls HOUle. If I want to 
sive that, it will run into maoy pases. But 
I can send tbe details about the proaramme 
to tbe Member. However. in sbort. J would 
like to keep tbis House and tbe bOD. 
Member informed that a8 an experiomen,.1 
measure, we ha vo carried out SOlDe pro-
aramme. We bave devoloped a wave eDel'lY 
producins technolO&y in one of our labora-
tories and. we want to upscale it aad UIO it 
on a commercial scale. But tbe techDolOU 
for usins the wave enersy in Iodia as won •• 
iQ; many othor couDttie. i. also Dot full, 
developed. It is in tbe process of dovelop-
ment. It will take some time to perfect it 
aod after it is perfected, we will be able to 
use all tbe wave cnorlY tbat is availablt. AI 
far as drinking water is concerned. in ma.., 
laboratories, the tecbnololies have bolD 
developed. In one of tbe laboratorlea-
ODe of the CSl& laboratories aDd" allO iD 
'Ocololleal Survey of India and one of tile 
BAIlC laboratoties also-tbe technolou 
for providiol driDkiDl water 
from salino water, tUloio8 l&I,ao 
water iDto potable water. has beoD ..... 
loped and they bavo been ueed also. W. 

. have ODe plant in Madras aDd tb.t plaDt Ie 

. beiDa UIOd DOW. ADotbel' piant is beiDa let 
up. AI rar u Scientific Departmeat .... 
cOocemed. they are .... poDliblo lor tbe 
dovtlopmou, of tllo teeIuIoloaiol. 0D0I tilt 



teDbDoI.., II developed, ,it it handed over 
to u. aaoncill w .. icb usc tlle tecboolog 
aDd pHMiuco ahe maahioea aDd equi ..... 
whicb caD be.,d 0,0 a larae 80810. Tbe 
developed tecbnoloaiee have been traos .. 
f •• re4 to BHEL and t.be S HEL is prodUcina 
me plants wb~b will be used. W. have 
uansferrc4 these tochnologies to tbe State, 
Governments also and if the Slate Govern-
ments wanl. 'bey cao usc it. We have also 
reverse osmomo tecbnoloBY. We ha YO two 
or throe. other techaoloaies also wbich 810 
being ",ed DOW. 

SHRI SRIBALLAV PANIGRAHI : My 
second supplen.entary is this. As you 
know. science is advancing rapidly and the 
time bas come wben the scientist~ in differ-
ent countries are working on a concept to 
provide accommodation to tbe people in tbe 
sea. Not ,in distant future. people might be 
hving in the water. of course. in the water 
itt two or three kilometre 18111 tunnel and 
tbe major thrust of one Science 'congre&l 
probably beld three years alo at Tir"pati, 
was that O..:ean ftvelopment should provido 
accommodation to tbe people in tbe Sea. 
Work is beang Gone in India. in tbis directioa 
alee and we have DlaUe a· lot of strido in 
ocean devel0pment. We bave the ARtarc-
tica programme 1 would hke to know wbat 
the maio features of lite All'ta-rclica pro-
Ira111me are afloC! what the major tbrlht is 
and wbelb-er aRY time schedule programme 
~ there. The answer siven by the Minister 
',evea{5 tbat we have Qoly two Researcb 
vcuell aDd also 958 manne scientists. Now, 
keeping tbis cballenging task in view. that is 
ahead of. us, 1 would like to know whether 
,tbeee two vessels and jess tban 600 ~iCDt>ista 

are adequate aed sufficient and, it' not, what 
you are doiog to increase the number and 
also to live prop~ trainiOil to t beae 
,eople. What COQcrete steps are you takinl 
if'l tJhis dir-ection ? 

SHRt SIUVRAJ V. PATIL: The sub-
ject relatirg to ocean development and 
"liDI the resow-ees in the ocean was discus-
sed in t he Science Conaress at Tirupati· in 
1.98.3 at a very great length. It is now 
cleac:1y Tcal,jsed that tbe ocean is full of 
r.esourcc and those resources can be used for 
ecoaomic development of countdes. What 
bas now to be dODe is to see that tbe tecb-
ooloaie6 fot UliD8 those rllourcea aro deve-
loped and once thoae technologies are 
,'4.ve~pod, tDel woWd be used. Uacler &be 
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iMe,.a~" 0' ..... *' ... it ia ... tcd that 
tbl ocean ia the common beri.... of man-
kind and for tbe development of tecbno)olY 
iDtematiooalefa __ tioos are takiDS steps. 
Tbe Sea Bed A.-bority ia tryiGa 'to develop 
tbe tecbnololies; diff~rent cou.ntries are also 
tryioa to develop tbe tecbnolosies; there are 
muld-"ationM corporal'ions which are trying 
to de-¥elop tbe leohof»)OIies hut the level of 
development of technology in tbis area is 
DOt really very satisfactory and it is goi08 to 
take lome time, may be 15 to 20 years to 
develop commercially usable technologies. 

At far as I ndia is ooncerned, tbo deve-
lopment of ocean is taking place in tbe 
Depaftmeflt of Oceao J)evelol'mertt, in the 
GeologicaJ Survoy of ladle, in the CSIR 
laboratories, Fisheries Department and tbe 
Agricultural Department. We have recently 
acquired two ver) sophisticated vessels. They 
are like floating laboratories; one is Sapr 
Kanya and the other is Sagar Sampada. 
Sagar Kanya is used for finding out non-
living ,resources and Sagar Sampada is used 
for finding out the liviog resources. Apart 
from tbat, the Geological Survey of India 
.bas acquired three more vessels and they 
are using them for this purpose. One 
vessel, called Gavesbini, is also available. 
We have about six vessels and we are using 
them for the development. 

(lI,terruplio", ) 

I am expected to r-eply to aU the ques-
tions which are ra·ised. If yo,u had asked a 
lJuestioD and I had not replied to any part 
tbeT~of, you would have taken objection to 
tbat. But if you do not wam, I can give 
tbis reply in writing ... (interruptiONS) 

MR. SPEAKER : Let me ticst ascertain 
the wishes of the Hoase wbelher tbey want 
to listen to the answer or Dot. Why is tbis 
wh;speriol going on? I would t:ike to have 
calmness in the House. 

SURI SHIVRAJ V. PA TIL: As Car as 
-Antarctica is concerned. we h .. ve sent five 
e,peditions aDd all the five expeditions bave 
come back. We have established a perma-
nent stalion over tbere and about 14, or 1'5 
scientists are left there fOt" winterinl aMI. 
carrying on experiments in different field •• 
We bave made a plan for !ltudyiel die 
Antarctic conditioDs and the coottidoal 
whicb are sur.roundiq Antarctica· also. 



9ItlQa "III, aDd' .... .1.. .y 8tudy 
dae eoadidoDl ia the ocu.. At tbis stale 
",bat hat acluaH, to he dooe il to under-
_lUI and collcel the koowledae relating t~ 
tile GCeao as sudt.. ",rerent levels of ocean. 

, tea water, _ bed. under tbe lea etc. After 
the knowlodg4t is eolleJdCd, after the survey 
is doDe IDa aftet the techooloaiea are deve-
JDpe(f. witbin tbe neKt 15-20 yean times, we 
would be able to use tho ocean in a manner 
wbich wilt be roaUy very useful, to the 
mankind .... 

SHal CHINTAMANI lENA: I am 
pateful to tbe bon. Minister and his 
Ministry. I am also aratoful CI~cially to . 
our hOD. Prime tdinitter who is ta,king keen 
iaterat in exploiting tbe reservel whicb are 
av.Uable in our seas. In view of the im-
portance or ocean science, may 1 know, from 
tbe bon. Minister wbether the Government 
have any proaeamme to exploit the tw,o 
mining sites covcrioa a-bout 3 lakh Sq Km 
with rich deposita of poly-metallic nodules 
which are identified in the IDdian Ocean? 
If so, I would like to know the detail. 
thereof. 

(Interruptions) 

MR. SPEAKER: Order please! 

SHRI CHINTAMANI lENA: I am 
suffering from cold and 1 cannot speak loudly 
... (Interruptions ) 

MR. SPEAKER: You have already 
taken too long a time. 

(1 nlerrupt ion,) 

SHRI CHINTAMANI lENA: I cannot 
hear you. I would like to know whetber 
the Government bas any programme to have 
one separate technical board or a corporate! 
body to tap the tbe sea .. bed mineral reserves 
and also for harnessing of wave eneray. 
survey of living and DOD-Jiving marine 
products ... «(nterruPllons) 

I Cadnot sbout becaU80 I am aotrerina 
from cold. 

MR. SPEAK.ER : Is your voice also 
drowned in the ocean ? 

SURI CHINTAMANI lENA: I want 
to know wbether the Government bas aoy 
proaramme to set up a tecbDi cal bIItd or a 
fOfJ'C"'ltf bodf •• f 

MR. SPBAUIt : An you .... laa a 
statem~Dt ? 

SHill CHINTAMANI JJ3NA: To tap 
the sea-bed mineral wealth and for. barnes-
stna wave enerIY ••• 

MR. SPEAKER: I told you tbe other 
day tbat reading a statement wbile puttiftl' 
a supplementary question is not allowed. I 
will overrule tbat thidl. 

SHRI CHINTAMANJ JENA : What to 
do ? (InI8rruptlons) 

Mit. SPEAKER: It is not the proper 
way. How ca,n J allow 80ch a 10Da 
question? 

SHRI CHINT AMANI lENA: I cannot 
hear you Sir. I have already put my 
supplementary. 

MR. SPEAKER : Then, what are you 
doing? 

SHRI CHINTAMANI lENA: If you 
kindly allow me, I will repeat it. I waot to 
know whetber two mining sites coverina 
about 3 lakh Sq. KM of mineral wealtb are 
identified ;n the Indian OceaD and if 8,0, 
what is the action taken to exploit it. I 
also want to know whether tbe Government 
,have any programme to set up any corporate 
body ••• 

MR. SPEAKER: There is a limit to 
every tbinl_ Dr. D.N., Reddy. Next 
question. 

"Control Parameters for Ait and Water 
Pollution" 

.869. $HRI D.N. REDDY: Will tbe 
PRIMB MINISTER be pleased to state: 

<a) whether the anti-po))utioD efforts 
bave been correspondingly increased with 
the pace of increase in imports of pestici. 
des; 

(b) if so, the de taU. of control para .. 
meters used for air, water and food etc.; 

(c) whether the importa are commen-
.urate witb pins in aaricultural production. 
control of diseases and air and .... ter polly-
ti9u oauaed; ID4 
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(d) if eo. the eJetai1s thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THB DEPARTMENTS 
OF OCBAN DEVELOPMENT. ATOMIC 
BNERGY, SLECTRONJCS AND SPACB 
(SHRI SHIVRAJ V. PATIL): (a) to (d). 
A atatement is given below. 

Statement 

<a> Of tbe total consumption of pesti· 
cldes in tbe country, the imports 
were in the range of S to 7% during 
the past three years. Anti-pollu-
tion efforts have been suitably 
strengthened. 

(b) Details of control parameters are 
given in Annexures-I to III. 

(c) and (d). The pesticides are essential 
inputs for agricultural production; 
and the imports to supplement indi-

pnoUi manufacture' of peltlckt .. 
countribute towardl tbl. en4. 
Accordiog to an estimate made bJ 
tbe National Council of Applied. 
Economic Research (NCAER), 
considerable losses c;aused by' tbe 
pests and diseases in crops like 
cotton (40%), paddy, jowar, sugar-
cane, potato (9 to 12%); and 00 
an . average 10 to 30% aeneral 
loss~s due to pests and· diseases are 
avoided due to use of pesticides 
depending upon the crop. pest, 
season and location. Similarly, 
use of pesticides bas also siloi. 
ficantly belped in control of vector 
borne diseases of human belDI' 
like Ma]aria, Filaria, Bncephalltis, 
Kala-Azar etc. Under tbe Insectl. 
cides Act, 1968 suitable methods 
of application or pesticides, their 
dosages and safety precautioos are 
evolved to prevent air and water 
pollution problems. 

Annexure-I 

Parl.l : Safeguards for Aerial Sprayln! of lnsecllcldeg aJ Prescribed under the Inlecllclde~ 
Ad. . 

-Marking of tbe area 51\a11 be the responsibility of the operators; 

-The operators shall use on1y approved insecticides and their formulations at 
approved concentration and height; 

-Washing, decontamination and first-aid facilities shall be provided by tbe 
operators; 

-All aerial operations shall be notified to tbe public not less tban twenty-four 
hours in advance through competent authorities; 

-animals and persons not connected with tbe operations sball be prevented from 
entering such areas for a specified period; and 

-The pilots sbaH undergo specialised training including clinical effects of tbe 
insecticides. 

Parl.ll: Permissible Concentrations 01 Fu.migant, In air 

S. Fumigant Permissible concentration in air (ppm) 
(8 bra./dayt' days) No. 

1. Aluminium Phosphide 

2. Metbyl/bromide . 

3. Bthyle.oe dibromide 

Thresbold limit value of 0.3 ppm or 
0.0004 ma/litre of air (0.4 ma/m3) 

15 ppm (60 ms/m3). 
20 ppD,l 
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Slantla"!, /0' P~'tlelde," EI/lu~"t, 

Parametors 

pH 

Fat, Oil and Grease (FOG Value) 

Oxygen Absorpti.OQ Test (4 hours in Acid 
po.t.ss"I,~m, P~'r~~Date at 27°C) , 
Non-pesticidal Suspended Solids (inert 
formulating matedals, biological sludge) 

Total pesticide'iQcluding its metabolites and 
" , 

~somers 

Organic solvents and compounds (in original 
or aqueous pbase as Carbo..o·Cblrofol'Ql B~tfact) 
Raw material and process intermediates 

Hea,y Metals 

-Copper 

-Manganese 

-Zinc 

-Mercury 

-Tin 

-Any other like nickel etc. 

Org"Dlcl 

-Organic chlorine 
-Qfl"n.ic N~,trplen 
-Organi~ p~o9P\lPfus 
-Organic sulphur 
-Acetate 

1 r 
J 

-Phonol and phonolic compounds as CeH60H 

looraanlc Cbemlcals 

-Arsenic a. As 

-Cyanide as CN 

-Nitrate .s NP~ 
-Dissolved. Pbo.~ate •• 1 P 

-Sulphate a. SQ. 

*IAI-microl,~mm. 
IDa-miJli.ramm, 

Limitinl cODcentration 

Shall Dot ~~c.d SoC a~ove t~ 
receivinl water temperature~ J 

6.S to 8.5 

10 mg/l 
60 m,/l 

30 mgll 

to ,."g/l 

SbaH not be present in their 
original form .. 

1 mg/l 

1 mgll 

I mg/l 

0.01 mg/l 

0.1 mgll 

shall not exceed 5 times the 
drinking water standards. 

,mount sball not exceed tho 
stoicbiometric equivalent of 
allowable discharge of 
pesticide organic solvents 
aDd compounds. 

1 mg/l 

0.2 mall 
0.2 mill 
SO rn,,/l 
5 mall 
1000 mg/l 
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Tol,r""u Ilmlt' 0/ P"tlck/" III Varlo", Food,_ Ve"/abl,, and Crop, til Pr"crlbed 
and,r P"Y,nt/on 01 Food Adulteration Act. 

s. Name of Insecticide 
No. 

1 2 

1. Aldrin, dieldrin (Tbe Jlmlts 
apply to aldrIn and dield-
rin liogly or in aoy combi-
nation and are exprelSed 
as dieldrin) 

2. Carbaryl 

3. Chlordane (Residue to be 
me-.~ured as cis plus traios 
chlordane 

4. D.D.T. (Tbe limits apply 
, to DDT, DDD and DDB 
singly or in any combi-
nation) 

s. DiaziDoD 

6.' Dichiorvol (cootent of 
Dlcbloroacetaldebyde (DCA) 
be reported where possible) 

Food 

3 

Foodgrains 
Milk and Milk products 
Fruits, and vesetables 
Meat 
ESp 

Foodarains 

TQJeraoce Limit 
malta (ppm) 

4 

0.1 
0.1 , (on a fat baail) 
0.1 
0.2 
0.1 (OD a sbell free 
basis) 

1.5 

Okra and leafy veletablls 10.0 

Potatoes 0.2 

Other vegetables 5.0 

Cottonseed (whole) 1.0 

Maize cob (Kernels) 1.0 

Foodgrains 
Milk and Milk products 
VeaetabJes 

Fruits 

Sugar beet 

Milk and MIJk products 
Fruits and veselables 
includinl potatoes 
Meat, poultry and fish 

EllS 

Foodarains 

Veaetables 

Food.rains 
Milled foodaraios 
Vegetables 

Fruits 

. f.~~.ts aDd VcptablOt 

0.0' 
O.OS (OD a rat basis) 
0.2 

0.1 

0.3 

1.25 (OD a fat basis) 
3.' 
7.0 (OD a whole pro-
duct basis) 

O.S (00 a abell-free 
basil) 

0.05 

0.5 

1.0 
0.25 
0.15 

0.1 

'.0 
, ' 



I 3 4. 

I. Dimetboato (residue to be Pruits and veptabJOI 2.0 
. determined ai, dimetboate 

aDd .Ixpreaed as dimothoato) 

9. BndOluJran (realduea are 
measured and reported as 
total of endolulfao A and 
Band eadOlulfaa-luJphate) 

10. FeDitrotbJoD 

11 ~ Hepta~blor (Co~bil)ed 
residues of heptachlor an" 
its epoxide' to be deter-
mioed and expressed as 
hepta~blor) 

12. Hydrogen cyanide 

13. HydrOlen phosphide 

14. looraaDie bromide (deter-
mined and expressed as 
total bromide from aU 
sources) 

IS. Lindane 

16. Malathion (Malathion to 
, be determined and e.prea-

ee4 as comblDed residues 
of m~latbioll aDd malaoxoD) 

17. ~arathioD (<;ombiocd resi· 
clues of parathion ·aad 
pa,aOXOd to b6 determined 
aDd· expreI~ • para-
tIUoa) 

Fruits and veaetables 
Cotton teed 
Cotton seed oil (crude) 

Poodlrains 
Milled foodarains 
Milk and Milk products 
Fruits 
Veletables 
Meet 

FgodaraiDs 
Milled foodgrains 
Malk and Milk products 
Veaetables 

Foodgrains 

Milled foodaraiDs 

Foodarains 
Milled foodarains 

Foodgrains 
Milled food,rains 
Fruits· 
Dried fruits and spices 

Foodarains 

Milk aod Milk producta 

Fruitt aod VeptabJes 

Baas 

Meat and Poultry 

Foodarains 
Milled roodarajDs 
Fruits 
Vegetables 

Dried fruita 

Fruit. and Veaetablta 

2.0 
0.5 
0.2 

0.02 

0.005 
0.05 (OD a fat Buil) 
0.5 
0.3 
0.03 

0.01 
0.002 
0.15 (OD • fat b •• is) 
O.OS 

37.5 

3.0 

0.05 
0.01 

25.0 
25.0 
30.0 

100.0 

0.25 

.0.2 (on a rat basla) 

3.0 
0.1 (OD a .~lI·frce 

balis) 
2.0 (on wholo bal.) 

4.0 
1.0 

'4.0 
3.0 . 
8.0 

0.5 



·~i Oral ,,4,,Jwe,, "APIit !6. •• 6r. ·A.,iN,.. 
, r 

~ 

1 2 3 .. 
18. Parathion methyl (Combi- PriiHI 0.2 

ned rosidues of parathion- \' eaetable. t!O 
metbyl aod its oXYlen aoa-
101u" to be determined and 
expressed aa parathion 
methyl) 

19. PbOlpbamidon Residues FoodlraiDs 0.05 
expressed as the sum of Fruits aDd Veaetables 0.2 
the pbospbamidon and its 
desetbyl denVaitiVe) 

10. 'pyrethrin's (Sum of pyre- Foodgrains 1.5 
tbrins I and II and otber Milled fo04,tlhis 0.5 
structurally related in sec- Fruits 1.0 
ti'idal -inlredients of Vesetables 1.0 
py retbrum) , 

'SHRI D.N. REDDY: Mr. Speaker Sir, 
is tbe Government aware of the fact that 
there is indiscriminate use of chemical 
fertilizers and pesticides especia1Jy in tho 
dryland area and pesticide resistance is 
often seen in the dryland areas? Is tbe 
Government satisfied that the huge 
expenditure on itnport~ of chemical fertilize!'s 
and pesticides is beneficial when compared 
with tbe gains eitber in the increase of crop 
yield or anti-pollution measures tegardina 
air, food and water? 

SHRI SHIVRAJ V. PATIL: Pesticides 
are very useful. If We spend one rupee OD 
pesticidos, I am told. we get produce wortb 
Rs. 10. 'that is tbe ratio. PesticIdes ate 
not generally used on large scale in dry 
farming but only in those areas where 
aaticultUral activities: arc carried on with 
irription facilities. As Car as tbe side-
effects of the pesticides are concerned ••• 

(lnt.rrupt;(m,) 

MR. SPEAKBR : Do not interrupt! 

SURI SHIVRAJ V. PATIL: I bave 
said that pesticides are used more in tbose 
areas whore irrigation facilities are available. 
ID tbose areas wbere dryland tattDtDI' fs 
dODe. pesticides are used. but tbey are Dot 
used in tbe proportion in which tbey are 
used io tbe irriaated land. Thero are aide-
effects and attempts are heiDI made to soc 
tbat Ibe aide-eff'ccte are reduced. The most 

corrosive or tbe m~t poisonous pesticides 
are ,phased out. We' are tryit1& to develop 
pesticides which are degradable 'also and 
whicb are less toxic. We are trying to 
"adopt'metbods wbich can beJp "to produce 
more foodarains without usio8 the pesticides. 
Also, biocides are used and biological 
cOnttdl is used. M'tltation fftefbod and 
genetic method are also used. In this 
fasbion, understandio8 tbe difficulties which 
can arise out of 'tbe, effects of 'using "he 
pesticides, steps are beiDI 'tllken. At tbis 
point of time, it is realised tbat usins 
pesticides is necessary. (. 

'SHRI D.N. REDDY : Sir, tbere ate 
some Indigenous natural pesticides like neam 
seeds and extracts. areen manure, animal 
waste 'ctc. A frOB, Sir devours double its 
weight of insects a day which is harmful to 
the crops. Yet, froa leas are exported 
iodiscriminately. Rats 'which are harmful 
should be destroyed or exported, if there i. 
a market. Will tbe Government examine 

','th •• 'problem? 
Mil. SPEAKER. : Are you "also ~rcadiDI 

from some prepared statemcnt ? 

DR. D.N. REDDY; No, Sir. It is a 
supplementary. 

::NR. SPEAkER : 'All ·ti8~t ft is .!a 
aupplemeDtary '! Has' It DAD prep.rea 1 

saRI D.N.iRBDDY·: Nt;, Sir. "'it is a 
Iupplomcatary. I have just tauMl tho 
point •• 
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SHltl SHIVRA3 V. PATIL: I could 
aot bear tbe queltion. 

SH'Rt D.N. REDDY : Sir, tbere are 
lome indiaenous natural pesticides and 
'fertilizers like neam seeds and its el«racts. 
greeD manure, 'animal waste, etc. A frol, 
Sir, devout's double its weight of insects a 
'day which is harmful to the crops. Yet, 
fros leis are exported indiscriminately. 
Rats which are harmful should be destroyed 
or exported, if there is a market.' Will the 
Government examine this issue ? 

SHRI SHIVRAJ V. PATJL: Sir, the 
attempt is to use all tbat w'bicb can give 
better yields and whicb can belp in control-
ling the pests also. Indigenous methods are 
also used. Tne neatn seeds tbat the manure 
which is also produced with the neam seeds 
is also used which bas somo c:ffc'ct on tbe 
pests in the crop also. We are adopt~ng 
some other methods also aDd we are trywg 
to see that the poisonous pesticides-more 
poisonous peslicide~--are not used and that 
way we are trying to achieve a balance 
which will help us to ploduce more and at 
the same time which will reduce the danger 
of poisoning the atmosphere. 

SHR] DIGVJJA Y SINH: Sir, I 
compliment the Minister for giving tbe 
whole list of the tolerance limits. But 
from my information, no a'Ssessment bas 
been made to assess the ill-effects of the 
cumulative effect of pesticides and cumula-
tive toxic effects of pesticides. Therefore, 
will tbe Government undertake tbree things. 
One, carrying out a detailed asseS3ment. of 
the cumulative toxic effects of tbese vartous 
pesticides that are sprayed. Secondly, will 
tbe Goven,rnent make those k.ind of 
collaborations with the manufacturers in tbe 
advanced countries whereby pesti.cides 
disiotearate after three or four hours? They 
are effective after six hours after tbey 
dlsi'ritegrate. Therefore, tbo ill-effects are 
Dot permanently carried into tbe soi). And 
thirdly t DO progress bas been made in 
biological control. Wbat further pro8ress 
win be made in tbese three fields ? 

SHRl SHIVRAJ V. PATIL : As far as 
the fint question is concerned, it is difficult 
for me to say at tbis poiDt of time 'ycs· or 
"lib'. ' The sugestlon liven by tbe hOD. 
Meblber is laudable. I t bas to' be examined 

and if it is possible tbat kind of ftamtr.tioD 
can be done. The process of e.mlftlU('Jb 
is very-very complicated and wifbout 
examioios it, I would 'not Ukc to' 'give uy 
assurance. But we will certaio'l) 'keep fa 
mind that sometbing has to be done. There 
are three suppJementarics. 

MR. SPEAKER You are supposed to 
answer one. 

SHRI AlA Y MUSHRAN : Sir, is tbe 
boo. Minister aware, the pesticides whicb 
are being used at the moment in 'trfain 
areas on some crops 8 re ha ving more ill-
effect (~n pollution and no effect on tbe 
pests. For example, Caterpillars. This 
results in agriculturists using a larger dose 
and more frequent dose than required 
according to the scientific instructions. 
Will the hon. l\.finister clarify if, along with 
the Agriculture lvIinislry, something has been 
done or not because this bas been going on 
for lhe last three }'ears. Reports have beeb 
made to the Agriculture Minister in this 
House aDd outside the House. But nothing 
seems to have been done. Would tbe hone 
Minisltr please cJarify ? 

SHRI SHIVRAJ V. I>ATJL : Sir, tbere 
have Deen reports that some of tbe 
pesticides have not been really useful. 
1 hat docs not mean the pesticides and the 
formula witb which tbey are produced are 
not useful. The manufacturers sometimes have 
not done that rishtJy. Sometimes, when tbe 
pesticides are developed, they are adulterated 
also. They arc mixed with water, and tbat 
is why they do not become effective. But 
as far as the technology and the processes 
for the development of ,pesticides are 
concerned, these arc completely examined 
in the laboratories; and when it i. fOUnd 
that tbey are efiectlve, they are released to 
tbe manufacturers. What is to be 
examined, and the area in which we have to 
be careful is, tbat the technologies and 
processes are correctly used, and tbe poatt. 
cides are not aduJterated~ 

J .. aek of Remind Homes for Cblldren 

*871. SHRI CHITTA MAHATA : Will 
the 'Minister of WELFARE be pleated to 
state : 
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(a) whether Government are aware of 
tbe fact that cbildren in tbe aae aroup of 
II to 16 are made to live with cODvicts and 
lunatics in various jails in tbe country' for 
want of remand homes; 

(b) iC so, the steps Government propose 
to take in tbis regard; and 

(c) if not, the reason's thereCor ? 

THE MINISTER OF STATB OF THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAl): <a) Yes, 
Sir. 

(b) and (c). A statement is given 
below. 

Statement 

The children com ina in conflict with tbe 
law are dealt with under the specialised 
provisions of tbe children Acts of various 
States. These Acts provide Cor separate 
handling and treatment of children, away 
from adult otf~ndcrs. In lome of the States 
chihiren coming in conflict with law are 
lodged in jails because of tbe lack of 
inflastructure under the Cbildren Acts. 
The implementation of the Cbildren Acts 
and the eSlabllshment of required infrastruc-. 
ture is primarily tbe responsibility of State 
Governments and Union Territory 
Administrations. However, the Gov~rnmcnt 
of India has been pursuing with them for 
an effective implementation of the Children 
Acts with necessary institutions includinl the 
remand bomes. 

[TraIJ.s/ all on] 

SHRI CHITTA MAHATA: The 
guileless children below sixteen years of age 
in our country have to undergo jail terms 
even in petty cases. The boo. Minister bas 
stated that in some oC the States, the 
children ate logded in jails because tbere 
are no remand bomes. As they live with, 
tbe criminals in tbe jail. tbey also become 
criminals and bence tbe' very objective of 
keeping tbem in tbe jail is defeated. 
Therefore, I would like to know from tho 
bon. Minhter the names of the States where 
the Government have not been able to 
provi~e remand bomes. tbe reasons tberefor 
and tbe steps Pl'oposed to be caken' by tbe 
Central Government in thi. reaard ? 

DR. RAJENDRA KUMARl BAJPAI: 
The Central Government fully earee with 
tbe boo. Member tbat tbe children should 
not be lodaed in the jails. Under tbe 
Children Act passed Cor this purpose, the 
Central Government took tbe respoDsibility 
for each State during tbe First, Second and 
tbe Third Plan periods. But later on, it 
was thought better to hand it over to tbe 
States and from the Fourth Plan onwards,' 
tbis work is being Jooked after by the State 
Governments. ' All tbe Sta tes, except 
Nagaland, have passed Children .Act and 
under tbat Act such remand homes were 
built where children could be IOOled. 
Some other institutions were also set up 
which could be used as corrective homes, 
as it involved the lodging of the children. 
However, accordiDI to the report ·with tb. 
Government, still there are a Jarge number 
of children who are living in jails with 
hardened criminals. The Central Govern-
ment have issued orders to the States to 
create such infrastructure as soon as 
possible, under which remand homes should 
be constructed 1>0 that the delinquent 
children who commjt offences are not lodged 
witb tbe bardened criminals because that 
bas bad influence on the children. Tbo 
G\lvernment of India have earmarked 
separate aJJocatioD for this purpose in tbe 
Seventh Plan so tbat the State Governments 
are provided assistance for tbe construction 
of remand homes. 

SHRI CHITTA MAHATA : I would like 
to know from the hon. Minister the number 
of children below the age of 16 years 
undelgoing jail terms every year· and their 
percentage 1, 

DR. RAJENDRA KUMAR] BAJPAI: 
The figures show that except for some 
States, the number of children is not that 
bigb. The figures that I have, show tbat 
the number of such children in West 
Bensal is about 400 or 450, there are a few 
in Mabarashtra. As for the other States, 
this Dumber varies between one and four. 
But in two or three States, the number is 
certainly high. 

[English] 

SHRI SHANTARAM NAIK : As far 
as dealina with crimes is concern~t we ba~ 
lot two theories : one is retributive. _Del the 
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other is reformative. Since crimea are un-
fortunately increasing disproportionately, we 
cannot, as rar as adult crimes are concerned 
put tbe reformative theory into practice to 
tbat extent. But at least as far 8S children 
are concerned. we have to take this policy of 
reformation seriously. Have you 80t any plans 
to enpge any experts as rar as reforming 
thele children who arc there iD the custody 
are concerned ? 

DR. RAJENDRA KUMARI BAJPAl : 
Tbis is a part. of our programme aDd policy;. 
it is mainly reformatory. That is why we 
do not want to keep our children in jails 
and tbere ar~ observation homes. about 
106 special certified schools, 32 children 
bomes, 142 fit person institutions, 39 a(ter-
care institutions. The total capacity of al,l 
the 546 institutions is 35994. These institu-
tions are engaged in corree tive measures. 

SHRI DINESH GOSWAMJ : It is Dot 
only a question of tbose who havo 
committed offences, but I had an occasion 
to raise in tbe other House about four years 
back a question. There were extreme cases 
where mothers were convicted and the 
children went to tbe mothers in the jails and 
they became major perhaps to remain in 
jails because they had no way to come out 
and sett1e somewhere. In spite of the 
fact that the government at that time assured 
me that this aspect of the question will be 
taken care of. it seems nothing has been 
donc. Has the government taken care of 
those children who go to motbers to 
jails to remain as adults and then they 
·cannot come back, because thoy have not 
got any shelter outside. Has the Govern-
ment's attention been drawn to this; 
if so, what action Government has taken on 
this? 

DR. RAJENDRA KUMARl BAJPAI : 
Government is aware of the seriousness of 
the situation; and in last May, ] 985, the 
Prime Minister himself wrote letters to all 
the States about this problem; in that letter, 
it was stated that the children whose 
offences are of a minor nature 
are p]~d under the care of voluntary 
Probationary Officer. or reJeased on a 
licence or placed under the care of approved 
perSODS or institutions. Tben you have 
uked about mothers and otbert. We bave 
• ot lucb llomc1, 

SHRI DINBSH OO~W AMI :' I· bad 
asked a question where a mother bas 
committed an offence but tbe children have 
to 80 to mo.hers and then for years 
together they remain there. 

DR. RAJENDRA KUMARI BAJPAJ : 
Mothers and children are also sometimes 
indicated in that. St) I we are taking tbo 
whole tbiog. The problem is not an 
isolated one. 

lodlan Claim for Deep Sea Mlnlnaln 
Iodlan Oceao 

*872. SHRI SATYENDRA NARAYAN 
SINHA: Will the PRIME MINISTER be 
pleased to state: 

(a). whether the Indian claim for deep 
lea miniog in tbe Indian OceaD is still 
pendfna with the Preparatory Committee for 
Law of tbe Ocean: 

(b) if so, whether any steps have been 
taken to expedite recognition of tbis claim; 
and 

(c) .if so, "'Nben will tbe mining operations 
s!art ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, A rOMle 
ENERGY, ELECTRONICS AND SPACE 
{SURI SHIVRAJ V. PATIL) : (a) India·s 
application for registration and allocation 
of a pioneer area was filed on ]0 January 
1984 with the Preparatory Commission for 
the International Seabed Authority and for 
the International Tribunal for the Law of 
the Sea. It is still pending with them. 

(b) India bas been very stronaly 
empbasising the need for an early registra-
tion of its application at eacb session of tbo 
Commission. 

(c) Jndia's application can be cleared 
after the relevant rules. regulations and 
procedures have been established by' tbo 
Commission. Commercial mining caD take 
place only after the Convention bas entered 
into forco and the. plan of work of eacb 
country bas been approved by the Int,raa. 
tio~.l 'eab04 A"tbori" • 
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SHRJ &ATYBNDRA N'ARAYAN 
SlNM,A: The appHcaticn was mede on 
IOtb of January 1984 and since tben it haa 
been still pending. The reply is t bat the rules, 
regulations and the procedure have not yet 
been established. How long will this 
Preparatory Commission take to ti'lalise 
rul .. regulations and the procedure? Is it 
beoaUIO of the opposition by the United 
States that these have not been finalised and 
the delay is occurring ? 

SHRI SHIVRAJ V. PATIL: As far 
as the CODvention is concerned, it has yet 
to be ratified. 60 countries have to ratify 
it and only tben it wiU come into force. As 
far as framins of Tules, regulations and the 
procedure is concerned. it can be done after 
tbe agreement on the points which are in 
dispute. today are resolved. There are 
applications for the a~eas from where sea 
nodules have to be harvested in the pacific 
Ocean: one application is given by USSR; 
~1ber is given b)' France; and the third one 
is given by third country and the areas are 
overlapping. On these overlapping areas 
there is DO consenSU!i. After the consensus 
is evolved. they would be able to frame the 
rules, regulations and the procedure. After 
that is done, then, it will be possible for the 
Preparatory Commission to accept the 
ap.plication. After tbat the plen wBl be 
"ppro'led and action will be taken. 

SHRI SATYENDRA NARAYAN 
SINHA : Is it not a fact that these four 
countries wlaich have applied for heing 
registered as investor countries, have also 
met in December. 1985 and exchanged their 
notes. They have come to the conclusion 
that tbe areas do not overlap. So. there 
is no difficulty on this point that the areas 
overlap and that has to be sClrted out. The 
difficulty is that the ruies and regulations 
are yet to be finalised. I wanted to know 
how long it will take. Are we mak ing 
adequate preparations for mining or 
recovering of polymetallic nodules from the 
seabed, which are found at a depth of 
6('00 metres? Do you have the necessary 
equipment or not? ATe you making that 
programme, because just now you have 
replied that sophisticated technologies are 
beinl developed by several countries aDd 
alia by the International Seabed Authority 
and 1bat it will take IS years? Suppose, 
permlslioij Is siven to )'ou, will you be in 

a position to mine tbe pot,metaU,ic nodules 
riabt now on commercial basis ? 

SHRI SH1VRAJ V. PATIL: Tile 
exploitation of tbe sea resources ;s beiDa 
taken up by the humanity DOW. The techno-
logies are not there. Attempts are bema 
,made to develop tbe tecbnololY jointly under 
the International Seabed Authority and 
independently and separately by the nations 
and by the muJtinationll,ls. Tl,lat j~ what J 
said before. What is now tried to be dope 
is that pioneer investor has to point out two 
ar~a8. The information about one of the 
areas will be given. And information about 
the other area will be with the Seabed 
Au,thoritY. The pioneer investor is.' allowed 
to develop the technology, carry out tho 
survey, collect knowledge and exchaQge it 
with others also. The fact remains tbat 

, today we do not bave p~rfect technology a 
technology which can be used on cOOl.m.ercial 
scale. We have laboratory scale technology for 
bringing out nodules and for extracting metals 
also. The pilot level t~chnology is being deve-
loped. The third stage is that of tbe commerci-
al level. That has not reached in any country. 
Some of the multinational corporations are 
doing that. The United States of America 
does not agree to sign tbe convention wh~re­
as others have sj,g~ed the convention. 

SHRI CHANDRA PRATAP NARAIN 
SINOH : The hon. Minister has said that 
tbe pioneer investor would select tbe site. 
As far as my knowledge goes, we have two 
sites on the ea~tern coast which have been 
found to have rich deposits of polymetallic 
nodules. I would like to know about the 
exploration that bas been carried out since 
1976 as has been stated in the earlier 
question, when 4 million square kilometres 
have been surveyed, how many sites have 
been found after this particular statement 
that two sites have been discovered? 

SHRI SHIVRAJ V. PATIL: We have 
to understand the International Law of Sea. 
On the open aea we are not having any 
sovereiloty. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: I am talkinl of c"plorarory sites 
and Itot mining sites. 

SHRI SH1VRAJ V. PATIL : W. do 
not have any soverignty over tbe open 8ea.~ 

Tbere arc ,two sites in ~b~ contral bldiaQ 
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Ocean wblcb have been marked by us, We 
have liven' the informatioo of these two 
aitea to the Preparatory Commitsioa ia tile 
international Seabed Authority. It i. (or the 
international authority to allow us to carry 
on experiments iD tbat area, and after the 
permission. is liven we carry 00 experiment •• 
We ba-vo IUrveyed 4 million sq. kilo metres 
of area and. fie bave taken 1,200 pbotoarapbs 
of the t. Twelft hundred samples bave been 
collected. We cannot take up other areas 
because even if we do that, we witl not be 
allowed to have exclusive right in those 
areas .•. (Interruptions), and if, we do not 
bave exclusive right in that area, we cannot 
do tbat. So. it is infructuous to carryon 
research in other areas because it Is not 
allowed under tbe international law. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: Sir, the nodules cannot be 
exploited but exploratory activities have 
been continuing since 1976. Two sites have 
been discovered. How many morc have been 
discovered. That is what I asked. 

SHRI SHIVRAJ V. PATIL: This task 
of discovering tbe nodules from the sea Is a 
very complicated one and a lot of money is 
needed. We have done the recovery in two 
areas. Out of two, only one will be aJlowed 
to us. There are other areas also in tbe 
IndiSln Ocean, in the Pacific Ocean and in 
the Atlantic Ocean also where tbe nodules 
are available. SClnty information is available 
to us. The question is. whether with tbat 
scanty information and with the funds 
available to us, even jf we are going to be 
allowed to exploit only one arca, is it wise 
to go on .~rveyiDg other areas also when 
nothing is done with respect to one area 
a180? So, now we are concentrating on 
those areas which are already explored and 
we are trying to develop the' technology for 
bringing out the nodules and extracting the 
meta1. Our direction is tbat. It is not that 
we are going to survey the entire ocean as 
such and then say where the nodules are 
available. We do have some information 
about other ~n,a. also. 

Prolrammes to Enable Sthedaled 
Castes Ind Scheduled Tribe. 

te Cro •• Poverty LI.:. 

*873. SHRI AMARSINH RATHAWAt 
SHRI ANANTA PRASAD SETHI: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether some State Government, in 
consultation witb 1he Union Government 
have launched programmes to enable the 
Scheduled Castes and Scheduled Tribes to 
cross the poverty line during the Seventb 
Five Year Plan period; 

(b) if so, tbe names of such States and 
the taraet set by those State. for tbe 
purpose; 

(c) whether such programmes have been 
launched in Orissa; and 

(d) if so, the progress made in Orissa 
so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMAR) BAJPAI): <a) V •• , 
Sir. 

(b) A statement for the year J98S~86 is 
liven below. 

(c) Yes. Sir. 

(d) As against the target of ecoDomf. 
calJy assisting 62.000 Scheduled Caste 
families and 75,000 Scheduled Tribe families 
during 1985-86 in Oriss8, 72.248 Scheduled 
Caste families and 68,983' Scheduled Tribe 
families (upto February, 1986) were economi-
cally assisted. 
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Scheduled Ca,I,,/SCMdMI,d Tribe, Fam/II" Propo,ed to bl BcollOmlc.lly ..4,,11114 
u"der the Point.? ollhe NIW 2O·Polnt Pro,rtlmmi 

s. Name of the State/UT . No. of SC families No. of ST families 
No. to be economically to be economically 

assisted duriol aulsted dudna 
1985·86 1985·86 

1. ADdbra Pradesh 230000 40500 

2. Assam 23000 19725 

3. Bihar 300000 94125 

4. Gujarat 61700 52500 
5. HaryaDa 37600 

6. Jammu and Kashmir 3500 

7. Himachal Pradesh 24000 1973 
8. Karnataka 100000 6497 

9. Kerala 4'000 3375 

10. Madbya Pradesh 197000 150000 

11. Mabarasbtra 89876 56250 

12. Manipur 400 2892 
13. Orissa 62000 7S000 

14. Punjab 4939S 

15. Rajasthan 120000 45150 

16. Sikkim 1000 1200 

17. Tamil Nadu 200000 6982 
18. Tripura 4300 6483 

19. Uttar Pradesh 300000 2400 

~O. West Benaa1 289600 59857 
21. Cbaodiaarh 400 -
22. Delhi 9000 

23. Goat Daman and Diu 1500 488 

24. Pondicberry 2000 

25. Andaman and Nicobar Islands '06 

Tota) 2141271 625903 ......... 
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SHRI AMAB.SINH R.ATHAWA! Mr. 
SpeDe" Sir. I would like to point out tbat 
thou.b tbe State-wise Dumber of economi .. 
cally Ulilted echeduled calte and scheduled 
tribe families under tbe 20 Point Proaramme 
has been liveD, yet tbere is 00 detail 
reaardinl tbe amount of money to be spent 
duriog the ~~ntb Five Year Plan. Will 
tbe boo. Minister be· .pJeastd to give this 
information al80 ? 

DR. RAJENDRA KUMARI BAJPAI: 
Allocation in the Seventh Five Year Plan 
haa not been made State-wise and as such no 
separate sum bas been earmarked for each 
State. You have sougbt information about 
Orissa. wbich bas been included. Tbe total 
number of scheduled caste families and tbe 
scheduled tribe families to whom assistance 
bas been provided in one year' comes to' 
21,41.271 and 625,903, respectively. I do 
not have complete figures of tbe Seventb 
Plan at the moment. 

SHRoI AMARSINH RATHAWA: Mr. 
Speaker, Sir, the 20 Point Proaramme is like 
Kamdhenu to tbe Harijans and Adivasis. I 
want to know wbetber tbe hon. Minister 
will set up a Central inquiry commi ttee 
to examine whether these people are' getting 
rull benefUs of tbis programme? 

SHill MOOL CHAND DAGA: Y", 
this is an important question. Will the hon. 
Minister constitute a Central Committee 
or Dot? 

SHill AMARSINH RATHAWA : They 
are Dot gettlng,the benefits.. Will tbe hone 
Minister say something about tbis ., 

DR. RAJENDIlA KUMARI BAJPAI : 
To know whetber the benet1ts are reach in, 
tbem, tbe State Government does tho 
monitor ina at tbe district as well . as tbe 
State level. Tbe Contral Government are 
allO doioa monitoriDl. Accordioa to tbe· 
report with tbe Goveroment, about 49 per 
cent scheduled calte and scheduled tribe 
fammes bave been liven alliltaDee by the 
eDd of Sixth five Year Plan. However, w, 
hope tut this proaramDlCl will bo implemen-
ted ill the Seventh Plan in lucb a way tbat 
tbOle who did Dot lOt full beDcfit earlier 
are liven seGODd dOle aDd those wbo Ire 

yet to be 
dOlO. 

(En,116h] 

Ora} "","~, 3' 

covered are aiven the Int 

(/nte"M}Jtlolll) 

MR. SPBAKER: Please don't in-
terrupt. I dOD't like it. Never do it. J 
have .lloticed and I will take the deci.ion 
accordiDsly. Every.Member has been liveD 
chance. Tbey are aU my boo. Memben; 
tbere are S44 of tbem. 

(Interruption, ) 

MR. SPEAKER: Everybody bas aD 
impOl'taDt question, they are not unim. 
portant questions. Please don't disturb 
others. 

(Translalion] 

SHRIO. BHOOPATHY : Mr. Speaker 
Sir, I have not been able to understand th~ 
definition of beins above tbe poverty lino. 
How many bunsalows, how much property 
should be there with a scheduled caste 
perSOD 1 I want to know wllat should be their 
possessions 1 

DR. RAJENDRA KUMARI BAJPAI: 
The people belonging to a certain income 
Iroup have been deemed liviDI below tbe 
poverty line. Thereafter, they are lifted abovo . 
tbat income stoup aod tben it is taken tbat 
they havo been lifted above tbo poverty 
IiDe. You aJi know tbe plight of our 
HarijlDs aDd Adivasis, there are different 
categories even amons them. there are 
landless people who have to lead their 
] ife within a mealre income. In the Seventh 
Five Year Plan, we have formulated a pro-
gramme for the peopJe, sucb as· acavenaen. 
weaverl and tbe poorest of tbe poor. 
Besides, tbis prolramme also includes evol. 
Villi ways and means to improve the too-
dition of tbe rural landless people. Stress 
win also be laid OD the land reforms 10 •• 
t~. improve tbeir economic condition. 

SHR) RAJ 
Speaker, Sir ••.• 

KUMAR RAJ: Mr. 

MR.. SPEAKER: Yesterday I .. ve 
,ou time, DOW let otbers also take their 
tum. 
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i remember faces: 1 remember names: 
and I know wbat I h&ve done. 

(lllltrruptions) 

SHRIMATI JAYANTI PATNAIK: 
Sir, the infra-structural development in 
tribal Areas is a very important aspect of 
tbe poverty-alleviation proaramme. What 
steps are takeD by the Government of India 
to improve tIlis facility whb the ceotral 
assistance ? 

DR. RAJENDRA KUMARI BAJPAI: 
The Tribal Sub-Plan bas been prepared to 
do work uDder tbe tribal areas so that tbe 
economic problems of the tribals can be 
improved. Tbe problems of tribal develop-
ment bave been divided into vario\ls parts. 
Wbere the tribal population is concentrated, 
tbere, the TO (Tribal Development) Block 
is carved out. The other one is MAD A 
(Modified Area Development Approach). 
ABd the third IS the scattered area wooe 
'be tribal population is scattered. U,oder 
tbele scbemes, tribal economic development 
work is aoio,g 00 all over India. Wboro 
concentration of tribal population is tbcJ'e. 
there thjs Special Tribal Development Plan, 
is workins. 

-
W&ITTBN ANSWERS TO QUBSTIONS 

(English) 

Central Assist.ace to Combat E .. tremtR 
Activit, In Aad'hfa PrHelb aDCI 

Maba .... htra 

.874. SHRI R. S. MANE : Will tbe 
MiDistel' of HOME AFFAIRS be pleased 
te Itate : 

(a) whether Government are aware of 
the illCreasina extremist a;tivity 00 tb~ 
are.. bord.rina Aadbra Pradesh and 
Mabarasbtra; 

(b) whether it is a fact that Andhra 
Pradesh bas requested for Central assistance 
to combat oxtremist violence in sucb 
area.; 

(c) whetber such a request ia stiD 
peDdiol; aDd 

(d) 'tbe step. belnl takeD to com"-t 
lucb violent and disruptive activit)' OD tbe 
Andhra-'Mabar8sbtra 'border? 

THE MINtSTBR OF HUMAN It .. E· 
SOURCES DEVELOPMENT AND HOMB 
AFFAIRS (SHRI P. V. NAItASIM'HA 
RAO): (a) Yes, Sir. 

(b) and (c). In September 1985, 
Government of Aodhra Pradesh bad· reques-
ted for deployment of 4 BaUalio.,. of 
CRPF. However t taking into account the 
overan deployment of CRPF. it had not 
been possible to make available the force. 
The State Government waSt however, 
advised to seek assistance from the neigh-

. houring States. 

(d) The concerned State Governments 
have taken various steps, including deploy-
ment of additional police force in tbe 
border areas, more effective co-operation 
and coordination between police forces aDd 
police agencies, etc. 

Grant of Freedom Fflbters Pen.len t<o 
U odeservfnl PeI'sons 

*875. SHRI VAKKOM PURUSHO-
THAMAN: Wiu the Minister of HOMS 
AFFAIRS be pleased to state: 

(a) whether Government are aware 
that even some of those persons, who 
opposed tbe freedom str"l81e are setting 
freedom ftabters peasion; and 

(b) whether Government propose to 
take effective steps to scrutinize al1 tbe 
existing cases or freedom figbters pensions 
and cancel those pensions given to undeser. 
ving persons ? 

THE MINISTER OF HUMAN 
RESOURCES DEVELOPMENT AND 
HOMB AFFAIRS (SHRI P.V. NARA-
SIMHA RAO): (a) and (b). Ewry etTort 
fs made to sanction pensin only to senmne 
freedom figbters. Pension is .'Dctioned 
after proper varifJcatio'o of tfre cf'aim and 
careful scrutiny of tbe d'Xuments submtrted 
by the freedom filhters. The. vtrification 
is genera1Jy done by tbe Sta.., Governments. 
Assistance of Advisory' Comiufttees C8If-
sistine of prominent freedom ftlliten of 
the arca is also taken by State OovemmeDta 
nere necessary. 



Compl .... bMre bowYer, beD reai~ed 
... iDtt aeme peaaioDefI, that tbeY ba\t 
.. oated '0 aet peDlion by fmuduielit 
means by fUfoisbing iflcorrect of falSe in ... 
fermation. Sucb complaints are promptly 
,eferred to tbe coocemed State Governmont 
for verification. If, OD verification, tbe 
complaint appears to ,be prlme-IQcie true, 
the pension sanctioned is suspended and 
sbow-cause notice is issued to the pensioner. 
Such cases are tioa By reviewed 00 the 
basis of' explanation received from the free ... 
dam ftgbters in further consultation with the 
State Government, if necessary, Knd pension 
is cancelled or restored as the case may be. 
rayments alre.dy made are also recovered 
if peolion iac found to have ~n obtained 
by fraudu,jent means. 

I rtdo.SO'f;et Joint Space Flight 

*876. SHRI N. TOMBI SINGH: 
SMT. KISHORI SINHA : 

Will the PRIME MINISTER be pleased 
to state 

(8) whether it is a ract that another 
Indo-Soviet joint space flight is beiDI 
planned; 

(b) what would be the main tasks 
tbe India·g cosmonauts would perform in 
space; and 

(c) the result of tbe earlier space 
journey with partku lftr reference to its 
exprrimental findings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) At 
preseat, there is 80 plan for another Indo· 
So¥iet joint' space li,M. . 

(b) Does Dot .rise. 

(c) A aamber of experiments related to 
. eio-medical a~t materia) sciences and 
I!eIIIOte sedlfftl were conducted. The data 
hal been analysed and published in 
scientific journals. The remote seosing 
experiments have been particularly useful 
to a Dumber of qcnc:ies in studies related, to 

soils fOMltry, geelogy, water iweurees, .... 
use amtt alriculture . 

Air Purity MOllitorial· ... Ch4es 

877. SHRI D.B. PATIL : WiD the 
PRIME MINISTER be pleased to state : 

(a) tbe number of cities/towns i,o ,dle 
country wbere air purity i$ beiUS mookorecl; 
and 

(b) tbe number of air purity m,oni-
toring stations lD such cltic:s/towns havjn. 
a population of more than Doe lakh ? 

THB PRIME MINISTER (SHR) RAllV 
GANDHI) : (a) and (b). Air quality ia 
being monitored in 17 cities/towns IDd 
59 stations have so far beeD set up. Amoaa 
the cities/towlls covered through the 
monhoring programme, there are 3 to S 
stations for eacb city/town bavins a ,popula-
tion of more tban" one lakb. 

[Trandalion] 

Study Reprd.Jng Poyert,..strickeo People 

*878. SHRI MEWA SINGH GILL: 
SHRI SOMNATH RATH : 

Will tbe Minister of PLANNING be 
pleased to state : 

(8) whether Government's attention 
has been drawn to a study report of the 
National Council for Applied Economic 
Research wherein it bas beeD sta,ted that 
the Dumber of poverty-stricken people bas 
increased; 

(b) if so, the salient features of tbe 
tcport; 

(c) whether Government have liven 
a serious tbought to this report; and 

(d) if so, tbe conclusion drawn by 
Government in this reaard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTRY OF FOOD AND CIVIL 
SUPPLY (SHRf A.K. PANJA): (a) and 
(b). Govotnmeat are aware of the Stud, 
R.eport or the N,ational COuncil of Applied 
Bconomic Research (NCAER). The 'tude 
ref.£ed to iI the Pap.r "Focua 011 .., 



,Major ImbalaoCOl in tho IndiaD Economy" 
presented on 5th April, 1986 00 the 
occasion of tbe AnDual Day of tbe NCABR. 
The NCAER Study indicates tbat in rural 
areas tbe proportion of peoplo below tbe 
poverty line between 1970-71 aDd 1981-82 
bas decreased sianificantJy. viz., from 56,90 
per cent in 1970-71 to 48.54 per cent in 
1981·82. These findings are based 00 a 
survey conducted by NCAER by resurveyiDg-
in 1981-82 the same households tbat wefe 
surveyed in 1970-71. The study bas 
pointed out tbfAt despite tbe ' operational 
inefficiencies of Government anti-poverty' 
programmes their impact bas not only been 
positive but significant. 

(c) and (d). Government bave 
examined the Report of the NCAER Study 
and bave noticed tbat tbe findings of tbe 
NCAER Study do Dot contradict tbe 
trend in tbe poverty ratio over time as 
estimated by tbe Plannina Commission. 

[English] 

Equipment. for Narora Atomic 
Power Plant 

.879. SHRI K. RAMAMURTHY : WilJ 
tbe PRiME MiNJSTER be pleased to 
state : 

(a) whether the Narora Atomic Power 
Plant is experiencing delays of 3 to 4 years 
in gelling tbe delivery of major nucloar 
equipmeot from Jodian Industries OD whom 
firm orders were placed; 

(b) if 50, tbe reasons for such inability 
to maintain delivery schedules; and 

(,) tbe steps proposed to be taken to 
eliminate sucb delays in the delivery 
schedule of - sophisticated and complex 
nuclear equipment? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF SCIENCE AND TECHNO-
LOGY AND IN THB DEPARTMENTS 
OF oeEAN nSVELOPMENT, ATOM1C 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): <a) to (c). 
WbHe there have been delays of three to 
four years in the supply of equipment to 
N arora Atomic Power Project, the total 
con~tIuctioD time will Dot be aft"ected by 
IQOle tbaD • year 4 IDdustry bad to uparade 

exittiOl facilitiea, .t up . additional facilities 
¥d also undertake development effort. to -evolve suitable maDufacturlD8 -procedures 
iDVOJviol more strinlCnt requirements. The 
Narora ... desi,ns have been standardised for 
subsequent 235 MWe unhs and manu-
facture of major equipment is not e.cpected 
to ~use any delay to future projects. 

Protection against Extinction of Tribal. -

*880. SHRJ I. RAMA RAI: Will 
tbe Minister of WELFARE be pleased to 
state : 

(a> whether some of the tribes are 
fast approachiDS extinction due to the 
healt~ hazards and other difficulties; 

- (b) if so, the steps taken of prevent 
their extinction; 

(c) whether there is a setup to identify 
the nomadic tribals and to look after tbeir 
welfare; , 

(d) whether Government propose to 
alleviate tbe pathetic condition of tribes 
whose profession is basket makinl known 81 
'Karanass', in some parts of Karnataka and 
Kerala; and 

(e) whether tbere is a proposal to 
bave compulsory residential education for 
their children ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARl BAJPAI) : (a) No, 
Sir. 

(b) Attention is beiDa paid to tbe 
healtb problems of tribal groups particularly 
tbe primitive tribal groups. 

(c) Tbere is no separate set up lor 
them. All tribal groups are covered under 
tbe poverty alleviation programmes and tho 
Tribal sub-Plan schemes. 

(d) The Kora.s in Karnatak. and 
Kerala have been identified as primitive 
tribal sroups for accordiDI Special 
attention. 

(e) No, Sir. Educational facilities ar. 
provided throuah residential schools aod 
incentives. 
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Nut-lear Power Statio. la Wett BeDla •. 

-881. SHRI PRIY A R.ANJAN DAS 
MUNSI : Win the PR.IME MINISTER. be 
pleased to atate : 

(a) w~etber GoverDment are cODsi· 
derio. to have a nuclear power (eneray) 
atatlon in West Bengal; 

(b) wbether atomic enersy unit at Salt 
Lake is' proposed to be expanded for more 
activities along with the Saba Institute of 
Nuclear Physics at Calcutta; aDd 

(c) the details thereof? 

THE MINISTER OF STATE, IN THB 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACB 
(SHRI SHIVRAJ V. PATIL) : (a) The 
Site Selection Committee of this Department 
have considered various aites for location 
of future Nuclear Power Stations in 'Eastern 
Electricity Region, of which West Bensal 
is a constituent state. The report of this 
Committee is under consideration of 
Government. 

(b) and (c). The Variable EnerlY 
Cyclotron Centre at Salt Lake in Calcutta 
is presently used by Scientists from the 
Bbabha Atomic Research Centre, Saba 
Instituto of Nuclear Physics, and Uni-
Yersities. At prescnt there is no proposa. 
to expand tbis facili ty in the 7th Five Year 
Plan. 

Protection of Foreet. In KerBI. 

*882. SHRI K.P. UNNIKRISHNAN 
Will tbe PRIME MINISTER be pleased to 
state : 

(8) whether information bas reacbed 
tbe Ministry thai the Plantation Corporation 
of Kerala of the Kerala Government, in 
violation' of tbe rules on the statute for 
protection of forestl. is clear reninl 1000 
acres in the Government reserved forests 
near Peruvannamuzbl in CaUcut District; 

(b) if 80, wbether Government of 
Keral. or the said Plantation CorporatioD 
bas taken proper permi8,iop ftoPl ~bo t1oiOD 
(iover~eDt;~ 

(c) If permiu]on ba, been .• rantcd, tbe 
rcalOlU therefor? 

THB. PRIME MINiSTER (SHR! 
RAllV OANDHl) : (8) According to tbe 
State Government, tbe Plantation Corpora. 
tlon of Kerala is proposing to raise rubber 
plantatioas over 341.34 hi.' of forest JaDds 
of Pillaperuvanna Malavaram RaDle 01 
CaUcut Forest Division wbich were 
dereserved, clear feUed and banded over to 
the Revenue Department in 1973. I.e. prior 
to coming into force of tbe Forest (Conser-
vation) Act, 198(). 

(b) As tbe transfer of the fOftst land 
and its deforestation was done prior to the. 
cominl into force of the said Act, 
permisaioo of the Union Government is not 
required. 

(c) Docs not arise. 

MaDufacture of Colour T.V. 

·883. SHRI C. JANOA REDDY : 
SHRI SRIKANTA DATTA 
NARASJMHARAJA WADIYAR: 

Will the PRIME MINISTER be p]easfd 
to state: 

(a) whether Government have decided 
to allow companies baving upto 40 per cent 
foreign participation to manufacture co1our 
T.V. sets; 

(b) if 80, tbe reasons thereof; 

(c) whether the existing indigenous 
companies manufacturing colour T.V. setl 
would be affected bt this decision; and 

(d) if so, whether tbis would result in 
closures of several such companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT,· ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : <a) The 
Colour T. V . Policy was announced by 
Government on 25-2-83. Accordioa to it, 
all 'seeton of the industry except· foreian 
equity compania would participate in . the 
JP~Duf"ct\)ro 9f Colour T~lcvi,jop .et •• 
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Subsequently. vide R.esolution dated 
1-1-1986, companies with foreign equity Dot 
exceeding 40% < are also eligible to be 
considered for participation in tbis industry. 
subject to tbe condition that they will b~ 
required to supply not Jess tban 2S per cent 
or their production in kit form to small 
aca1e units for S years ftom the date such 
companies go into production of TV sets. 
Furtber. use of foreign brand names is 
not allowed in the manufacture and sale of 
TV sets. 

(b) This was dODe'to bring TV policy in 
line wltb the &enera' policy that Indian 
companies including those with foreign 
equity of 40% or less should Dot be debarred 
from any field of electronics which is open 
to organised private sector, only becaus,e of 
tbeir foreign equity holding. 

(c) No, Sir. 

(d) Does not arise. 

[Tranl/atlon) 

Con.erslon of Sanne Sea Water Into 
Drlllking Water 

.884. SHRI BALWANT SINGH 
RAMOOWALJA : 
SHRI TARLOCflAN SINGH 
TUR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have made 
efrorts to convert saline sea water into 
drinking water; 

(b) if so, the Sllccess achieved so far in 
tbis direction; 

(c) the names of the places where this 
work bas been undertaken so far; and 

(d) the Governmentts schem~ for its 
expansion? 

THB PRIME MINISTER (SHRI RAJIV 
GANDHI) : (a) Yes, Sir. 

(b) Two pilot p}aotl usinK the procesa of 
reverse osmosis developed by the Centra' 
Salt and Marine Chemicals Res. reb 
J~tit\Jte, Ubavna,a~ ~Qd cODs~ru~ted br t~e 

Bharat Heavy Electrical. Limited bave been 
4evelOl)ed. ODe baa aJr.eady been ios.lled 
in Tami Nadu and tbe other i. Dei_. 
installed in Andhra Pradesh. 

(c) One plant of 50,000 litre capacity 
has been installed in a viUaae Puthagaram 
near Madras and the other or J 00.000 ' litre 
capacity is being installed at Gilledu Padu 
in Tuni Taluk of East Godaveri District of 
Andbra Pradesh. Besides the process or 
reverse osmosis. electrodialysis is also beinl 
used for the conversion of aline water into 
drinking water. Smal1er plants using these 
techniques bave been inst.Hed in Gujarat. 
Rajasthan. Tamil Nadu and Andhra 
Pradesh. 

(d) B,,·pansion of desalination techno-
JOIY will soon be undertaken On a I_rle 
scale by different relevant Ministries and 
State OOYernments. 

(English] 

Kerala Government Demand for Return 
of Tr.vaneore Hoose In Deihl 

*S8S. SHRI T. BASHEER : Wilt the 
Minister of HOME AFFAIRS be pleased to 
state: 

<a) whether it is a fact that Kerala 
Government· ha!f demanded back tbe 
Travancol e House in Delh,; and 

(b) if so, when. and the action taken by 
Union Gpvernment in this regard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
HOME AFFAIRS (SHRI P.V. NARA. 
SIMHA RAO): (a) Yes, Sir. 

<b) The matter is under consideration. 

De,elopment of Liquid' Propulsioll 
Tecbnoloty 

·886. SARI N. DENNIS : Will the 
PRIME MINISTER be pleased to state: 

(a) the details 'of places in South Iudi. 
which are prone to tbe development of 
liquid propulsion tecboo!oSY; 

, (b) tbe ,,-caUs of places selected .by 
Government for development of, ,th_iJ 
tecbno'o~~ ~~4 
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(c) tbe bali, OD which tbe places are 
.. lected ? ~ 

THE MINISTER OF STATE IN THE' 
'MINISTRY OF SCIENCB AND TECHNO· 
LOGY AND IN THE DEPART~BNTS OF 
OCEAN . DEVELOPMENTS ATOMIC 
BNEROY~ ELECTRONICS, AND SPACE 
(SHRI SHIVRAJ V. PATIL): (8) ~nd (b). 
Vikram Sarabbai Space Centre (VSSC) at 
Thumba near Trivandrum. is tbe Centre of 
tbe Indian Space Research Organisation 
responsible for the development of Jaunch 
vehicle technologies and management of 
related projects. As liquid propulsion 
technologies find a .ajor application in 
launch vehicles, the development of liquid 
propulsion technoloaies, initially for launch 
vehicle control purposes and thereafter Cor 
stases of launch vehicles, had to be centred 
at VSSC. With the growth Qf activities at. 
VSSC in connection with the Polar SateUite 
Launch Vehicle Project (PSL V) and 
constraints on avai1ability of space at 
Thumba, a suitable new location' was 
selected in 1982 at Valiamala, 2S km. from 
Trivandrum. With the growth in 
activities connected with tbe liquid propul-
sion systems, a separate unit known as 
Liquid Propulsion Systems Unit (LPSU) 
formed out of tbe existing group in VSSC, 
bas been constituted at Valiamala in 
December 1985. As test facilities for 
liquid propulsion systems and sub-systems 
cannot be built up at Tbumba/Trivandrum 
or around Valiamala on account of safety 
and environmental considerations, a site 'for 
ioeating liquid propulsion test facilities was 
Identified at Mahendragiri in Tamil Nadu. 
about 100' km. from Trlvandrum. These 
facilitie-s are in various . stases of commis-
sioning. As the liquid propulsion 
tecbnologies a'50 find application in 
auxiliary propulsion systems related to 
satellites, sucb as station-keepins, reaction 
control systems and apogee boost motors, 
a group for developiog auxiliary propulsion 
systems has' been located at Bangalore, 
adjacent to tbe JSRO satenite Centre. 

(c) The critoria lor selection of VaJia .. 
mala for locating tbe Jiquid propuJsion 
IYltem activity waa its proximity to the 
development . ",roups located in VSSC. 
Tbumba, co-location with tbo PSL V Project 
at Valia mala and availability of commOD 
Infrastru,t\lr; facUities at Thum,ba/Val •• 
mol •• 

The crit.ria for selection of Mahendra-
alrl as tho location for teat facUiti .. 
include: 

(i) Core parameters sucb as terrajo, 
availability of sufficieqt population-
Cree ,Jand, availabiljty of electricity, 
water. etc. and closeness to road! 
rail traDsport aod other facilities; 

(ii) Impact assessment on Environment 
and Ecology; 

(Ui) Proximity to Thumba and Valia-
mala; 

(iv) Questions relating to land acquisi-
tioo; 

(v) COlt of civil, electrical. public 
health and polJution control moni-
toring. etc.; 

(vi) Availability of infrastructure 
including housing, education and 
hospital facilities within the reaso-
nable distance for the Project 
personnel. 

The criteria for selection of Bangalore 
as the location for the Auxiliary Propulsjo~ 
Systems have been the proximity to the 
Satellite Centre at Bangalore and availabi-
lity of infrastructure facilities. 

[Trans/(ltlonl 
./"""~ . 

~~tral A.slstance to Paramilitary 
Personnel Killed by Terrorists 

8337. SURI BANWARI LAL 
BAJR W A : Will the Minister of HOME 
AFFAIRS be p)~ased to state: 

.. (a) the number. of Union. Territory 
police/ para·military personnel \:"ho were 
kilJed by terrorists while maintaiDina 
internal security aDd whose families have 
been given assistance by Central and UnioD 
territory Government during tbe last three 
years; year-wise; 

(b) whether the assistance is adequate; 
and 

(c) if Dot. whether OOVerQIll'D~ will 
rocolllider it ? 
.. • • II- ,~ 



THE MUnSTER OF STATE IN THE 
D£PARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): (a) 
to (c). A Statement is given below. 

Statement 

Number of para-military forces person-
nel/Union , Territory Police personnel who 
were kIlled by terrorists wbile (In internal 
security duty. 

1984 

CRPF/BSF 24 

Delhi Police 

1985 

8 

1 

1986 (upto 
18.3,86) 

4 

. Information is 'nil' in respect of other 
para.military forces/U nion Territories 
Police. 

The dependents of the above· mentioned 
personnel were given adequate assistance by 
way of family pension" relief in pension. 
death-cum-tetirement gratuity and insurance 
amount under Central Government 
Employees Insurance Scheme, as admissible 
under existing rules. In addition, Punjab 
Government sanctioned ex-gratia grant 
totalling Rs. 5 lakhs in respect of five BSE 
personnel. The State Governments of 
Punjab, Tripura, Mizoram and Manipur 
awarded amounts lotalJihg Rs. 6,43,000 in 
respect of CR PF personnel who lost their 
liver in their respective juriSdic-
tion. The next of kin have also received 
assistance from the Welfare/Benevolent 
Schemes run by the organisations. 

The sum total of the assistance provided 
is considered adequate and no reconsifilera .. 
don of same is contemplated. 

. "EMu ents Dlscbaraed by Pctro·Chemlral 
Industries" 

8338. DR.. B.L. SHAILESH: Will the 
rl\lME MINISTER be pleased to ~tat~ , 

(a)' tbe Ml'oimum National Standards 
(MINS) prescribed tor discharge of cfBu.ta 
from various types of pelro-chemical 
. industries; and, 

(b) what are tbe emuent treatment 
methods for these Industrie* and the 
expenditure involved for different 
recommended effluent treatment metbods ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) 
Minimum National Standards fot petro-
chemical industry have not yet been 
prescribed. Howe"ft, Standards have been 
prescribed in respect of various water and 
air pollutants including those discharged 
from tbe petrochemical industry. 

(b) The methods of treatment includo 
pbysical, chemical and biological techniques 
and I the cost of treatment varies from 
Rs . .1.5 to 2.5 per cubic metre of effluent • 

Assistance to Handicapped 

8339. SHRI ATISH CHANDRA 
SINHA: Will tho Minister of WELFARE 
be pleased to state : 

(a) whether Government propose to 
establish various centres at various places to 
help and assist pbysically disabled in 
securing vocational courses; 

(b) whether it is a fact that such large 
number of disabled and handicapped 
persons belonging to eastern region are not 

. getting proper assistance; 

(c) whether it is alsp a fact that 
Government . have ·turned down certain 
proposals of help and assistance to the 
disabled and bandicapped persons as 
planned by the Society for the Orthopaedi-
cally crippled and Handicapped Individual'. 
Services, West Bengal; and 

(d) if so, the facts and reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) Dutina the 
Seventh Plan tbtre is a proposal 10 set up a 
Vocational RehabiUtation Centre in 
Tripura. Besides, two Vocational Reha-
bilitation Centtes exclusively for womep aro ,'80 proposed to pc act pp. 



(b) 'Yes, Sir ~ The iQstitutiooal facilities 
aVQablc ,iD,~tenl Statos/Union Torritories 
other tban Weat Beapl is meaare. 

(c) and (d). No application for graD't- in. 
aid from any orpnlsation known by tbe 
name of Society for the Ortbopaedically 
Crippled and Handicapped Individuals 
Services of 'West Bengal has been received 
and/or rejected during the period of last 
three years. 

Common Progr41mme of Action io 
Research aDd" beveloPlQept 

8340. SHRI K. PRADHANI : Will the 
PRIME M'INlSTER be pleased to state: 

(a) whether any comprehensive common 
programme 6f action in research aud 
developmeot through the united efforts of 
the private and public sector has been or is 
being drawn up; 

(b) if so, its broad outlines; and 

(c) its mode of implementation and 
even export to the developing countries 1 

THE MINISTER OF STATE IN THE 
MIN1STRY OF SClENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SH1VRAJ V. PATIL) : (8) and (b). 
The Research and Development proarammes 
in the Laboratories are framed on the basis 
of the technological needs arising from the 
5 Year PJan and the perspective plans of the 
various sectors, taking . into consideration 
the technological needs of tbe priva te and 
public sectors. There is no separate plan 
prepared for the JOIDt Rand D between t~e 
Laboratories, the priv'ate and tbe PU?ltc 
sectors. R an'd D, for the specific require-
ments of tbe users is undertaken by the 
Laboratory on contract basis. 

(c) ,A fow of the technologies de~eloped 
in tbe Laboratories have been exported. 

State .. _..t made by Kuwaiti National 
who visited Keral. 

8341. SMRl MULLAPPALLY RAMA· 
CHANDRAN: Win the Mlhister of 
EXTBRNAL AFFAIR.S be pleased to state: 

(a) wbetbor Governanent are awar., tbat 
a Kuwai,ti natioQal who visited, Ketala 
recently withOut . proper travel documcog 
m~de an and·lndia statement after bi' 
return to Kuwait; and 

(b) if so, tbe details thereof and reactiQP .. 
of Government thereon ?' 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SURf K .. R. ,NARAYANAN) : (a) Yes, 
Sir. ' 

(b) A former Kuwaiti Minister, who 
visited Kerala recently i~sued a statement in 
Kuwait on 25th March. 1986 which was 
carried by three Kuwaiti uailies, 'The Arab 
Times" 'AI·Qabas' and 'AI-Se}assah'. Jll the 
statement he had said that the reaction in 
India over his visit' to KcraJa was poli'ically 
motivated and was nothing but. an attempt 
to distract attention from the "plight of the . 
Muslims at the hands of the Hindus". He 
said tbat the Government of India has 
"backed do.wo" on its democratic traditions, 
and that a large number of Keralites wbo 
are working in Kuwait enjoys reliaious and 
civil rights in Kuwait, but the "bouses and 
properties of, M ushms in India ale beina 
burnt down and mosques transferred to 
Hindu tempJes, amid calls for the expulsion 
of Muslims to Pakistan." 

Mr. Rafai· is a private individual and 
presently does not bold any Government 
position in Kuwait. His ,statement is 
obviously absurd and personally m~tivated. 
The houourable position occupied by 
Muslims and the rigbts enjoyed by them as 
citizens are well-known to tbe Government 
and peo,ple of Kuwait. ' 

IrriaatloD Projects held up for want 
of Forest Clearance 

8342. SHRI MAHENDRA SINGh:, 
. Will, tbe PRIME MINIS'I£R ,be pleased to 
state : 

(a) Dumber of IrrigaUon projects beld 
up for want of forest clearance from UqiOD 
Governmeot in each State and bow many of 
them have been pending for more tban one 
year; and 

(b) tbe details, with games of tbo 
PIOjcct apd States? 



THE MINISTBR OP STATB IN THE 
MINISTR Y OF ENVIRONMBNT AND 
FORESTS (SHRI Z.R. ANSARI) :. <8> Five 
proposals for diver.sion of forest JaJ;lds for 
irrill8tion projects in Uttar Pradesh, one in 
Bihar. two in Andhra Pradesh, six in 
Madhya Pradesh. tbree in Maharashtra and 

one in Gujarat are pendioa with tbe Govern-
ment of India for final decision. No propo .. l 
is pending with tbe Union GOvernment for 
m~re tban one year. 

(b) A statement is liven below. 

Statement 

Propo.a/s lor div~r$lon ollorelt I(lnd. relating 10 Irrigation projtcts pend/", 
In 1M Government 01 Indio as on 25.4·1986 

51. 
No. 

Name of tbe Project 

1. Upper Ganga Modernisation Project 
in Sabaraopur disu. 

2. Sondha Siroli Canal in 
DebraduD distt. 

3. Taogsa Pilang Canal in 
Dchradun distt. 

4. Vyasi Oam in OebraduD distt. 
5. Rain Chokhita Irrigation Canal in 

Chamoli distt. 
6. Fatbehpur distributory in 

Sabibganj distt. 
7. Teiugu Ganga Project. 

8. Naaarjunas8aar Left Canal in 
Krishna Distt. 

9. Narmada Sagar Project in Khandwa, 
Debas and .Hoshangabad distt. 

10. Sardar Sarovar Project in 
Khargaon distt. 

11. Matiamod-nallab Tank in 
Rajnandgaon distt. 

12. Bbond Ta,ok Project in Bastar distt. 

13. Construction of Canal for Man 
IrriaatioD Project in Dbar distt. 

14. Jbalplpli Tank Project in 
Sibore distt. 

15. Construction of Percolation Tank in 
Abmedoagar distt. ' 

16. Sardar Sarovar Project in Dbule distt. 
17. Construction of JackweU for 

Irrigation in Pune dlstt. 
18. Sardar Sarovar Project in 

Bbarucb diatt. 

State 

. u.p. 

U.P. 

U.P. 

U.P. 
U.P. 

Bihar 

Andbra 
Pradesh 
-do-

Madbya 
Pradesb 
Madhya 
Pradesh 
Madbya 
Pradesh 

Madbya 
Pradesh 
Madhya 
Pradesb 
Madhya 
Pradesh 

Maharlshtr. 

Maharaabtra 
Maharaabtra 

Gujarat 

Forest land to 
be diverted 

354.47 bat 

0.90 ha. 

0.048 ha. 

2.4209 ba. 
0.330 ha. 

3229.0 ha. 

5.486 ha. 

35,325.245 ba. 

2731.0 ba. 

18.66 ba. 

0.63 ba. 

2.S ba. 

28.13 h_t. 

0.15 bat 

4781.63 ba. 
0.02 bat 

4165.91 bat 

".' 

-----------------------------------------------------------------



'Or.anlsatloo or Workshop 00 'V.eteland 
Development 

8343. SHal K.V. SHANKARA 
GOWDA : Will the PRIME MINISTER be 
pleased to state : 

(a) whether it is a fact that the work;. 
sbop on wasteland development, GovernmeDt 
policies. problems and opportunities was 
oraanised by the Centre for Science aDd 
Environment on 30.3.1986 in Ahmedabad; 

(b) if so. what were the main sugges-
tions put forward in the workshop; 

(c) whether Government have examined 
these suggestions; 

(d) whether State Governments have 
also been consulted in formation of the' 
schemes for wasteland afforestation; and 

(e) if so. the details of tbe same and 
when they are likely to be implement~d ? 

THE MINISTER OF ' STATE IN, THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R.' ANSARI) : (a) 
A Workshop on "Wa~teland I;>eve]opment 
Problems and Opportunities" was organised 
by the Centre (or Science and Environment 
on 29th and 30th March, 1986 at Ahmeda .. 
bad .. 

(b) The purpose of the Workshop was to 
~rief ,the journalists of Western India about 
the National Policies on wastelands deve-
lopment. No suggestions or recommenda-
tions emeraed. 

(c) Does Dot arise. 

(d) As afforestation schemes on waste-
Jands are to be implemented, by 
and large by the State Governments, 
consultation with State Governments 
in formulation of the scbemes is aD ongoins 
process. . They are also kept informed of 
the luideJines formulated from time to time 
by the National Wastelands Development 
Board. Visits ate also made and discussions 
held in the States. 

(e) The lirat meeting of the National 
Land Use and ,Wastelanda Development 
CouDcil was held on ,6th February, 1986 at 
Delhi. Tile Action proaramme for W .. te-

lands development which was finalised tbere 
and is under implementation, is liven below 
in the statement. 

Statement 

Deciaionl taken at the First Meetln, 01 ihe 
National Lalld Use ond Wasteland. Deve-

lopment Council held on 6th February, 
1986 under the Chalrman,hip 0/ the 

Prime Minister 

W ASTEI.,ANDS DEVELOPMENT 

t. Identification of Wastelands 

1.1. The State Governments, should 
identify wastelands in forest ar~a8J 

revenue common land or degraded 
farm land. 

1.2. At least 5% and 20% of tbese 
wastelands should be utilised in 
J 986 .. 87 and in the Seventb Five 
Year Plan respectively for affores-
tation, devtlopment of pasture 
and forest-based industries. 

2, Nodal Ageo('y 

A nodal agency/me~hanism should 
be created in the State (or (8) 
coordinating, funding and activi-
ties relating to different ,chemes 
of afforestation and wasteland 
development; and (b) for moni. 
toring and evalUation of the 
various schemes. 

3. St._te Seeds CorporaUoD 

The work of the State Seeds 
Corporation should be extended 
to include the production aDd 
supply of fodder, grasses and 
legume seeds on a commercial 
basis to farmers. 

4. Direct Seeding 

4.1. Seeds, suitably peJletised. to enable 
the· retention of mulches and 
hydrogels, should be distributed 
to growers, with suitable instruc-
tions for sowing. 

4,2. In. ~emote and difficult areas, io 
cntlcal watersheds and la\'ines 
aerial secdioS mus' be 'o.DIJderecl.··, 



!. 'Leall ... of Lalit! 

Tbe State Government must la, 
down clear guidelines for the leasing 
of forest and Don-foreat wastelands 
to tbe rural poor. 

'Ii. Urban Fuehl'ood and Green BeUI 

The State ,must set up a machi-
nery for providing a green belt of 
fuelwood and fodder plantations 
. around towns and cities. 

7. Degradt'd Forest Ate .. 

7. L The State Forest Depanment must' 
identify degraded scrub fotest 
land which roust be broadcast with 
fodder apd legume seeds, so that 
the resultant fodder may be used 
by the local people, keeping in 
view tbat an estimated one million 
hectares of scrub forests in tbe 
country is to be broulbt back to 
green cover each year. 

7.2. Degraded forest area must be 
used to raise fuetwood plantations 
to provide for' the use of the 
local community, through their 
involvement. 

8. Forest Oevclopmcnt CorporatioDs 

The State Porest Development 
Corporation must not confine 
itstlf to exploitation of forest 
produce. .Fuelwood and fodder 
plantations. both within tbe 
dearaded forest area and in waste-
lands outside, must be actively 
undertaken by the For~st Deve-
lopment Corporation with tbe help 
of institutional finance. 

9. Foft.:st .. Based indultri •• 

9.1. Forest-based industries Ibould 
oat only be eocourased to atTorest 
wastelands with a vicw to secure 

. raw material but also make a 
commi tmeat to undertake fuel-
WQod and fodder. plantatioDS 
for tbe use of local communities 
00 a part of tbe land leased to 
tbem. 

9.2. Industries must also enter into 
agreements witb' small farmer. 
for the supply of their raw material 
ne~ds on a viable basis. 

9.3. Such pJantations must be raisetl 
on wastelands distant from habi-
tations, so as not to disturb ex-
isting community usc. 

10. Go,ernment DepartmentslPublic 
Sector Undertakings of the State aDd 
Central Governments 

10.1. Government departments/under-
takinjs in possession of subatan-
tial areas . of unutilised land in 
their control, should cover these 
areas with tree/fodder cover. . ' 

10.2. Railway sides, road sides aDd 
canal sides must also be afforested 
at tbe cost of the Departments 
concerned .. wbo should provide a 
specific' allocation therefor. 

11. People's Involvement 

1'.1. Nurseries: The social forertly 
programmes should Jay greater 
emphasis on people's involvement 
through nursery raising and farm 
forestry. By 1987-88, at least 
'0% of tbe total seedlings in each 
State should be raised through 
peopJe's nuu;cries, ,.e., kisaos, 
schools, women and youth groups. 
Furthor, such nurseries should also 
be spatially decentralised so tbat a 
nursery is available within a JO km •. 
radius. 

11.2" ·SapU .. g Distribution: A uniform 
policy of distribution of sapJiDa 
at a minimum price of 10 t.o 20 
paise sbould be considered, tbo 
price being gradually increased to 
to its real value. 1 t mUlt ". 
recoBnised tbat free diatributiOD 
is counter-producti,vc to eme~Q'o 
of free market operations in •• 
of saplinp. 

1.1.3. Far .. Forett~1 : Farmers should 
be encouraaed to plant sap'mas OD 
their field·bunds or farms. 
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tl.4. Tree Growerl' Coo,e,."e. : 

Tree Growers' Cooperatives must 
be promot-ed whicb should' provide 
inputs 'and te'choical luidaooe 
Bod also make arrangements for 
harvesting and marketinl. 

11.5. 'free PaUas: Thc State must 
formulnte a Tree Patta Scbeme, 

. wherever such a scheme is not 
already in 'force. A speCific ta'raet 
for the year must' be prescribed 
and achieved. 

I J .'6. Sttlp PlantaUon.: The pjtatc 
Oovernment must consider intro-
ducing a tree patta scheme for 
leasing given strips (If land for 
p1antation on roadside and Canal-
side. 

11.7,) The State Government must 
simplify the procedure for the Tree 
Pa tta Scbeme. 

. 1%. MedIa and Communications 

A massive campaign most be 
launched to involve the people in 
afforestation and wastelands deve-
lopment. Pamphlets and posten 
may be issued and· distributed 
through Panchayats and Block 
Development Officers on bow to 
raise nurseries, select species, get 
land lease, get bank finance, etc. 
The need is to use' aU available 
and possible media to make it a 
people's movement. 

13. Aka.bvanl and Doordanhan 
Akashvani and Doordarsban must 
develop suitable programmes to 
be broadcast on a regular basis 
and involve public figures in 
spreading tbe massage. 

14. School Curriculum 

The curriculum of the scbools 
should include' a better under-
standing of land resources, causes 
of its degradation. wastelands 
development and aiforfttation. 

~ 

15. Monitoring and Evaluation 

Effective steJ)s need to be talet '0 stren,thcll tbo datJ-but 01 

wbieb. policy formulation and 
monitoring . ·and evaluation of 
programmes can be undertaken. 

16. Remote Senltog Applications C •• tre 

Remote ·Sensing Applications 
Ccntres must be established in tbe 
State. wherever not in existence 
already J to provide data OD re-
sources-land, . water, mineral, 
trees. etc. Sucb data may bo 
computerised for easy .toraae and 
retrieval. 

17. Fund. 

AU possible ways and means must 
be exploited-including avenue. 
of institutional finance-for tbe 
afforestation programme. 

18. Law. 

All Acts relating to pJantif)1 au 
harvesting of trees, leasing of Jand. 
Usufruct ~ights. etc. should be 
examined in the context of amend •. 
ments that may be called for to 
motivate the rural poor IIDd other 
institutions for afforestation. 

19. Role or Governments Departments 

19.1. Policies need to be formulated 
and enforced 80 that those who 
are held responsible for delra-
dation and who contribute to 
the increase of wastelands are 
held accountabe for re-forestiol 
tbe degraded Jands. 

19.2. 'Irrigation projects, mining, hydro-
electric project$ etc. must be con-
sidered only jf sufficient sare ... 
guards are built in so that no new 
wastelands are created. Wherever 
this is not feasible, compensatory 
afforestation of wastelands must 
be undertaken by sucb Projects. 

National Hlgb"ay No. 31.A 

8344. SHRIMATI D.K. BHANDARI 
Will the Minister of DEFENCE be pleased 
to •• ,t, ; 
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(a) the total 'number Of mileage/km of 
National Hiahway 31-A; 

(b) total number of places where tho 
Hiabway is disrupted almost throughout the 
year due to landslides; , 

(c) approximate extra payment Ministry 
of'Defence have to pay for the transport of 
essential commodities during such disruption 
of commuo'ication; and 

(d) whether Government have any 
plan to lessen the burden of tbe Ministry 
of Defence, in greater interest of the 
country ? 

THE MINISTER OF STATE IN THE 
DePARTMENT OF DEFENCE RE-
SEARCH -AND DEVELOPMENT (SHRI 
ARUN SINGH,) : (8) About 93 kms. 

(b) National Highway 31-A passes 
tbrough geologically unstable terrain and 
8180 heavy rainfall arf'as. Tbere· are 15 
major unstable are~s/ troub~e spots where 
landslides, ero3ion of road, etc, take place 
duriog the ,monsoon. 

(c) Sucb disruptions are of short 
duration nnd do not entail adoption of 
alternative mean9 of transport; hence no 
extra expenditure is involved. _ 

(d) Does Dot arise. 

Maritime Reconnaissance for Navy 

8345. SHRI C. SAMBU: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) whether Government are aware of 
the necessity to equip our na vy with Jate~t 
maritime reconnaissance aircraft 'and take 
steps soon so as to build our own aircraft 
carriers in our docks; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF, DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) Yes, Sir. . 

(b) Keeping in view the threat per-
ceptions and the security e~vironmeDt in 
lb, Indian Ocean, the Navy is beina 

equipped with modem maritime recoDnals-
sa~ce aircraft. The Navy is als? exploring 
the possibility of cODstructina aircraft carrier. 
in India. ' 

Raising of Ecological Task Force 

8346. PROF. NARAIN CHAND 
PARASHAR : Will tbe Minister of 
DEFENCE be pleased to state: 

(a) whether Governments of Himachal 
Pradesh and Maharasbtra have recommend-
ed the raising of Ecological Task Forces 
consist1ng Of ex-servicemen from their. 
States; and 

(b) if so, the decision taken by Unioo 
Governnlent on these requests and tho 
likely date by which tbe Forces would be 
set up ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE· 
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) The Governments 
of Himachal Pradesh and 'Maharashtra have 
recommended the raising of Ecological Task 
I;"orces 'consisting of ex-servicemen from 
tbeir States as .under : 

(i) Himachal Pradesh--for deploy-
ment in Kangra/ Kinnaur 
District. 

(ii) Maharashtra-for deployment in 
Satara District. 

(h) The Planning Commission had not 
agreed to the inclusion of these Schemes in 
the Seventh Five Year Plan in view of the 
acute scarcity of resources. {-Iowever, the 
matter is being reviewed. 

Setting up of an I nstitute of Oceano .. 
grapby in A and N Islands 

8347. SHRI MANORANJAN 
BHAKTA Will the PRIME MINISTER 
be l>leased to state : 

(a) whether Government propose to 
set up an Institute of Oceanography for 

, study and research on ocean development in 
the Union Territory of Andaman and 
Nicober Islands; 

(b) if so, tho details thereof; and 
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Cc) .if DOt, the reasons therefor ? 

THB MINISTER OF STATE IN' THB 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THB DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : Ca) At 
present there Is DO proposal to set up an 
full-fted.ed Institute of Oceanography in the, 
Union Territory of ~Ddaman and Nicobar 
Islands. 

(b) Docs Dot arise. 

(c) The possibility of setting up a 
relional Centre will be explored at tbe 
appropriate time. 

Foreign Alilitance for Nuclear 
Power Projects 

8348. SHRI MOHANBHAI PATEL 
SHRI AMARSINH RATHAWA: 

Will the PRIME MINISTER be pleased 
to state 

(8) whether any foreign country bas 
offered its help to establish nuclear power 
plant in India; and 

(b) if so, the details tbereof and the 
action taken by Government thereon? 

THB MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) and (b). 
The Soviet Union and France have offered 
to set up a nuclear power plant in India. 
Disculsions on aspects of the offer are 
continuing with the Soviet authorities. 
Preliminary discussions, Dot reaching the 
ataae of a formal proposal, have also taken 
place with France. 

Pollution from Mines .. 

8349. SURI S. JAIPAL REDDY : Will 
tbe PRIME MINISTER be pleased to 
atate : 

,(a) whether pollution from the mines 
tp mo" ~H' ~,~ ))e9J1 oJ) th~ ilJcrea~ apd 

if so. the details ot relative pollution year-
wise during the last fivo years; and 

(b) whether any specific guidelines 
have been given to the mines and 
miners, including training for minimising 
pollution and consequent danger to workers 
health? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) Since 
no assessment of pollution from mines has 
been made. year .. wise details of pol1ution 
during tbe last five years are not available. 
The cumulative pol1utioD from small, 
medium and large mines is, however, 
having servious adverse environmental 
impact. 

(b) Yes, Sir. 

Guidelines have been issued to aU 
agencies concerned with mining operations 
to take perventive measures and provide 
adequate safeguards to control poJJution. 
A Centre for c'Advnncc Studies in Mining 
Environment" at Indian School of Mines, 
Dhanbad is being established t.o undertake 
field studies for environmental pollution 
control and to impart training to the field 
engineers. 

Special Facilities for Women Employees 

8350. SHRI MURLIDHAR MANE: 
Will tbe PRIME MINISTER be pleased to 
state : 

(a) what special facilities have been 
made for women employees of Government 
to attract more women to Government 
service; and, 

(b) the steps being taken to grant 
more facilities to women, in the present 
administrative reforms being made and details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHJDAMBARAM) : (a) and (b). All 
Central Government employees irrespective 
of their sex are governed by the same 
conditions o.f service. However. in the 
lJl~tter of leave, womep emplo1eea earo 
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ellll)'lo to maternity leave which is not 
debited aaaiost leave account. 

Government are, however, reviewioa 
from time to time measures for cnsuring 

'areater female participation in Government 
jobs. As a result of sucb reviews, the 
followiDa measures bave been takeD in thie 
direction : 

(i) Por recrokment to Group cC' and 
Group '0' post under the Central 
Government through tbe Staff 
Selection Commission or the 
Employment Excbange, the upper 
ap limit in the case of widows, 
divorced women and women 
judicially separated from their 
husbands,. who have oot remarried, 
is relaxable upto 35 yeare (40 
years for those belonging to the 
Scbeduled Castes and Scheduled 
Tribes). 

Oi) Widows of Government servants 
appointed as Peons on compas-
sionate grounds are exempt from the 
reqoirement of educational 
qualification. This concession is also 
available to tbem for appointment 
to otber Group D posts provided 
it is certified tbat they can perform 
the duties of the post concerned 
satisfactorily. 

(iii) Orders have also been issued to 
to tbe effect that every endeavour 
should be made to nominate a 
lady officer in the Selection Boards/ 
Committees concerned with 
selection of candidates to various 
posts/services. In cases where 
a good number of lady candidates 
are expected to be available for 
the services/posts, no effort should 
be spared to find a lady officer 
for inclusion in the Selection 
Board/Committee. In the event 
of such ao officer not being 
available in the Ministry i 
Department itself, there is no 
objection to nominating a lady 
officer from any otber office at the 
same station. 

(iv) Orders havo also been issued 
recently to post husband and wife 
., ,bo 13me ,'atiOD, .. , f~r ~. 

possible, to enable women to 
continue in their jobs and look 
after their family' duties as 
well. 

Cases of Orissa State under Forest 
Act Received by Union Government 

8351. SHRI MAURICE KUJUR : Will 
the PRIME MINISTER be pleased to 
state : 

(a) tbe number of cases of Orissat 
State received by Central Government under 
Forest (Conservation) Act, 1980 during las 
three years; 

(b) Dumber of cases on which objec-
tions have been issued; 

(c) number of cases that have been 
rejected; and 

(d) the number of cases still pending 
for disposal, year-wise details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Fourteen in 1933, eighteen in 1984, and ten 
in 1985. 

(b) Objections have not heen issuedl 
in any case. Clarifications and additiona 
information have been ~ought fot from the 
State Government in thirteen cases where 
complete data has not been furnished. As 
the information sought fC'lr has not been 
received, these thirteen cases are treated 
currently as closed but will be reopened if 
and when the information is supplied. 

(c) Two. 

(d) Only one case, received in 1985, 
is presently pending with the Central 

, Government. 

Deportation of Indians from Malaysia 

8352. SHRI JANAK RAJ GUPTA 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state ; 

(a) whether it is a fact that Indians 
have beeD deported from Malaysia; 

(b) if so, tbe reasons thereof; and 
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(c) the number of Indians that have 
been deported by the Malaysian Govern-
ment? . 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KIR. NARAYANAN) : (a) and 
(b). Yes.. Sir. The deported Indian 
nationals had been found either to hav~ 

over- stayed the period of their visas or were 
found without visas. In some cases, the 
Indian nationals were deported because of 
their having sought emoloyment without 
necessary work permits. 

(c) Tbe High Commission of India in 
Kuala Lumpur has been informed only of 
such cases where travel papers or tickets 
were required for the deportation of the 
Indian nationals. While the number of 
s udl, Fas~s in 1985 was 8St 32 such cases 
ha ve been processed or are being processed 
so far in 1986. Some Indian natioals have 
bl'en deported directly by the Malaysian 
authorities and in such cases no intimation 
is given to the Indian High Commission in 
l\laJaysia. 

Development of Computer Manpower 

3353. SHRI K.S. RAO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether it is a fact that there bave 
been a big increase in the number of 
computers installed in the country and jf so, 
tbe year-wise figures of computers instalJed 
in the country since 1975 and like1y to be 
installed by 1990; 

(b) whether it is also a fact tbat there 
is an acute shortage of properly trained 
programmers and other computer pro-
fessionals available in tbe country and if 
so, the number of such professionals 
available at present and those required, and 
the measures proposed by Government to 
bridge the gap; and 

(c) the names of ten top professional 
organisa lions engaged in the development 
of computer manpower in tho couDtry and 
brief details of eacb ? 

, THE MINISTER OF STATE IN THE 
MINISTRY OF SClBNCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 

OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATJL~) : (a) Ya, 
Sir, Details are at Statement-I. 

(b) Yes, Sjr. DetaiJs are at 
Statement· II. 

(c) Details are at Statement-lIl. 

Statement·I 

Year-wise break up 01 value 01 computer' 
Inltalled since 1975 and likely 10 h. 

installed by 1990 

It is a fact tbat there bas beeD a bi. 
increase in tbe number of computerl 
jnstalled in the country. 

As the ranse of computers vary from 
microcomputers to large mainframes the 
year-wise figures of computers installed since 
1975 and likely to be installed by 1990 arc 
given in terms of value. 

--_._-_._ ... _--_._-------___,..---
Year Estimated value of 

compu ter systems 
installed/to be ins-
talled (R8. crores) 

__ .___.. __ ~_..,v..., _ .~_., ___ • , ____ .", ___ ._ . ____ ~., __ ., _____ .~_.__ 

1 2 

1975 28 

1976 35 
1977 41 
J978 4S 

1979 52 
1980 60 

1981 68 

1982 75 

1983 90 

1984 120 

1985 200 



1 2 

-----------_._--------
1986 280 

1987 390 

1988 550 

1989 775 

1990 1100 

Statement-II 

Measures being taken by Government 
Iv bridge the gap 0/ availability of 

computer per,onlleJ 

It _is a fact that there is an acute 
shortage of properly trained programmers 
and other computer professionals available 
in the country. The number of professionals 
who have got computer education/training 
from recognised institutions is estimated to 
be about 5,000. The estimated number of 
professionals required at present to imple-
ment the computer activities optimal1y is 
12.000 which will rise to 80,000 by the end 
of 7th Five Year Plan. 

In order to reduce the gap of availabi-
lity of manpower t Department of Electronics 
has initiated a number of programmes 
jointly with UGC/Ministry of Human 
Resource Development (MHRD) and 
DGET. the main programmes are as 
under ~ 

(i) 1 Year Post Graduate Diploma 10 
Computer Appl icat lon.5 (DCA) : 

This programme is being carried out 
jointly with UGC. Already 32 Universities 
have been covered under tbis programme. 

(il) One aDd Half Years Post Polyt"cbnJc 
DCA: 

This programme is being carried out 
jointly with MHRD. The programme bas so 
far been initiated in 35 Polytechnics. 

(Iii) Oae and Half Yean POlt Graa •• te 
DCA la HIII.I Me.'alD I 

So far eigbt ceDt~ have been supportod 
for tbis programme. ' 

(Iv) B. Tech. : 

So far nearly 25 centres are conductina 
B~ Tech. degree course in computers. 
Anotber 3 centres have been supported this 
year. 

(v) M. Tecb. :' 

14 centres are already conduct ina M. 
Tech. proaralllmc in computers. 

<vi) 3 Years Post Graduate .l\-laater la 
Computer Applications (MeA) : 

The programme is jointly supported by 
Department of Electronics (DOE) and 

. UGC/MHRD. 24 centres have already boen 
covered under tbis programme. 

(vii) Vocational Courses: 

This programme at the level of ITI 
(Industrial Training Institutes) provides one 
year Isix months courses in tbe applicat·ion of 
computers. This is a joint programme with 
DGET. Already 20 institutes have been 
covered. 

10 addition to the above, Department of 
Electronics bas supported programmes for 
continuing education, diploma in computer 
engineering/maintenance and teachers· 
training courses. 

Statement·111 

It may not be appropriate to rate the 
professional organisations cnaaaed in the 
development of computer manpower in tbe 
country. However, ten leadiDI orsanisatloDi 
engaged in this activity w!licb are beiq 
supported by Government fundioa aJou. 
with brief details are as under: 

1. Aligarb MusUm UaIYenJty: 

. The University conducts various course. 
ID computer such as M. Tecb. Master in 
Computet Applications (MeA) Diploma in 
Computer Applica\ions (DCA): Diploma iD 



Computer ProarammiDlltc. The Univc ... lty 
. baa 'a Itrcma faculty buo in the area of 

computers. 

2. ladlan lastltute of SCMllce, Baaplore : 

The institute bas a strong infrastructure 
in computer science and tecbnololY and is 
takiDS advance level courses and Rand D 
in tbis area. 

3 to 7. IDdlan Institutes of TeehDolol1 at 
Bombay. Deihl. Kaapur, Kbaragpur 
aud Madras: 

These institutes are impartiol courses 
for B. Tecb and M. Tech in Computer 
Science and techDoiogy. In additioQ, com-
puter education is also beiDg given as one of 
the subjects in other disciplines. The insti-
tutes have also stro08 sroups engaged in 
research and deve10pment iD this area. 

8. National Informatici Centre (NIC) : 

NIC is a part of DOE and is re$ponsible 
for computerisation of Government Depart-' 
meDts and Organisations. In order to create 
computer culture and train people io 
Government Departments and OrganisatioDs 
for use of computers in their activities, NIC 
conducts traiDing programme for the 
Government personnel. 

9 to 10. RegloDal Computer Centre. 
Cbandlgarh and Calcutta: 

The,e Centres have been set 
up by Department of Electronics to provide 
computer awareness and application oriented 
trainina in tbeir regions. Towards 'tbilJ end, 
tbeae centres conduct sbort duration and 
intensive courses. 

Ule of Drugl II Sport. 

8354. SHRI MANIK REDDY : Wnl 
the Minister of WELFARE be pleased to 
atate : . 

<a> whether a new dopiog method of 
doping for sportsmen has been developed in 
tbe West which has also reached tbis country 
as reported irl Times of India or 16 April, 
1986, 

(b) whether drup DOW in use are'availa-
ble bore alooa witb tetdlll rlf;Uitiea; aod 

(c) if 80, the details tbereol and pilCII 
whero these are available 'I 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARB (SHR.I 
GIIUDHAR GOMANOO) : (a> to (c). Tho 
informadon is beiDa collected aDd will be 
laid on tbe Table of the House. 

Research OD Bullock·Cart aDd Cycle. 

83$5. PROF. P. ,J. KURJEN : WiJl tbe 
PRIME MINISTER be pleased to state : 

(a) whether any research bas been 
conducted to develop/improve bullock -cart 
and cycles $0 as to make them more 
efficient; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCJENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : <a) Yes Sir. 
Several organisations have cond'ucted 
research to improve the efficiency of existiD, 
buJlock carts. The designs of bicycle are 
modern and minor developments bave been 
undertaken to further improve their 
efficiency. 

(b) The Central Road Researcb Institute 
(eRRI). New Delhi bas been carrying out 
R a~d D for i~provin8 th~ performance by 
the lDcorporatlon of a fleXible element in the 
hub of the carts. Tbe Indian Institute of 
Management, Baoga)ore bas evolved tbree 
,models of bullock carts to suit tbe specifio 
qualities of local animals and climatic aad 
surface conditions. . 

Tbe Scbool of Applied Research Saaali 
has de.veloped improved bullock ~art witb 
Jarge diameter Wheels usia, teDSion spokes, 
two sub-sbafts and band-operated shoe-type 
brakes. . 

The Central Mechanical EngineeriD. 
Research Institute_ Durgapur and tbe 
ReaionaJ Researcb Laboratory. .Yorbat have 
developed multi-speed leara for cycles tbat 
help to enhanco tbe Dormal speed 'of 
bicycles. 



Security of Para Military Forces from 
Attack by Insurgents 

8356. SUR} V. S. VIJAYARAGHA· 
VAN: W ill the Minister of HOMB 
AFFAIRS be pleased to state : 

(a) the number of personnel of tbe 
Central Reserve Police Force and of other 
paramilitary organisations who died in tbe 
North Eastern part of India in the attack 
on tbem by the insurgents during the last 
three years; and 

(b) the steps taken to ensure greater 
security of tb~ personnel of tbese forces? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU-
RITY ~SHRI ARUN NEHRU) : (a) rho 
Dumber of personnel of CRPF and otber 
paramilitary organisations killed by iDsur-
aeDts during the last three years (1983 to 
1985) is 30. 

(b) The Para Military Forces deployed 
;n the region, have been instructed to be 
more vigilant and alert in their areas of 
reqpoDsibiIity. Strength of patrol parties has 
been increased. Tbe vigil on tbe borders has 
also been stepped up. Before deployment in 
sensitive regions of the north-east, proper 
induction training in anti-insurgency opera-
tions is imparted to paramilitary forces. The 
strength of paramilitary forces is also being 
increased in pbases by raising new Batta-
lions. 

Cutting or Plants and Trees 

8357. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the PRIME 
MINISTER be pleased to state: 

(a) whether several plants and trees 
have been axed at the Institute of Nuclear 
Medtum Complex iD Delhi; 

(b) if so" the reasons therefor; and 

(~) the total area from which tbe plants 
h'lve been cut? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
f'ORESTS (SHRI Z,R. 'ANSARI): (a) Five 
~oung Jamul) trees have been cut. 

(b) The trees bad to be cut dowD fer' 
permittiDI construction of tbe ,pedal :buikl-
inl for housing the Nuclear "_ede 
Resonance Imaalng Facility (NMR). 

(c) Approximately 225 sq. Ft. 

Clues 10 tbe Mu,rder of Slarl LeUt 
Maken aad Sbri ArJun Das 

8358. SHRI~IATI PATEL RAMADEN 
RAMJIBHAI MAVANI : 
DR. A. K. PATEL: 

Will tbe Minister .of HOME AFFAIRS 
be pleased to state : 

(a) whether any new clues have come 
to light recently in the murder cases of. Sbri 
Lalit Maken, M.P. and Shri Arjuo Das, 
Delbi Metropolitan Councillor; 

(b) jf so, the details thereof; 

(c) the Jatest progress made in those 
cases; 

(d) whether tbreats have been aiven 
rec~ntly to VIPs and otbers from terrorists 
and aoti-social and bad elements; and 

(e) jf so, the details thereof and the 
action taken to provide complete safety to 
VIPs? 

THE MINISTER OF STAlE OF THE 
MINISTRY OF COMMUNICATION AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI RAM 
NIWAS MIRDHA) : (a) No. Sir. 

(b) Does not arise. 

(c) During tbe investigation into botb 
the murder cases, the lang suspected to have 
been involved in the murders bas been 
identified. The stcoluns and pistols used 
elsewhere by tbis aalll have been seot to tho 
Central Forensic Science Laboratory fot 
comparison with tbe empty cartridae8 
reco~ered from tbe spot of both the DeJbJ 
murders. Investigation is continuing. 

(d) Yes. There are reports to this eft'ect 
with tbe Police. 

(0) It will not be jn pubtic interest to 
fumisb tbe details. However, the fotlowiDl 
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ttepl have been takell to deal with tbe 
terrorists threats :-

(i) An operationai cell to deal . with 
terrorist I extremist activitieS is 
being set up in Delhi Police. 

(U) The Intellisence system has' been 
reactivated and s,trqtbened. 

(iii) Pickets have been . posted at 
strategic points. 

(iv) Armed Guards and othe,r security 
measures have been pr~vided to 
know tbe possible targets of 
terrorists. 

(v) Area Security Plan vehicles have 
been deployed for the security 
of VIPs vulnerable to terrorists 
attack and to apprehend them in 
case they strike. 

(vi) Regular co-ordination meetings 
with the officials of neighbouring 
States. CDI and IB are held to 
monitor the activities of 
extremists/ terrorists and to 
exchange information. 

Tribal Exploitative Market System 

8359. SHRI RAM SWARUP RAM: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether Government are aware of 
tbe tribal exploitative marketing systems; 
and 

(b) if so, the remedial measures 
Government propose to adopt during 
Seventb Fi~e Year Plan ? 

THE DBPUTY MINISTER IN THE 
MIN)STRY OF WELFARE (SHRI 
GIRIDHAR. GOMANGO) : (a) and (b). 
In order to eliminate exploitation in 
marketing in the "tribal areas, the following 
strateay bas been adopted : 

(i) Institutions such as LAMPs. 
Cooperative Societies and TDCCs 
whicb are involved in procurement, 
marktting aod distribution of tribal 
prod~ce incJuding coosumer Boads 
IJ'C streD~theDed~ 

(ii) Duriol the Seventh Pian. it it 
proposed to set up a national lovel 
federation . known as TRIFED 
(Tribal Cooperative Marketio. 
Development Federation) to pro-
vide marketing support to tbe 
TDCCs and LAMPs and otber 
Cooperative Government Oraanisa .. 
tions work iDg in the sphere. 

Percentage 01 Population In Defence 
Servleel 

8360. SHRI MOOL CHAND DAGA : 
WiU the Minister of DEFENCE be pl'8sed 
to state: 

(a) whether it is a fact that only· 0.18 
per cent of our population is in the Defence 
Services whereas the percentage in Pakistan 
is i .14, China 1.86 and USSR 3.70; 

(b) if so, tbe . steps Oovernmeat 
contemplate to increase country's defence 
streogth ror better defence and security of 
the country; and 

(c) if not, reasons therefor? 

THE MINISTER OF STATE IN THB 
DbPARTMENT OF DEFENCB 
RESEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) to (c). The size of 
country's Defence Forces does not have a 
direct bearing on the size of its population. 
The size of Defence Forces is determined 
by the length of the borders, security 
environment in tbe region, tbreat to its 
~~curity. etc. In addition, level of moder-
nisation have greater impact on the 
effectiveness of tbe Defence Forces tban its 
size. 

The exact size of our Defence Forct's js 
treated as classified and as such cannot be 
divulged in the national interest. 

Ameodment of Jail Rules of Tlhar Jan 

8361. SHRI SUBH~SH Y ADAV: Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government's attention bas 
~een drawn to the the news item appeariD, 
in tbe Na"\1 Bbarat Times dated the 21st 
March, 1986 where in it has been stated 
ttlat pers~n, wealin, Gantlbi cap are pp, 
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.Uowed in the Contral Jail Tihar. New 
Delhi; 

(b) if so, tbe reasons thereot; 

(c) whether Government propose to 
amend tbe jail rules; and 

(d) if no~ the reaSODS tbereor? 

THE MINISTBR OF STATE OF THE 
MINISTRY OF COMMUNICATION AND 
THB MINISTER OF STATE IN THE 
MINISTRY OF HOME .AFFAIRS (SHRI 
RAM NIWAS MIRDHA) :.(a) Yes. The 
Dews item, however, was not correct. 

(b) Doe! not arise. 

(c) Amendment in tbis regard was 
carried out on 24.7.1982 whereby the clause 
problbitiog wearing of political symbols. 
such as, Gandhi cap. black turban (pugree) 
was deleted. 

(d) Does not arise. 

Allam-Nagaland Border Dispute 

8362. SHRt BALASAHEB VIKHE 
PATIL : Will the Minister of HOMB 
AFFAIRS be pleased to state : 

(a) wbether it is a fact that tensi.on is 
brewiDloD Assam.Nagaland border over 
the ownership of the disputed territory; 

(b) whether. the Central Government 
have taken measures to bring about a 
reconciliation between the State Governments; 
and 

(c) jf $0, tbe details tbereof ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL. 
SECURITY (SHRI A R UN SING H) : <8> 
to (c). The situation on Assam-Nagaland 
border is under control. Senior officials of 
both tho Stato Government8 are meeting 
from time to time to review the situation 
and to take concerted steps to remove 
irritants. Tbe representative of tb~ Home 
MiDistry is also associated with such 
meetinll, whenever necessary. TI'\e Chief 
Mi~is1eT' of \lotb ttl. $t_~,s ,,159 m.ot 0" 

18th FebruarY. 1986 witb a view to creali.,. 
an atmosphere conducive to peaceful 
solution of the problem. 

Social Forestr, Programme, In Orl.l. 

8363. SHRIMATI JAYANTI PAT .. 
NAIK: Will tbe PRIME MINISTER. be 
pleased to atate : 

(a) whetber Government bave a propo-
sal to extend areas under Social Forestry 
Programme; 

(b) whether Swiss Government propose 
to provide additional funds to extend Social 
Forestry Programme to some more districts 
in Orissa; 

(c) if so, which are tbe new districts in 
Orissa proposed to be extended with Social 
Forestry Programme during the Seventh 
Plan; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) Yes, 
Sir. 

(b) and (c). No, Sir. It is tbe Swedish 
Government that has extended assistance 
to the Social Forestry Project in Orissa. 

The Government of Orissa proposes to 
extend tbe Social Forestry Project during the 
VII Five Year Plan in the second phase of 
the Project to tbe . districts of. Koraput, 
Kalahandi. Phulbani. and Sundargarh. 

(d) The detailed project proposal for 
tbe second phase of the project is to be 
formulated by the State Government. 

Setting up of an Atomic EnerlY 
EltabUshment In Orllsa 

8364. SHRt CHINTAMANI' PANI-
GRAHl: Win the PRIME MINISTER be 
pleased to state : 

(a) whother aoy final decision bas been 
taken for settiol up of an atomic eoel'lY 
establiabmcnt ip pyri distfi~t jp QriSf8 b7 
DOW, 
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(b) if so, the details or tbe project: 
and 

(c) the. total area proposed to be 
.acQuired for tbis purpose and the total 
estimated expenditure of thi. project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCJENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) There is 
no proposal to set up an Atomic Energy 
Centre in Puri district in Orissa. 

(b) Does not arise. 

(c) Does not arise. 

Grants to Voluntary OrgapisatJons 
FUllctionlng in Madbya :rradesh 

8365. KUMARI PUSHPA DEVI: Will 

tbe Minister of WELFARE be pleased to 
state: 

. (a) the number of voluntary organisa-
tions functioning in Madhya Pradesh are 
getting Central aid and also external 
aid; 

(b) since when these Voluntary Orga-
nisations have been fUDctioning; 

(c) tbe main function of eacb of these 
voluntary organisations; 

(d) tbe amount of Central and external 
aid received by each of these organisation 
during the last three years (year-wjse); 
and 

(e) tbe detajls thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) to (e). A 
statement is given below. 
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Development or Bird Sanctuary in 
Cbllka Lake in Orissa 

8366. SHRf BRAJAMOHAN 
~OHANTY: Will the PRIME MINJSTER 
be pleased to state: 

(a) whether there is any proposal to 
develop a Bird Sanctu'iry in Chitka lake of 
Orissa and a National P Irk at Simlipal in 
Mayurbhanj district of Orissa; 

(b) whether there has been any exchange 
of ideas between Government of Orissa and 
Union Government for the aforesaid pro-
posed projects and if so, details thereof; 
and 

(c) whether Union Government propose 
to implement these projects as Central 
Project as these projects are essential 
for tourist attraction and to promote 
tourism? 

THE MINISTER OF SrATE IN THE 
MINISTRY OF ENVJRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (u) Yes, 
Sir. 

(b) Under the provisions of the Wild 
Life (Protection) Act, ] 972. the States are 

'empowered to estahlish sanctuaries and 
national parks. The State Government of 
Orissa have intimated that they propose to 
develop the Chilka lake as a bird sanctuary 
and to declare the core area of existing 
Simlipal wildlife sanctu ary as a national 
park. 

(c) Central assistance for the develop-
ment of Chilka lake can only be provided 
after the area bas heen notified as a sanct .. 
uary. Central assistance is alre:ldy being 
provided for the development of the Simli-
pal sanctuary under the centrally sponsored 
scbeme of Project Tjg~r. 

Legal Rights of Tribal Women over 
Landed Property 

8367. SHRI R.M. BHOYE: Will the 
Minister ,of WELFARE be pleased to 
state: 

(a) whether tribal women have no Jegal 
rights in some States over the landed pro-
perty of their husbands and fathers; 

(b) if so, the details thereof; and 

(c) whether Government propose to 
amend tbe cXltltiug law in tbis regard? 

THE DEPU fY MINISTER IN' THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (8) and (b). 
The m;;:mber of Sl.~hedulcd Tribe communi-
ties a; c cx;;n1ptcd from the opcrati~n of the 
Hindu Succession Act, 1956 which governs 
illfer alia, the suct:ession rights over proper-
ties. The legal rights of the tribal women 
over Janded properly of their husbands and 
fathers are geocrally governed by the custo-
mary laws of the respective Scheduled Tribe 
communities. 

(c) Does not arise. 

Resin Tapping l\fethods 

836H. SIIRIMATI USHA CHOU ... 
DHAR Y: Will the PRIME MINIStER be 
pkuseJ to state: 

(a) whether C,overnment are aware that 
lhc prevalent method of resin tapping is 
improper, unscientiHc and proving ruinous to 
chir-pines; 

(b) whether the Forest Research Josti .. 
tutes in the country have found out new 
methods for the purpose; 

'(c) whether Union Government have 
issued directives to the States in this regard 
and the details thereof; 

(d) what is the machincry to o-versee the 
compliance of these new ll10dified methods 
for resin tapping; and 

(c) whdher action will be taken for 
non-colnl'liance of tbis ? 

THE ~tINISTER Of STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
T'he Government are aware that the con-
ventional practice of resin tapping is UD-
scientific causing cOllsiderable damage to chir 
pines. 

, (b) Yes, Sir. 

(c) The Government of lodia bave 
advised the State Governments to adopt tbe 
improved methods of resin tappina evolved 



by tbe Forest . Research Instltuto and 
Coli" ... Dehradun and also to . allow reat 
aDd recuperation to foresta damased 00 
account of UDscicotific tappinl done pre-
viously. 

(d) and (e). The State Q·overnmcnts 
implement the advice through appropriate 
instructions to the field staff. The officials 
of tbe Government of India occasionaUy 
undertake field visits and render advice to 
tbe States. 

Production of T.V. 

8369. KUMARI D.K. THARA DEV}: 
Will tbe PRIME MINISTER be pleased to 
state tbe production of (a) colour T.V.; 
(b) black and white T.V. sets in India in 
1982, 1985, 1990 (estimated) 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND 
TECHNOLOGY AND IN THE DBPART-
MENTS OF OCEAN DEVELOPMENT. 
ATOMIC ENERGY. ELECTRONICS 
AND SPACE {SHRI SHIVRAJ V. PATIL) : 

Prod.cUon of TV .ets in India (in lakbs) 

Black and White 
Television 

1982 1985 1990 
(Estimated) 

5.7 18.0 30.0 

Colour Television *0.7 6.6 10.0 

• Assembled out of CTV kits imported 
durios ASIAD. 

Private rented BuildloSI for Officer. 
of Armed )!'orces 

8370. SH'RI HAFIZ MOHO. SJDDIQ : 
Will tbe Minister of DEFENCE be pleased 
to 'state : 

(a) whether lome ofBcee of tile Armed 
Forces HeadquartOl1 aro located io private 
roated build.a, in Delbi and there is areat 
resentment amoDlst tbe .calf of soOb oflicea 
because of uDbYlicnic and GOluitable 
coDditions; . 

(b) if so, tbe details ~bereof; 

(c) whether some of tbe bilbly sensitive 
Naval Offices ate boused iD buUdiop 
surrouoded aU round by private buildjol 
and are prone to security bazard; and 

(d) .if so, tbe reasons for selcctioa luch 
sita and wbetber steps are beiDI taken to 
dehire sucb, buiJdiolS ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
AND DEVELOPMENT (SHRI ARUN 
SlNGH): (a) aDd (b). The details of the 
only three offices of tbe Armed Forces 
Headquarters which are located in private 
rented buHdings in Delhi are contained in 
statement. ,Government are not aware of 
any resentment amoDgst tbe staff of sucb 
offices except that tbe employees of tbe 
Directorate Genera) of Naval DcsilDS have 
recently complained about tbo workiol 
conditions iD tbe premises of A-33 Kailasb 
Colony. 

(c) The Naval Design Office is located 
in A-33, Kailasb Colony, New Delhi. The 
building bas been inspected by the concerned 
lovernmental asencies who have certified 
that there is no secwity hazard involved' in 
tbe functioning of tbe Naval Oftlce from the 
said building as adequate security measure. 
have been taken. The concerned authorities 
have also reported that DO unhygienic or 
unsuitable conditions prevail in the said 
buildi~l. 

(d) Question dOCB not Irile. 
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Deputation to Ex-Cadre Posts 

8371. SHRT R.P. SUMAN: Wi1I the 
PR.IME MINISTER be pleased to state : 

(a) the normal period of deputation to 
an ex .. cadre l'Oqt admi~sible for a Central 
Government employee; 

(b) whether it is permissible to sanction 
deputation from one ex-cnc1rc post to 1Ino· 
tber department without joining the parent 
department; and 

(c) jf so, what is the minimum period 
required at the parent departm~nt between 
the first and second deputation? 

THB MINfSTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRJ P. 
CHIDAMBARAM) : (3) The normal period 
of deputation shall he three veers in all 
cases except for those posts \vhere a longer 
period of tenure is prescribed. 

(b) and (c). Except where a minimum 
spell of service in the parent cadre ht .. t\Vcen 
two successive spells of cieputation has been 
prescribed, it ic.> permissihle for a Govern-
ment servant to proceed from one ex-cadre 
post to another. This .minimum ~.,ell in 
the parent cadre varies from service to 
service. 

Economic Oefelopmcnt of Bac1nvard 
States 

8372. SHRI C'.P. THAKUR: Will the 
Minister of PLANNING he pleased to 
state : 

(a) whether there is any cell in P~anning 
Commission to monitor the economIc pro-
gress of bacKward states; 

(b) if so, the detai1~ thereof; and 

(c) if not the reasons therdor? 

THE MINISTER OF STATE IN ~HE 
MINISTRY OF PI .. ANNING AND IN 1 HE 
M1NISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) to (c~. 
There is no separate arrangement for mont-
toriog the economic progre~s of backward 
States. However, the existIng arrangemen!s. 
inc;\ude ~ wen ... developed syst~m for moot-

toring States' generation and traosmissioD 
projects by the Central Electricity Authority; 
monitoring of 66 major irrigation projects 
by the Central Water Commission and the 
monitoring of 20·Point 'Programme by the 
Ministry of Programme Implementation, 
etc. 10 addition, the Planning Commission 
have finalised arrangements for monitoring 
on quarterly basis the implementation of . 
various Jeve)opmental programmes in all 
the States both in their physical and finan-
cial a~l'ects. 

Erection of Monument at Buxaduar in 
l\'femory of fhe Freedom Fighters 

8373. SHRI AMAR ROYPRADHAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government are aware of 
the fact that there is a long standing public 
demand 10 erect a suitable monument at 
Buxaduar in Jalpaiguri District, West 
Benga), in memory of the freedom fighters 
detained in Buxa camp during the British 
regime and to establish a museum cum 
1ibrary there on the freedom movements of 
India and the revolutionaries; 

(b) if so. the details of the same; 

(c) whether West Bengal Government 
have also requested to the Centre in this 
regard; 

(d) if so, the details thereof' and what 
action bas so far been taken by the Union 
Government thereon; and 

(e) if the Government are not in favour 
of the erecting such a monument at Buxa-
duar the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRI 'RAM NIWAS MIRDHA): (a) to 
(c). It is for the State Government to take 
initiative for setting up such memorials. 
No proposal in this regard has been received 
from the Government of West Benial so 
far. 

(d) and (e). Does Dot arise~ 
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8374. SHRI SURESH KURUP: Will 
the PRIME MINISTER be pleased to 
.tate : 

(a) whether there is any ,proposal to 
allot rorest land for the d'evelopment of 
Sabiriroala pilgrims centre in Kerala; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SURI Z.R. ANSARI) : (a) and 
(b). A proposal for the diversion of 
IS.77 ba. of forest land for development 
of the Sabirimala Pilgrim Centre was 
received from the Government of Kerala in 
1982. The same was considered in tbe 
Department under the provisions of the 
Forest (Conservation) Act, 1980 and was 
not approved. 

Acquisition of Super Computer Technology 
from U S.A. 

837S. SHRI G. BHOOPATHY: Will 
the PRIME MINISTER be pleased to 
state: 

(n) whether any agreement has been 
entered ioto with U.S.A. regarding acquisi .. 
tion of computer technology and know .. 
how, if so, the details thereof; and 

(b) whether there is any proposal to 
acquire super computer technology from 
USA and the fields in which it is likely to 
be used? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECHNO-
LOOY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) Yes, 
Sir. an agreement bas been ent~red into 
witb a company in USA regarding acquisi-
tion of the mainframe computer technology 
and know·how. The proposal from Control 
Data Indo Asia Company for the Transfer 
of Tecbnology for the manufacture of two 
series of computer systems namely Cyber 
810 and 830 bas been accepted by the 
Deptt. of electronics. Electronics Corpora. 

dOD of India Limited. Hyderabad will be 
recipient of ~is technology. 

(b) No, Sir, there is no proposal to 
acquire Super Computer technology from 
USA. However, purchase of Super Com-
puters from USA is envisaged for monsoon 
studies, global weather modelling, meteoro-
logical and climatological applications. 

Expenditure on Sending Indian Astronauts 
Into Space 

8376. SHRI SHANTARAM NAIK: 
\\ ill the PRIME MINISTER be pleased to 
state: 

(a) the expenditure Government are 
likely to inrur in sending Indian astronauts 
into space alongwith United States space 
shuttle; and 

(b) the field in which Indian astronauts 
would gain knowledge/experience? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V PAT1L) : (a) There is no 
charge for the US-NASA carriage of the 
Indian Payload Specialist on board Space 
Transportation System (STS)/INSAT -JC 
flight. A limited payment by w~y of actual 
reimbursement of costs to NASA for 
NASA training and infljght consumabJes is 
involved. The total cost of the STs/ 
lNSAT -Ie Indian Payload Specialist 
Flight Mission, including trainingt com-
munication facHities, mission support ex-
periments, etc., is eslimated to be about 
Rupees eighty lakh1. 

(b) In addition to his primary function as 
an advh;er-cum-observer for tbe in-flight 
checkout and deployment functions relating 
to.the INSAT -lC spacecraft. the Indian . 
Payload Sl"ecialist astronaut wiIJ also con-
duct certain experiments in Earth observa-
tion, Life Sciences and Food Sciences, and 
tbus gather experience/kQowledge in these 
arens. 

Collapse of NavJ\1 Building In Bombay 

8377. SHRI H.N. NANJE GOWDA: 
Will the Minister of DEFENCE be pleased 
to ,tate; 
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(8) wbether it is a fact that a portion 

of the Naval buUdina constructed in Colaba. 
Bombay at a cost of more than rupees 2 
~res fell down recently; 

(b) wbet~r it i. fact· that .s a CODse .. 
quence thereof a Commander died on the 
spot io 8 flat of that bundioS; 

(c) wbether accordiol to an enquiry 
it has been found that the incident was the 
reault of weak brik walling and irregular 
electric works; and . 

(d) if 80, the ktion taken by Govern-
ment apinst the contractor of the 
buildinl ? 

THB MINISTER OF STATE IN THE 
DEPARTMBNT OF DEFENCE RE· 
SBARCH AND DEVELOPMENT (SURf 
ARUN SINGH): (a> No Sir. 

(b) to (d). However, Aditi building 
In Colaba, Bombay, consisting of 24 resi-
dential fiats and constructed at a cost of 
approximately Be. 7S Lakbs, had an 
accident in November 1985-in tbat a hot 
water Bayser fitted in the bath room of 
its flat No. 9 exploded. This explosion 
resulted in damage to the walls of the 
batb room and the adjacent bed rooms of 
flat No.9, causing the death of Com-
mander P.P. Sharma. A Board of Enquiry 
WlS immediately set up by the Western 
Naval Command, the final outcome of 
which is awaited. Appropriate action will 
be taken against tbe individual/firm once 
tbe attributability of blame is clearly establi-
abed. 

Settlnl up of Centre for Advanced 
Technology Alert System . 

8378. SHR.I P. R.. KUMARAMAN-
GALAM: Will the PRIME MINISTER 
be pleased to state: 

(a) wbether Centre for Advanced 
Technology Alert System (AT AS) is pro-
posed' to be set up in India by the 
United Nations; 

(b) if so, the details tbereof; 

(c) whether tbe Advanced TecbnoJoay 
"len System meetin, ~~1~ ip .B~pn w~. 

",/tIe" .4,,,,,,,, 100 

attended by professionals in various fields 
Uke agriculture, Industry etc.; 

(d) if so, the details thereof; and 

(e) whether Government propose to 
put highly alert and qualified professionals 
8cientists in various high technology coun-
tries such as Japan/USA etc. and attach 
them to the Indian Embassies and FAOI 
WHO/JLO/UNESCO etc. ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS 
OFOCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) No Sir. 

(b) Does not arise. 

(c) and (d). UNCSTD had convened 
an International Workshop on Advanced 
Technology Alert Systems in West Berlin 
from 15-20 December 1985. The meeting 
was aitended by experts in tbe various 
disciplines and representatives from various 
national and internationa1 organisations 
dealing with Science and Technology. The 
meeting has made recommendations regard-
ing Advanced Technulogy Alert Sysfem to 
the UNCSTD. 

(e) Qualified scientists have been 
attached as Science Counsel1ors in our 
missions in USA, USSR UK, Japan and 
Federal Republic of Germany. 

Construction of Barbed Wire between tbe 
States of Assam and West Bengal 

8379. SHRI N. VENKATA RATNAM: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the Government of Assam 
have requested to construct a barbed wire bet-
ween the States of Assam and West Benga). 
and 

(b) if so, tbe reaction of Government 
thereto? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INTERNAL SECURI-
TY (SHRl AR1JN NEHRU): (a) No, Sir, 

(b) Does ppt arise. 
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MJnl.terlal Conference of SAARC 

8~80. SHRI SHARAD DIG HE: Will 
tho Minister of EXTERNAL AFFAIR.S be 
pleased to state: 

(a) the main decisions contained in 
a declaration adopted unanimously at the 
two .. day Ministerial Conference of SAARC 
at Islamabad on 2nd and 3td April, 1986; 
and 

(b) who represented India at the Con .. 
ference? 

THE MINISTER OF STATE IN THE 
M1NlSI'RY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN): (a) In 
pursuance of a decision of the SAARC 
SULllmit in Dhaka in December 1985 a 

tvt iUlsterial MeetiD8 of SA ARC countries 
was l~eld in Islamabad 2 .. 3 April to coor .. 
diDate tbe position of SAARC countries on 
international economic issues. They adopted 
a declaration in whicb recommen-
dations were made on international 
m()iletary, financial, trade, debt 
anu Economic Co-operation among Deve-
I, 'rio!:. Countries etc. The Ministers also 
recommended that representatives of SAARC 
CUUDtl :es could informally coordinate 
their positions on the occasion of important 
international conferences. The main 
objective is to make more cohesive and 
purposeful the efforts of the SAARC 
countries within the Group of non .. aBaned 
and other developing countries, towards 
bringing about a new International Economic 
Order. 

(b) India was represented at the 
SAARC Ministerial Meeting by a high level 
delegation led by the Minister of 
Commerce. 

Teaching Vacancies In N.D.A. 

8381. SHRI YASHWANTRAO 
GADAKH PATIL : Will tbe Minister of 
DEFENCE be pleased to state : 

(a) the number of vacancies of teachiol 
staff in tbe National Defence Acadomy. 
Kbadakvasala; 

(b) for bow 1008 tbeso have not beeD 
filled and the reasons therofor; 

(c) ita effect OD the traioiol of cacItU: 
and 

(d) moasuros takoD to fill tbe vacan-
cies? 

THE MINISTER. OF STATB IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
AND DEVELOPMENT (SH~I ARUN 
SINGH) : <8> and (b). The posts of seven 
Professors, eigbt Readers and Thirty seveD 
Lecturers have Dot been filled up 00 
reaular basis since 1983 because inter-alta 
of tbe ban on recruitment. 

(c) Ad-hoc appointments, 00 sbort. 
term basis, are made from time to time 
to ensure that tbe training proarammc 
is not affected. 

(d) Expeditious steps are under proceaa 
to fill up tbe vacancies on rogular basis. 

(Translation] 

Completion of Almora aad Pithoragarh 
Pedestrian Paths 

8382. SHRI HARISH RA W AT: Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether completion work of several 
proposed pedestrian paths in Almor. 
and Pithoragarh districts of Uttar Pradesh 
is beld up pending necessary approval 
under the Forest Act; 

(b) whether approval of Government 
of India is also necessary for tbe construc-
tion and expansion of pedestrian patbs 
which are tbe main means of movement 
in hilly areas; and 

(c) the steps beiDg taken to completo 
the works referred to in part (a) above ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF ENVIRONMBNT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) 
The Central Government have not received 
any proposal for diversion of forest land 
for construction of pedestrian paths fft 
Almor. and Pithoraaarh districts of Uttar 
Pradesh. 

(b) All cases involvio& deforestatioD 
or diversion of forest laods Deed prior 
approval of the Central Govoroment UDder 
tbo FOIOIU (CoDICrvation) Act, 1980. 



(c) It is for the State Government 
to take appropriate acdon to complete 
tbe work9 

(Eng/i,Ia) 

, Old Passport Application Forms 

8383. SHRI HUSSAIN DALWAI : 
Will the .f\ilinister of EXTERNAL AFfAIRS 
be pleased to state: : 

(a) tbe reasons for still, issuing ~he 
old forms of passpoIt applIcatlons with 
column of recommendations from the 
Members of Parliament and Leglslaturcs 
of tbe States to the applicants; 

(b) whether it is a fact tbat because 
of this the applicants. still approach the 
M.P.s and M.L.Ats for their endorsements; 
and 

(c) if so, to avoid such type of incon-
venience, Government propose to issue 
fresh passport application forms to the 
prospective applicants 1 

THE MINlSTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFA1RS 
(SHRI K.R. NARAYANAN): (a) The 
Government have alteady revised the existing 
passport application forms, which havo 
been simplified and made computer-compa-
tible. The columns regarding verification 
and the requirement of financial guarantee 
have been deleted from the revised forms. 
The revised forms are currently under 
print with the Government of India Presses 
and are will be introduced shol'tly. In the 
meanwhile, the old forms printed by 
Government of India Presses and available 
in the stock of the passport offices, as 
well as those which were printed by private 
parties like travel agents, Airlines etc., 
continue to be distributed to prospective 
8I)plicants and are beiDg accepted without 
ve.rification certificate and financial guaran-
tee. 

(b) Such instances have not come to 
our notice. Wide publicity has been given 
regarding non-requirement of verification 
certificate and financial guarantee. 

(c) Yes. Sir. The Government of I~dia 
have already decided to introduce the 

revised application forma, .a mentioned in 
para (a) above. 

Plan for Bastar District 

8384. SHRI ARVIND NETAM: Will 
the Minister of PLANNING be pleased to 
state : . 

(a) whether Madhya Pradesh Govern .. 
ment has submitted separate plan for 
Bastar district for approval; 

(b) whether Planning Commission bas 
approved the plan; and 

(c) if so, what is the total financial 
outlay t if not the reasons thereof ? 

THE M1NISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a> 
Madhya Pradesh State Government sub-
mitted to tbe PJanning Commission Bastac 
Development Plan. The State Government 
was informed that the total investment 
required for Dastar Development Plan 
need not be of the order envisaged in tbe 
Bastar Development PJan. The State Plan 
having increased by 84% lor Seventh Plan, 
it should be possible to envisage an outlay 
for Bastar District from the State Plan 
of an order commensurate with the 
expenditure proposed in tbe Bastar Deve-
lopment Plan. 

(b) and (c). Planning Commission 
approve Lhe Plan for the State as a wbole 
and tbe allocation of outlays is made 
sectorwise for tbe entire State and not 
districtwise. The State Government. in 
turn, has to decide the flow from tbe 
total outlay approved for tbe Srate to 
individual districts. 

ProtectloD of Wildlife 

8385. PROF. K.V. THOMAS : WilJ 
tbe PRIMB MINISTER. be pleased to 
state: 

(a) the steps taken to protect wild 
animals and birds; 

(b) wbat steps arc taken to proto~t SiiODt 
Vall01 iD Koruai 
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(c) hQw much forest is Jost every year 

duo to fire: and 

(d) ~bat fire preyentive actions are 
tak.en 1 

THE MINISTER OF STATE IN THB 
MINISTR.Y OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) 
A Statement is given bel~w. 

(b) The State Government of Kerala 
bave notified 8951.65 hectares of the Silent 
Valley Reselve forests as a national park. 
under the provisions of the Wild Life 
(Protection) Act, 1972. The State Govern-
ment bave also drawn up a scbeme .or 
the conservation and development of tb" 
national park and for undertaking resealch. 
education and extension programmes therein. 
Central financial assistance IS being provI-
ded to the State Government for tbe 
implementation of this IScbeme. 

(c) According to available informatio~, 
about 1,15,000 hectares of forest area IS 
burnt OD an average every year in tbe 
country. 

(d) Various measures are beiDS. taken 
by the states and union terntones. to 
prevent forests fires which include creat~on 
of fire lines, controlled burning, employmg 
fire watchers during tbe fire beason and 
removal of material which is considered a 
fire bazard in forests areas. In additlon, 

central sector pilot project has been 
~uDched since April, 1984, in tbe States 
of Mabarasbtra and Uttar Pradc,sh" to 
devise. test and deOlO?Slrate ~llncJPleS 

d techniques of preventlon, detection and an . 
buppression of forest fires. The experience 
gained from the project will be made available 
to other states for guidance and use. 

Statement 

A number ot' initiatives have been 
taken in recent years for wildlife conserva-
tion in India. The important measures 
are given below :-

- (a) A compreben~ive lesisIation called 
the Wild Life (Prqtection) Act, 
1972. has been enacted to provido 
uniform legislation fo.r tbe protec-
tion of wildlife in tbe country. 

However, this Act is not applica. 
ble to Jammu and Kashmir which 
bas a similar Act called the Jammu 
and Kashmir Wild Life (Protec-
tion) Act, 1978. This bas created 
some problems in enforcement. 

(b) Tile Forest (Const:rvatfoo) Ad, 1980 
checks indiscriminate diversion of 
forest 1ands, which are the main 
babitat of wildlife in tbe country" 
to non-forest us~. 

\c) Tile Indian Hoard for WUdUfe, 
whicb is the hiahest advisory 
body in this field in tbe country, 
has acquired stature and influence. 
after the Prime Minister took. 
over as its Chairperson in 
1980. 

(d) From 19 National Parks and 20S 
:Sanctuaries in 1980, the network 
of protected areas in the country, 
has been expanded to include 
53 National Parks and 247 Sanctua-
ries covering abOU1 3% of the 
total land area and about 12% of 
the forest area of the country. 

(e) Special .Project:s I il\c Project Tiger 
and Crocodile Project bave been 
launched to save specific endao-
g~red specie::!, and these have 
proved successful. 

(f) Trade and commerce as well as 
e,xport aud huport of wild aaimal. . . 

(g) 

bards. plants and their derivati,el 
are strictJy cODtroUed. 

Cenlrally sponsored schemel ha'e 
been launched to aid the develop-
ment of . national parks and 
sanctuaries (incJudiDB tiger reservea) 
and zoos and to promote conser. 
vation. awareness and education. 

(b) A national level institute called 
the Wildlife -Institute o/Indla, bas 
been established for promoting 
training in Wildlife management, 
wildlife education and research. 

0) Tbe WildUfe ,Week is observed 
every year in the first week of 
October, for ~eaUoI MCnera) 



· awareness and elicitiDa people'. 
support for wildlife cooaerva ... 
don. 

(J) India is a d,Dator)' to 8\'e Impor-
tant Internatlout COD,eDtIOll : 
The Convention on International 
Trade in Endanaered Specios of 
Wild flora and Fauna (CITES); 
Wetlands; Whaling; Migratory 
Species; and with the USSR on 
Migratory Birds. 

(k) A Natiooal Wildlife Action Plan 
bas been adopted recently, which 
provides the framework of a 
strategy, as well.as of programmes 
aod projects, for wildlife conselYa-
tlon in the future. Its maio com-
ponents are : 

-Establishment of a representa-
tive network of protected 
arca. 

-Management of protected areas 
and habitat restoration. 

-Wildlife protection in multiple 
use areas. 

-R.ehabilitation of endangered 
and threatened species. 

-Captive breeding programme. 

-Wildlife education and inter .. 
pretation. 

- Research and monitorias· 

-Domestic legislation and inter-
national conventions. 

- National Conservation Stra-
tegy. 

-Collaboration with voluntary 
bodies! non-governmental oIPni-
sations. 

Implementation of the Action 
Plan, bas been taken up and 
!leveral steps have been initiated 
already. The nodal aaency is tbe 
Central Directorate of Wildlife 
preservation and Wildlife Institute 

of Judi., which teeks tbe help 0' tbe Govefnments of tho Statel 
! and Union Territor;es; .1 well 
as tbe cooperation or voluntary 
bodies and other national/foter-
national alencies. 

While action bas beeD initiated OD 
most of tbe components of tbo 
Action Plan, tbe more Dotable 
steps taken arc liven below :-

-A survey of all national parks, 
sapctuaries and other area. 
deserving protection status, has 
been taken up with a view to 
strengthen and enlarge tbe net-
work of protected areas in tbe 
country_ Guidelines for the pre-
paration of management plans 
of wildlife reserves bave been 
drawn up and cirtulated to 
all tbe States and· Union Terri-
tories. 

-Guidelines have been developed 
for eliciting people's support 
for wildlife conservatioD. These 
have also been circulated to 
all the States and Union Terri .. 
tories. 

-Review and revision of tbe 
National Forest Policy bas boon 
taken up to Incorporate specific 
concerns for wildlife conserva-
tion. 

-Amendments to the Wild Lif. 
(Protection) Act, 1972 arc under 
examination. 

-Training and research activities 
have been taken up at tbe 
Wildlife Institute of lodia. 

-Captive breediDa and rehabilita-
tiOD prOirammcl bave been 
launched (e.g, the raino re· 
introduction prosrammo). 

-Participation in intornatJoaaJ 
cODventioos. continues to be 
acti~e and a treaty bas beeD 
concluded recently. "jth tbe 
ussa for the protectioD or 
miSt_tory birda_ 
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-Model iaterpretatioD facilities 
are beial establisbed in some 
reserves and zoos. 

-A committee has been constitu-
ted, to work out tbo manner 
in which the voluntary bodiesl 
non-governmental organisatioDs 
can contribute to the imple. 
mentation of tbe Action Plan. 

-The implementation of tbe 
Action Plan bas been made the 
Ceotral theme of the wildlife coo-
servation programmes in the 
Seventh Five Year Plan (198'-
90). 

Fifth Ant.rctlca Expedition 

8386. SHRI V.S. KRISHNA IYER: 
Will tbe PRIME MINISTER be pleased 
to Itate : 

(a) whether the Fifth Antarctica 
expedition bas arrived from Antarctica; 
and 

(b) tbe amount spent for tbe 8 bove 
expedition ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : <a) Yes 
Sir. The fifth Antarctic expedition returned 
to India on 24.3.1986. 

(b) The amount spent for the fifth 
Antarctic expedition is still beiDI worked 
out and it is likely to be approximately 
Rs. S crores, of which about Rs. 3.3 crores 
have been incurred for the cbarterinl of 
tbe ship. 

NI.th Summit MeetlDI of NAM 

8387. SHRIMATl MADHURBB 
SINGH: 
SHRI lAI PRAKASH 
AGARWAL: 

Will tbe Minister of EXTERNAJ., 
Aff'hl~$ "" pleaSfd to 'J.t, : 

. Ca> wbether maoy couotrl. bave 
-expressed the desire to host tbe uintb 
Summit meetinl of tho Movement of Non-
alilned countries scheduled for 1989; 

(b) if so, tbe names of countries which 
have requested tbe Prime Minister as NAM 
Chairman in this regard: 

(c) whether a final decision baa been 
taken; and 

(d) ir so, the details thereof? 

THE MINISTER OF STATB IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SaRI K.R. NARAYANAN): (a) to (d). 
Tbe Government or Nicaragua bave offered 
to host tbe Nintb Summit Conference 
of Heads of State or Government of Non-
aligned Countries. Tbis offer bas been 
Doted at the recent Ministerial Meetinl 
of the Coordinating Bureau of Non-alianed 
Countries held in New Delbi from April 
16 .. 20 which decid:d that this question 
will be examined by the Eighth Summit 
Conference of Heads of State or Govern-
ment to be held in Harare from 26 August 
to 7 September 1986. 

Police Trall'lng Centre In Landi 01 
Forest Department 

8388. SHRI DIOVJJA Y SINH : Will 
the PRIME MIN~STER be pleaaed to 
state : 

(a) whether there is a programme to 
set up a Police Training Centre in lands 
of the Forest Department adjoiniol tbe 
Corbett National Park in U.P.; 

(b) whether sanction bas been aiven 
to convert such forest lands for non-rore.t 
uses; and 

(c) whether such project will caule 
much disturbance in the National Parks? 

THE MINISTER OF STATE IN THB 
MINISTRY OP ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : <a> 
Tbe State Government bas intimated that 
tbe proposaJ referred to, has now beep 
dropped. 

(b) No, Sir. 

(~) ppes ppt 3ri$C, 
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Mah'ab.U Puram Nuclear Plant 

8389. SHRI HANNAN MOLLAH 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether the warm water from 
Mahabalipuram nuclear plant is being 
disposed of in the ocean; 

(b) whether Government have measured 
the grade of radio activity in warm water 
whicb is being dispos,ed of; 

(c) whether fishes in tbis area have 
been subjected to radio-activity; 

(d) whether Government have undertaken 
. any survey on it; 

(e) if SOt details thereof; 

(f) whether Department of Atomic 
Energy examine tbe water in nearby beach 
resort; and 

(g) if SOt details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) Fish in the area are not subjected 
to radiation from radionucJides discharged 
by the power station. 

(d) to (g). The radionuctides in the 
coastal waters-sea water, ,suspended silt, 
bottom sediments, aquatic organisms inclu-
ding fish and salt produced from sea water 
are measured routinely by the environmen-
tal survey laboratory of the . Health Physics 
Division, Bhabha Atomic Research Centre. 
The Department of Atomic Energy also 
examines the water in the nearby surroun-
ding areae; including the beacb resort. It 
has been found that the confents of radjonu-
clides that are discharged from tbe power 
station. in different components of tbe 
marine environmeftt includitl(& fisb, are 
negligible, 

DE.Comml •• lonlq of a Nuclear PlaDt 

8390. PROF. RAMAKRISHNA MORE: 
Will the PRIME MINISTER be pleased 
to state : 

(a) tbe lir~ span of the existing nuclear 
power plants in the couotry and whether 
after the completion of their life span, these 
plants would be required to be de .. commis-
sloned; 

(b) the existing arrangements; if any. 
for the disposal of spent nuclear fuel; and 

(c) the estimated expenditure involved 
in the decommissioning of a nuclear plant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMBNT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) The 
designed life of nuclear power plants is 
25 years but reactors are expected to have 
a much longer 1ife of nearly 40 year~. 
These plants will be considered for 
decommissioning 001 y when their operation 
becomes uneconomical. 

(b) At present the spent fuel from 
all Indian made reactors is stored in a 
storage pool at each station before reproces-
sing. 

(c) The expenditure towards decommis-
sioning of a nuclear power plant is expected 
to be les~ than 10% of the capital cost. 

Narrow Roads in Delhi Cantonment 
Board Area 

8391. SHRI KAMLA PRASAD 
SINGH: Will the Minister of DEFENCE 
be pleased to state : 

(a) wheth:r it is a fact that various 
roads in Delhi Cantonment Board area are 
too narrow to meet the smoot h. free and 
accident free flow of increased traffic and 
tbe pavements are in poor condition; 
and 

(b) if so. is there. any proposal to widen 
all the roads in Delhi Cantonment parti-
cularly the Ba~aa.. ro*,ds wit}lin" 9iveQ 
time? 
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THB MINISTBR Of STAYS IN THB 
DEPARTMBNT Of DEFENCE RE-
SEARCH A.ND DBVELOPMENT (SHRt 
ARUN SINGH): ea> and (b). Road. 
Ind ,pavements in Delhi Cantonment area are 
Benerally In ,000 condition. However, to 
provide more facilities to traffic, it has 
been decided to widen and streDltben tho 
folJowin. roads for which action is in 
prolres. : 

(i) Tbimayya Road (Maud Road). 
(Ii) Kotwall Road. 

(iii) Palam Road. 

ladlaa. wltb Valid Pasl porf. '0 Pat Jail. 

8392. SHRIMATI GEETA MUKHER-
JEB: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government's attcntion 
bas been drawn to the news item appearing 
in tbe "Times of India" dated 11 April, 
1986 captioned "SO Indians with valid 
Passports in Pat Jail"'; 

(b) If 10, wbether enquiry has been 
made into tbis matter with the Pakistan 
Governmcnt. and 

(c) if 80, the details thereof and 
steps being taken for their release ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) (a) 
Yes, Sir. 

(b) and (c). The matter has been taken 
up with the Government of Pakistan. The 
Government of Pakistan have now trans-
ferred the prisoners to Central Jail, Multan 
and allowed our Embassy officials to meet 
them on 20th April 1986. Discussions 
for tbe release and repatriation of the 
prisoners are goinl on with the Government 
of Pakistan. ' 

Step. to Curb Industrial Pollution on 
River Banks 

8393. SaR.I AMARSINH RATHAWA: 
Will tbe PRIME MINISTER be pleased to 
statc : 

Ca) wbether it Is a faot tbat ~o.t of 
tbe bi. industries are ~itu.tel1 on tile banks 
of bia river,; 

(b) if iO, what measures are beiDl 
taken by Government to prevent or mini· 
mile poUutiOD at the sources of major 
rivers in tbe country; 

(c) whether there are any Central 
guidelines to States to sbift industrial com-
plexes away from the river baoks parti .. 
cularly tbose units whicb have not adopted 
anti-pollution measures; 

(d) wbat is tho Government's polley 
in rcaard to th. establishment of new In-
dustrial units on tbe banks of rivers aDd 
whether any lUidelines have been or are 
being issued to make it obliaatory on eacb 
industrial unit to adopt antf·polJution 
system in their industry; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHR} Z.R. 'ANSARI) : (a) 
Some big industries are situated on the 
banks of big rivers. 

(b) The measures beini taken include: 

-Polluting industries are required 
to obtain environmental clearance 
for their location before letters 
of intent are converted into indus-
trial licences; 

- Minimum national standards bavo 
been prescribed for major ponut-
ing iudustries and programmes 
have been launched for tbeir phastd 
implementation; 

-Legal action is taken aaainst 
defaulting units which do not 
comply with necessary poJ)ution 
control measures in spite of per-
suasion; 

-Zoninl and clallificatioD or all tbe 
14 major rivers have been done 
with a view to. deai,nate their best 
usc; 

-Fiscal incentlvCl arc provided to 
industries adoptinl pollution con-
tr.ol measures and also for .biltiDI 
of industries from cOD,csted are •• ; 
,04 
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-Monitoring of tbe major and 
medium rivets is done under 
tbe UN ~lobal Environmental 
Monitoring System and Monitoting 
Indian National Aquatic Resour .. 
ces proaramme. 

(c) No, Sir. However. tax incentives 
m provided for shifting of polluting in-
dustries from congested areas. 

(d) and (e). There is no specific policy in 
retard to establishment of new industrial 
unltl OD the banks of rivers.However. policy 
directives liave been issued and procedure 
established for prior clearance' from environ. 
mental angle for siting of polluting indus-
tries. Industry.specific documents spelling 
out auidelinca for anti.poUutioD measures 
bave alao been brought out. 

PrOlre •• In Social Forestry 

8394. SHRI ANANTA PRASAD 
SETHI: Will the PRIME MINISTER be 
pleased to state : 

(a> whether there have been some 
proaress in social forestry including rural 

fuel wood plantation during tbe Sixth 
Plao; 

(b) if 10, the' names of fuel wood 
deficit districts in eacb Stato and Union 
Territory dUring the Sixth Plan; and 

(c) the total hectare of fuel wood 
pJantation raised in each State, during the 
Sixth Plan? 

THB MINISTER OF STATE IN .THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Yes, Sir., Fuelwood plantations have been 
raised according to figures received from 
the States over an estimated 2.96.656 
ha. under this scheme during the VI plan 
period in 21 States and 4 Union Terri-
tories. 

(b) A Statement I givjng tho names 
of the fuelwood deficit districts covered by 
the above scheme is given below. 

(c) A Statement II giving information 
about fuelwood plantation raised under 
the central1y sponsored scheme of "Social 
Forestry including Rural Fuelwood Planta-
tion" during the VI Plan period is given 
below. 

Statement .. I 

List of 157 Districts Selected for Implementation 0/ the Celltrally Sponsored Scheme 
'Social Forestry Including Rural Pue/wood Plantations' 

-_ .. _ .. -------.,---- --- ------------
Name of the States/UTs Name of, districts !elected 

1 2 

1. Andbra Pradesh 1. , Rangateddy 

2. Ountur 

3. Medak 

4. Nalgonda 

5. Krishna 

6. Nel10re 

7. Prakasam 

8. Nizamabad 

1. Kamrup 

~. OoaJpar4l 
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1 2 

3. Sibsapr 

4. Cachar 

3. Bibar 1. Saotha! Parganas 

2. BhagaJpur 

3. Giridib 

4. Dhanbad 

S. Hazaribaab 

6. Gaya 

7. Auraogabad 

8. Nalanda 

9. Mongbyr 

10. Rohtas 

11. Nawadab 

4. Gujarat 1. Vadodara 

2. Pancbmabal 

3. Kutch 

4. Surendranagar 

5. Sabarkantha 

6. Jamnagar 

7. Bhavnagar 

5. Haryana 1. Karnal 

2. Mabendergarb 

3. GurgaoD 

4. Kurukshetra 

S. Sonepat 

6, Himachal Pradesh I. Kaogra 

2. Mandi 
~ 

3. Sirmur 

4. Simla 

s. Hamirpur 

7. Jammu and K.ashmir 1. Anantnag 

2. Rajouri 

3. Karail 
4. Katbua 
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I 2 

8. Karnataka .1. Banaalore 
2. Guthersa 
3. Kolar 

4. Bellary 

s. MandbYI 

6 .• Dbarwad 

7. MYloro 

8. Cbickmanalur 

9. Rerata 1. CanDaDore 

2. Trivendrum 
3. Kozhikodc 

4. Kottayam 

10~ Madhya Pradesh 1. Rewa 
2. Ratlam 
3. Indoro 

4. Bhopal 

5. Gwa1ior 

6. Jhabua 
7. Seonl 

8. Jabalpur 

9. Bilaspur 

10. Raipur 
11. SatDI 
12. Sagar 

13. Durl 

14. Kbandwa 
IS. PaDDa 

11. Mabara.btr. 1. Ahmednaaar 
2. Ratnaairi 
3. Sbolapur 

4. Oamaoabad 

5. lColbapur ,. Parbbul 
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I 2 

7. Nasik 

s. Puno 
9. Thane 

10. JaJpon 

12. Manipur 1. Manipur Central 

2. Manipur North 
13. MOlba]ay. 1. Weat Kbul Hills 

2. West Garo Hill. 

14. Nagaland L Koblma 

2. Phek 

3" TueDsana 

IS. Orilla I. Balas ore 

2. Cuttac:k 

3. Bolangir 

4. Puri 
S. Ganjam 

16. Punjab 1. Amritsah 

2. Patiale 

3. Ferozepur 

4. Gurdaspur 
s. Faridkot 

17. Rajasthan 1. Jaipur 

2. Udaipur 

3. Bharatpur 

4. Alwar 

S. Bhilwara 
6. Ajmer 
7. B.nswara 

8. JbunjbuDu' 
9. Kota 

10. Sawaimadhopur 

18. SlkkIID 1. But 0uatok 

2. SOlltb OODltOk 
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1 2 

19. Tamll Nadu 1. MadQrai 

2. TruebirapaJli 

3. CbengaJpattu 

4. Dbarmapuri 
S. North Areot 
6. South Areot 

20. Tripura 1. West District 

2. North District 

21. Uttar Prt.desb 1. Hamirpur 

2. lalaun 

3. PiUbhit 

4. Kberi 
s. Jhansi 
6. Lalitpar 

7. Tebri 

8. Almara 

9. Garhwal 

10. Mirzapur 

11. Meerut 

12. Allahabad 
. 13. Deoria 

14. Gorakbpur 

IS. launpur 

16. Azamgarh 

17. Moradabad 

18. Asra 

19. Aliaarh 

22. West Ben ... l 1. Burdwan 

2. MidDapur 

3. Bankura 

4. 24-Pargaaaa 
s. Birbbum 
6. Nadia 

143 
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1 2 

UnJoe T-errltorles 
1. Arunachal Pradosb 1. West KamaDl 

2. Lower Subansiri 

3. DibaD8 Vatley 

4. Tirap 

s. Lohit 

6. East Kamans 

7. Upper Subansiri 

8. East Siang 

9. West Siang 

2. Delhi 1. Delhi 

1. Aizawl 

2. Lungloi 

3. Cbjntuipui 

4. GOB, Daman and Diu l. Goa 

---
14 

----
Total: 157 Districts. 

--.~.-- ... ----•. -------------------------....__-....._-
Statement-II 

Slatem,,,t Showing the Statel ur Wile Rural File/wood Plantation Ral$td during 
the Sixth Plans. 

S1. Name of the State/UT Block Seedlings Total 
No. 

1 2 

1. Andbra Pradesh 

2. Assam 
3. Bihar 

4. Gujarat 

S. Ha..,aoa 

6-. Himachal Pradeah 

1. J(amatl~' 

Plantation 
(area in 

ha.) 

3 

20210 

13474 
22205 

. 10891 

10826 

10934 

l4738 

distributed 
(Notional· 
hectares). 

4 

35836 

19729 
9318 

31600 

11375 

7217 

3763~ 

5 

56046 

33203 

31523 

42491 
22201 

11151 

~Z37' 
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1 2 3 4 5 

8. K.erall 9'~7 15198 241S5 

9. Madbya Pradoab 34995 57146 92141 

'10. Mabarasbtra 3682 11797 21419 

11. MaDipur 2320 1500 3820 

12. Megbalaya 2260 1810 4070 

13. Naplaod 9054 5012 14066 

14. Orissa 24404 10364 34768 

15. Punjab 10506 17526 28032 

16. Rajasthan 23883 16150 40033 

17. Sikkim 960 1168@ 2128@ 

18. Tamil Nadu 24400 14591 38991 

19. Tripura 6649 267S 9324 

20. Uttar Pradesh 15946 20402 36348 

·21. West Benlal 6025 11050 1707S . ---- ---- ---
Total: States: 277919 345097 623016 ---- ---- ----

22. Arunachal Pradesh 2688 177 2865 

23. Delhi 658 473 1131 

24. Goa, Daman and Diu 290 '15 365 

25. Mizoram 15100 720 15820 ---- ---- ----
Total UTs. 18736 1445 20181 ---- ---- ----
Grand Total: 296655 346542 643197 

-2000 seedliDls ... l bectare. 
@includes 400 hectares provisional achievements of 1984·85. 

Rel.utloa In Educational Quall8catioD 
for Scbeduled Castes/Tribes 

8395. SHRI ANANT A PRASAD 
SETHI: Will the PRIME MINISTER be 
pleasod to statc : 

(a) whetber Government bave witbdrawn 
tbe relaxation with regard to educational 
qualifications and educational standards 
in tbe case of Scheduled Castes aDd 
Scheduled Tribes candidate, ill tbe 
rO~J'\lltqleot rule.~ an4 

(b) if so, whether keepiDI in view tho 
standard of tbeir education Government 
would consider their cale sympathetically by 
exemptin, tbem from meetin. tbe educa-
tional standards where tbey fulfil tbe 
minimum educational qualifications? 

THB MINISTER. OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHill P. 
CHIDAMBARAM) : (a) No, Sir. Where a 
minimum educational qualification Is 
prolCri~4 to tbo Recruitmont. 1\pl." tbero 
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are It present DO Government instructions 
cnabllaa rolaxatioD of tbe minimum educa-
tional qualification 10 the case' of SC/ST 
candlda,fes. As a corollary, wherever a 
minimum standard is prescribed as part of 
tbe minimum educational qualification, it 
would apply uniformly and t'bere is no 
provision for relaxing the prescribed mini-
mum standard in the case of SC/ST 
candidates. 

(b) Does not arise. 

Task Force on Shelter for Urban Poor 
and Slum Improvement 

8396. SHRI SRIBALLAV PANI-
GRAHl : Will the Minister of PLANNING 
be pleased to state: 

(a) whether Government have made any 
study regarding the planning and perfor-
mance of the Task Force on Shelter for the 
urban poor and slum improvement 8S 
Planning and Development authorities in 
many cities have deteriorated into house-
builders ignoring their legitimate function as 
planners and regulators of development and 
promoters of critical infrastructure; 

(b) whether it is a fact that it was 
suggested to those authorities to cut down 
their house 'construction programmo to tbe 
minimum and reorient them for expanding 
the scope of housing programme for the 
poor; and 

(c) if so, tbe steps taken in tbis relard? 

THE ,MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) and 
'(b). Yes, Sir. In this connection kind 
attention is invited to tbe paragraph nos. 
12.4, 12.8, 12.18, 12.19 and sub-para (a) of 
para no. 12.38 of the chapter on Housing, 
Urban, Development, Water Supply and 
Sanitation of tbe Seventh Five Year Plan 
Document. Vol. 11 wherein issues relevant 
to this Question bave been dealt with. The 
Plan Document ba,s already been laid on 
tbe Table of tbe House. 

(c) A. Houlina is a State subject, It is 
for tbo State Governments/Union Territory 
AdmioJ'lrl"9PS to lato DOQCISDry actiOll ip 

this regard and adopt the approach contain-
ed in tbe Seventb Plan Document. 

Functioning of Southern Air Command 
Headquarters 

. 8397. SHRI MULLAPPALLY RAMA. 
CHANDRAN: Will·' the' Minister of 
DEFENCE be pleased to state: 

(a) whether the Southern Air Command 
with its headquarters at Trivandrum has 
commenced functioning; and 

, (b) if not, when it is likely to function 
in a fun fledged manner ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT ,OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) Yes, Sir. 

(b) Does not arise. 

Steps to Curb Denudation of 
Himalayan Region 

8398. DR. B.L. SHAILESH: Will the 
PRIME MINISTER he pleased to state: 

(a) whether as per recent study made, 
the lush green Him11ayan region may be 
denuded of forests hy 2031 A.D. and its 
white belt transformed into a 'desert unless 
the present rate of deforestation and the 
increase in the human and ,cattle popul,ation 
in the lower regions are not cbecked 
immediately; and 

(b) jf so, the steps which Government, 
propose to take to lneet this desertification 
threat in Himalayas? 

THE MINISTER OF STATE IN THE 
MINJ.STRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) The 
Government are aware of tbe study made by 
Jagdisb Nautial and Peter Babor of Toronto 
University which says that if adequate 
remedial measures are not taken, the demand 
for fircy.'ood and fodder will far outstrip tbe 
production from all Himalayan lands 
presently classified as forests, resultinl in 
their denudation in a period of 48 years. 

(b) Family welfare and PJanning is an 
~nte8rated part of o~r ~onomjc planDiDI, 



QaalUy of livestock is being improved. and 
stall .. feeding beiOl encouraged. The produc-
tion of firewood and fodde~ are being taken 
up 00 wasteland. To reduce the demand 
for firewood, biogas plants, solar cookers 
and improved 'chulbas' are being introduced. 
DfNelopment or alternatives to wood-crate 
packing of fruits. is being encouraged. The 
Central Government has issued guidelines to 
States tbat there should be no felling over 
III altitude of 1000 meters. 

P~kfstanf killed In Encounter with nSF 

8399. SHRI JANAK RAJ GUPTA: 
Will the Minister of HOME AFFAIRS be 
pleased to state : . 

(a) whether Government are aWare of 
"ress reports tbat few Pakistani were killed 
in encounters with B.S.P.on Iodo-Pak borders 
10 Rajasthan and Punjab on 10-11 April, 
1986; 

(b) if so, tbe number of persons killed; 
and 

(c) whether' (he persons kiUed included 
any terrorist 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF IN1ERNAL SECU .. 
RITY (SHRI ARUN NEHRU) : (a) aDd (b). 
Six Pak intruders were killed in armed 
encounters with BSF personnel on Indo·Pak 
bordor in Rajasthan and Punjab on 10lh and 
11th April, 1986. 

(c) Matter being investigated. 

Aetilln Against Officers from whose. 
custody classified Information 

leaked 

8400. SHRI C. JANGA REDDY: Will 
the Minister of HOME AFFAIl{S be pleased 
to state: 

<a) whether classified information in 
. Ministries is kept under tbe custody of 
responsible officers; if so. at which level; 

(b) whether deterrent action is taken 
apiolt, the responsible officers un~er who~e 
cuttody a particular document JS kept. In 
the event of leaka,e of such secret docu-
,...~ 

(c) in bow mao)' cases of sach Jeakqe 
action was taken against the officers con .. 
cerned during the last three years; and 

(d) if no action was taken, the .reasons 
therefor 1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INTERNAL SECU. 
RITY (SHRI ARUN NEHRU) : (a) to (d). 
Handling of classified information including 
j ts custody is governed by the Departmental 
Security Instrnccions, which have been issued 
by' the Government in this regard. These 
instructions lay down the procedure about 
who should handle what and how. Any 
leakageJ wilful or otherwise of suct) informa-
tion is dealt with under the Official Secrets 
Act, 1923. Between 1983 and 1985. action 
bas been taken against 16 officials under the 
Official Secrets Act. 

Torture of Prisoners by romates 
in Tihar Jail 

8401. PROF. NIRMALA KUMARI 
SIIAKTAWAT : 
PROF. RAMKRISHNA MORE: 

Will the Minister of HOME AFFAIRS 
be pJeased to stu te : 

'(a) whether it is a fact that prisoners 
are being tortured in Tihar Jail by their 
inmates; 

(b) if so, the reasons Iherefor; and 

. (c) whether the officials take any action 
8aainst the culprits in this regard? 

TfIE MINISTER OF STATE OF THE 
MINISTRY· OF COMMUNICATIONS 
AND MINISTER ·OP STATE IN THE 
MIN1STRY OF HOME AFFA1RS (SHRI 
RAM N1WAS MJRDHA): (a) No. 

(b) Does not arise. 

(c) Yes. Action is taken under tbe 
Punjab Jail Manual, which is applicable to 
the Tibar Jail • 

General Reserve Engineering Force 
(GREF) 

8402. SHRl'K.P. UNNIKRISHNAN 
Will the Ministtr of D~FENCE be ple,seo 
to stat~ ; 
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(a) whether the General Reserve 
Engineering Force (GREF) of Border Road 
Organisation is a civilian construction 
aleney; 

(b) jf so, bow civilian employees of 
GREF are denied normal trade union 

(b) it so, whether it waa a work of 
terrorists; 

(c) jf so, whetller the terrorists who 
removed these fish plates were attacked by 
the BSP; 

rights; (d) if so, how many of them were 

(c) whether at any time they were , arrested or killed; 

declared by Government to be members (e) if so, the total damaged-caused to of the· Armed Forces within the meaning the railway track,; and of article 33 of the constitution; and 

(d) whether their status is proposed to 
be revised and reconsidered ? 

THE MINISTER OF STATE IN THE 
DEPAR TMEN r OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) Yes, Sir. 

(b) Keeping in view the areas of 
operatjon and the nature of duties per-
formed by the members of the General 
Reserve Engineer Force, certain di~ciplinary 
provisions of Army Act, 1950, and Army 
Rules 1954, have been applied to them 
since its inception in 1960. Under these 
provisions labour/trade union ·activities are 
prohibited in tbe Force. This has been 
upheld by the Supreme Court in its 
judgement ueHvcrcd on 6th May. 1983, in 
R. Viswan V" Union of India (A.I.R. 1983 
SC 657). 

(c) Consequent upon the Supreme 
Court judgement holding General Reserve 
Engineer FOIce as an integral pall of the 
Armed Forces within the meaning of 
Article 33 of the Constitution. Govern-
ment instructions clarifying the status of tbe 
Force were, issued on 14-8 w 1985. 

(d) No, Sir. 

Removal of I~;sh Plates of a Railway 
Track in Punjab by Terrorists 

8403. SHI{I K.V. SHANKARA 
GOWDA: 
SHRI H.A. DORA: 

wm the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether it is a fact tbat in ChaDdi .. 
garb. fish plates of a raiJaway track were 
found removed on 24th Marcb, 1986; 

(f) what are the steps Government 
proposes to take to strengthen security for 
railway tracks in Punjab? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURiTY (SHRI ARUN NEHRU): 
(a) There is 00 report of any such incident 
at Chandigarh on 24th Marcb, 1986. 

(b) to (e). Do not arise. 

(f) Neccbsary security arrangements 
have been made by the State Government in 
this regard. 

National Average of Per Capita State 
Plan outlay 

8404. SHRI VAKKOM PURUSHO· 
THAMAN Will the Minister of 
PLANNiNG be pleased to state: 

(a) tbe national average of per capita 
State Pldn outlay and per capita central 
investment in the country; and 

(b) the per capita State Plan outlay 
and per capita central investment in 
Kerala 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRJ A.K. PANJA): (8) 
and (b). Ths per capita plan outlay for 
States and Union Territories durin8 
the Sixth Plan was .Rs. 683 whereas per 
ca.pita value of Gross Block (as published 
by the Bureau of Public Enterpises) added 
during tbe Sixth Plan was Rs. 414. The 
corresponding figures relevant for tbe State 
of Kerala during the same period were 
Ra. 588 aDd Ra. 155 respectiveJy. 



Revamping of Gadall Formula 

8405. SHRI K.V. SHANKARA 
GOWDA : Will the Minister of 
PLANNING be pleased to state: 

(a) whether Union Government ,are 
'considering to revamp the Gadsil Formula; 

(b) if so, the details thereof; and 

(c) likely time by which it would be 
done? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THE 
MINISTRY OF FOOD' AND CIVIL 
SUPP..LIES (SHRI A.K. PANJA) : (a) The 
Government has no proposal to revise the 
modified Gadgil Formula which was approved 
by the Natioual DeveJopment Council in 
August 1980. Some States have, however, 
expressed their vieVvs seeking revision in the 
above formula. Any revision in the Gadgil 
Formula can be carried out only if 
authorised by the National Development 
Council. 

(b) arid (c). Do not arise. 

Funds for National Parks and Project 
Tiger Progrsmmes by Centre 

8406. SHRI K.V. SHANKARA 
GOWDA : Will the PRIME MINISTER be 
pleased to state : 

(a) whether it is a fact that the Centre 
has agreed to allocate Rs. 16.8 crores during 
the Seventh Plan to States and Union 
Territories for developing national parks and 
project tiger programmes: 

(b) if so, the other Schemes that 
will be undertaken under this allocation; 
aDd 

(c) whether State Government are 
asked to submit their progress reports of 
the schemes compl~ted under this fund? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) An 
outlay of Rs. 12.95 crores has been 
earmarked during the Seventh Plan as 
assistance to the States and Union Terri-

tories for the development of· national parkl 
and Project'Tiaer reserves. 

(b) The other Centrally SPODSOred 
scilemes on wildlife conservation under 
which assistance can be provided to tbo 
States and Union Territories during the 
Seventh Plan, are liven below: 

0) Assistance for the development of 
zoos. 

Oi) Assistance for captive breeding 
and rehabilitation of endangered 
species. 

(iii) Assistance for wildlife education 
and interpretation programmes. 

(iv) Conservation ~f rhinos in Assam. 

(v) Assistance for the control of 
poaching and illega I trade' in 
wildlife. 

(c) ~es, Sir. 

Grants given to Wakf Boards 

8407. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of WELFARE 
be pleased to state : 

(a) whether any grant is. liven to the 
Wakf Boards by tbe Union Government; 
and 

(b) if so, the amount given in 1985.86 
to various Wakf Boards ? . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) No, 
Sh. 

(b) Does not arise. 

Work.os of Uolt, of ladlao Rare Eartha 
Limited io GaDJaDl Dlltrict 

8408. SHRI SOMNAnI RATA : Will 
the PRIME MJNISTER be pleased to 
state : 

(a) what amount has been Spent 10 
far for the establishmeDt of Indian Rare 
Earths Limited in Ganjam District, 
Orissa; 



(b) 'wbether there i. auy proposal for 
ita further expansion; 

(c) whether tbis industry bas earned 
any profit 'so far, if so. details tbereof; 

(d) through which source tbe Rare 
Earths is transported from this industry 
and tbe quantity transported so far; and 

(0) whether there is any proposal to 
transport the. Rare Barths through tbe Port 
at Oopalpur-on..,Sea, when completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENC,E AND TECHNO-' 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) and (b). 
The amount spent for the Orissa Project 
upto 31-3-1986 is Rs. 114.39 'crares. The 
project is beina commissioned in a phased 
manner and there is no proposal for the 
expansion of the project at present. 

(c) No, Sir, as oo]y trial runs are in 
proaress. 

(d) A trial shipment of about 9000 
tonnes of ilmenite bas been shipped throuah 
Visakhapatnam Port. 

(e) Yes, Sir. 

Request for Realigomeot of Certain 
Portion of National Hlgla"ay No. 

3lA 10 Slkkim 

8409. SHRIMATI O.K. BHANDARI: 
Will the Minister of DEFENCE be pleased. 
to state: 

(a) whether Government have received 
any representation from the State Govern-
ment of Sikkim for realignment of certain 
portion of National Higbway No. 31A; 

(b)· whether it is a fact tbat this Natio-
oal Hiabway which links the State with tbe 
rest of the country aets disrupted most of 
tbe time; 

(c) if so. the reactioD of the Union 
, Government tbereto; and 

t 

(4). wbether there is aDY propoaal to 
full) the urJ'Dt Deed to coD8truot to alter-

native road so that' tbe people of Sikkim 
,bave not to endure more bardship any 
loopr ? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
DEVELOPMENT (SHRI ARUN SINGH): 
(8) to (d). A proposal for constructiDI aD 
alternative route to National Highway 31A 
was received from the Government of 
Sikkim. An alternative route to Gaoatok 
already exists from Damdin in West Bengal 
via AJgarah .. Rishi-Ranipul. There is another 
loop from Algarah to Rangpo OD National 
Highway 31A. The feasibility of having a 
second alternative route to Gangtok was 
examined. This was not found necessary 
in view of the fact that an alternative route 
already existed and there is no operational 
requirement for another route to Gangtok. 

Hunger Strike by Indilln Internees In 
Pak Jails 

8411. SHRI CHITTA MAHATA : 
PROF. RAM KRISHNA MORE: 

Will the Minister of EXTERNAL 
AFFA1RS be pJeased to state: 

(a) whether tbe' Indian ambassy in 
Islamabad bas been asked by Government to 
ascertain the veracity of press reports which 
said that 77 Indian internees in Mach 
Central Jail Baluchistan, had gone on jndi .. 
finite hunger strike;' 

(b) if so, the details thereof and what 
is the report of the Embassy in this reaard; 
and 

(c) action Government -have taken so 
far in the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) : '(8) Yes, Sir. 
The Indian internees had decided to 80 On 
bunaer strike. 

(b) and (c). As soon as this information 
was brought" to the Government's notice. 
Government of Pakistan was requested to 
provide details and also to aUow our official. 
to meet the prisoners. Pak istan Government 
have now broulht tbe prisoners to the 
Central Jail, Mullan and allowed our 

. Embassy otBciall to meet them 00 20th 



April 1986. ,Tbe Embassy representative. 
talked to the internees and succeeded in 
dissuading ,them from going on bunacr 
strike in discussions for the release and 
repatriation of tbe prisoners are loin. on 
with the Government of Pakistan. 

[Tran$/al ion) 

Schemes ror Poverty and Unemployment 

8412. SHRI VIJOY KUMAR YADAV : 
Will the Minister of PLANNING be pleased 
to state: 

(a) whether it is a fact that the benefits 
of the schemes launched by Government for 
removal of unemployment and poverty have 
not reached the people for whom the scheme 
were intended; 

(b) if so, whether Government have 
made only effort to ascertain the reasons 
therefor and modify them suitably; 

(c) if so, the details tbereof; and 

(d) the extent to which schemes launched 
for removal of unemployment and poverty 
in Bihar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLA~NING AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) No. 
Sir. There special schemes; viz. Integrated 
Rural Development Proaramme (IRDP), 
National Rural Employment Programme 
(NREP). and Rural Landless Employment 
Guarantee Programme (RLEGP) have been 
launched for the removal of unemployment 
and poverty. While about 16.56 million 
beneficiary housebolds were covered under 
the IROP, about 2036 million man days of 
employment were generated under the 
NREP and RLEGP during tbe Sixth Five 
Year Plan. 

(b) and (c). Based on the experience of 
the Sixth Plan, suitable modifications have 
been suggested, details of which have been 
indicated in Vol. II, Chapter 2 of the 
Seventh Five Year Plan (198S-90) 
document already laid on the Table of the 
House. 

(d) The above three schemes for lOme-
val of uocmplgymOOI aDd poverty have hClIn 

la'unched allover tbe country includiDi the 
State of Bibar. 

[£1II//$h) 

Institutions Recicvlng ForeiaD 
. Contributions 

8413. SyaO SHAHABUDDIN: Will 
the Minister of HOMB AFFAIRS be pleased 
to state: 

(a) tbe names and addresses of associa-
tions or societies or institutions in the 
country which received foreign contribution 
during tbe financial year 1983.84 with the 
amounts received by each; 

(b) the particulars of such bodies if any, 
which have been refused registration under 
the Foreign Contribution (Regulation) Act 
during 1985; 

(c) the particulars of such bodies, if 
any, which were deregistered during 1985; 

(d) tbe particulars of such bodies if 
any, whose applications for registration are 
pending on 1 January, 1986; 

(e) the particulars of such bodies, if 
any, which are not registered and which 
have been refused permission to accept a 
foreign contribution during 1985; and 

(f) the names of associations whose 
applications for permission to accept a 
foreign con tributioD were pending as on 1 
January, 1986 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF IN1;ERNAL 
SECURITY (SHRI ARUN NEHRU)': (a) 
More than 7,000 associations/Institutions 
have received fo.reign couDtributIOD dur;ag 
1983 and 1984. As the information' souallt 
is voluminous it is not. feasible to furnish 
name, and addresses of such a large number 
of associations and amount of foreian 
contribution received by each. 

(b) The information is furnished, in 
Statoment-I. 

(c) The information is furnished in 
Statement-II. 

(d~ The iaformatioD i's turmdf(! ia 
~~~t.lll. 
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(0) T.be mfor·matioD il f~rQiabe4 ill 
Statement-IV. 

(f) The information is furnisbed in 
Statement· V. 

. Statement.1 

(b) Particulars of Associations which 
. have been refused Registration under 
Foreign Contribution (Reaulation) Act, 1976 
during 1985. 

S1. Name and location of the 
No. Association 

1 2 

1. Little Brothers of the Oppressed. 
Vellore, Tamil Nadu. 

2. Integrated Rural Reconstruction 
Society. Madurai, Tamil Nadu. 

3. United Front for Repatriate 
Workers. (UNIFRONT), Trichy, 
Tamil Nadu. 

4. Training on the Spot Trust., 
Madurai, Tamil Nadu. 

S • . Mennonite Church in India, 
Dhamtari. Dt. Raipur, M.P. 

6. Consumer Education and Protection 
Foundation, Udupi. Karnafaka. 

7. ARPANA (Action for Rural 
Education and Development of 
Drought Prone Neglected Area), 
Hyderabad. 

8. Orissa Gramin Mazdoor Sangh, 
Bubneshwar. 

9. Ranchi Conso~tium for Community 
Forestry, Ranchi. 

10. State Bank of India and Subsi-
diary Banks' Employee~' Union, 
Bombay. 

11. Centre for Labour Education and 
SqGiaI·~arvb, ·~w ..()oIhi, 

1 2 

12. De Paul Boy's Home, West Go'da· 
vari, Andhra Pradesh . 

. 13. Nadwatul-Ulama. Lucknow • 

14. Shaur Publications, Hyderabad. 

15. Sayaji U Ba Kbin Memorial Trust, 
Bombay. 

Statement-!I 

(c) Particulars of Associations which 
were deregistered during 1985. 

----;---
S. Name and Location of the 
No. Association 

1. Kodad Childrens' Home, Kodad, 
Andbra Pradesh. 

2. Samuel Pakayanadam Home 
Peuamuppuram, Andhra Pradesh. 

3. Bishop Elliott Memorial Homo, 
Athmakur, Andhra Pradesh. 

4. Madirpuram Childrens' Home, 
Madiripuram, Andbra Pradesh. 

5. St. Mary's Home for Girls, 
Khamman, Andhra Pradesh. 

6. St. Paul's Home for Girls, Pal-
vancha. Andhra Pradesh. 

7. Dornakal Gir1s Hostet. Dornakal 
Andbra Pradesh. 

8. J. Calvitt Clarke Home, Dornakal, 
Andhra Pradesh. 

9. Christian Education Council of 
India, Naspur. Mabarashtra. 

10. Delhi Annual Conference of tbe 
Methodist Church, Delhi. 

11. Dellli District of the Methodist 
Cburch, Delhi. 
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State.eat.III 

(d) Particulars of Associations whose 
application for registr.ation were ~ndjnl on 
1.1.1986. 

11. Name and Location of the 
No. Association 

1 2 

1. Bbaratpur Community Development 
Project of National of Evangel and 
Educational Society, Bharatpur, 
Rajasthan •. 

2. Parad Juma-Masjid Maballc 
Committee aod P.M.C. Hospital 
Complex, Cannan ore, Kerala. 

3. Ambady Ammu Amma Charitable 
Trust, Cochin, Kerala. 

4. Rahm~niya Arabic College Commit-
tee, Kozhikode, Kerala. 

S. Indo-Tibet 
Institute, 
Bengal. 

Buddhist 
Darjeeling, 

Cultural 
West 

6. Free Church of Finland Mission, 
'alpaiguri, West Bcngal. 

7. Select Books Publishers and 
Distributers, New Delhi. 

8. FriendShip Centre India, Bombay. 

9. Mount Carmel Convent, Pune. 

10. Carbide Employees Sponsored 
Relief Trust, Bhopal, M.P. 

11. The Church of Sweden Mission, 
Madras. 

12. American Lutheran Church, , 
Madras. 

13. Cancer Institute (W.I.A.,). Madras. 

14. DOD Bosco Catechetical and 
Multimedia Centre~ Catcutt~. 

1 2 

15. Shastri Smriti Sangha, BurdwaD. 
West BeDgal. 

16. Mabila Kutir Silpa Kendra, 
Howrab, We~t Benaal. 

17. Llttlo Flock Fellowsbip, Jalpailuri 
West Benaal. 

18. The Society of the Church of Ood 
(Full Gospel) in India. Kakioada, 
Andbra Pradesh. 

19. Institute for Advancement ()f 
Women, Hyderabad. 

20. The Saint Xavier Higb' School 
Society, Nalgonda, Andhra 
Pradesh. 

21. Pavitra ~tma Sevika Sanahll 
K:handwa, M.P. 

22. Janata Sbiksban Sanstha, Raigad. 

23. litha Apanga Kalyan Punarvasan 
Sabakari Sanstba Mairadit, Amra-
vati, Maharasbtra. 

24. Association for Trauma Care of 
India, Bombay. 

2S. Congreaation of Our Lady of the 
Mission Mariam Nilaya, Banaa)ore, 
Karnataka. 

26. All Karnataka Siddi Development 
Association (AKSDA). Karwar. 
Karnataka. 

27. The Congregation of tbe Franciscan 
Brothers of the Blessed Sacrament, 
lbanai. Uttar Pradesh. 

28. Titus Scbo.ol Christian Children 
. Fund Project, Moradabad, Uttar 
Pradesh. 

29. Group for Rural Action and 
ManaacmeDt. New Delhi. 
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Stat..e.t·1V 

Statement sbowlnl particulars of orla-
nls.tions who have been refused permission 
duriog 1985-Reply to part (0) of tho 
question. 

s. Name of the Orsanisation 
No. 

_--- ---,_,. ~---_, .. -'-~-~--~P'-""---""_""---------

1 2 

1. Sri Saraswathy Vidya Mandir, 
Bangalore. 

2. Al-lamaiatul-Islamia, Tilukhama, 
Basli. U.P. 

3. Depressed People's Welfare Asso-
ciation, La]gudi, Trichi District, 
Tamil Nr.du. 

4. Jamaiat-UJ .. Hidaya. 
(Rajasthan). 

Jaipur 

~. India Youth Centre Trust. New 
Delhi. 

6. Fr. Francis Martin Sncba Jyoti. 
Kumbagud, Banlalore. 

.7. Sbiromani Ourdwara Parbhandak 
Committee, Amritsar. 

8. lamat-e-IsJami Hind, New Delhi. 

9. All India Majlis-c-Tamir-e-MilIat, 
Hyderabad. 

10. R.C. 
Parish. 
District 
Nadu). 

Mission, Kalathinampet 
Kalathilveodrarpettai, 

Tricbj .. 621702 (Tamil 

*Wbile permission was liven in respect 
of some requests to receive forcian cootri-
"\ltio~; i~ "9'11,,, it WIl' ref~.ed, 

Statement-V 

(f) Particulars of associations whoso' 
application for permission to accept foreign 
contribution were pending as on 1.1.1986. 

S. Name of tbe Organisation 
No. 

---------------_._----
1. Consumers' Education 

Protection Foundation. 
Karnataka. 

and 
Udipi. 

2. Sri Saraswatby Vidya Mandir. 
Baogalore. 

3. Indian Hockey Federation, New 
Delhi. 

4. Institute of Asian Studies, Madras. 

S. Karamappa Multipurpose Society, 
Distt. Sa.rguija (M.P.) 

6. Sind Brahma Siksha Sammellan, 
Bombay. 

7. Oolpara Taneyandra Vidayalaya. 
Distt. Bjrhhum (W.B.) 

8. Raochi Consortium for Commnnity 
Forestry, Ranchi, Bihar. 

9. Carrey Baptist Church, Calcutta. 

10. Education Aduio1ogy and Research 
Society, Bombay. 

11. Friends of Moral Re-armament, 
New Delhi. 

Committee to suggest special provisions 
to resist deforestatIon 

8414. SHRI PRIYA RANJAN DAS 
MUNSI: Will the PRIME Ml~ISTER be 
pleased to state: 

(a) whether Government proposo· to 
appoint a Committee to suggest special 
provisions in over), State to resist deforest.-
~ioni 
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(b) whether Government are aware of 
deforestation in West Bengal specialty 
Dortbern part of State and jf so, whether 
Government propose to appropriately advise 
tbe Government of West Bengal in this 
reaard; and 

(c) whether Government also propose 
to involve voluntary organisations and 
sociotles io social forestry programme ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) No, 
Sir. 

(b) The State Government has reported 
tbat no appreciable deforestation has taken 
place in tbe northern part of West Benga). 
Analysis of data from satellite imagery 
itidicates that forest cover over a substantial 
area of 1844 square kilometer was lost in 
West Bengal during the period 1975 to 1982. 
All State Governments including West 
Denial have been requested to take up a 
comprehensive set of measures to arrest 
deforestation. 

(c) Yes, Sir. 

Aid to Nicaragua 

8415. SHRI PRIY A RANJAN DAS 
MUNSI: Win the Minister of EXTERNAL 
AFf AIRS be pl,ased to state : 

(a) whether Government are aware of 
the difficulties being faced by the Govern-
ment of Nicaragua due to economic 
blockade; 

(b) whether Government are sending 
a team to assess the situation there; 

(0) whether Government are sending 
them economic. military and medical aids; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN): (a) Yes, 
Sir. 

(b) Yes, Sir. At the invitation of the 
Goveroment of Nicaragua, an India techno .. 
economic deleaation visited Ni~ara3ua from 
~r4 '9 7n~ April, 198~. 

(c) and (d). In 1985 a gift of Rupees 
one lakh worth of medical supplies was 
made in response to a request from 
Government of Nicaragua. Possibilities of 
bilateral economic cooperation in the fields 
of agriculture, industry, trade and technical 
expertise are being examined. No military 
aid has been requested or given. 

[Translation] 

BSF in Assam 

8416. SHRI BALWANT SINOH 
RAMOOWALIA = 

SHRI TEJA SINGH DARDI : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that services of 
Border Security Force were utilised in the 
first week of April, t 986 in order to main .. 
tain law and order situation in Soutb 
Assam area; 

(h) if so, the facts in this regard; and 

(c) whether Government propose to 
extend further cooperation to A3sam 
Government with a view to deal with the 
elerr.ents engaged in disintegrating the 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRJ ARUN NEHRU) : (a) 
to (c). Following a request from the Dt"puty 
Commissioner, Cachar, a BSF unit was 
deployed in Silchar on law and order duty 
in aid of Civil Authority from 5th to 7th 
April, 1986. Assistance as necessary and 
feasible is always extended. 

[English] 

Urbanisation of Rural Population 

8417. SHRI N. DENNIS: 
SHRI AMARSINGH RATHAWA: 

Will the Minister of PLANNING be 
pJeased to state: 

(a) the steps Government propose to 
take to check the speedy urbanisaei<;m of 
rural popu~ation; 



(b) whether Government have any 
constructive proposals for rural population 
to bave sainful occupa tion jn their own 
areas; and 

(c) if so, the details thereof and the 
steps taken to check the migration of rural 
popuJation to cities? 

THE MLNISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) to 
(c). The Government have a number of 
development programmes for tbe ru~al 

population geared to provide them Wll.h 
gainful employment opportunities i~ their 
own areas. Such programmes mclude 
Integrated Rural Development Progra~lme 
(IRDP) for &clf-employment and National 
Rural Employment Programme (NREP) and 
Rural Landless Employment Guarantee 
Programme (RLEGP) for wage employment. 
The.)e and other programmes, wiIJ provide 
oppor'tunilies for gainfu! occupation i~ t~eir 
own areas and thereby chc.;k the DllgratlOn 
of rural population to cities. 

Thorium R£\sources in India 

8418. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be 
pJeased to state: 

(a) whether Government 11 ave ~ade 
any estimate of thoriun) resources available 
in the country; 

(b) if so, when the last estimate was 
made; 

(c) the quantum of tborium resources 
available in the country according to tbe 
last estimate; and 

(d) the steps taken to make the proper 
use of thorium resources avaUable in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Yes, 
Sir. 

(b) In 1984. 

(c) Approximately 3,63,000 tonne. of 
Thorium Metal arc available in tbe 
country. 

(d) Indian Rare Earths Limited, I 
Public Sector Undertaking under the 
Department of Atomic Energy is enls,ed in 
extracting and recovering Thorium at its 
Mineral processing Plants at Manavala .. 
kurich i in Kanyakumari District of Tamil 
Nadu and Orissa Sands Complex at 
Chatrapur in Ganjam District of Orissa. 
MIs. Kerala Minerals and Metal Limited, a 
Kerala Government Undertaking j. aleo 
engaged in recovery of Thorium at its Plant 
at Chavara in Quilon district of Kerala .. 
Thorium recovered from the above resources 
will be used for the Fast Breeder Reactor 
Programme of the Department. Thorium 
Nitrate is used for manufacture of Gas 
Mantles. 

Scheme for Welfare of Prisoners 

8419. SHRI K.V. SHANKARA 
GOWDA: Will the Minister of WELFARB 
be pleased to state: 

(a) whether the Union Ministry has 
drawn a new scheme for the welfare of 
prisoners in consonance with the objective 
that jail should really be co-rational home to 
reform and rehabilitate otfenden; 

(b) whether State Government are beiDI 
provided sufficient runds in implcmentJn8 
schemes for the welfare of prjsoners; 

(c) if 50, the total amount proPOIed 
for each State in implementing the proposed 
scbeme; and 

(d) the details of tbe scbemes beiDI 
undertaken during 1986-87 in this re,ard ? 

THE DEPUTY M·INISTER IN THE 
MINJSTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 
A proposal for introqucing a new ICbeme 
for tbe Welfare of prisoners under the 
Seventh Five Year Plan has been a~pted 
by the Planning Commission. 

(b) to (d). The details of the I)ropoaed 
DOW scheme are beiDI worked out. 
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Asslslance to Orissa Social Forestry 
by Sweden 

8420. SHRI BRAJAMOHAN 
MOHANTY: Will the PRIME MINISTER 
be pleased to state : 

(a) which of the social forestry projects 
in Orissa are being assisted by Swedish 
Government with details; 

(b) the progress of work done so far; 

(c) the amount of assistance available 
from Sweden; and 

(d) when the Project will be comple-
ted ? 

THE MINISTER OF STA1J3 IN THE 
MINISTRY OF ENVIRONMBNT AND 
FORESTS (SHill Z.R. ANSARI) : (a) ~o 
(c). There. is only one Social Porestry 
Project beiDg implemented in Orissa, assisted 
by Swedish Government (Swedish Inter-
national Development Authority). The 
Project period is for five yean (1983-84 to 
1987-88). The Project outlay is Rs. 23.00 
crores, including about 70% S IDA assistance 
amounting to Rs. 16.10 crores (t3S million 
SED). A statement showing tbe taraets 
and prosreS8 of work is giveD below. 

(d) Tbe Project ia expeeted to be 
completed in the year 1987-88. 

Statement 

1. Total Project outlay 

2. Total expenditure up to 31.12.1985 

3. Assistance reimbursed by SIDA. 

RI. 23.00 crores 

Rs. 5.72 crores 

Rs. 1.29 crores 
4. Item-wise physical targets and achivements. 

Sl.No. Plantation activities 

0) Village woodlots 

(ii) Reforestation of degraded forests 

(iii) Rehabilitation of depleted forests 

(iv) Forests farming for rural poor 

(v) Farm forestry 

Total: 

Review of CADA 

8421. SHRI R.M. DHOYE: Will the 
Minister of PLANNING be pleased to 
state: 

(a) tbe amount allotted by tbe Plannina 
Commission to Mabarasbtra State for the 
COD8Uuctioo of field chaDDels by tbe 

Target (in ha.) 

21.700 
20,300 

15,000 

1,000 

SI million 
seedlings 

58,000 ha.+ 
51 miUion 
seedliDIS 

Achievements 
upto 31.12.1985 

(In ha.) 

4,21 t 
3,S11 

4,987 

313 

8.19 millior 
seedliDp 

13,022 ha.+ 
8.19 million 

scedliD8s 

'Command Area Development Authority' 
(CADA) durin, the last three yean; 

(I:) to what extent this aid by tbe 
Union Government has beeD utilised by tbe 
State of Mabaraahtra; and 

(c) whether the PlaDDiDS Commission 
has ever taken a review of the CAIJA 
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implemented proarammea for whicb funds 
were released to tbe State of Maharamtra 
aad to see tbat tbe funds were not diverted 
for other purposes ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPP'LIES (SHRI A.K. PANJA) : (a) and 
(b). No separate allotment for the construc-
tion of field chaooe Is by CAD authority. 
during the last 3 years bas been done by 
the Planning Commission. Therefore, tbe 
question of extent of its utilisation does not 
arise. 

(c) No. Sir. 

[Tran./atlon) 

Pay meat of peDsion to widows of 
Defence Persoooel 

8422. PROF. NIRMALA KUMARI 
SHAKTAWAT : Will the Minister of 
DEFENCE be pleased to state : 

(a) whether tbere is any difference in 
pension paid to the widows of defence 
personnel killed in war and to the widows 
of tbose killed durin. exercise and if so. the 
reasons therefor; 

(b) whether other facilities are also 
made available to the widows and other 
members of the family of the defence 
personnel and if so, the details thereof aDd 
whether the Department informs each and 
every widow in this regard or whether many 
widows are not able to avail these facilities 
due to tbeir ignoranco in this behalf; 
and 

(c) the arrangements made by Govern-
ment for imparting education to the 
children of soldiers killed in war or exercise 
and whether Government bears tbe expendi-
ture incurred on their education? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
AND DEVELOPMENT (SUR I ARUN 
SINGH) : <8> Yes, Sir. Widows of those 
wbo dio iD a battle irmoculatioD exercise 
are liveD special famUy pension equal 
to 90% of tho rate admissible to war 
widows. 

War widows are given hi&ber pension 
because their husbands die in battle for tbe 
defence of tho country. 

(b) and (c). The information resarding 
other facilities is given in the statement 
below. 

The widow is informed of the benefits 
admissible to her and advised to prefer 
her claims soon after the casualty occurs. 

Statement 

The following facilities and concessions 
are provided to the widows and other 
members of the families of Defence 
personnel: 

Housing 

Reservation of House and/or house 
sites, ranging from 2% to 10% exists in 
various Stales in favour of ex .. servicemeo, 
except in MeghaJaya, Nagaland, Sikkim, 
Tripura, West Bengal where there is DO 
reservation. 

Education 

(i) The School and College going 
children of officers and men of the 
Defence Forces killed in action are . 
given facilities such as complete 
exemption from tuition fee, bostel 
charges, ,ost of uniform and 
stationary as also bus/train fare. 
These concessions are available 
upto and inclusive of the first 
Degree Course. 

(ii) Reservation of about 40 seats in 
Medical/Dental coJleges for wards 
of deceased/disabled/serving per-
sonnel and ex-servicemen of the 
Armed Forces. In addition, the 
State Governments have reserved 
seati in professional coUescs. 

(iii) Scholarships for children of officers 
killed or, disabled in action or 
those who met witb violent death 
in aid of civil power for study in 
Lawrence/Military /Sainik and 
other Public Schools. These 
scbolarships provide for complete 
exemption from tuition fee, 
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boarding and full cost of books, 
stationery and .uniform. 

(iv) Scholarships in Sainik Schools to 
children of JCOs/ORs killed in 
action or those who met with 
violent death in aid of civil 
power, 

(v) Scholarship from Army Officers 
Contributory Education Fund to 
the wards of officers who die in 
Service/ after invalidment or those 
who ratire after subscribiDg to the 
fund for 26 years and die after 
retirement. 

(vi) Grants from Welfare Funds of tbe 
three Services. 

(vii) Most of the State Governments 
have extended Education 
concessions to children of officers/ 
men of the Armed Forces kiHeo or 
disabled in operation. 

(i) Dependents of personnel kiHcd in 
service are entitled to priorit)' in 
employment in civil posts besides 
being eligible for tbe reservations 
t;nade for ex-servicemen. 

They are also eligible under 
the reservations poli(;y to seek 
agencies for petroleum products 
and cooking gas. 

(ii) Thirty one special War Memorial 
Hostels arc being run at Regimen-
tal Centres inter.alia for tbe sons 
of war widows and other similar 
categories. 

(Hi) Many states recognise their prior 
daim to tbe allotment of surplus 
land. 

(iv) In specially deserving indjvidual 
cases, financial assistance is also 
released from the War Bereaved 
and Disabled Servicemen Special 
Rei ief Fund. 

Vacancies in IMA, DehreduD 

8423. SHRI MOOL CHAND DAGA: 

Will the MiDister of DEFENCE be pleased 
to state : 

(a) the number of vacancies of patJe-
men cadets in Indian Military Academy, 
Debra DUD, which remained unfilled per 
year for want of candidates durins the lasl 
three years; 

(b) number of cadets who left the 
Academy without c\)mpleting the courses 
during tbe abOve period; 

(c) what are reasons for (a) and (b) 
above; and 

(d) the action taken to attract full quota 
of vacancies from able bodied youths so 
far and with what results?· 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) The capacity for 
training in the Indian Military Academy is 
800 . for Rt!guiar Courses and 200 for 
Technical Graduate Courses. There have 
been a few vacancies of Gentlemen Cadets 
in the I.M.A. which can be seen from tbe 
following intake during the last three 
years :-

1983 

Regular Courses 792 

Tecbnical Graduate 74 
Courses 

1984 1985 

882 743 

132 85 

(b) The number of Gentlemen Cadets 
who left the IMA prior to completion of 
training are as under :-

1983 

Regular Courses 18 

Tecbaical Oraduate 9 
Courses 

1984 

10 

4 

1985 

S 

17 

(c) and (d). The reason for some 
deficiency in intake of Armed Forcel and 
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technical cadres is due to these aspirants 
not comins upto the prescribed standards. 
Some of the gentlemen cadets leave the 
I.M,A. without completion of courses as 
tbey are unable to adapt themselves to tbe 
rigorous and disciplined life at the Academy. 
There is no dearth of candidates aspiring to 
joins the various technical cadres in tbe 
Armed Forces. Terms and conditions of 
service are being reviewed constantly. Wide 
publicity through tbe Press, audio-visual 
media and information brochures is given 
for projecting the true imqe of service in 
the Armed Forces and for attracting suitable 
eligible youngmen to join tbe armed forces. 
In order to attract technical personnel in the 
armed foroes. various educational institu-
tions are being visited from time to time by 
senior service officers. Two cadre reviews 
have been carried out to improve the 
promotional avenues of officers including 
the technical cadres. The Fourth Pay Com .. 
mission is also considering improvement in 
the terms and conditions of armed forces 
personne). 

Lottery Bu.lness 

8424. SHRI MOOL CHAND DAGA: 
Win the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the names of the lotteries run by 
Union Government. State Governments and 
private parties showing highest price of a 
ticket in each case; 

(b) whether it is a fact that the number 
of )otteriec; and, amount offered as prize is 
also being enhanced; if so, has any study 
been made in the working of lottery business 
in respect of benefit of lotteries and misuse 
of lotteries; and 

(c) how many cases of fake tickets and 
nonpayments to right persons been brought 
to the notice of Government during the last 
tbree years and action taken thereon ? 

THE MiNISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (8) to (c). The 
requisite' information has been called for 
from the State Governments and the Union 
Territory Administrations and will ", laid 
9" the r_b'e of tile "opse, 

Eltctronle Jndustry In GuJarat 

8425. SHRI MOHANBHAl PATEL: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether it is a fact that there is DO 
electronic industry in GuJarat; 

(b) whether it is a also a fact that 
Gujarat is very famous for small scale 
industries particularly the brass parts; 

(c) whether Government have any 
proposal to establish an electronic industry 
in the region of Saurashtra in Gujarat 
during the Seventh Five Year Plan· and . , 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) It is not 
a fact that there is no electronic industry in 
Gujarat. 

(b) Yes, Sir. 

(c) and (d). The policies of the 
Government encourage setting up of indus .. 
tries in al1 parts of Our country. Within the 
framework of Government policies for 
setting up of industries in Electronics, 
applications from entrepreneurs will be 
favourably considered by Government. 

Retrenchment of Census Workers 
In West Bengal 

8426. PROF. MADHU DANDAVATE: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a), whether persons employed for 
census work in West Benga) were retrenched 
in 1984 without assigning any reason; and 

(b) if so, prospects of their absorption 
elsewhere? . 

THE MINISTER Of STATE IN THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN THE 
~lNJST~Y Of ~OME AffAJ~S (StJ~J 
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RAM NIWAS MIRDHA): (a) After tbe 
field operations of 1981 Census was over, 
Reaional Tabulation Offices and later 
Editing and Coding Cells were set up 
throughout the country for processing the 
data collected in tbe 1981 Census Schedules. 
These offic~rs were of a sbort-term duration 
and the temporary staff recruited for tbese 
offices were retrenched when the offices were 
wound up_ At tbe time of recruitment of the 
temporary staff, it was made abundantly 
clear to them that their services were purely 
temporary and they would be retrenched as 
soon as the work was over. 

(b) In spite of the clear understandins 
given to these employees about the tempor-
ary nature of employment, on purely 
humanitarian grounds, the Ministries and 
Departments of the Central Government, 
tbe State Governments (including the 
Oovernme:lt of West Bengal) and the Union 
Territory Administrations were requested to 
assist in the rehabilitation of the retrenched 
temporary census employees. They were 
reqlJested to issue suitable instructions with 
regard to priority absorption of the retren-
ched employees of 1981 Census in services 
and posts under their control by extending 
to them the highest possible priority and 
special consideration. They were also 
requested to issue necessary instructions 
regarding age relaxation to the extent 
possible. Such of tbe temporary census 
employees as had been recruited through 
local Employment Exchanges and had put 
in a minimum of six months continuous 
service before retrenchment on account of 
reduction in establishment were also 
accorded Priority III by the local Employ-
ment Exchanges. This is a very higb priority 
for sponsorship through the 10ea1 Employ-
ment Exchanges. The retrenched census 
employees of West Bengal have been in-
cluded in the Exempted Category so as to 
ensure their gradual absorption in regular 
service under tbe Government of West 
Benga). A running list of names of luch 
persons is maintained in the Special Cell of 
the Directorate of National En:tployment 
Services, West Benga). About 200 retrencbed 
census employees have so far been placed in 
alternative employment. 

Legislation for Reservation of 
Job, for Handicapped 

GADAKH PATIL: Will tbe Minister of 
WELFARE be pleased to state : ' 

(a) whether Government have examined 
the question of enactment of a legislation 
for reservation of jobs for the handicapped; 

(b) if so, whether Government propose 
to enact a leaislation; and 

(c) if not, the rea,ons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRt 
GIRIDHAR OOMANGO): (a) Yes, Sir. 

(b) and (c). Due to Jegal as well as 
administrative reasons legislation for reserva-
tion of jobs for physically handicapped is 
not possible. Government is of the view tbat 
it is not legislation but better awareness and 
adequate funds that would help in providing 
extensive and better quality services for the 
handicapped population. 

{Translation] 

Construction of Harda.Bhlkiya 
Road In Almora 

8428. SHRI HARISH RAWAT: Will 
the PRIME MINISTER be pleased to state: 

(a) whether his Ministry has received a 
proposal for necessary approval under the 
Forest Act, 1980 for the construction of the 
proposed Harda-Bhikiya road in Almora 
district of Uttar Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) and 
(b). A proposal for diversion of forest land 
for construction of the Barda-Bhiklasan 
motor road in Almora district, was received 
in September, 1984. The State Government 
was requested to submit a map showing 
relev.ant details on 20·11-1984. No reply bas 
so far been received from' the State 
Government. 

To let up National Memorial In Jail. 
10 the Country 

8429. SHRI BARISH RAWAT: Will 
the Minister HOMB AfFAIRS be please4 
to 8t~UO : 
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(a) whether Government are contem-
platina to set up natioDal memorials in all 
tbose jails in the country in which prominent 
freedom fighters were detained during the 
freedom struisle; 

(b) wbether he is aware that prominent 
freedom fiabters inc)udina Pandit Nehru 
were detained in Almora jail in Uttar 
Pradesh; 

(0) if so, whether action is proposed to 
be taken by him to coovert that part of the 
jail into a memorial of Pandit Nehru; 

(d) if 10, the details thereof; and 

(e) if not, the reasons therefor? 

THE MlNISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS, 
AND MINISTER OF STATE IN THE 
MINISTRY OF H'OME AFFAIRS (SHRI 
RAM NIW AS MIRDHA): (3) The 
Government have no proposal in this regard 
before it. It is for the State Governments to 
take initiative in the matter. 

(b) and (c). No proposal in this regard 
has heen received from the Government of 
Uttar Pradesh. 

(d) and (e). Does not arise. 

[En8/ish) 

Keeping of Passport Office and Pro-
tector of Immigration Office at 

one Place 

8430. SHRI HUSSAIN DALW AI : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

'. (a) whether Government are 
considering to have at one place both the 

. Passport Office as well as tbe office of 
Protector of Immigration in Bombay for the 
convenience of the trave1ling pUblic; 

(b) jf so, when this proposal will be 
implemented; and 

(c) jf not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN): (a) No, 
Sir. There i~ no such proposal under consi., 
deration at present. 

(b) Does not arise. 

(c) This does not appear to be 
feasihte in vit."w of non-availability of ~uitabJe 
accommodation. 

\VorkJoad Haodled by Bombay 
Passport .Offic('s 

843), SHRI HUSSAIN DALWAI 
Will tile Minister of EXTER NAL AFFAIRS 
be pJeased to state : 

(a) the State~wise break up of passport 
offices in the count. y; and 

(b) whether the Bombay Passport 
Office i~ handling tbe maximum workload 
as compared to all other passport offices ? 

TUB MINISTER OF STATE IN THE 
M·INISTRY OF EXTERNAL AFFAIRS 
(SUR I K, R. N ARA Y ANAN): (8) State-
wise break up of Passport Offices is given 
below: 

S. No. State Passport office/Pas~port Liaison Office (P.L.O.) 
----_ .. _---,---

1. Andbra Pradesh (i) Hyderabad 

(ii) Vijayawada (The Government have since 
decided to cJo~e it w.e.f. 1-5-86) 

2. Assalll Guwabati (also serves state of NasalaDdt 
MegbaJaya and Manipur and the Union 
Territories of Arunacbal Pradesh and 
Mizoram). 



's. No. State 

3. Bihar 

4. Gujarat 

5. Himachal Pradesh 

6. lammu and Kashmir 

'1. Karnataka 

I. Kerala 

9. Madbya Pradesh 

10. Mabarastra 

11. Orissa 

12. Punjab 

13. Rajasthan 
14. Tamil Nadu 

IS. Uttar Pradesh 

16. West Bengal 

17. Union Territory of :Delbi 
18. Union Territory of Goa 

Daman and Diu 
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Passport Office/Passport Liaison Office (P .L.O.) 

Pataa. 
Abmedabad (also serves the Union Territory 
of Dadra and Nagar Haveli). 
Simla (A Passport Liaison Office, under the 
Regional Passport Office, Chandigarh). 

Sri nagar. 

Banaatore 

(i) Cochin (also serves the Union Territory 
of Laksbadweep) 

(ii) Kozhikode (also serves Mahe District 
of the Union 'Territory of Pondicherry). 

(iii) Trivandrum-Passport Liaison Office. 
-Bhopal 

-Bombay 

-Bbubaneswar 

0) Cbandigarh (also serves state of Haryana 
and Himachal Pradesh and the Union 
Territory of Chandigarh). 

(ii) Jalandhar (serves the Districts, of 
Jalandhar, Kapurthala, Hoshiarpur. Amritsar 
and Gurdaspur in the state of Punjab). 

-Jaipur. 
0) Madras (also serves the Union Territory of 

Pondicberry (excluding tbe Districts served by 
Tiruchirappalli and District of Mabe in 
Pondicherry). 

(ii) Tiruchirppalli (serves tbe Districts of Thanjavur, 
Pudukottai, Madurai, Ramanathapuram, 
Tiruneveli and Kanyakumari in the state of 
Tamil Nadu). .. 

(i) Lucknow. 
(ii) Bareilly (serves the Disrticts of Pilibbit. 

Shabjabanpur, Mainpuri, Agra, Mathur., 
Aligarb, Etah, Meerut, Ghaziabad, Moradabad, 
Nainita], Bijnor, Muzafi'arnagar, Saharanpur, 
Garbwal. Almora. Pithoragarh. Cbamoli, 
Tebri-garhwal, Debradun and Uttarkasbi in the 
State of U.P.). 

-Calcutta (also serves States of Tripura and 
Sikkim). 

-Delhi. 
-Panaji. 

19. Union Territory of Andaman -Port Blair. 
aDd Nicobar Islandt 



(b) 'YeI, Sir. 

During 1985" the Passport Office in 
Bomba), issued 2.58,124 passports and 
rendered 1,91,545 Miscellaneous .services on 
Passports. 

Flight Safety In Air Force 

8432. PROP. NARAIN CHAND 
PARASHAR : Will tbe Minister of 
DEFENCE be pleased to state : 

(a) whether Flight Safety in the Air 
Force is of paramount importance and as 
such Flight Safety Organisations are set up 
at various levels .to identify weak areas 
and to eliminate the losses due to accidents; 
and . 

(b) if so, tbe locations of these. weak 
areas especially where tbe accidents 
have taken place in the last 3 years 
and the steps taken to minimise the 
losses? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE .. 
SEARCH AND DEVELOPMENT (SHRI 
AR UN SINGH) : (a) Yes, Sir. 

(b) An analysis of accidents 
involving lAP aircraft during the 
Jast three years h~s shown that the main 
causes of accidents are : 

(i) Technical Defects, 

(ii) Human Error. 

(iii) Bird Strike. 

A number of steps have been taken 
for improving flight safety by intensifying 
the training of Air Crew and Ground Crew 
to improve their ski1ls. Measuf~s have also 
been taken to control bird population 
around air-fields to minimise accidents due 
to bird strikes. Recently, an Inspector 
General's Branch bas been set up in Air 
HQs. to review training and maintainence 
standards in Air Force units and suggest 
improvements in them OD a c9ptinuous 
basis. " " 

Recommendations of Rand D Managen 

8433. SHRIMATJ KJSHORI SINHA : 
Will the PRIME MINISTER be pleased to , 
state : 

(8) wbethel" a lemiDar of c'B.aearcb 
and Development Manqen in Government 
and private laboratories" was beld'in Delbl 
on March 31 and April 1.. 1986; 

(b) whether Government have 
received their recommendations for mi'lioD 
oriented research:. and 

(c) if 50, the details tbereof and 
steps being taken to implement them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir. 
A seminar on "M issioD Orientation to 
industrial Rand D" was arranged by the· 
Society of Rand D Managers of India. The 
seminar was held in Delhi on March 31 and 
April 1, 1986. 

(b) No Sir. 

(c) Does not arise. 

Various Committees for the DeYelop" 
ment of Hi maJayaa Rellon 

8434. SHRIMATI D.K. BHANDARI : 
Will the Minister of PLANNING be pleased 
to state : 

(a) whether the Planninl Commillioa 
had set up an' advisory committee, three 
working groups and a coordination 
committee for development of Himalayan 
Region in 1982-83; 

(b) if so, the details thereof; 

(c) whether the flodinas and 
recommendations of tbese Committeesl 
groups have funy been impJement~d; if 10, 
details thereof; and 

(~) whether representatives of Silly 
States and regtoDs were fully involved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THB MJNISTRY OF FOOD AND CIVJL 
SUPPLIES (SHRI A.K. PANJA) : <a, Yea 
S· , If. . 
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(b) A copy each of the Office 
. Mef:11oranda constituting un Advisory 
Committee. three Working Groups to study 
various aspects of hydro-electric projects 

. in the Himalayan region and a committee 
to coordinate, integrate and prepare 
guidelines based on the reports of the three 
Working Groups are enclosed (Annexures 
I to V). [Placed in tbe Library. See No. LT. 
2643/86] 

(c) Out of the three Working Groups 
set up to study various aspects of hydro-
electric projects in the Himalayan region, 
only one Working Group submitted its 
report. The other two Working Groups 

. did not complete their work. ,Hence, the 
coordination committee could not prepare 
guidelines. The Advisory Committee bas 
been deliberating on issues concernioi hill 
areas. 

A working Group was set up subse-
quently to formulate approach and strategy 
on hill area development during .the Seventh 
Plan period. The Group examined various 
facets of hill area development including 
tbose which were assigned to the aforesaid 
three Working Groups as well as the 
recommendations of Advisory Committee; 
based on the examination, the Group made 
its own reconlmendations.' The essentials 
of the recommendations have ultimate1y 
been embodied in Chapter J 6 of the Seventh 
Five Year Plan document. 

Implementation of hill area' development 
programme in States is expected to be 
carried out in the light of guidelins 
contained in tbe Seventh Plan document. 
Any deviation. shortcomings, etd. are' 
brought to the notice of the concerned 
State Governments by the Planning 
Commission for rectification and improve-
ment. 

(d) Yes. Official and non-official 
representatives of hill States, and regions 
were fully involved. Besides, experts, 
Icientists and social workers having intimate 
knowledge of the area were also associated. 

Butterflies Park 10 India 

8435. SHRIMATI O.K. BHANDARI: 
W ill the PRIME MINISTER be pJeased to 
atato ; 

(a) whether it is a fact tbat ODe of 
the Wo,ld's biggest and Asia's first butterfly 
part is being set up in Malaysia; 

(b) whether it is also a fact that a 
vast country like India does not have any 
such park; 

(c) whether it is also a fact that 
Sikkim has 423 species of exotic 
butter6ies which deserve to be protected; 
and 

(d) if so, whether a park like the one 
set up in Malaysia would be eet up in 
Sikkim at tbe earliest to protect our national 
wealth and for education purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI.) : (a) 
Facts in the regard are not known to the 
Government of India. 

(b) While a park espec.iatJy for the 
,conservation of butterflies has Dot been 
designated ;n the country, butterflies receive 
full protection in the over 300 national 
parks and sanctuaries created so far in the 
country. 

(c) and (d). According to available 
information, Sikkim is' supposed to have 
over 600 species of butterflies recorded in tb. 
State. 781 species of butterflies found in 
India are incl udcd in tbe schedules of the 
Wild Life (Protection) Act, 1972 thus, 
affording them protection against illegal 
collection and trade or commerce. Tbe 
states and union territories including Sikkim 
which are rich in butterflies, bave been 
asked to give special attention to the 
protection of their habitats and larval 
food plaa.lts to ensure the conservation of 
butterflies. 

Voluntary OrgaDisatioDs for Welfare 
of Baadlcapped 

8436. SHRIMATI USHA CHOU .. 
DHARI : Will the Minister of WELFARE 
be pleased to state the names of Govern-
mental and voluntary institutions/organisa-
tions workina for tbe cure and rehabilitation 
of the handicapped ~ 

THE DEPUTY MINISTER -IN THB 
MINISTRY OF WELFARE (SHRI 



GIRIpHAR GOMANGO) Directory of 
Volu'Dtary aaencies working for welfare of 
handicapped bava been compiled in respect 
of States/Unjon Territories of Andhra 
Pradesh, Assam, Kerala, Maharashtra, 
Rajasthan, Sikkim~ Uttar Pradesh, West 

. Bengal and Delhi. Studies have been 
. sanctioned for compilation of the directories 
of Governmenta1 and Voluntary agencies 
working in other States/Union' Territories. 
Since a very large number of alencies are 
functioning in tbe country, it is not 
possible to state the names of all of them. 

Representation to Women on Selection 
iJo~rds 

nominate, to the extent I'ossibJe, a lady 
officer on the Selection Boards/Committees 
concerned witb seleCtion of candidates for 
various post~/services under them. If a 
good number of lady candidates are 
expected to be avaiJable for services/post, 
it has to be ensured tbat a lady officer js 
inc1uded in the Selection Board/Committees. 
In the event of such an officer not beiDI 
aW'ailable in the Ministry/Department itself 
there is no objection to nominating a Jady 
officer from any other office at tbe same 
station. 

(b) This information is not centrally 
monitor~d. 

8437," SHRIMATI 
DHARI: 

VSHA CHOU- (c) There is no such proposal under 

SHRIMATI 
SINGH: 

MADHUREE 

WJIl the PRIME MINISTER be p1eased 
to state: 

(a) whether Government had decided 
to give representation to women on se1ection 
boards in pursuance of recommendations of 
the National Committee on tbe International 
Women's Year; 

(b) if so~ the details of various 
Committees and boards with names of 
women representatives nominated on them 
in compJiance with t~e said instructions; 

(c) the proposals for wider and more 
comprehensive application of the recommen-
dations; and 

(d) the details thereof? 

THE MINI~TER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (iHRI 
P. CHIDAMBARAM) : (a) In the light of 
a recommendation of the Working Group 
of tbe National Committee on tbe Inter-
national Women's Year instructions were 
issued on 17.12.1975 to the effect that care 
should be taken by the appointing autho-
rities to ensure that there is no discrimina-
tion against women candidates on grounds 
of sex, in the matter of selections made by 
various bodies/boards. The matter was 
further considered subsequently and instruc-
tiODS were issued OD 8.11.1985 advising 
Ministries/Departments to endeavour to 

consideratton of the Government. 

(d) Does not arise. 

Energy from tbe Ocean. 

8438. SHRIMATI USHA CHOU-
DHARI 7 \Vm the PRIME MINISTER 
be pJease'(i to state: 

(a) whether technology to obtain energy 
from the oceans have been developed as a 
renewable sources of power; and 

(b) if so, the details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir. 
Ocean pro\lide a renewable source of energy 
which can be extracted from tidea, wave. 
and ocean thermal energy conversion 
(OTEC). 

(b) The technology for tidal energy i. 
well estab1ishl.'~ whereas power production 
from the waves and ocean thermal energy 
conversion (OTEC) is still at the rcsoarc;b 
and development stage. 

l\fceting of National Integration 
Council 

8439. SHRI K PRADHANI: 
DR. B.L. SHAILESH : 

Will the Minf~ter of HOMB AFPAIRS 
be pleased to state : 
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(a) whether a meeting of the reconstitu-
ted National IntegratioD Council was held 
OD the 7th April, 1986 in the capital to 
consider various measures to preserve peace. 
integrity aDd unity of the country; 

(b) if so, the decisions taken at this 
meeting: and 

(c) the steps being taken to implement 
them? 

THE MINISTER OF STATE IN THE 
J)BPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN . NEHRU) : <a> 
to (c). Yes, Sir. The reconstituted National 
Intearation Council, which met on 7th 
April, 1986 deliberated upon UNational 
Integration and Communal Harmony in the 
context of the situation in Punjab". 'f.he 
Council adopted a Resolution aod also set 
up a 2l member Standing Committee under 
the chairmanship of Shri Jagjivan Ram. 
The task of the Standing Committee wiH be 
to formulate bOlb, short-term and long-term 
measures for preserving National Intigration 
in various aspects all over the country. 

NAM Foreign Ministers Meet 

8440: SBRI K. P·RADHANI : 
DR. B.L. SHAILESH : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether a four "ay meeting of the 
Non-Aligned Foreign Ministers in prepara-' 
tion for tbe Eightb Noo .. Aligoed Summit 
due to be held in Zimbabwe in August or 
September, 1986 was beld in thc capital in 
April, 1986; and 

(b) if so, the nature of discussions 
held particularly to ease the current global 
tensions? 

THE MINISIER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAY ANANJ : (a) Ycs 
Sir; A Ministerial Meeting of the Coordina-
ting Bureau of Non-aligned Countries was 
held in New Delhi from April 16·20 to 
rev iew the progress in tbe, implcmantatioD of 
decIsions and recommendations of tbe 
Seventh Summit Conference of Heads of 
State or Government or Non-aliped 

Countries held in New Delhi In Marcb 1983 
and to undertake preparations for tbe 
Eiabtb Summit Conference scbeduled to be 
beld in ·Harare, Zimbabwe from AUlUst 26 
to September I, 1986. 

(b) The Ministers beld wide-renaing 
discussions covering the entire spectrum or 
major issues in tbe prevailing international 
political and economic situation, particularly 
those living rise to global tensions. They 
adopted a political and an Economic 
Declaration setting forth the position of 
non ... aligned countries on these vital 
questions. 

The Final Documents of the Meeting 
would be made available in the Parliament 
House Library. 

Frelgbt Equalisation Policy for Raw 
Materials 

8441. SHRI AMAR ROYPRADHAN : 
SHRI NARAYAN CHAUBEY : 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether it is a fact tbat freight 
equalisation policy is not applicable in the 
case of raw materials of national importance 
like cotton industrial alcohol etc. for all 
States; 

(b) if so, the details theroof; and 

(c) whether steps arc proposed to extend 
the freight equalisation policy in other 
fields also if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THE MINISrRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.IC.. J;»ANJA) : (a) Yes, 
Sir. 

(b) The subject was reviewed by an 
Inter-Ministerial Committee under tbe 
Cbairmanship of Sbri 8.S. Maratbe the then 
Secretary, Industrial Department, which was 
set up in 1975 primarily to study the scope 
and feasibility of adoption of freiaht 
oqualisation policy for raw cotton. Tbis 
group recommended tbat Ftei&ht Equalisa-
tion Scheme need Dot be extended to any 
otber commodity and tbat. tbe existiOl 
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frei.bt equalisation scbeme may also be 
pbased out over a period of time. 

The Frcipt Equalisation Scheme was 
alain reviewed by tbe National Transport 
Policy Committee (Pande Committee). The 
report of this Committee was submitted in 
1980. This Committoe al80 expressed ita 
views aaaiost expeodlnl the freiabt equalisa-
tion scheme to aDY other commodity and 
recommended that the freitht 
equalisation scheme on commoditIes Uke 
cement and steel may be phased 01,lt 
gradually. The.Government bave accepted 
these recommendations in principle,. subject 
to subsidisation of transport for remote, 
inaccessible .and isolated areas. Modalities 
and time phasing of withdrawal of freight. 
equalisation are under consideration of tbe 
Government. 

(c) Does not arise. 

Expenditure on TeC'hnlt"al Cooperatloo 
with Developing Countries 

8442. SYED SHAHABUODIN : Will 
the Minister of EX:TERNAL AFFAIRS be 
pleased to state : 

(a) the total expenditure on technical 

ITEC 

1983·84 

1984-85 

1985·86 

Colombo Plan 

1983·84 

1984-85 
1985-86 

SCAAP 

1983-84 

1984-85 

1985·86 

cooperation with developing countries durin. 
1983.84, 1984·85 and 1985·86; 

(b) the break up by re.ions and 
. couDtries; and 

(c) tbe break up by deputation of 
experts, training facilities and supply of 
material? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) : (a) to (c). 
A statement is given below. 

Statement 

Technical cooperation programmes with 
other developing countries arc covered 
under the Indian Technical and Economic 
Cooperation ('TEe) programme, is adminis-
tred by the Ministry of External Affairs, 
and the COlombo Plan and Special 
Commonwealth African Assistance Plan 
(SCAAP) administered by the Ministry of 
Finance (DEA). Expenditure on technical 
cooperation under these programmes durina 
the years 1983-84. 1984 .. 85 and 1985·86 was 
as under :-

Figures in lakhs 

Rs.362.65 

Rs. 607.33 

Rs. 731.00 (Final Estimates) 

Figures In lakhs 

Rs.49.44 

Rs. 43.43 

Rs. 100.00 (Revised Estimates) 

Figures 'n lakhs 

Rs. 18.69 

RI. 19.61 

Rs. 4S.00 (Revised Estimates) 

Besides, we have economic and technical Aid Proarammes witb nei,bbourio, 
countries of Bhutan, Nepal and Dan,ladesll. TIl" qyaDt\lpl of Aid provide41 t~o lne,~ 
pOlJDtri,. is ,I loJi9" :-:-
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Bhutan 

1983,·84 
1984-85 
1985·86 

Nepal' 

1983-84 
1984-85 
1985 .. 86 

Bangladelh 

1983-84 

1984·85 
1985·86 

Flgares In lakhs 

Rs.5651.841 
Rs. 4326.99 ~ (Final Estimates) 
Rs. 421224) 

Rs. lS54.321 
RI. 1382.13) (Final Estimates) 
Rs. 2128.21 

Rs. 105.60 

Rs. 107.36 

Rs. 273.00 (Final Estimates) 
-_._._---.. ------,----_._----

During the last three years technical 
cooperation was extended to many develop-
ing conntries in South East Asia. Pacific, 
Gulf, Africa. Latin Ameorican and Caribbean 
regions. These countries include Afghanis-
tan. Sri Lanka. . Burma, Bangladesh, 
Maldives. Vietnam, Laos, Kampuchea, 
Indonesia, Malaysia, Thailand, The Phili. 
ppines, Fiji, Tonga, Zambia. Tanzania, 
Zimbabwe, People's Democratic Republic 
of Yemen. Yemen Arab Republic, Kenya, 
Ethiopia. Madagascar, Seychelles, Mauritius, 
Botswana, Mozambique, Senega), Somalia, 
Sudan, Cuba, Guyana. Suriname, Jamaica. 
Trinidad, and Tobago etc. 

We also render assistance to regional 
groupings and institutions like Econo. 
mic Community for West African States 
(ECQWAS), African Development Bank 
(ADD). Economic Commission for Africa 
(ECA), Southern African Development 
Coordination Conference (SA DCC) and the 
South Asian Associatj'on for Regional 
Cooperation (SAARC) under ITEC Pro-
gramme. 

The technical and economic assistance 
we offer in terms of deputation of Indian 
experts and training facilities to foreign 
nominees is a continuous process. During 
the last three years about 3214 slots were 
earmarked under lTEC Programme, 
Colombo Plan and SCAAP for the training 
of nominees of several developing countries 
and nearly 225 Indian experts were deputed 
to various developina countries. Supply of 
material to developing countries during tbe 
la,' ttlf~ rears i~clude e~uifmellt for aq 

industrial project. diesel generating sets. 
musical instruments and medicines to 
Afghanistan; relief goods to Sri Lanka: 
medicines and bicycles to Vietnam; 
medicines to Laos and Kampucbea; 
electrical equipment to Fiji, medicines and 
tractor with complete ploughing set to 
PDR Y; medicines and wheat to Y AR; 
dental equipment to Zambia; technical books 
to Tanzania; equipment for the establish-
ment of a vocational training centre in 
Kenya; Asbestos sheets to Seychelles: 
mu~ical instruments, equipment for an 
industrial estate. a basic school and fish 
farm to Mauritius; spinn ing wheel to Sudan, 
miscellaneious electrical and mechanical 
items for the establishment of a multi-
purpose drug plant in Cuba; medicines to 
Nicaragua and sports goods to Jamaica and 
Montserrat. 

Specialised Agency for Ecolollcal 
PJannlng 

R443. SHRI T. BASHEER: Will the 
PRIME MINISTER be pleased to sta~e : 

(a) whether Government propose to set 
up a specialised agency with adequate 
powers for ecological Planning to preserve 
and enhance our flora and fauna; and 

(b) if so, the details thereof? 

THE MINISTER OF STA.TE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) 
No, Sir. 

(") D~s not ,rifo. 
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Withdrawal of USSR from Unilateral 
Moratorium oa Nuclear Tests , 

8444. PROF. RAMKRISHNA ~ORE : 
Will the Minister of EXTERNAL AFFAIRS 
be ple.sed to state : 

(a) whether Government are aware of 
tbe withdrawal of the USSR from its uni-
lateral moratorium imposed on nuclear tests 
because of tile continued nuclear test by the 
U oS, Government; 

(b) jf so. how do Government view the 
situation with the renewed nuclear race 
among the big powers, in the context of 
world peace and its efforts at disarmament; 
and 

(c) what role Government contemplate 
to pay to defuse the world tension? 

THE MINISTER OF STATE IN THE 
M1NISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN): (n) Yes. 
Sir. 

(h) and (c). Government of India are 
concerned at the escalating nuclear arms 
race and are pursuing their effortR, as part 
of the six Nation Jnitiative and in other 
multilateral forums, to halt and curb it. 

Ration to Defence Personnel 

8445. SHRI V.S. KRISHNA IYER: 

Will ,the Minister of DEFENCE be pleased 
to state: 

(a) whether free ration is supplied to 
defence personnel in the country; 

(b) if so, bow much quantity is given to 
each personnel; 

(c) whether it bas come to the notice 
of Government that they are sell'ng tbe 
extra ration items in tbe market; and 

(d) if so, the steps taken by Government 
to curb tbis practice? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE .. 
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) Rations are provided 
free to all Defence personnel in field 
areas. 

In peace areas free rations are provided 
only upto the rank of Brigadier and equi. 
valent. 

(b) The basic scales of rations for 
Junior Commissioned Officers. Other Ranks 
and Officers of the three Defenc;:e Services 
are given in the attached statement. 

(c) No, Sir. 

(d) Does not arise. 

Statement 

S1. Itero 
No. 

-- .- --~ .. --' _-_ .. 
, 1 2 

1. Atta/~ice 

2. Dal 
3. Sugar 

4. 'Me_t pres8e4 

Rations to Dt/enct! Personnel 

Unit Scales of Ration per man per day 
-lCOs/(JRs a~d EQui~~lent'- 01ficers-
-, Army-····_--··NavY7Afi AU three 

Force Services 

3 4 .5 6 

,Ims. 620 600 450 

gms. 90 90 40 

gma. 90 70 90 

~s. ltO 180 ~60 
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1 2 

s. Ssp 

6. Potato 

1. Onion 
8. Milk Fresh 

9. Vcaeta.bles Fresb 

10. Oil Hydro 

11. Fruit Citrus 
or 

Fruit ~on-citrus 

12. Butter 

13. Dalia 

14. Sago 

IS. Condiment.s 

16. Salt 

17. Tea 

3 

No. 

gm,s. 

ams• 
m). 

ams. 

gms. 

gms. 

gms. 
gms. 

gms. 

gms. 

gms. 

gms. 

4 5 6 

2 

110 110 110 

60 60 60 

250 190 250 

170 160 170 

80 80 80 

110 50 110 

230 tOO 230 

20 

20 

7 

16 16 20 

20 20 20 

9 8 9 
------.~.--.. ..__,," -~-.-.-.----._~ "--~--.- ~--_..... ... _.~.., ~. --.'U 

Steps to increa!fe Fuel Wood 
Production 

8446. SHRI SRIKANTA DATTA 
NARS1MHARAJA W ADIY AR Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether Government have taken 
steps to increase fuel wood production; 

(b) whether rural fuel wood plantation 
programme has been implemented tberefor; 

(c) if so, the Central assistance provided 
to each State to implement fuel wood 
plantation programme in tbe last two years; 
and 

(d) the details of the steps taken to 
implement rural fuel wood p1antation 

_--

programm'e in Karnataka in the last two 
years 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHIH Z.R. ANSARI): (a) and 
(b). Yes, Sir. As part of the programme 
to increase production of fuelwood, a 
Centrally sponsored scheme of "Social 
Forestry including Rural Fuelwood Planta-
tions" is being implemented since the year 
1980-81, in addition to other afforestation 
programmes. 

(c) The information is given in the 
Statement laid on the TabJe of the 
House. 

(d) Eight fuelwood deficit districts have 
been indenti fled and suitable areas therein 
located for afforestation. Tbe physical 
achievement during the last two years in 
Karnataka is given below :-

Year Fuelwood plantations raised 
(in ba.) 

No. of seedlings distributed 
(in lakh/Nos.) 

------------_.-----.-------------------.-------------------------------
1984-85 
1985-86 

3700 
2800 

200.00 
120.00 
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Statement 

Central Qs,i$tatlce provided to each State! U. T. to implement Centrally ,pon.ored 
Schemt 'Social Forestry including Rural Fuelwood Plantal/on8' 

S. Name of State/V.T. 
No. 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jamrnu and Kashmir 

8. Karnataka 

9. Kerula 

JO. Madhay Pradesh 

1 r. Maharasbtra 

12 Manipuf 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. Arunachal Pradesh 

24. Delhi 

2S. Goa, Daman and Diu 

26. Mizoram 

Total States/U .Ts 

(Rs. in lakhs) 
_~ ... w_ .. _ .... " .... __ ." ..... _. __ .. , ______________ _ 

Central assistance released 
i984~8S~---·--i98s:86 

. ... _-_ ... _------
8.5.47 
90.93 

182.36 

96.43 
45.00 

67.70 

51.91 

144.66 

176.26 

35.00 

23.34 

15.00 

47.39 

91.15 

50.06 

102.03 

10.84 

83.30 

29.95 

165.22 

25.77 

15.00 

16.68 

248.41 

1819.86 

lJ3.68 

118.43 

106.88 

75.00 

42.48 

55.00 

2.30 

85.41 

105.00 

30.00 

32.99 

25.00 

70.96 

~4.62 

88.00 

88.70 

25.00 

65.00 

34.71 

125.00 

40.00 

20.00 

12.50 

12.50 

122.26 

1591.42 
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Seh •• e. to Pre .. ent Pollution of Rivers 
In KarDataka 

8441. SHRI SRIKANT A DATT A 
NARASIMHARAJA WADIYAR: Will 
the PRIMB MINISTER be pJeased to 
atate: 

(a) the name and the number af major 
rivers in Karnataka which have become 
polluted; 

(b)" wbether State Government of 
Karnataka have requested the Union 
Government to implement schemes to save 
those rivors from pollution; 

(c) if so. the amount sanctioned by the 
Centre to implement pollution control 
measures in the major rivers in Karnataka; 
and 

(d) t~e details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) to 
(d). Information is being collected and will 
be laid on the Table of tbe House. 

Nuclear Power Station at 'Vest Coast 

8448. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether Government have a pro-
posal to set up the country's next nuclear 
power station at the West Coast; 

(b) if so, by which time' the above 
proposal is expected to be implemented; 

(c) the estimated cost of that nuclear 
powel station project; 

(d) the site .elected in West Coast for 
tbe location of nuclear Power Station; 

(e) the total MW of power can. be 
generated from tbat nuclear Power Station? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS 
OP OCBAN DEVELOPMENT, ATOMIC 

ENERGY, ELECTRONICS AND. SPACB 
(SURI SHIVR"J V. PATIL): (a) Yes, 
Sir. 

(b) The work. is expected to commence 
soon after the issue of project fioancial 
sanction and the Fi;st and Second Units. 
will be commissioned' in 102/108 months 
respectively thereafter. 

(c) At 1984 price level, tbe station is 
expected to cost about Rs. 634 crores. 

(d) The site selected is Kaiga OD the 
banks of Kalinadi 10 Karwar District of 
Karnataka. 

(e) The station consists of two units of 
235 MWe cap~city each. 

Same Slatiuo Posting for Couples '0 
Government Service 

8449. StIRI R.S. ~IANE : 
DR. T. KALPANA DEVI : 

Will the PRIME MINISTER be ploased 
to state: 

(a) whether Government is awar. of 
problems being faced by women officers 
in services, due to family responsibilities; 

(b) whdhcr Government has recently 
announced guidelines on postings of officers, 
where both spouses are in Central Govern-
ment Service; 

(c) if so, details thereof; 

(d) if So, wbether Government has also 
taken into consideration the problems of 
women, whose spouses are not in the same 
service or ,in Central Government; and 

(e) what measures are being taken in 
this regard ? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHlDAMBARAM): (a) to (e). Govern-
ment have issued detailed auidelines in tbe 
matter .covering all the aspects. A copy 
of the guidelines dated the. 3rd April, 1986 
is Jaid on the Table of the Housc. 
[Placed ia the Library. See No. LT-2644.86] 
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Ker ... 
84S0. PROP. P.l. KURIBN : Will tbe, 

Minister of DEFENCB be pleased to state: 

(8) tbe Dumber of ex-servicemen to 
be rehabilitated in Kerala; and 

(b) whether any special scheme is beiDI 
formu1ated for the sl)etdy rehabilitation 
of ex-servicemen in the State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCB RESEARCH 
AND DEVELOPMENT (SHRI ARUN 
SINGH): (a) According' to' the informa-
tiOD supplied by tbe Government of Kerala, 
the Dumber of ex-servicemen to be reha-
bilitated in that State as on 31-12-1985 
was 27,520. 

(b) The need to provide employment 
to as many ex-servicemen as possible bas 
from time to time been impressed on the 
State Government. Some of tbe steps 
being taken by the State Government of 
Kerala to promote the rehabilitation of 
ex-servicemen are :-

(i) They are given preference for jobs 
in Class III and Class IV posts in 
Government sponsored companies 
and in certain types. of Govern-
ment posts. Besides, a few cate-
gories of posts are filled exclusively 
by ex .. servicemen. 

(ii) Vacancies suitable for ex-Service-
men for Class I and II posts arc 
being identified. 

(iii) Self-employment of e~ .. servicemen 
is beiDI encouraged by means of 

, reservation of seats in Industrial 
Training Institutes and CeDtres. 
by grant of preference to them 
in retail distributersbips. a.nd by 
reserving mechanised boats constru-
cted in Boat Building Yards of 
the Fisheries Department for Co-
operative societies formed ~Y ex-
servicemen. 

Review lor Premature Rel"l. 01 Llle 
StuteDce PrlsoD.r. 

8451. SHRI BASUDEB 'ACHARIA 
Will the Minister of HOME AFFAIRS be 
pleued to state: 

(a) wbether the Supreme Court of 
lodia 00 18 December, 1978 aad tboo ••• 10 
on 12 December, 1980 aDd tbat· prisonen 
sentenced for Ufe are entitled to lIave tbelr 
cale9 reviewed after completioD of 14 yean 
of their imprisonment; 

(b) ir io. whether it is a fact that 
Government issued instructions to all tbe 
State Governments in July, 1983 to take 
necessary steps to reviow cases of lucb 
life convicts expeditiously; 

(c) how many such prisoners are in 
Jails in various States; and 

(d) the names of States wbo have 
conducted. such review and released life 
prisoners ? 

THE MINISTER OF STATE IN THE 
MINIS'CRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHA): (a) and 
(b). The Supreme Court in its jud,ement 
in November, 1980 in Matu Ram VI. Union 
of India (AIR 1980 SC 2147) held that tho 
mandatory minimum of 14 years' actual 
imprisonment as provided in lec. 433.A 
Cr PC for certain categories of life convict. 
will not operate against tbose whose cales 
were decided by the trial court before 
18.12.1978 when Sec. 433-A Cr. PC came 
into force. In its order dated 12.12.1980. 
in a number of petitions, tbe Supreme 
Court directed tbe State Governments to 
pass appropriate orders in each individual 
case or general1y in any sroup or class 
of cases in the ligbt of tbe judgment within 
a period of six montbs. 

The State Governments and tbe UnioD 
Territory Administrations were informed 
in July, 1983 of the Supreme Court orders 
with the request to ,take Decessary atepa 
to ensure expeditious review of cases of 
life convicts. 

(c) The informatioD regardioa tbe 
number of life convicts who have completed 
more than 14 years of imprisonment il 
not collected on all Iodia balis. 

(d) As per information available all 
. the States informed durin. tbe year 1'984-
85 that sucb cases were review~ and ordc-rs 
ror release of prisoners iD approprlato 
cas. paaaed. 



Number or SCjST Families benefitted 
in Otissa 

~452. SHRI MAURICE KUJUR : 
Will the Minister of WELFARE be pleased 
to state : 

(a) the schemes presentJy under imple-
mentation in Orissa for the llpliftmeut, of 
Scheduled Tribes; 

(b) the number of Scheduled Tribes 
families benefited under tbose schemes; 

(c) tbe target sct to provide ditTerent 
kind of benefits to the Scheduled Tribes 
in .Orissa during tbe Seventh PJan; and 

(d) the amount earmarked therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY ·OF \VELFARE (SHRI 
GIRIDHAR GOMANGO): (a) In Orissa, 
famity beneficiary oriented programmes 
for Scheduled Tribes are implemented under 
the Integrated friba! Development Projects, 
Integrated Rural Development Projects, 
Economic Rehabilitation of Rural Poor. 

t Other Sectoral Programmes are also 
undertaken by the concerned development 
departments. 

(b) During the Sixth Plan, 4,90,963 
ST families have been economically assisted 
'UDder the various schemes/programmes. 

. Cc) During the Seventh Plan period, 
the State Government have a tentative 
target to provide economic assistance -to 
5,15,100 families. 

(d) The tentative al1l0unt earmarked 
during the Seventh Plan for tribal de"dop-
ment under the State Plan is Rs. 1,03,218 45 
lakhs and undl'r Special Central Assistance 
Rs. 9,3 I 3.00 Jakhs. 

Arrest of Terrorists in tJ and K 

8451. SHRI JANAK RAJ GUPTA 
Will tbe Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether it is a fact that a number 
of terrorists hav¢ been arrested in Jammu 
dur:ng the last one week; 

(b) if so, the number, of terrorists 
arrested; and 

(c) whether the terrorists arrested 
belong to AISSF? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : 
(a) to (c). The information is being coHee .. 
ted and will be laid on the table of the 
House. 

Imports of Te('bnology 

8454. SHRI P.R. KUMARA-
MANGALAM Will the PRIMB 
MINISTER be pleased to state: 

(a) whether a new study by the 
National Council of Applied Economic 
Resear~h reveals that technology imports 
by Indian firms have proved to be ineffec-
tive as repuf ted in the Economic Times 
dated 14 A pri), 1986 and thus counter-
productive;· and 

(b) the corrective steps have been 
taken/propuseu in the matter? 

THE MINISTER OF STATE IN THE 
MINISrRY OF SCJENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SBRI SHIVRAJ V. PATIL): (a) NCAER 
has made a study on "Technology Imports 
and Tcchoplo!ly Department: Their Inter-
relationship in the Indian Industry". This 
deals with the nature pf technology demand 
in India which inter.alia include motives 
of India technology importers, performance 
of the imported technology etc. The study 
bas aptly indicated that since the study 
bas been confined to a very small fraction 
of total foreign collaborations the statisti-
cal results derived are not valid to all foreign 
collaborations. Further tbis study has not 
concluded that techonology imported by 
Indian firms have proved ineffective' and 
counter productive. 

(b) To ensure self reliance and to 
establbh a technology generation process 
there shall be a commitment to ensure an 
adequate 'sc'ale of investment in Rand D 
for the absorptioo, adaptation and. wherever 
possible, improvement on B,nd genera .. 
tion of new technology, makill8 fullest 
use of overall national capabilities. 
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Security (or VIP, 

8455. SHRI CHIR.ANJI LAL 
SHARMA: 
SHRI C.lt\NGA REDDY: 

Will the M'ioister of HOME AFFAIRS 
be pleased ,to state : 

(a) the number of VIPs in the capital 
who have been provided security facilities 
for their protection; 'and 

(b) the amount spent thereon 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND IN THE MINISTRY OF HOME 
AFFAJRS (SHRI RAM NIWAS 
MIRDHA): (a) 241 VIPs are being 
provided security facilities. 

(b) A sum of Rs. 15,53,700 on 
account of hire charges of 52 carS for 
escort duties has been spent during the 
last 3 months (December 1985 and January 
aDd February 1986). The personnel for 
such duties and other expenses have been 
incurred from the exi~ting sanction or by 
deputation of personnel from other Central 
Polies Organisations. 

Study Group on Delhi Police Adminis-
tration 

8456. SHR~ MANVENDRA SINGH: 
Will the Minister of HOME AFFAIRS be· 
pleased to state : 

(a) whether Government had consti-
tuted a group to undertake a quick study 
of Delhi Police Administration; 

(b) if so, the details of the recommen-
dations made by the Group; 

(c) whether Government have imple-
mented its redommendations; and 

(d) if not, the reasons for delay ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND IN THe MINISTRY OF HOME 
AFFAIRS (SHRt RAM NJWAS 
MIRPSA): (8) Yes, 

(b) The Srivastava Committee bas 
submitted its report to Government contain-
ing 106 recommendations for modernising 
Delhi Police. Of the 106 recommen-
dations '2S recommendations carried 
financial implications involving crea .. 
tion of additional posts, provision of 
vehicles and comm.unication equipmeDt etc. 
The other 81 recommendations related to 
issue of executive orders under various 
provisions of law. 

(c) and (d). Yes, most of the the 
recommendations have been implemented. 
Other recommendatjons are at various 
stages of implementation. 

{Translation] 

Names of Minority Commltees 

8457. SHRI DAL CHANDER 
JAIN: Will the Minister of HOME 
AFFAIRS be p]eased to state: 

, (a) the names of minority communi. 
ties in various St(1tes and Union Territories 
and the popt.1ation of each minority com-
munity; and 

(b) whether nil the minority communi .. 
ties have their own religions and laws like 
Muslim law'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND IN THE MINISTRY OF HOME 
AFFAIRS (SHIH RAM NIWAS 
MIRDHA): (a) The t\1inorities Com-
mission has been treating Muslims, Chris-
tians, Sikhs, Buddhists and Zoroastrians as 
religious minorities at the national level. 
The population in respect, of each of tbese 
according to 1981 Census in India/Statesl 
urs '(excluding Assam where tbe 1981 
Census could not be conducted) is gjven 
in the statement enclosed. 

(b) The Hindu Marriage Act, 1955 
the Hindu Minority and Guardianship Act. 
1956, the Hindu Succession Act, 1956 and 
the Hindu Adoption ~nd Maintenance Act, 
1956 are applicabe to the Hindu Community. 
These Acts apply to any persons who is 
a Hindu by religion in any of its forms or 
developments including a Virashaiv8, a 
Lingayat or a follower of the Brabmo. 
frartllana or Arya Samaj and to a perlo~ 
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who it a Buddhiat,' Jain or 
retJaiOD. 

Sikh by 1936 aDd 'bo 
1925. 

l~diaD Suc:cesSiOD Act. 

Tbo Cbristiao community is governed 
, by tbe Indian Divorce Act. 1869 and the 

Indian Christian Marriase Act 1872. 

Tbo Pani community is governed by 
the PaRi Man;iaae and Divorce Act, 

The Muslim' community is loverncd by 
the Muslim Personal law which includes the 
Muslim P~rsonal Law (Shariat) Application 
Act, 1937 and the Dissolution of Maslim 
Marriaaea Act, 1939. 
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(En,llsh) 

Demaad of People of Ladakh for Scheduled 
Tribe StatuI 

8458. SHRI P. NAMGYAL: Will 
the Minister of WELFARE be pleased to 
atate : 

<a) "hether Article 342 of the Constitu-
tion of India bas been made applicable to the 
State of Jammu and Kashmir under 
Government of India's Gazette notification 
No. S2S of December 4, 1985, in pur-
suance of people of Ladakh's demand for 
declaration of People of Ladakh as 
Scheduled Tribes; 

(b) whether it is also a fact that as 
required under rules, a team' of officials of 
Resistrar General of India is to visit 
Ladakh to conduct a survey of different 
tribal ethnic groups in the region to im-
plement the public demand; and 

(c) if so, whether the team has been 
sent to Ladakh and if not, whether arran-
aement for early despatch of the team will 
be made to fulfil the )ODg standing demands 
of the people of Ladakh and also to fulfil 
Government's assurance in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR qOMANGO): (a) Thc Consti-
tution (Application to Jammu and Kashmir) 
Second Amendment Order. 1985 came into 
force with effect from 4th December, 
1985. 

(b) Yes, Sir. 

(c) The Registrar General of India 
has been asked to conduct mini census in 
tbe Ladakh region and other parts of tbe 
State to identify tbe communities to be 
declared as Scheduled Tribes. The Prelimi. 
naries in this regard are beiDg worked out 
in consultation with the State Govern-
ment. 

Birth Rate and Death Rate in 1960 
and 1935 

8459. SHRI S.G. GHOLAP: Will 
the Minister of HOME AFFAIRS be pleased 
to ,Q.tc : 

(a) ~ tbe birth rate and death rate "i~. 
1960 and 1985 respectively; and 

(b) the Uke)y rates of 
birth in the year 2000 ? 

death and 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATioNS 
AND IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS 
MIRDHA): (a) The birth and death 
rates for the year 1960 are not available. 
However, based on 1961 and 1971 
census, the birth and death rate for tbe 
period 1961-70 are 41.2 and 19.0 
respectively. 

The birth and death rate for the year 
1985 are not available. Based on Sample 
Registration System, the birth and deatb 
rate for tbe year 1984 are 33.8 and 12.5 
repectively. 

(b) No estimate of the birth and 
death rates for the year 2000 are 
available. However, according to tbe 
Expert Committee Oil Population Project ions, 
the likely birth and death rates for the 
period 1996-2001, which have been accepted 
by the Planning Commission, are 23.7 and 
8.4 respectively. 

. 8460. 
DHARI: 

Protection of Forces 

SHRIMA TI USHA 
Will the PRIME 

be pleased to state : 

CHOU-
MINISTER 

(a) whether Government are aware 
that due to high demand of wood for apple 
packing cases, trees ha ve exhausted, green 
trees .have felled, forests are plundered and 
.beautiful valleys have turned into graveyard 
of the trees; 

(b) whether it is also a fact that in 
Jammu and Kashmir. Himachal Pradesh 
and Uttar Pradesh . growing denudation of 
trees has assumed an alarming situation; 

(c) whether Centre had issued ins-
tructions to the States for restraint in the 
matter and how far these are beina com-
plied; and 

(d) measures Government proposed 
to take to protect and preserve forests 
specially the Himalayas for its beauty and 
bounty? · 
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. THB'MINISTBR. ·OF STATE IN THE 
MINISTRY OF 'ENVIRONMENT AND 
FORESTS (SSRI Z.R. ANSARI): (a) and 
·(b). Government'are awate that demand 
of wood for packing cases for. apples. bas 
contributed to denudation' of forests in 
Jammu and Kashmir, Himachal Pradesh and 
·UttaJ' Pradesh. 

(c,) The Central Government have 
issued 8uidclines advising the States to ban 
all tree fellings above an altitude of 1,000 
meters. They have also been advised to 
identify critical areas in the hills, catch-
ments of rivers. areas prone to landslips 
and erosion. and geologically unstable for-
mations so as to conserve the trees aod 
undertake afforestation vigorously. The 
States have initiated action to curb com-
mercial fellings. 

(d) The Government have taken the 
following steps to preserve the forests in 
the country including the Himalayas: 

(1) Enforcement of the Forest Act, 
to prevent unauthorised felling of 
trees. 

(2) Enforcement of the Forest (Con-
servation) Act, 1980, to prevent 
indiscriminate diversion of forest 
land to non·forest use. 

(3) Elimination of the agency of con-
tractors in the working of forests 
in most of the States/Union 
Territories. 

(4) Issuing guidelines to consider 
banning the felling of areen trees 
above an altitude of 1,000 meters 
in general and a critical review 
of working plan provisions to 
conserve forests. 

(5) Undertaking an in-depth study 
of the problems of grazing, en .. 
croachment of forest land and 
"shiftiog cultivation", with a view 
to find longterm solutions. 

(6) .Pulp and wood chips have been 
exempted from import duty. '1m. 
port duty OD wood in certain 

'specified forms has been reduced 
to 10% ad valorem: 

(7) Various possible subititutea to 
wood for use in different forms 
have been identified to reduce 
pressure on forests. 

(8) A National 'Wastelands . Develop-
ment Board bas been set up with 
the object of bringing 5 million 
hectares of land every year under 
fuel wood and fodder plantations 
and to enlist people's cooperation 
therefor. 

E,ergreen Revolution of Forest. 

8461. DR. G. VIJAYA RAMA RAO: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether the country is on the 
threshold of launching of an Envergreen 
Revolution with massive programme of 
afforestation of 5 million hectare of denuded 
and wasteland every year; and 

(b) if so, details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (8) An 
annual target of afforesting 5 miUion 
hectares with fuel wood and fodder planta-
tion, principaJ1y with people's participa-
tion has been set for achievement. Affores-
tation of wastelands would be a major part 
thereof. 

(b) The National Wastelands Develop .. 
ment Board has heeD set up for this pur .. 
pose. The action plan for development 
of wastelands as approved by the National 
Land Use and Wastelands Development 
Council is at Annexure. 

Statement 

Action Plan for Development of 
Wastelands 

1~ Identifteatlon of Wastelands : 

The Stale Governments/U.Ts. have been 
requested to identify wastetands in their 
territories. whether they be in forest area, 
revenue/common lands or degraded farm-
land •. 



2. Peopl.'. la,otf."Dt : 

This will be enlured by tho followina 
moasures: 

el) DeceDtralised Nurseries: People's 
Nurserl. I.e. kisans.· aebool., ~omen, 

yout' aroup •• voluntary 1geocie8. ttc. will 
be motivated to meet the increased demand 
fer leedlinas. 

(b) Farm Forestry: Farmers wi11 be 
motivated to take up tree farming on their 
marlinal lands and piantiol on tbeir field 
bunds. A rational seedling distribution 
policy should be evolved. 

(c) Tree Growers' Cooperatives: Tree 
Growers' cooperatives sbould be organised 
witb tbe involvement of farmers in raising 
and distribution of seedUnls and in tree 
plantations. 

(d) Voluntary Agencies. The Ora'S! 
root agencies, Mahila Mandals, Youth 
Iroups would also be motivated in nursery 
raising and tree plantations. 

(0) Tree Pattas : Strips of land along 
roads, rail, canals, etc.. and other degraded 
land should be given to the rural poor, 
with usufruct riabts on the trees planted by 
them on such lands. 

3. Nodal Asenry : 

The State/U.T. Governments have been 
requested to identify a single nodal aseney 
for ensuriol an intoarated approach for 
tbo implementation of the programme 
which i. being executed by different aaen-
cies, official and otherwise. 

4. Seed: 

The States/UTs have been requested to 
extend tbe scope of operation of the 
existina State Seed Corporations to include 
the productioo and supply or fodder. arass 
and leaume seeds to farmers 00 commer-
cial basis. 

5. Lea.h'l of LandI: 

The State/UT Govemmeats have been 
r.quested to prepare luideliDe9 for leuiltl 

01 forest fUJd. 8OD-Ior. .. .. ellildt for 
atroreatatlOD to the rataI poor. 

6. Porat bIMd iacJullrlet muat M 
'acour .... to attOftlt' ... 1a1IdI to ,...uee 
tbe raw material oeeded ~y them. I ..... 
tries nmst also be entbaled to Ni..... 
cover 00 wastelands with a vieW to ,,.... .. 
employment to tho rural poor as won 81 to 
euable tbem to trow trecs on a remaaera-
ti¥e basis. The State OovettuDeuta have 
been requelted to draw up auldeline! for 
tbe lease of wastelands to industries in 
tbis behalf. 

7. Urban Fuel",*, In4 Greea Beltl: 

The States/UTs have been requested .. 
ensure tbat town and cities have areco 
belts of .fuelwood and fodder plantations 
to cater to the urban fuelwood and fodder 
needs. 

8. Dagraded Forest Areas: 

States have been requested to identify 
degraded forests lands and to reforest them 
with fuelwood and fodder species. 

9. Forest Development Corporatlool : 

The Forest Development Corporations 
should 'obtain wastelands aD I... from tbe 
Governments for ralsinl fuel wood and 
fodder plaatatioDI. 

10. GOfernment Departmeatl : 

Governments Department, public sector 
undertakings and other bodiea/lnsfftutlons 
baving substaatial ateal of uliufilised lands 
must brm! lucb laod under tree cover. 

11. Media aDd Commoa'·catlo •• : 

A massive publicity campalan tbrouah 
the traditional media of folt art aDd cui· 
ture. 11ldio, televi.loo and other audio-
visual aids should be undertaktb to create 
awareness amoDa tbe ma .... 

12. MODltorl., and E,al.atlo.: 

The States/U.T. Oe~. Ihould 
evolve appropriate metiitotlal aIJd evalua-
tiOD mecbani •• it) talUrt Qualitative 
implementation of tbl .,.. ...... 1M.' 
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8462. SItR!I C. MADHAV ,REDDI 
Wil tbe pal'MB MINISTER be pleased to 
.taI : 

(a) whether Government are satisfied 
with the dorts made by the Indian com .. 
paaie& to devetOJ) their own researcb and 
development skills and adopt- foreian tech-
8OJOlin to lult Indian conditions; and 

(b) if Dot, the step$ beiDS taken by 
Government to make, 4. it obliptory on the 
ln4ian companies to develop tbeir resean:b 
and development wings and continuously 
tJ1'(fate tbose in line witb international 
4tvelopmeDt of teCbooiOlY '1 

THE MINISTER OF STATE IN THE 
'MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND 'IN THE DEPARTMENTS Of 
OCEAN DBVELOPMENT. ATOMIC 
ENBRGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL>: <a> 
Efforts made by tbe Indian CompAoiel to 
develop tbeir owo research apd dovoJop~ 
ment skills and adopt imported technolo-
lies to suit Indian conditions is not 
adequate and much more needs to be 
done. 

(b) So far the Government bas 
provided all encouragement for such 
Research and Development and bas also 
provided several iocenti¥es. It is now 
considered tbat certain mand~tory measures 
will also have to be taken. 

Na,al Helicopter. for the ule of 
ClvlllaD VIPs 

8463. SHRI KIP. UNNJKRISHNAN 
Will tbe Minister of DE'PENeS be pleased 
to atate : 

(a) whether naval or service beli-
copters are relealeet ·fot personal or official 
uee of civilian VIPs. like Central Ministers, 
Chief'Ministers etc; 

(b) if 80, tbe cateaories of perSODS who 
are .Dtitled for IDcb UIe aDd terms 8ad 
conditioDs at~ to sUGh UIO .ad ,tbe 
raJ. uocIer which they art releued: 

(c) ·ebalPl levied for bire of lucb 
belicopters DlrmaUy; 

(d) whether such VIPs are allowed to 
take their staff, personal friends or members 
of their famlty OD such trips; 

(e) persons to whom helicopters were 
released or this facility provided from 
October to December, 1985 and January to 
March, 1986; and 

(C) whether any violations of the above 
norms and conditions have been observed 
by aDY VIP during any of tbese trips? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEPBNCE RE .. 
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) and (b). Facilities for 
the transportation of VVJPs, VIPs and other 
entitled civilian personnel by helicopters are 
provided primarily by the I AF. Tbe 
President, the Vice President and the Plime 
Minister are entitled to tbe use of the VIP 
aircraft for their official journeys. In 
addition, tbe foUowins personages are also 
entitled to the use of the VIP aircraft, if it 
is essential for tbem to do so for tbo 
performance of their ofBcial duties aDd if tbe 
aircraft/helicopter is available : 

(i) Minister of Dofence; 

(ii) Minister of Home Affairs; 

(iii) Minister of State in the Ministry 
of Defence; 

(iv) Chief of tbe Army Staff; 

(v). Chief of the Naval Staff; 

(vi) Chief of the Air Staff; 

(vii) Other Ministers of tbe Central 
Government and Senior Servjc~ and 
Civilian Officers who are connected 
with the Defence Organisation; 1 
and 

(viii) Cabinet Secretary. 

The Governors. Lt. Governors, Chief 
Ministers . and other dianitaries ate also 
provided IAF aircraft/helicopters. These 
are provided for tbe followloa purposes : 
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(a) Natural calamities/law and order 
problems which require immediate 
presence of thc dignitary; 

(b) For visiting inaccessible areas 
where no other mode of conveyance 
is conveniently available; 

(c) Medical requirements; and 

(d) 10 exceptional circumstances of 
sufficient gravity warranting th~ 

use of lAF aircraft/helicopters. 

The rules/guidelines applicable to the IAF 
aircraft. arc also generally followed by 
the IN for its aircraft, which are also oeca-
sionally used for such transportation. 

(c) While no charges are recovered 
from the PresideDt, the Vice-President, the 
Prime Minister, Service Chiefs, Central 

Ministers and Civil and Service personnel 
connectcd with the Defence oraanisation 
when travening for official purposes, journeys 
undertaken by tbese dignitaries for other 

. purposes and by other dignitaries like 
Chief Ministers have to be paid for at 
the prescribed rates. 

(d) to (0. VVIPs/VIPs travelling by 
tbe Service aircraft are allowed to take 
such of their personal staff in the aircraft as 
are necessary for their visits. Other persons 
travelling with these VVIPs/VIPs and 
persons travelling with other dignitaries, 
if perm,itted by the prescribed authority, 
are charged at the prescribed rates. The 
information about the use of' Service heli· 
copters by civilian dignitaries other than 
the President, the Vice Presiden t and the 
Prime Minister, from October 1985 to 
March 1986 is in tbe attached Statement. 
All these Bights have betn duly authorised 
under the instructions/guidelines in force. 

Statement 

.Persons ,Io,whom Helicopters were Released from October, 
. • 1985 to Afarch, 1986 

S1. Date Name 
No. 

---_ .. _~ ____ ~ ~_".~ T'_~ ~ ___ ._ 

1 2 3 

1. 2.10.1985 Chief Minister of Kerala. 

2. 12.10.85 Raksha Rajya Mantri (A) 

3. 18.10.85 Minister of Parliamentary Affairs. 

4. 24.10.85 Minister of State for Agriculture. 

5. ~S.10.8S Minister of State for Agriculture. 

6. 25.10.85 Minister of State for Railways. 

7. 25.10.85 Raksba Rajya Mantri (A) 

8. 2.11.85 Minister of State for Agriculture. 

9. 3.11.85 Minister of, State for Agriculture. 

10. 10.11.85 Lok Sabha Speaker. , ~. 'Il 

II. 11.11.85 ,. Lok Sabba Speaker. 

12. 13.11.85 Governor of Punjab. 

13. 14.11 85 Minister of State for Home Affairs. . ... :. , '" 
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-.,.--------.---.... --_,. ........ -------,-....... ~ "_ 
1 2 3 

--"---._ •. ---" ---------....-, .. ---~ ......... ~----- -'-,_' 

14. 14J 1.8S Governor of Punjab. 

15. 14.11.85 Chief Minister of Tamil Nadu. 

16. 15.11.85 Minister of State for Home Affairs. 

17. 16.11.85 Chief Minister of Tamil Nadu. 

18. 20.1] .85 Chief Minister of West Bengal. 

19. 22.11.85 Minister of Agriculture. 

20. 23.11.85 Chief Minister of West Bengal. 

21. 25.11.85 Chief Minister of Rajasthan. 

22. 26.11.86 Chief Minister of Rajasthan. 

23. 27.11.85 Raksha Rajya Mantri (A). 

24. 5.12.85 Chief Minister of West Bengal. 

25. 6.12.85 Chief Minister of West Bengal. 

26. 7.12.85 Raksha Rajya Mantri (S). 

27. 10.12.85 Raksba Rajya Mantri (A), 

28. 14.12.85 Raksha Rajya Mantri (S). 

29. 15.12.85 Raksba Rajya Mantri (S). 

30. 24.12 85 Raksha Rajya Mantri (S). 

31. 8. t .86 Minister of State for Home Affairs. 

32. 9.1 86 Minister of State for Home Affairs. 
33. 31.1.86 Chief Minister of Tamil Nadu. 

34. 9.2.86 Chief Minister of Tamil Nadu. 

35. 10.2.86 Chief Ministet of Tamil Nadu. 

36. 18.2.86 Chief Minister of Kerala. 

37. 1.3.86 Raksha Rajya Mantri (A). 

38, 7.3.86 Raksba Rajys Manlri (A). 

39. 8.3.86 Raksha Rajya Mantri (A). 

40. 14.3.86 Cbief Minister of Tamil Nadu. 

41. 15.3.86 Chief Minister of Tamil Nadu. 

42. 21.3.86 Rakaha Rajya Mantri (A). 

43. 24.3.86 Raksha ~aiya :-":~n~ri (A). 

44. 26.3.86 Ministel' of State for Railways. 

-----.--._ . ----.--~ ... ~----;rk."""-" ... ..._--... ----, ----... " ........ - .... _..--~" - ~--
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SettiD. up of Weatber Releareh Ceotre 

8464. SHRI C. SAMBU: Will the 
PRIME MINISTER be pleased to state: 

<a) whether Government propose to set 
up a weather research centre in an effort to 
perfect the long-range monsoon forecasts; 

(b) if so, the details of the praDosa}; 

(c) whether it is also a fact that US 
Caber and Japanese NEe Supercomputer 
offered their services regardios weather 
forecast; 

(d) whether Government have negotiated 
for a reasonable price with a supplier; and 

(e) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMiC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) No Sir. 
Their is no proposal for setting up long 
Range Weather Forecasting Centre. How-
ever, a Medium Range (7-10 days) Weather 
Forecasting Centre is proposed to be set up 
in tbe 7th Plan. This will help in improv-
iog the present capability of weatber fore· 
casting. 

(b) Tbe details of the project are being 
worked out. 

(c) Different computer systems are under 
technical evaluation. 

(d) No Sir. 

(c) Does Dot arise. 

Violation of Labour Law. 

8465. SHRI AMAR ROYPRADHAN : 
SHRI RAMKRlSHNA MORE: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether it is a fact tbat in gross 
violation of all labour laws as stipulated 
in the Military engineerins services, con-
tractor. are having a field day at Raipur 
wb~re A multi crore rupee project of tbe 
"pdnao" factory ia under constr8ctioD_ 

(b) whether it is also a fact that Child 
Labour, banned in tbe MES is bein, used 
by the contractors, who over the years bave 
not even been paying tho minimum wages 
stipulated; and 

(c) if so, tbe details in this regard and 
the action Government propose to take in 
this regard ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEfENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) and {b): No Sir. 

(c) Does not arise. 

Modification of Electronics Policy 

8466. SHRI SOMNA TH RA TH : 
SHRIMATI JAVANTI PATNAIK : 
PROF. NIRMALA KUMARI 
SHAKTAWAT: 
SHRI JANAK RAJ GUPTA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government propose to 
modify the principles of electronics policy; 

(b) if so, the main features of tbe 
proposal; and 

(c) whether it is likely to increase the 
production of electronic goods? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) to 
(c). The main objective of Government of 
India in promoting the srowth of electronics 
in the country is to increase productivity 
and efficiency in all tbe key sectors of the 
national economy. In order to achieve 
substantial increase in productivity J if any 
proposals are forthcoming, which perhaps 
require some modification to the electronic 
policy, tbe Government would not be 
averse to con8idering it. However, at the 
moment there is no proposal to modify tbe 
principles of electronics policy tbat bave 
bten aDDouncccl in tbe rKeDt palt. 
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Schemes for the Welfare of Deaf aad 
Dumb CJalldreo 

8467. SHRI P. R. KUMARA-
MANGALAM : Will the Minister of 
WELFARB be pleased '0 state : 

(a) the number of deaf aDd dumb 
children in the country,. state-wise; 

(b) the details of the facilities beiDI 
provided and arrangements made for their 
welfare; and 

(c) the details of the voluntary organi. 
sations/institutions engaged for welfare of 
these children and the grants aUotted to 
them during the last three years ? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIR.I-
DHAR GOMANGO): (a) Based on the 
report of the National Sample Survey 
conducted in 1981, a statement-l showing 
the incidence of hearing and speech dis-
ability among the children ira the age group 
5 to 14 years in selected States is placed 
on the Table of tbe House. 

(b) The following programmes are 
beinl implemented for the welfare of deaf 
persons: -

(I) arant-In-aid is given to Voluntary 
Organisations working for welfare 
ot deaf. 

(ii) grant-in-aid is given to Voluntary 
Organisations for providiQ8 b~ariDl 
aid to deaf persons. 

(iii) ScboJarships/stipends are given to 
deaf students for studying {rom 
CJass IX onwards or for vocational/ 
inplant training. 

(Iv) 1% posts in Group C and D in tlae 
Centra] Government and Public 
Sector Undertakings are reserved 
for the deaf persons. 

(v) 22 Special Employment Exchanges 
and 36 special cells have "been set 
up to provide placement facilities 
to the disabled persons including 
df'af. 

(vi) A National Institute for the Hear-
iDg Handicapped bas been set up 
at Bombay for development of 
manpower t researcb and service 
model. 

(c) A statement-II is given below. 

Statemeat·I 

Estimated No. per 1 ,OO~OOO of perlons In age group 5 .. 14 yeor, havill, hearing atld 
speech disability lor .el ected Slattl. 

.-------- -.~ ,-----_ .. - -.---_ ---~---- -_._--
State No. of persons baving No. of persona having 

bearing disability speech disability 
Rural Urban Rural Urban 

1 2 3 4 S ---
1. Andbra Pradesh 463 264 621 ~Sl 

2. Assam 359 297 406 NA 
3. Bibar 283 241 379 322 
4. Oujarat 232 147 265· 220 
s. Haryana 449 299 NA NA 
6. Himacbal Pradesh 267 NA NA NA 
7. J and K SS9 NA 749 NA 
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1 2 3 4 5 

8. )(arnataka 38S 240 449 474 
9. x'erala 309 224 604 604 

10. Madbya Pradesh 143 152 220 217 
11. Orilsa 359 196 393 313 
12. Punjab 224 111 414 588 
13. Mabarasbtra 285 233 269 345 
14. Rajastb~n 213 156 344 428 
15. Tamil Nadu 407 544 586 499 
16. Tripura 354 NA NA NA 
17. Uttar Pradesb 284 192 410 570 
18. West Bengal 443 225 445 246 
19. Mizoram NA NA 553 NA 

- - ~----------~-------_.,. 

NA-Not applicable 

Statement.II 
----------------. -------- •. _---------------

Organisations 
1983·84 

___ ._~.-_~ __ ---~'~-~--~---- .... - ____ ~ __ ... _. o __ • ___ , ___ 

I 2 3 4_~ --.. -"-~---------~--------~--~---- .. ..._...____----
-."-.--~.---

1. K.. L. Institute for 35,600 3,83,430 87,538 
tbe Dcaf. Bbavnagar 
(Gujarat). 

~ 

2. Rotary Club, 10,000 54,535 
Nadiad Samaj Seva 
Sansbodban Trust. 
Nadiad 
(Gul.rat) 

3. Deaf and Dumb School, 18,282 1,75,300 1,27,003 
Surindranagar, 
(Gujarat) 

4. School for the Blind, 
Deaf and Dumb and 

75,000 , 8,697 

Crippled Cbildren, 
Diatt. Kutch 
(Gal. ra t) 

5. Sbri Mundra and 3,00,000 2,50,000 75,000 Db.mani Institute 
for the Dcaf, Jamnagar, 
(G.,arat) 
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1 2 3 4 

6. Sbri J. B. 70,000 
lJpdhyaya School for the 
Deaf and Dumb, Ta)od, 
(Gu,.rat) 

7. Smt. and Sbri C. S. Virani 14,638 
Deaf and Dumb School. 
(RaJk.ot) 

8. Shishu Seva MandaI 1,50,000 
Deaf and Dumb Vidyalays, 
(Gujarat) 

SA. Gaodhigbar 40,000 
Deaf and Dumb School, 
Kaehho)i, 
(Gujarat) 

9. Mook Badhir Vikas 10,000 
Trust, Surat, 
(Gujarat) 

10. Medical Care Centre 9,405 1,15,456 
Trust. 
Karalibaug, 
(Baroda) 

11. Institute of Speech 2,95,601 6,05.584 3,09,098 
and Hearinv. 
Hennur Road. 
(Bangalore). 

12. Association for the 4,12.895 
Deaf, Baogatore, 
(Karnataka). 

13. All India Institute 3,00,000 2,00,000 49,040 
of Speech and Hearing, 
Mysore 
(Karnataka). 

14. Deaf Aids Society 1,14.480 
Bangalore 
(Karnataka) . 

15. Asba Bbavan, 40,000 9,800 
Social Centre, 
Tricbur 
(Kera).). 

16. Tbe Education AudiololY 57,060 37,753 48,681 
and Research Centre, 
Bombay 
(Mabar.,btra). 
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I 2 3 .. 
17. neaf and·D mb 20,009 5,099 

Industrial Institu,e 
Nagpur 
(Mahara.btra». 

18. Lions Club Deaf and Dumb, 1,81,207 ~ 

Scbool Trult, Naaik 
(Mabarashtra) . 

19. Subrud MandaI, 51,390 1,52,290 2..7$,970 
Shivaji Nagar, 
(Poona). 

20. Bharat Muk Vidyalaya Society 1,QO.OOO 1,50,000 
Gandhi Bagb, Nagpur 
(Maharalhtra). 

21. Mabarasbtra Samaj Seva 84,924 
Sangb's 
(Smt. Mai Lelc Sbravan 
Vikas Vidyalaya 
School for Deaf and Dumb) Nasik 
(Maharashtra). 

22. lankibai Sbiksban Sanstba, 3,723 
Jlombay 
(Malaarash'ra) . 

23. Thanc Zit. Strcet 40,000 
Sbakti Jagrati Samiti Dhanau 
<Mahar.sbtra). 

24. 'Shor Bducation Society'. J,5O,OOO 
(Residential School for the Deaf) 
(Mabarashtra). 

25. New Education Society, 1,00,000 
Kolbapur 
(Maharaabtra) . 

26. Nebru Seva Saqgb, ~aDpur 76,398 3..9.6,61~ 
(Orll.a). 

27. Dr. Satya Paul Khosla 1,82,116 2,18.940 ~.~6.8,837 -, 
Charitable Memorial 
Trust, lullundar 
(PunJab). 

28. Badhit Bal Vikas 70,000 6,0.00 1,50,000 
Samiti, Ajmer 
(RaJalthaa). 

29. Society of the - 1,50,000 
Immaculate Heart of 
~.ry, Little P.lslw~r CoSYlot 
Hr. Sec. Scbool for tho Deaf. 
Madras 
(Ta.1I N.da). 
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30. Dolur'. School for the 44,855 
Deaf. Kottapattu 
(Tamil Nada). 

31. St. Lion. Instituto for 1.50,000 
tbe Dca' and tb. Blind 
Ady.r, Madras 
(Tant" Nada). 

32. The North Tripura 29,437 '0,144 58,660 
Deaf and Dumb Scbool, 
Nortb Tripura. 
(Trlpura). 

33. Prea Narain Mook 12,420 50,018 46,755 
Badbir Vidyalaya AJiaarb 
(Uttaf Pradesh). 

34. U. P. Deaf and Dumb 
Institute, Allahabad 

50,441 56,112 60,090 

(Uttar Pradesh). 

35. Lucknow School for Deaf, 1.83,904 1,85,936 2,CO.825 
Lucknow 
(Uttar Pradesh) 

36. Training Colleae for Teachers l,OJ,OOO 84,321 1,18,'76 
of the Deaf, Lucknow 
(Uttar Prade.b) 

37. Jai Krishna Saket 1,63,483 1.57,836 
Deaf and Dumb School. Faizabad 
(Uttar Pradub) 

38. GooDIe Babron Ka 24,472 
Vldyalaya~ Kanpur 
(Uttar Pr.d ..... ) 

39. Deaf and Dumb School 84,253 1.67.402 50,000 
Meerut 
(tJtfar Prild".h). 

40. Deaf and Dumb School 1,39,533 2,15,265 4,37,419 
Varanasi 
(Utt ... 'Pradesh). 

41. Badbit Bal Vikas 52,470 J,39,862 
Samiti, Azamprb. 
((Jttar Pmlen). 

42. NaDhi Duniya Badbir 1,90,214 4,07,427 
VI~la1a. D611raouil 
(1.1 r ""'dh), 
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4~. Pratibandhi Kalyan Kendra 
Scbool for Education and 
Training of Deaf and 
Dumb Children, Hooghly. 
(West Bengal). 

44. Rama Krishna Mission 
Seva Pratisbthan, 
(Calcutta). 

45. The Speech and Hearing 
Institute and Research 
Centre, Calcutta 
(Welt Bengal). 

46. Abhioas Bbarati, Calcutta, 
(We.t Bengal). 

47. Anand. Dbavan, 
Village Jatatpur, Howrah, 
(West Bengal). 

48. Rehabilitation (India) 
Majerhat, Calcutta 
(West BengaJ). 

49. Haryana Welfare Society 
for the Deaf, 
(Chaodigarb). 

SO. Badhit Bal Vikas Kendra. 
Kota, 
(RaJasthan). 

51. All India Federation of the Deaf 
(New Delbl). 

Defence Committee of the Cabinet 

8468. SHRI N. VENKATA RATNAM: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether it is a fact that the Defence 
Committee of the Cabinet of the past to 
which the three Heads of the Services used 
to attend was replaced by PAC (Political 
Affairs Committee) in 1962 since Indo-
China war to which the three Chiefs of 
Services do not attend; 

(b) if so, who decides the rna tters of 
services now; and 

(c) whether any other body has been 
created in place of the above two; and ir so, 
its name and fUDctions? 

2 3 4 

59,400 20,700 

46,509 29,613 34,380 

2t.205 3.94,528 

2,07,264 2,49.411 3,19,140 

1,95,01 t 

1,20,870 

1,53,612 

20,000 1,50,000 1,50;000 

1,89,680 3,68,509 5,92,185 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SURI 
ARUN SINGH) : (a) No, Sir. 

(b) and (c). Adequate institutional 
arrangements exist, at various <levels, for 
considering and deciding the mattrrs relating 
to the Services. 

Amount Earmarked for Welfare Schemes 
of Disbled 

8469. SHRI S.O. GHOLAP . , 
SHRI P.'l~ .. KUMARAMANGA-
LAM~ " 

Will the Minister of WELFARE be 
pJeased to state tbe Dumber of bliod deaf 
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and dumb and melltal1y retarded separatel, 
in the country State-wile and the total 
budget earmark.ed for their welfare schemes 
for the year 1986·87 ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR OOMANOO): According 
to the National Sample Survey, 1981 tbere 
are 34.7 lakbs visually handicapped, 30.2 
lakhs hearing handicapped, and 17.5 lakhs 
speech handicapped hi the country. There is 
no estimate of tbe mentally bandicapped 
population. The· budget allocation of the 
Ministry fOf their welfare activities for 
1986-87 is Rs. 14.52 crores. 

Recommendations or Seminar on 
Multiplicity of Authority 

8470. SHRI JAIPRAKASH AGAR-
W AL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether a seminar on multiplicity of 
aut hority in the capital was heJd in March 
this year; 

(b) if so, whether the Delhi Administra-
tion has finalised its decision on tbe 
recommendations of the seminar; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS 
MIRDHA) ; (a) The Seminar was organised 
in the month of February (and not March) 
this year. 

(b) and (c). The various suggestions 
made at the seminar are being examined by 
the Delhi Administration to see whether any 
of them can be given a practical shape. 

[Trans/ation] 

RecommendatIons of Srivastava Committee 
on De Ihi Police 

8471. SHRI JAI PRAKASH AGAR-
WAL : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether ~ is a fact that some time 
3io Srivastava Committee bad submitted 

several recommendations for modemisati(,D 
of Delhi Police; 

(b) if so, the details thereof; and 

(c) whetht'r tbe M!nistry is alr~o con· 
sidering otber proposals in this reaard and 
the steps being taken to take immediate 
decision on tbese recommendation! and 
proposals? 

THE MINJSTE.R OF STATE OF THE 
MINISTRY OF COMMUNICATJONS 
AND IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS MJRDHA): 
(8) Yel. 

(b) The Srivastava Committee bas 
submitted its report to Government contain-
ing 106 recommendations (or modernisina 
Delhi Police. Of tbe 106 recommendations, 
2S reeommendations carried financial 
implications involving the creation of 
additional posts, provision of vehicles and 
communication equipment etc. The other 81 
recommendations related to issue of executive 
orders under various provisions of Jaw. The 
recommendations are being implemented. 

(c) Yes, this ~1inistry is al!<o considering 
the propol"als alongwilh the recommenda· 
tions made by the Srivastava Committee. 
To expedite the implementation of this 
report, s'n Empowered Committee was con· 
stituted which takes immediate decisions on 
the Srivastava Committee recommendations. 

Assistance to Voluntary Oreanisations 
for. Promoting Prohibition 

8472. SHRI MOOL CHAND DAGA : 
\\'ill the Minister of WELFARE be pleased 
to state: 

(a) the totat quantity of count.y liquor 
and English Wine which was consumed in 
the country during the year 1981 and )985 
separately; 

(b) whether any funds have been 
allotted to voluntary organisations to propa-' 
gate the evils of liquor as a measure to 
stop the habit of drinking; 

(c) if so" tbe total amount spent (or tbis 
purpose durina the 18 st three years alonl-
with the reasons for heavy increase in the 
Dumber of drinkers despite all this; and 
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(d) whetber Government bave released 
aoy advertisement of literaturo of re~ 
tbe consumption of liquor durin. the last 
two . years and if so, tbe details in this 
relard and tbe amount spent tbereon ? 

THB DEPUTY MINISTER. IN THB 
MINISTRY OF WELFARE (SHRI 
OIRtDHAR GOMANGO) : (a) The availa-
ble information about tbe consumption of 
country liquor and English Wine (/.6. IMPL) 
during the financial years, 1981-82. and 
1982-83, as reported by 16 States/Union 
Territories is at sta-temtnts·l dnd II. 

(b) Yes, Sir. 

(c) The amount of the arant.ln-aid 
given to tbe voluntary ·orJanj~.tioDS duriog 

the last three ,ean for creatiDa awarenc. 
amoDI tbe .Pldple about the ill effece. of 
driDkiDI aDd mal abuse is .s be,low : 

1983.84 : RI. 5.94 latbs 

1984·85 .: Rs. 7.00 lakhs 

1985·86 : Rs. 27.S9 lakhs 

Eradication of a social evil like drinkioa 
of liquor is a 1008 and arduous task. It 
requires constant publicity and continuous 
efforts to wean people away rrom tbis evil. 
Such efforts are continuing. 

(d) Statement-III givins details in tbis 
retard is given below. 

Statement .. 1 

S. Name of State/ 
No. UnioD Territory 

1 2 

I. Bihar 

2. Gujarat 

3. Haryana 

4. Hima..:hal Pradesh 

5. Karnataka 

.6. Kef.l. 

7. Manipur 

Consumption during 
1981 .. 82 of 

-C ..... o-u-n-try..__--IMP-L---T-o-tal 
Liquor 

(in lakbs) 

3 4 5 

P,i .,-._, ... ""'J .. 

72.33 50.50 122.83 
PL PL PL 

)5.43 12.81 28.24 
PL PL PL 

401.00 54.61 455.61 
L L L 

Remarks 
(in lakhs) 

6 

The total consumption 
of various liquors was 
100.86 LPL 

The total consumption 
of various liquors was 
307.51 BL 

Tbe total consumption 
of various liquors was 
700.61 L 

The total consumption 
of various IiQuofl was 
0.55 LPL 
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1 2 

8. Nasal.ad 

9. Punjab 

10. Rajastban 

11. Tamil Nadu 

12. Tripura 

13. Cbandilarb 

14. Dadara and Nagar 
Haveli 

15. Delbi 

16. Mizoram 

Note: IMFL 
PL 
BL 

L 
BKL 

.K..L 
B 
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3 4· 

120.00 119.'1 
PL . PL 

137.77 23.35 
BL BL 

48.04 
L 

1.32 1.62 
LPL BKL 

0.68 0.41 
L BL 

141.64 31.2S 
D B 

Indian made ForeigD liquor. 
Proof liters. 
Bult liters. 
Liters. 
Bulk kite litors. 
Kite liters • 
Bottles. 

StatemeDt-~1 

S 

239.'1 
PL 

161.12 
BL 
48.04 

L 

* 

172.89 
B 
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6 

The total CODIumptiOD 
of various liq~or. was 
0.01 KL 

*No total possible in 
view of different unit 
of measurement 

The total consumption 
of various liquors was 
5.00 

No total possible in 
view of different units 
of measurement 

The unit of measure-
ment is 750 mi. bottles 

No licence permits were 
issued to civilians el~pt 
to tbe security forces 
posted in Mizoram 

,statement referred to In reply to part (a) 0/ t1l11 Lok Sabha Un81arred Quell/on No. 8472 
lor 30.4.86 by S"" Mool, Chand Da,a Reg. AII/.,ance to Yolun.ary Organlsatlon6 

. lor Promoting Prohlbltl(ln 

SI. Name of Stetel 
No. U.T. 

1 2 

1. Bihar 

----_._---_.-------_._-----_._--------_ .. -. 
Consumption during 

1982-83 of 
Country 
Liquor 

IMPL 
(io lakb.) 

Total 

3 4 s 

Remarks 
(in lakbs) 

6 

Tho total coosumptioD 
of various HquoD wa. 
101.171PL 
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1 2 3 4 5 6 

2. Quj,rat The total consumption 
of various liquors was 
7.64 BL 

3. Haryaaa, 80.05 54.33 134.38 
PL PL PL 

4. HimacbaJ Pradesh 65.05 21.97 87.02 
PL PL PL 

S. Karnataka 365.00 56.31 421.31 
L L L 

6. Kerala The total consumption 
of various liquors was 
971.96 Leters 

7. Maoip\lf The total consumption 
of various liquors was 
1.28 LPL 

8. Hagaland The total cousumpt ion 
of various liquors was 
0.02 KL 

9. Punjab 150.00 107.00 257.00 
PL PL PL 

10. a.ajastban 213.16 36.77 249.93 
BL BL BL 

11. Tamil Nadu 57.0S 57.05 
L L 

12. Tripura 1.'58 1.80 * No total possible in 
LPL BKL view of different unit of 

measurement 

13. Chandigarh The tolal consumption 
of various liquors was 
5.00 lakbs 

14. Oadra aod Na.gar 1.02 0.41 * No total possible in 
Haveli L BL view of differen t uni ts 

of measurement. 

15. Delhi 189.93 89.09 279.02 The unit of measure-
B B B meat is 750 ml bottles. 

16. Mizoram Nil Nil Nil No licence permits were 
issued to civilians except 
to the security forces 
posted in Mizoram. 

"--"-- ~".--- ,-~.~~. ~- ~,-~' .~~----._ .-._-_ ...... -- ,,,", .... ..-._-_ ...... 
Note = IMFL Indian Made Foreign Liquor 

PL Proof Liters 
BL Bulk Lilers 
L Liters 
BKL Bulk Kite Liters 
KL Kite Liters 
B Bottles 
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StatemeDt .. III 

Statement referred In the reply /orlhe Lok Sabha U1t1larred. Question No. 8472 /0' 
30th April 1986 regarding Als/llanel! to Yoluntary Organ/aatlons /01' 

Promoting Prohibition 

The information about tbe advertisement of literature on publicity campaign against 
alcoholism during the Jast two years i.e. 1984-85 and 1985-86 is as under : 

S.No. Item 

1. Nesspapers R~lease 

2. Poster Production 

3. Magazine Ads 

Amount of payment 
made (in lakbs) 

4. Production of stock Mat Art Work for Ad. 

Rs. 3.78 

Rs. 1 01 

Rs. 1.53 

R~. 0.72 

5. Hoarding and Bus Panels 

6. Message on Inland letters 

[English] 

Arrest or Extremisfs in Delhi and 
other States 

8473. SHRI P.M. SA YEED Will 
the Minister of HOME AFFAIRS be pleased 
to state 

(a) the number of extremists arrested 
in Delhi as well as in Punjab and other 
States. recentJy; 

(b) whether any documents and arms 
and ammunition have also been seized and 
if so, the details tbereof ? 

(c) whether Government have established 
a definite link between them and foreign 
powers; and 

(d) if so, the action taken by tbe 
Government to lodge their protests 
in the world forum and the concerned 
COuntry? 

THE 'MINISTER OF STATE OF THE 
MINISTRY OP COMMUNICATIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI RAM NIWAS 
MIRDHA) : (a) Durin", ,be year 1986 

Total: 

Rs. 0.86 

Rs. 4.15 

Rs. 12.05 

till date five extremists have been arrested 
in Delhi. As regards arrest of extremists 
in Punjab and other States, .this is a 
continuous process and the information is 
being collected. 

(b) One .32 bore imported Revolver 
and six .32 bore Cartridges, three 9 m.m. 
Cartridges and one H.E. 36 Grenade have 
been recovered. 

(c) Yes. During the course of investi-
gation into the cases relating to the 
extremists, there is an indication that some 
of the terrorists have obtained training in 
Pakistan for extremist activities. 

(d) This is under examination. 

(Tran,/ation] 

·'Number of Plants without Anti-Pollution 
Device" 

8474. DR. A.K. PATEL: Will the 
PRIME MINISTER be 'pleased to state : 

(a) the names of fertiliser, pharmaceutical 
and chemical plants in the public sector 
where anti-pollution device bas nOl been 
installed so far; and 
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(b) bow these plants were allowed to 
be commissioned without "no objection 
certificate" from Government in regard to 
prohibition of pollution of environment ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMBNT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) All 
fertilizer. pharmaceutical aod chemical plants 
In public lector have installed anti-pollution 
devices; 

(b) Does not arise. 

(EngliJhJ 

Conctntration of Para Military Forces 
of Bangia Desh on Muhuri River 

847S. PROP. RAM KRISHNA MORE: 
Will the Minister of HOME AFFAIRS be 
pleased !o sta te : 

(a) whether Bangladesh has built up 
heavy concentration of para-military forces 
on M uhuri river and there has been 
exchange of fire recently threatening to 
stall the work on the Indian side of the 
rivor; and 

(b) if so, the details thereof and 
reaction of Government with regard 
thereto 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : (a) 
and (b). Yes. Sir. There was intermittent 
firiog by para-military forces of Bangladesh. 
Meetinas between local aSF authorities and 
their counterparts: in Bangladesh and between 
civil authorities on either side were held. 
Protest was lodged with Bangladesh 
authorities through diplomatic channels. 
The Border Security Force provided adequate 
protection to . the. workers eopged in 
construction of revetment on the Indian Side 
of Muburi river. The work was completed on 
20th April, J986. 

Research S.ebemes In Homeopathic 
Medicine 

8476. SMaI HARI KlllSHAN 
SHASTRI : Will the PRIME MINISTER 
be pleased to state : 

<a> whetber any research schemes in the 

field of Homeopathic medicine are beiDa 
funded by bis Ministry; 

(b) if so, the Dumber of Homeopaths 
associated with such research projects, aDd 
their contribution towards Homeo~thy '10 
far; 

(c) whether any report bal alao been 
submitted by them during the project period; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT7 ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Yes Sir. 
A project entitled "To study the mechanism 
of action and influence of the amount oi 
solvent on physical properties of molecules 
used in formulations having medicinal 
properties" was funded in the field of 
homeopathy by the Department of Science 
and Technology. 

(b) One homeopath was associated with 
tbis project and he bas contributeJ six 
papers in homeopathic journals as a result 
of this project. 

(c) The project has been completed and 
the final report has been received. 

(d) This report has shown that there 
are variations In biophysical properties of 
ultra dilutions of c~rtain chemicals and 
suggests that it is not only the qualltity of 
the drug which matters but its quality which 
acts as an electro-chemical force interactiDI 
\\<ith the biological system. Activities of 
certain enzymes and excitability of nerves 
ba ve also been studied uDder tbe inftuooce 
of homeopathic ultra dilutions upto 30tb 
potency, in this project. 

Financial Allocation for COD.tructloD 
of New Capital of Assam 

8477. SHRI ATA-UR RAHMAN: WiJI 
the Minister of HOME APFAIRS be plQICd 
to state : 

(8) tbe exact amount 10 far allocated· 
for the purpose of permaneDt c • ..,QCtioa 
of the new capital of Assam; and 
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(b) wbether aoy definite amount b~s 
bee~ earmarked for tbe above purpose 10 

1986-87 ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS AND 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) The 
Central GO,vernment have agreed to provide 
financial assistance to the extent· of Rs. 2S 
crores to the Government of Assam for. the 
construction of their new permanent capital. 
This includes Rs. 5 crores for the construc-
tion of a temporary capital ut Dispur. Out 
of thjs. an amount of Rs. 4 .. 50 crores bas 
been released to the State Government. 

(b) Tbough 00 fuods bave been provid-
ed duriog che current year, yet the release 
of appropriate amount during 1986·87 could 
be considered. jf a site for tbe permanent 
capital of A~sam is seJected and the State 
Government ask for funds. 

Seizure of ·Char.a' in Delhi 

8478. SHRI P. M. SA YEED ; Will 
tbe Minister of HOME AFFA1RS be plea-;ed 
to state: 

<a> the exact quantity of narcotic ~rugs 
called 'Charas' seized from 8 group of 
smugglers busted in Delhi in March t 1986; 

(b) tbe total value of the 'charas' thus 
seized both in Indian market and inter-
national market; and 

(c) the di~posal by Government of such 
a huge quantity of 'charas' as reported in 
tbe Press? 

THE MINISTER OF STATE IN THE 
MINISTRY 'OF COMMUNICATIONS 
AND THE ~lINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) 1026 Kg. 
650 Gms, 

(b) The total value in the'Indian market 
of the charas seized is approximately Rs. 21 
lakbs. 'In the international market this 
quantity of cbaras would fetch Rs. 5 crores. 

(c) Tbe disposal of such seizures as 
made as per order of the Court under 
tectloD 452 Cr. P. c. 

Raising of Resources by States to 
Mee,t Requirements 01 Sefentb 

Pia .. 

8479. SHRI V. TULSIRAM : Will 
the ,"'inister of PLANNING pleased to 
state: 

(a) whether it is a fact that States are 
ldgging behind in raising the resources 
to meet the rcqui:~ments of the Seventh 
Five Year Plan; 

(b) if so, the names of States tbat 
ar..' la.gging behind and extent thereof; 

(c) whether Government have cautioned 
these States not to repeat the situatioD of 
the Sixth Five Year Plan; 

(d) whether the Union Government 
have also offered financial and other 
assistance to the States to cope with the 
targets fixed for the Seventb Plan; and 

( e) if SOt· the deta i1s thereof and ir 
not, the reasons therefor? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRt A.K. PANJA) : (a) and 
(b). A statement indicating the yield estimat-
ed from the additional re!iiouree mobilisation 
measures adopted by different States in 
1985-86 alona with the targets agreed to 
for the Annual Plan 1986-87, is given 
below. Since there are still four years 
of the Plan during which the States are 
expected to undertake fresh measures to 
raise resources, it j" too early at this stage 
to assess whether any State would be 
Jagging behind the resources required to 
be raised for the Seventh Plan. 

(c) With a view to avoiding the experience 
of the Sixth Plan. it has heen decided that 
the additional resource mobilisation effort 
for the Seventh Plan would be assessed 
net of deterioration so that no real short-
fall in financing the Plan emerges as a 
consequence of likely utilisation of additional 
yields for meeting erosion in the resources 
estimated at the base level. 

(d) and (e). No, Sir. Additional!resources 
are required to be mobili~ed by tbe States J 
tbrough their own efforts without any 
fioancial and otber a •• lauDee from t.. tbe 
CtDtre. 
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St.femeut 
AddiTional Re$ou'ce Mobill~atio" by Stales 

Yield estimated from 1985-86 
~~asures during 1985.86 

Gross Nel* 
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(Rs. crores) 

Targets for 
1986 .. 87 Annual 

PJaD 
-,.---~__' .. __ '_I'_''''---·---· .. ~~- ... .--.... " .. ,---,----, ..... -... ,.-... ~--".-~------._:..- .. ,----~.-~-,__.. . .,.._--.... -.._-... ..._---~ 

I. Special Category States 

1. Assam 35.00 

2. Himachal Pradesh 17.14 14.12 3.00 

3. Jammu and Kashmir 9.29 6.79 19.80 

4. Manipur 5.95 5.92 2.39 

S. Meghalaya 1.54 0.33 0.30 

6. Nagaland 0.25 

7. Sikkim 0.34 0.34 0.51 

8. Tripura 0.47 0.34 0.25 --- ---
Total-I 34.70 27.84 52.50 

--- ---
II. Non.SpeciaJ Category States 

1. A ndhra Pradesh 101.67 96.90 110.00 

2. Bihar 161.17 134.25 121.18 

3. Gujarat 105.45 31.89 110.00 

4. Haryan8 59.32 50.16 60.00 

S. Karnataka 101 45 88.56 56.25 

6. Kerala 117.75 107.7~ 130.20 

7. M adbya Pradesh 147.67 10680 5443 

8. Mabatashtra 157.20 66.54 203.51 

9. Orissa 72.99 54.85 100.36 

10. Punjab 55.41 30.01 75 CO 

11. Rajasthan 99.55 62.81 84.34 

12. Tamil Nadu 157.87 117.70 93.94 

13. Uttar Pradesh 81.86 81.86 160.00 

14. West Bengal 75.83 53.26 79.86 
--- --- ---

Total-II 1495.19 1083.34 1439.00 

Total·(I + II) 1529.89 1111.18 1491.50 
,·-----r-·'· -_,_---- ' ._." _, ---"-----, .... ~---

.Net yie1d is arrived at after making adjustment for the deterioration observed in the 
oriainial estimates of contribution of State Public enterprises. 
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Deep Sea.Bed Mloiog 

8480. SHRI K. PRADHANI : 
DR. B,L. SHAILESH: 

Will tbe PRIME MINiSTER be pleased 
to state: 

(a) wbether India win undertake a 
techno-economic feasibility study of deep 
sea-bed mining; 

(b) if so, whether any action for conduct-
ing a detailed exploration of the area and a 
geo-statistica) analysis bas been initiated and 
necessary infrastructure built in this bebalf; 
and 

(c) its broad features? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS OF 
OCEA~ DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) Yes, 
Sir. 

(b) and (c). Yes, Sir. India has survey-
ed four miIJion sq. kilometres in the Central 
Indian Ocean and has identified two mines 
sites, each approximately of 150,000 sq. 
kilometres. An application bas been fiJed 
by our country with the Preparatory Com-
mission of the International Seabed Autho-
tity for reaistration and a110tment of one of 

. the two sites. Exploration of the area and 
geo-statistical analysis of the two sites are 
being conducted which show that the depo-
sits in the two sites conform to the inter-
nationally prescribed standards both in 
abundance and grade of nodules. Most of 
the necessary infrastructure for exploration 
of nodules in available in the country. 

Sf'mi-Pilot Plant at RRL, Bhubaneswar 

8481. SHRI K. PRADHANJ : Will the 
PRIMB MINISTER be pleased to state the 
outcome of the tria) rUD made of tbe semi-
pilot plant capabJe of handling 200 kg. of 
managanese nodules per day using hydro .. 
metallurgical and ammonicaf leach ins cum-
solvent extraction method instatJed at the 
Regional Research Laboratory. Bhubaneswar 
(Orissa) ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): The· 
250 k,. pilot plant for ammonicaJ leaching 
of manganese nodules has not yet been 
commissioned at the Regional Research 
Laboratory (RRL), Bhubaneswar (Orissa). 
It is presently being test~d and js exrecfed 
to be commissioned by December, 1986. 
However metal values have been successfully 
obtained from manganese nodu1es on a 
laboratory scale. 

Closure of ViJayawada Passport Office 

8482. SHRI C. SAMBU: Will tbe 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether Government have decided 
to close down their passport office at 
Vijayawada in Andbra Pradesh; 

(b) if so, the reasons therefor; and 

(c) the criteria adopted to set up P8.9S-
port offices in the country? 

THE MINISTER OF STATF IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. , NARAYANAN): (8) Yes, 
Sir. 

(h) (1) The Passport Office, Vjjaya-
wada was opened on 8.10.)984. The average 
receipt of passport applications during the 
last 18 mcnths works out to a n average (If 
1,187 applications per month. This is far 
below the requirement for conrinU2tion of a 
passport ('fIke in a State. As per the norms 
fixed by the Staff Inspection Unit cf the 
Department of Expenditure. Ministry of 
Finane, .. , il Pa!,sport J"suing AuthorilY mu!ot 
deal at Jea~t 3,000 passport applications ptr 
month. 1hus the WOt kload in the Passport 
Office in Vij1yawada <ices not jmtify its 
contiouation. 

(ii) Moreover, with the introduction of 
computcrisation, atl Passport Offices wjJl 
have to ~,I.,; linked with the national network 
and, therefore, if more tban one Passport 
Office in a State is maintained, and that too 
witbout sufficient workload, computrrisfttion 
will bot be cosl-eff~ctive. 
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(c) Por the past few yeatSt the Govern-
mont has been following the principle of 
bavin, one passport office in each State, 
unless the Dumber of passpart applications 
from tbat State is too small to justify ex-
penditure on opening a passport office in 
that State. 

The critt-ria for opening a second pass-
port office in a State baa been that the 
number of appJications received in the exist .. 
ing passport office exceeds 1 1akh applica-
tions Per annum. 

Saillik Schools In Andbra Pradesb 

8483. SHRI C. SAMBU: Will the 
Minister of DEFENCE be pleased to 
.tate : 

(a) tbe number of Sainik Scbools with 
students stud~ing in Andhra Pradesh; 

(b) whether there is any proposal with 
the Ministry to set up more Sainik Schools 
ADdhra Pradesh; and 

(c) if so. details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
AND DEVELOPMENT (SHRI ARUN 
SINGH) ~ (a) There is one Sainik School 
in Andhra Pradesh at Korukonda. 50S 
students were studying in the school as OD 
31 5t January, 1986. 

(b) and (C). A Sainik School is establi-
shed on tbe specific request of a Stat. 
Government as tbe entire capital expenditure 
and a major portion of the recurring ex .. 
penditure of the school has to be borne by 
,be State Government. No request bas 
been received from tbe Oovcrnment of 
Andbra Prade~b for opening a second 
Sainik Scbool in the State. 

12..00 bra. 

MR. SPEAKER : Before the Home 
Minister makes a Statement, I would like to 
say 'ooe thina. 1 would like all the 01'1>0-
litio.leaden and the Home Minister to 
come to my Chamber. I would like 10 have 
a discussion. 

saRI INDRAJIT GUPTA (Basirbat): 
When, Sir? 

MR. SPEAKER: Just DOW. afaer the 
'Statement. 

11.01 bra. 

STATEMENT RB : DEVELOPMENT IN 
PUNJAB 

[En,Il,Ir] 

THE MINISTER. OF HUldAN RE· 
SOURCB DBVELOPMENT AN·D HOME 
AFFAIRS (SHRI P.V. NARASIMHA 
RAO): SJr, A small group of perSODS 
styling themselves aa S-Membct Pantbi~ 
Committee, made an annOUDcement 01 so-
caUed 'KhaJistaD' from tbe' Golden Temple 
Complex. Amritsar yesterdaY. TbJs is a 
grave matter. We are determj,aed to de,l 
with it sternly. No part of our territory 
wiJI be allowed to be used for HceSlioaJ.t 
activity. 

This anti.national act bas already heen 
denounced by responsible leader. aod 
organisations of the Sikh commWlity in tbe 
Punjab and elsewhere in India. 

The Gov.ernment of Punjab is pursuing 
firm action to deal with tbe situation. We 
are in constant touch with them. We are 
extending to the State Government' aU tbe 
assistance and support they require. 

12.02 hra. 

PAPBRS LAID ON THB TABLE 

(english] 

Annual Report and Re.lew on the Working 
of Indian Science CODlress Asaochdion 

CaJcutta for 1984-85 

THE MINISTER. OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THB DEPARTMBNTS OP 
OCBAN DEVBLOPMBNT, ATOMIC 
BNERGY, ELBCTRONICS AND SPACE 
(SHill SHIVB.Al V. PATIL) :' I bet to 
la)' on the Table-



0,) A copy of fbe Annual Report 
(HiDdi. aoc1 EnaUab venioas) or the 
IQdiao Scicnco Conaresa AssdCia-
tion, Calcutta, for the year 1984-85 
aloDl with, Audited Accounts. 

(2) A statement (Hindi and English 
ve,si~l) seprdillB Review by the 
Go.rameat 00· the working of tbe 
India·n Scienco Conaross Asso-
dation, Calcutta, for tbe year 1984-
85. 
[Placed In Library. Se. No. LT· 
2592/861 

MESSAGE FROM RAJYA SABHA 

(English] 

SECRETARY·GENERAL : Sir, I have 
to report the following message received 
from the Secretary-General of Raiya 
Sabha :-

"In accordance with the provisions 
of sub-rule (6) of rule 186 of tho Rules 
of Procedure and Conduct of Business 
in the Rajya Sabba, I am directed to 
return herewith tbe Appropriation 
(No.3) Bill, 1986, which was passed by 
the· Lok Sabha at its sitting heJd on the 
23rd April. 1986, and transmitted to tbe 
kajya Sabha for its recommendations 
and to atate tbat this House has no 
recommendations to make to tho Lot 
Sabba in regard to the said Bill." -_._ 

12,03 hr •• 

PUBLIC ACCOUNTS COMMITTEE 

(English] 

Tbirty.Ic"ourtb, Forty.Seyeoth and Forty. 
Elahth Report. 

SHlU GIl\DHARI· LAL VYAS 
(Bbilwara): I bea :tQ present the follow-
iOI' 'Reports (Bindi and Enalish versions) 
of· tl1e PubJ ie! AcCOUDt.· Committee :-

(1) Thirty-Fourtb Report on Para 2.13 
of the Report of tbe Comptroller 
and Auditor General of India Cor 

the year 1982·83-Union Govem~ 
meat (Civil) Indirect Taxes relatiDa' 
to UnioD Excise Duties-Price 
Dot the sole consideration for 
sale. 

(2) Forty.Seventh Report on Para 16 
of the Report of the CO.Q1ptroller 
and Auditor General of India for 
the year 1983 .. 84, Union Govern-
ment (Defence Services) ~eJatin8 to 
Avoidable/Unnecessary Iml'o .... 

(3) Forty-Eighth Report on Action 
Taken by Government on the 
recommendations contained in 
their 203rd Report (7th Lok Sabha) 
re1ating to Incorrect valuation of 
unquoted equity shares and effect 
(,f change of previous year. 

PUBLIC ACCOUNTS COMMITTEE 

[English] 

Statements 

SHRI RAJ MANGAL PANDE (Deoria) 
I beg to lay the following statements (Hindi 
and English versions) of tbe Public Account 
Committee: 

(i) Statemont sbowing action taken by 
Government on the recommenda-
tions contained in Chapter I of 
187th Report (Seventh Lot Sabba) 
on Replacement of Assets OD tbe 
Railways, Rolling Stock, Purchases 
and Stores, Works and Earnings. 

(ii) Statement showin8 action takeD by 
Government on . the recommenda .. 
tions contained in Chapter I of 
6th Report (Eighth Lok Sabba) on 
Conversion of Viramgam-Okba-
Porbandar Section. 

ESTIMATES COMMITTEE 

Tblrt,-th.lrd Report aad MfDute. 

SHRI CHINTAMANI PANI(J1l4HI 
(Bbubaneawar) : .J bel to present tbe Thirt,. 
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third R.eport (Hindi aDd Enllisb versions) of 
the Estimates Committee OD the Ministry of 
U rbao Oevelopmeot-CPWD-Maiotenance 
of BuUdiols. and Minutes of the sittings of 
the Committee relating thereto. 

COMMITTEE ON PUBLTC UNDER .. 
TAKINGS 

Tenth and Eleventh Reports aod 
Mjnutes 

SHRI K. RAMAMURTHY (Krishna-
giri) : I bea to present the following Reports 
and Minutes (Hindi and English versions) 
of the Committee on Public Undertakings : 

(i) Tenth Report of the Committee on 
Hotel Corporation of India Ltd. 
and Minutes of the sittings of the 
Committee relating thereto. 

(ii) Eleventh Report of the Committee 
on Indian Dairy Corporation and 
Minutes of the sittings of the 
Committee relating thereof. 

(iii) Minutes of the sittings of the 
Committee relating to Procedural 
and Miscellaneous matters. 

COMMITTBE ON THE WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

Fo.rteeoth and Sefenteentb Reports 

SHRI 1(,0. SULTANPURI (Simla): I 
bel to present the following Reports (Hindi 
and Enalish versions) of the Committee on 
tbe Welfare of Scheduled Castes and' 
Scbeduled Tribes :-

(i) Fourteenth Report on the Ministry 
of Finance (Department of economic 
Aft"airs-BankiDI Division)-

Rcaervations for. and employment 
, er, Scheduled Caltes and Scheduled 
Tribes in Canara Bank and credit 
facilities provided by the bank to 
Scheduled Castes and Scheduled 
Tribes. 

(ii) Seventeenth Report on action taken 
by Gove·rnment on recommenda-
tions contained in tbeir Fifty .. fiftb 
Report on tbe Ministry of Finance 
(Department of Economic Affairs 
- Banking Division)-Reservations 
for. and employment of, Scheduled 
Castes anti Scheduled Tribes in 
Union Bank of India and credit 
facilities provided by the bank to 
Scbeduled Castes and Scheduled 
Tribes. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

[English] 

Minutes 

SHRI K.D .. SULTANPURI (Simla): I 
beg to lay on tbo Table the Minutes of the 
First to Twenty-sixth and Thirty-first to 
Thirty-fifth sittings of the Committee on the 
Welfare of Scheduled Castes and Scbeduled 
Tribes. 

COMMITTEE ON PAPERS LAID ON 
THB TABLE 

[English] 

Ninth Report 

SHRI M.V. CHANDRASHEKHARA 
MURTHY (Kanakapura): I beg to present 
tbe Ninth Report (Hindi and English 
versions) of tbe Committee on Papers Laid 
on the Table. 
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'COMMITTEE ON PAPERS LAID 01'6 
THE TABLE 

(Engll,h] 

Minutes 

SHRI M. V. CHANDRASHEKHARA 
MURTHY (Kanakapura) : I beg to Jay on 
tbe Table Minutes (H indi and Erialish 
versions) of the sittinas of the Committee on 
Papers Laid on the Table relating the their 
Ninth Report. 

12.05 br,. 

[MR. DEPUTY SPEAI<ER in the Chair] 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

(English) 

Njneteenth Report 

SHRI R.P. SUMAN (Akbarpur): I beg 
to present the Nineteenth Report (Hindi and 
English versions) of the Committee on 
Private Members' Bills and Re~olutions. 

12.(6 brs. 

MATTERS UNDER RULE 377 

[ Trans/atlo,,) 

(i) Measures needed to root out corrup-
tion from amongst tbe .Government 

employees 

SHRI MOOL CHAND DAGA (Pali) : 
The honest and self-respecting citizen of 
today's India, whether he is a small or 
marlinal farmer or a big landlord, 
whether he is a' poor shop-
keeper or· small or biS entrepreneur or 
whether be is a small hawker, is fed up 
with corrupt employees and officers who 
do not fco1 satisfied witb their salaries 
and earn mesally through malpractices 
which tbey consider as a ,ouree of their 

income and enjoy life with that money. 
If be is a clerk in some office be will sit 
On tbe fi'le and would DOt move it till his 
palms are greased. If he is an Inspector, 
he will not bother whether some one is 
playing with the health of tbe people by 
sellinl adulterated foodgrains or otber 
edible commodities. He is concerned only 
with his monthly commission. If he is a 
labour officer or labour inspector, be keeps 
tbe small as well as big industrialists 
under his thumb. In short, all Indians are 
fed up with these employees/officers wbo 
are indulging in illegal means of earning 
whether they are p\)licemen or viUaae 
Patwaris, office clerks or hospital compoun-
ders. 

Until tbe peopl(;! get rid of these 
harassing corrupt employees the future of 
the country will remain dark and until 
the higher officers take action against these 
corrupt and shirker employees and remain 
hand in glove with them, the citizens will 
remain, deprived of the facilities of a 
Welfare State which they are entitled to 
get. 

[English1 

(ii) Demand for more funds for CODstruc-
tion of houses for tribal (amilie. dis-

placed by Dandakarnaya Project io 
Koraput (Orissa) 

SHRI K. PRADHANJ (Nowrangpur) : 
Sir, there are two zones of Dandakarnaya 
Project in Koraput district of Orissa. 
ODe with its headquarters at 
Umerkote and tbe other at Malkangiri. 
The project started there in the year 1962 
to rehabilitate displaced persons from 
East Pakistan and side by side rehabilitated 
some tribal families who were displaced 
by project or who bad no means of 
subsistence, on 25% of tbe land reclaimed 
by Danakarnaya Authority. Government 
spent Rs. 4,000 per family to give them 
a bouse for displacc~ perSODS from East 
Pakistan but spent only Rs" 1,200 for a 
tribal farony and as a result of tbat only 
temporary sheds were constructed for tbo 
tribals who dese,ted the houses SOOD after 
they collapsed without repair. 

Tbe construction of large number of 
houses for tribal families bas Dot been 



taken ap, as tho money alloted for the 
purpose as Dot sufficient to construct better 
bouses for tbe tMals at par with tbe houses 
constructed for displaced person.. I draw 
tbe auentioD of tbe boo.. Home Minister 
to release Deees.ary funds for tbe construc-
tiOD of better houIes for the tribals to 
enable tbem to live there without destrtins 
it:.. 

[Translation] 

(III) ElI'ectl,e measures needed to cODtrol 
malaria In tbe eouDtry 

saRI MADAN PANDEY (Gorakhpur) : 
Mr. Deputy Speaker. Sir •. the incid'ence 
of malaria in tbe country has been on sharp 
increase. It is clear from tbe number of 
deaths due to malaria during tbe last ten 
years tbat what to speak of eradicating it, 
Government have not been able even to 
control it. In 1974, three persons -were 
reported to have died of malaria. Thereafter, 
the number went on increasing every year. 
Before 1979 on an average, sixty to seventy 
people used to die of malaria but in the 
subsequent years this average reached up 
to about 200. In 1983 and 1984, tbe 
number of persons reported to have died 
of malaria was 239 and 246 respectively. 
When we look at tbe figures of the malaria 
victitns, we find that in 1961 tbe number 
of persons affected by malaria was 50000 
and at present 20,00,000 people ha ve been 
gripped by it. In tbis way, the ful') of 
malaria is on tbe gradual increase. I think 
the eastern districts of Uttar Pradrsb like 
Gorakhpur Gonda and Basti are the worst 
affected by tbis disease where not only 
the malaria-mosquito kUling drugs are 
not avaiiable, but the mosquitoes also 
seem to be immune from the DDT. Several 
States are not taking interest in this 
proararrime. Tbey are not even spraying 
the drugs supplied free of cost by tbe 
Central Government. Keepina this in view, 
tbe Centre has decided to wage a war 
aaainlt malaria in 131 cities but so far 
this icbeme bas been in"plemented only 
in 118 cities wbereas balf of the health 
budaet is spent on malaria eradication 
an4 60 per cent of it on mQsquito.kiHiol 
druls. 

1, tberefore. urle UpOD tbe Health 
Minister to take efFective .tepa to control, 

maIJria 10 tbat tbe livel ef tM peeple 
may be saved. 

(Engli,hl 

(I.) Need to construd.. an weatber road 
to Zansur and LIDlsiaed are •• 01 Leb 

(J .ad K) 

SHRf P. NAMGY AL (Ladakh),: Sir, 
the Ladek h region of Jammu aRd' Ka,hmil' 
State remains cut ott from the fe&t of tbe 
country for about seven months ia • year 
and within Ladakb, ZANSKAR Sub-
division of Kargil district and Linphed 
areas of Leb district remain landlocked 
for about 8 mODths jn a year with tbe 
rest of the Ladakh region. 

There is a possibility of constructing 
an all-weather road to Zanskar and 
Lin8~bed area through tho CHADAR road 
which runs through the banks of Zanskar 
river between Zang)a in Zanskar and 
NEMO in Leb. It may not be possible 
f or the State PW D to build this road 
within the resources available UDder tho 
District plans. 

J, therefore, request the Oovernmen.t 
of India ,to entrust the construction of 
the said road to the Border Road Organisa-
tion so that the Zanskar region of Karlil 
district and LiDgshed areas of Leb district 
could be I inked by road for 12 months 
of the year with tbe rest 01· LadaWJ 
region. 

[Trallslatlon) 

(,) DemalPd to make Scheduled Castes aad 
SeheduJed Tribes Comml.,loa, IIIOre 

e.eetl.. ' 

SHRI. BIRBAL (Ganianaaar) : Mr. 
D,puty Speaker, Sir, Tb~ eCln. Qo~rn. 
meat has cODst,ituted a. standina Commissio., 
keeping in. view, tbe Jar... ~, 011 
the Icbocluled castes acld aoIJ~". tdboa 
which is a matter of happiness for ... 
and for tbo dowQ. trod.d. ,ed· l'moJ'" 
people. 

'Ibis Commillion, after It.~ COIlldtutioe_ 
hal beea submittiaa, belO" die' Gowm .... 
ita reports ClftJ'y ,.r. MOle tit •• OM 



t,boos..,d recommendations have been 
s:na4e 10 far for tho welfare of the scheduled 
castel and scbeduled tribes but no concr.,te 
step' have been taken till now in this 
connectioa. 

The Commission is DOl working effec· 
tiveJy as it does not have adequate 
powers. 

I would. therefore, suggest that keeping 
, in view tbe principle of ·Welfare for AU', 

the Government should take immediate 
ateps to speed up tbe welfare measures 
for tbe down-trodden and exploited 
people. 

[En,lIsh] 

(,I) Providloa fina.cta. asalstance for deve-
lopment of Uppada Village, Andbra 

Pradesh .s a tourist centre 

SHRI GOPAL KRISHNA THOTA 
(ltakinada) : Sir, Uppada is a small 
viUale in East Godavari district in Andbra 
Pradesh. It is a beautiful place ·surrounded 
by sea. If tile Central Government takes 
initiative to develop it ioto a 'tourism 
centre, it would be as lood as Goa beach 
resort. There ia a beach road connecting 
'Kakinada port and Visakhapatoam port. 
This road goes throulb tbe Uppada \Image. 
Frorn Kakinada to Visakbapatnam, we 
can witness natural scene on one side and 
the sea on tbe otber side of the road. 
World Bank aid was given for this road. 
A larle number of fishermen community 
is there. Tbese fishermen catch a lot of 
praWDS and fisb witb local made boats. 
If the Government provides fully subsidised 
mecbanised fisbinJ boats, they can earn 
a lot of forciaB exchange through fishing 
catches. The Government should also 
develop the port. Now the ships are not 
corniag up to the sea sbOre. Tbese are 
aochored 5 miles away from the sea sbore. 
The Central Government' is requested to 
give finaecial alSistance for development 
of Uppada as a tour;at centre' and for 
purchase of mechaolsed boats b, fisher-
men. 

<,11) Need of .,.,.Iot adequate staff In tbe 
Ot6ce of the Central Board of Film 

Celll0rl, Madral 

SHaI A.c. SHANMOGAM (Vello"): 
Madru il the bi .. t centre wblch produces 

about 300 films in a year in ditrerent South 
Indian JaDauages like T8mB, TelUlu, 
MaJayalum, etc. No Jess tban 150 films ar c 
produced in Tamil alone in Madras. The 
film industry bas invested erores of rupees 
in their respective projects. 

The Madras Office of the Central 
Board of Film Crnsors is under-staffed 10 
examine and cellify tbe films presented 
for censoring. At present there is only onc 
Regional Officer at Madras. In addition 
to his duties as Re&ional Officer, he bas 
to look after the Information and Publicity 
work with the res~Jt tbat he is not abJe 
to devote sufficient time to tbe work of 
film censor. In this process, the film 
industry based in Madras is su1ferms 
because of Jack of timeJy certification work. 
To illust,ate this by an example, three 
Tamil films listed for censorship on 14th 
April. 1986 at Madras could not be seen 
as the officers concerned were busy otilet. 
wise .. The producer concerned bas suffered 
a huge loss as the film could not be released 
on schedule. 

The Soutb Indian Film Chamber of 
Commerce have made severa) representa-
tions lQ this effect in tbe last several months 
but no proper action bas been taken. 

Tbrou&b the forum of this august 
House, I w(\uld request the Minister" of 
Information and Broadcasting to appoint 
adequate !itatr at Madras on permanent 
basis so that the film industry does oot 
suffer losses any more. 

[Translation] 

(vJII) Need to hand over the historical 
building presently boo.jog the Insti. 
tute of Adv8n~td stadle. to the 
"'machal Pradesh Go,eromeDt 

SHRI K.D. SULTANPVRI (Simla): 
Mr. Deputy Speaker. Sir. tbere is an 
important buildjos of Govern01ent of Indja 
in Himachal Pradesh .. Beside it, tbere are 
sevaral small buildings and the entire 
complex is known as Rashtrapati Bhav8D. 
This building was constructed dUring tbe 
British regime and it took many years 
to construct it. After India's Jndependencc 
the President used to stay bere durio, tbe 
.ummer. The Bbava.a is well built atld baa 
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an important place in the' history of the 
country. But the condition of the building 
is deteriorating day by day and presents a 
heart .. rending scene. This timber used in 
it was brought from Burma. Moreover, the 
carpets and other articles used in it are not 
in good condition. In this connection the 
Estimate Committee of the Parliament had 
a1so visited it and submitted its report but 
so far no action has been taken. At 
present. tbe building is being used by tbe 
Society for Advanced Studies where very 
few scholars come. 

I urge upon the Government of India to 
transfer this building to Himachal Pradesh 
Government so that the State Government 
may maintain it properly and utilise it.' The 
State Government is ready to provide ac-
commodation in Himachal University for the 
employees and scholars of the Advanced 
Studies Society. 

1 would request the Governmt.nt to take 
immediate action to protect the building. 

[English] 

(ix) Need to safeguard the interests of 
the workers and their families resid-
ing in Labour Colony of Orient 
Power Cables Ltd. Kota. Rajasthan 

SHRI BASUDEB ACHARIA 
(Bankura): A serious situation bas arisen 
in tbe labour colony of . the Orient Power 
Cables Ltd., at Kota, Rajasthan, which was 
first dec1ared as a "Relief Undertaking" by 
the State Government aDd then coercive 
methods were being used to harass 
tbe workmen, who are struggling against 
retrenchment and other attacks on their 
livelihood. The power line and conse-
quently the water supply system has been 
cut off in the labour colony resulting in 
terribJe bardships to tbe employees and 
their family members residing in the colony, 
which is situated in remote areas of Kota 
city. This act has been done by tbe 
management deliberately to harass the 
workers and in line with their earlier acts of 
stopping medicine 10 dispensary since the 
beginning of ,his year, stoppaae of dis-
bursement of salary aod defunctii'll. lb.o 
workers' co .. operative store. .. " . 

The undertaking was having a tum .. 
over of Rs. 12 crores per yoar. with the 

export content being Rs. 2.5 crores and 
baving a potential for further gfowth with 
some additional funding for fuJi utilisation 
of modern machines just installed. 

I, therefore, urge upon the Government 
to safeguard the lives of workers aod their 
famme~ through restoration of water and 
electricity in the labour colony and payment 
of due wages to them as soon as possible 
and request the Minister to make a state-
ment in the House in this regard. 

12.20. hrs. 

DELHI APARTMENT OWNERSHIP 
BILL 

{El'glish] 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI ABDUL 
GHAFOOR) : Sir, I now move that the 
Delhi Apartment Ownership Bill, 1986, be 
taken into consideration and that the Bill be 
passed. 

An Apartment Ownership Legislation 
for Delhi bas been a long felt need 
e~p('cia1Jy in the changin8 pattern of the 
Urban Scene. It has become necessary to 
ensure judicious optimum utilisation of 
urban land resources and also to achieve 
maximum utilisation of services. This bas 
given rise to tbe requirements for construc-
tion of group housing instead of plotted hous-
ing which used to be the earlier practice . .In 
consonan('c with this policy. the DDA is 
alloting only flats to individual applicants 
and land only to group housing societies. 
On the commercial side, due to the require-
ments of parking and for aesthetic and 
architectural considerations, tbe concept of 
integrated development bas emerged and 
multi-storeyed buildings are being put up 
where floor area is being alJotted to 
individual commercial units. On tb" 
industrial side, the concept of flatted 
factories has come ioto existence. lri C c the 
institutional field i.9/,,0elhi, the Delhi Urban 
Art Commission has been insisting on 
inte8rat~d development of institutional areas 
and preparation of Urban Design Form. 
Tbe need for an Apartment Owntnbip 
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" ~lSAKHA ·JO. 1908 (SAKA) Deihl ApQrtm~nt , S8 
Ownership Bill 

Legislation fOf Delhi bas, therefore. arisen 
in order to provide for the ownership of an 
individual apartment and to make such 
apartment heritable and transferable as 
a unit of property. 

Under tbe existing laws, in order to 
hav~ .full ownership over the building, the 
person has to have ownership of tbe Jand as 
well. In· a multi-storeyed building with 
different apartments even thougb the super-
structure which forms the apartment is a 
separate entity divided by metes and bounds 
and can be owned independent of the other. 
apartments. tbe sam~ is not the case with 
the land on whkh tbe entire· building 
stanQs. The owners of tbese super-
stru:tures can at best have only an undivid: 
ed co-ownership with the other flat holders 
for purposes' of transfer. This joint co-
ownership of the land comes in the way of 
easy transferability of the 'proper,y ~ Also 
when a person is in need to mortgage the 
property to raise a loan, the property is· 
to be mortgaged and a charge required to be 
created, not only on the particular apart-
rfient but also on the land, and unless all 
the owners of the land join, it ig not 
possihle to create a mortgage and raise 
loans. 

It is primarily to overcome these 
difficulties that " it is proposed to bave a 
legislation in Delhi whereby the apartment 
will be defined as a unit of property and 
the undivided share in the land would be 
looked upon as an adjunct to' this property. 
I n this manner the apartment would be 
capable of inheritance, transfer, mortgage 
etc. without reference to the other owners. 
This is a most i,mportant thing. 

Another ·reason fot: hdving this legisla-
tion is to protect the interest ."C'of. the 
apartment owners from the bands of suctr 
builders and promoters of n1ulti-storeyed 
buildings against whom Governnlent have 
been receiving complaints about their 
dealings in what ought to be the common 
services and facilities of the flats such as 
parking space for the vehicles, access to 
common areas, etc. The legislation, which 
is propqsed,' wculd clearly define 'what are 
the common facilities and setviceJ ;lnd at 
the time a bvi1diog is completed, maker f·i 

.. 
incumbent" OD the promoter/builder' to 
clearly declear the common facilities and 
services. 

The legislation is proposed to be 
applicable to buildings on Jease-hold and 
free-hold land as well as those built by a 
private builder or DDA. 

So far as Cooperative Societies' are 
concerned. the Act will apply only in so far 
as it will make tbe apartment an individual 
uoit of property which will.be jOintly owned 
by the Cooperative Society and the member 
of the Cooperative Society ,10 whom tbe 
ap~rtment is a \lotted. Apart from tbis. the 
ma mtenance of common facilities. the rights 
of transferabHity etc. will be as provided 
in the relevent rules under the Cooperative 
Societies Act. -

... Suitable provisions have been made in 
the Bill f0r protecting the interests of tbe 
leSsor in'the case of Jease-hold properties 
which is a~f{ig a peculiar feature for 
DeIhL .'. 

To sum UP. tbe object bebind the 
proposed legislation is to enable the 
conferment of a heritable and transferable 
right in an apartment including its 
proportionate and undivided interests in 
common areas in multi-storeyed buildings. 

I now request that the Bill may be 
taken up for consideration and be passed by 
this august House. 

Sir, 1 beg to move* : 

"that the BiIJ to provide for the 
ownership of an individual apartment 

~. ~jn a multi·storeycd building and of an 
undivi'dt'd. intef("st~ 'tn the common areas 
and facilltie~ appurtenant to such 
apartment and to make such apartment 
and interc,t heritable and transferable 
and for matters connected tberewith or 
incidental thereto, be taken into 
consideration. " 

:MR. DEPUTY SPEAKER 
mdved: 

Motion 

.Moved· with .fbe recommendations of the President. 
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(Mr. D~puty Speaker) 
"Tbat the Bill to provide for the 

ownership of an individual, apartment in 
a multi-storeyed building and of an 
undivided . interest in the common 'areas 
and facilities appurt"nent to sucb 
apartment and to make such apartmant 
and interest heritable and transferable 
and for matters ~onnected therewith or 
incid~ntal thereto, be taken, into 
consideration. s

, 

Dr. D.N. Reddy. 

SHRl D.N. RBDDY (Cuddapab) : Mr. 
Deputy Spl!akcc. Sir, lh~. ~calcity of lanJ in 
the Capital city due to Plpid urbanisation 
bas leu to co;)stru~don 01 nllllti-storeyed 
buildiDli,S contail1ing a Dumber of apartments 
where a number of p~ople share com.mon 
fa~ilities. This h:lS kd to mushrooming of 
Housing Cl)operdtive Societies, and the 
So.:teties naturally took adva ntage of the 
owners of the apartments who first gave 
their share of money and this has led to a 
lot of litigatio'1 and delay in construction of 
houses. We are informed that there are 
nearly 38:) such Sl)cieties working in the 
Capital City and this has also' led to a 
number of irregularities like unauthorised 
structureS t delay in construction and other 
irregularities. We are informed that there 
were about 45,000 irregularities in 1984 
which have increased to about 48.000 at 
present. AU these arc attributed to 
Cooperative' Societies. I am re~lly surprised 
why Government took such a loog time' 
to redress the,ir grievances. There have 
heen a number of times when apartment-
owners approached the Government for 
some sort of legislation and yet, the, 
Govelnmellt did not move. At last. they 
have now <:;ome forward with, a legislation 
which seeks to redress the grivances of the 
owners of apartments in multi-storeyed 
buildings. It is not a question whether 
I would vote for it or not. Everybody will 
support it. But I am very much tmrprised 
wby Government took such a long time in 
comins forward with, this Bill. 

There have been some instances where 
the Societies brought the owners of tbe 
flat' into trouble because the visible part of . 

, the, building was in \be name of the owner of 
tbe flat and ,~bc Indivisible and it,visible part, 
the land, was ill tbe name of tl».o COopera~ 

tive Society. Tbere ,were ,many undesirable 
Coof)erathre Societies' 'registe,red. So, it Jed 
'to a Jot of litisation 'snd many owners were 
in trouble and there was a lot of delay in 
construction. 

This Bill recognises Delhi's multi-
stroyed building apartments as properties'. 
which can be inherited and transferred to 
other owners. The Icgi.slulion proposes to 
meet the demand for statutory recogoition 
of an apartu\ent as a unit of property, 
capable .of transfer. or to be ;l1herited as 
any other property and also provides a 
statutory organisation clothed with adequate 

. powers for management ot' common areas 
in muhi.storeyt:d buildings. Often. tho 
Delhi Develepment Authority \\las also help-' 
less and they approached the Government for 
some sort of legislation so that there can 
be smooth running of affairs in multi. 
storeyed buidings. Now, after this Bill is 
passec;l. the owner can transfer the apart-

Jj gent o,p sale, mortgage, lease, gift, exchaoge 
in an) manner, with the same limitations 

. and privileges applicable to any other 
immovable property. As a matter of' fact, 
this Bill should be extended also to the 
other areas in the country. It should be 
applica.ble not only to Delhi but to 
almost all the cities in our country so that 
the Il'iddle class people who are usual1y 
tbe owners of apartments do not sutTer. 
Not only that, when the registration of 
Cooperative Societies is done, Government 
should be fully conversant with the origin 
of the Society, the background of the 
Society and the, capacity of tbe Society. 
Often, many dishonest persons form them-
selves into a Society and then they, give 
theif own directions to the applicants. 
So, Government would do well, before 
recognising or registering the Society, to 
go into the background of the Society 
and then allot tbe ,site on which the multi-
storeyed building , is to be constructed, 
because once the building comes up it is 
very difficult to either manage the surround-
in8 areas or demolish the building. So, 
the Government should go Into an these 
things when allotting the Jand, 80 tbat 
the atmosphere does, not get pollute". 
Enough greenery and air-space sbouid also 
be looked info,by tbe Government. 

As a matter of fact, the housioB is one 
of the mGst important problems in our 
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country wbich we are facing, AP Govern-
,ment also bas done very welJ, Dot ,in multi .. ' 
storeys, but. in providing ~ousiDg for tbe 
poor. So,' 1 welcom,e tbe Bill because it 
meets the persistent demands of . the citizens 
and seeks .to recognise the apartments as, 
properties tbat can be transferred or 
inherited. I support the Bill. 

SHRI K.S. BAO (MicchUipatnam) 
I equally am of the opinion that the Bill 

. is very good particularly for the lower 
middle cIa'ss and the middle class people 
and the employees who are in good number. 
I feel tbat, as my other friend said, the 
Minister should have come with this Bill 
much earlier. Anyway it is not late and 
the benefits can certainly go to them, 
though delayed. 

'Sir, in the recent past, with the spurt 
in prices of the land in various cities, most 
of the people who are not in the affluent 
category afe not in a position to acquire 
a bouse of their own, though, parcicularty 
for employees, tbey are given a lot of 
facilities by :the Govetnment giving louns 
at Jesser rate of interest. They are not in 
a position to make use of the loans 
because the tanks will question them 
whether they have got tbe clear title, 
transferabtlity which was not there earlier' 
with the apartments. 

So, once again the apartments are being 
owned by tbe. affluent sectioos only as a ' 
matter of in~estment and certainly not for 
occupation or possesiion. The net result 
is that though fiats have been constructed 
in various cides, it is not the middle class 
or Jhe lower middle -class who enjoyed 
the benefits of it; but once again it is only 
the rich· people. In that context also tbe 
Bill is very much desired and very good. 

. ' 

Apart from this, tbese days it has 
become a problem for tbe individuals to 
procure materials for sometime like cement, 
of course not I now. and, several other 
construction materials-as well as the 
skilled man-power who ,'an be engaged 
in construction but who have' left this 
country for Gulf and other countries. 

It has ~ecome possible to construct 
apartments in -a cheaper way in 8000 
number rather than individually. Once 

aaain there also, the ownership come iD 
tho -'way and that also js solved by this 
Bill. So, from every anile, t his Bill is 
deijaned very wel)' , 

,I propose certa'in amendments not with 
a view to deJaying the Bill or anything 

. like that, but knowins fulJy well tbe 
intricacies of tbe ownership of the apartments 
and the prospective problems that arise 
in the course of ownenhip I h:1 "c suggc:stt."d 
certain amendments which will be taken up 
later. 

The intc-otion of th~ Govc rument is 
only to aid the people who are deprived 
of the urban housing. The BHl bhould llot 
create c.:omplication~ OJ lead tv haras~mcnt 
by the officers concerned by mAking certain 
provisions of time limit and all \tiat., I 
certainly agree that if tbere is an opportu-
nity for the prOfllotcl l r th~ builder to hafiiss 
the apartment owm:t' or to put hlrn to 
inconveuitncc. the need for introduction 
of these clallb,"~~ in OK. ) am of th~ OpiDl('D 

that the moment a lower ulidcle class or 
a middle class Ulan pUtchase~ an upartmenl, 
be will invariably be gcHing thr; bllitd.ng 
or the apartment n~gistered immediately. 
So there is no need for the Government 
to insist on the time- linlll (or registration as 
the owner hio1Sdf will take care of it. 
Supposing a set of apartmeut£ or a muJti~ 

storeyed complex is tuken up in a phased 
manner, which wiiJ take couple: of years 
to be completed, 'because it will depend 
on the financial capacity of the promotor, 
the demand and supply position in that 
particular period, construipls of permission 
from the different Governmental ~Uthori­
ties and availability of building, and other 
materials, all these things may lead to 
certain delay in completion of the' entire 
complex. Part of it may gel completed 
but the entire complex is taken as one 
unit. Further even in one unit there' may 
be delay in constructing further Hoors. So. 
I - urge the Minister not insisting upon 
the time-limit, for registration for tbe 
apar4:ments, which are constructed both 
prior to commencement of this legislation, 
as wen as later. 

The MiDistet bas mentioned' tbat the 
'object is .. to live ownershIP. heritability 
tranferabtlHY and opportunity to tbe middle 
class and lower middle elase; peopJe to 



(Sbri K. S. R.l 
pledge the apartme6t to tbe institution to 
get loan. This object, is laudable but at 
tbe same time the Minister must take 
into account tbat the registration fee or 
the "tamp duty must either be not there 
in respect of tbe first registration or it is 
totally eliminated in respect of apartment 
registtation. A rich person who ~onstructs 
a bouse does not pay any registration fee 
for tbe cost of building whereas, a poor 
man when he bas to purcbase ~D apartment 
from the promoter he is made to pay the 
registration fee for the entire cost of 

'constructioD. ,Thus he is put to loss. 
Therefore, even though the intentionS are 
very good yet the real benefits are not 
going to him. This aspect must be taken 
care of by making a provision to see if 
',not for every time at least for the first 
registration of the apartment it should not 
attract any stampt duty. 

Similarly he must also advise other 
State Governments to come forward ,with 
a similar legislation which gives similar 
facilities to the people livinS in other 
places like Andhra Pradesh and Tamil 
Nad u where there _is la.nd problem. 

Coming to 'definition' it is said tbat 
lease is for 30 years. I do Dot know if the 
lease is beyond 30 years it becomes perpe-
tual or not. 1 f it is not" perpetual, then I 
wish the Minister to see that (he apartment 
owners are not put to any, inconvenience 
after the lapse of 30 years of lease. The 
purchaser of an apartment who has pur-
chased the apartment with hig meagre 
resources must bave tbe perpetual right 
on land. 

Further, Sir, as he bas already brought 
this Bill for apartment owners, I request 

. ' the bon. Minister to think about the 
havoc that bas been created in certain 
parts of the country on account of the 
Urban Land Ceiliog Act. Though it is 
intended to take the extra land from the 
ricb people it has becoQle a source for 
increasing the prices in various parts of 
the country. So, tbe Government should 
tbink in terms of at least brinsing forward 
sucb amendments which would, remove the 
ills of tbe earlier Act. Sir, in regard 

to . the percentase· of. the riahtl o~ ,th~ 
common areas-as tbe apartments miaht 
be sold at various times, durina '.itbe 
construction, the .prices a1so for tbe same' 
type of' apartments might vary-while 

. arriviDS at the percentaae of tbe riabts of 
the common areas' the value of tbe apart-
ment 'tbat is mentioned in the sale deed 
should not be the criteria, but the weighted 
average of the value of tbe apartment 

, purchased or sold should be the basis for 
giving the rigbt on the common areas. 

Sir, I will take up the individual c1auses 
of the Bill and give reasons for my amend-
ments to the various clauses. I would only 
request the hOD. Minister kindly not ~o 
take my amendments with a negative mind, 
but certainly with a view to giving aid to 
the apartment owners so that tbey may get 
the rea I benefits as envisaged in tbe Bill 
so tbat there is no scope for any type of 
harassment from tbe unscrupulous per~ons. 
Thank you. 

(Translation) 

*SHRI AJIT KUMAR SAHA 
(Vishoupur) : Sir, I rise to support this Delhi 
Apartments Ownership, Bill, 1~86, although· 
it has been brought fo.th very belatedly. 
All those wbo have purchased flats or 
apartments were demanding these facilities 
provided in this Bill for a long time. I 
tbank the bon. Minister for bringing this 
Bill whi~h should have been brought much 

. earlier. This Bill will belp tbose persons 
in Delhi who are buying flat8 or getting 
them through., the cooperatives etc. But 
the number of sucb pers'ons who are in a 
position to buy apartments in only 2 or 3% 
and they only will be benefited by this 
legislation. In Delhi several 'lakhs of 
people live in slums, jhuggis, jhonpris etc • 
The Govt. is not thinking about them. No 
steps have been taken for the amelioration of 
their condition. In our COUn(fY 63%· Qf 
'the people live in the rural areas and 
37% live in urban areas. For all such 
people who have no houses, the Central 
Government has repeated Iy assured that 
bousing provision will be made for them. 
S~veral seminars have also been beie in 
Delhi in tbis cODnection. Sometimes 
back one iemina,r was held bere, wbere the 

*1:be Speech was oriainally delivered in Bengali. 
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Secretary General of U.N., Dr. A. Rama-
, cbandran was al,o prescnt. This teminar 

was 00 "Shelter for aU by 2000 A.D." 10 
tbat seminar. Dr. Ramachandran said. J 

'quote. "'Dr. A. RamachandraD~ Secretary 
GeD~ral of United Nations today said, 
the lack of adequate pOlitical will was 
actually ~oldiog up' the proaramme· of 
housing fOr tbe homeless in 'India." The 
Secretary General of U.N. who visited 
India had said that the' Government . of 
India lacks the political will in tbis regard. 
We also see that today, not only in Delhi 
alone, in U.P. also there are 18 Jakbs 
of people who have no roof 00 their heads. 
In. Kerala there are 1 i lakh families 
without any roof. In Bombay there are 
28 lakh people who live in Jhuggis and 
jhonpris. (n Calcutta there are 30 lakh 
sucJl people and in other big cities like 
Madras, Bangalore etc. the condition, is the 
same. For all tbese multitude of 
unfortunate people the' Government is not 
taking any worthwhile steps. They are' 
of course talking about Housina cBanks etc. 
and some funds have been aHocated in the 
7th Five Year Plan for this purpose. But 
this is a very giganite problem and adequate 
effective steps are not being taken to. solve 
it. Much needs be done. In this cootexl 
the UN Secretary General, referred to 
earlier, stated that, I quote, "In India where 
63% of the people Uve in the rural areas 
and 37% live in the' ur'ban areas, 
there is all urgent need to create a 
Ministry of' Human Settlement both in the 
Centre and in the States." Therefore, a 
separate Ministry should be created to 
solve the housing problem of the homeless. 
Then there are some Government aaencies 
like HUnCO etc. who, render some help 
in bousing matters.' But their activities 
are mostly confined ,to biS cities like Delhi 
etc. In sma1ter towns 'where the population 
is say 3 or 4 or lakhs, the HUDCO is not 
functioning. I will request 'the hon. 
Minister to see that the" HUDCO and 
similar agencies function in these small 
towns also so·' tbat tbe Government 
employocs and other classes liviQI in these 
small towns may also get the benefit. 
This Delhi Apartments Bin is applicable 
to Delhi onlY'" I feel. that it wou'l~ be 
better if the 'Central Government persuades 
aU the State Governmcnts to bring forth' 
similar Bills in their respective Sta·te$ also 
10 that the people loinl in. for apartments 

there may derive the benefit of ownership 
of their flats which will facilitate obtainip'g' 
of )'oans from tbe banks and otber 
financial institutions as weJl as tbe sale of 
their flats if tbe need arises. . These 
advantages of ownership of property should 
be made available to the flat owners aJl 
over the country. I want to say sometbinS8 
aJ>out the condition prevailing in Delhi. 
Take the DDA. The working of the DDA bas 
been discussed in this House many times. 
After this Bill is pas~ed, the allottee! of 
DDA flats will get ownership of tbe· flats. 
But the fiats or apartments constructed by 
the DDA are very defective. Within a few 
days of their construction it is found that 
the walls develop cracks, the roofs ·start 
leaking, tbe doors and windows are of 
sub-standards matetial, an such complaints 
are coming. Apart from that other 
facilities and amenities like drinking water 
supply, electricity" supply etc. are not 
provided for a long time. The flat" that 
are being constructed under the cooperative 
housing system also have similar type of 
complaints. These have been discussed 
in Parliament at various times and tbey 
have been published in the newspapers 
also. In spite of that the Government has 
not taken any measures to ensure that 
these flats are constructed according to 
approved specifications. I will request the 
hon. Minister to sec that in future all such 
flats ,and apartments are constructed in 
accordance with the approved specifications. 
Now, Sir, 1 want to say a few things about, 
the private bui1ders of multistoried' 
apartments. We know that in our country 
the urban 'land ceiling has not been 

'enforced. Taking advantage of that those 
constructing mu itistoried apaf'tments will 
sell the flats at exhorbitant prices. The 
actual prices will I'ot be disclosed 
to the Government and this 
process will generate black money in 
the bands of private builders, The rent of 
the fiats in the muJtistoried buildings should 
also be fixed by the Government. It is 

. a common experience 'that if one goes to ' 
rent a flat, about 1, lakh <'f rupees has to 
be deposited in advance wbich is called 
'Pugree' and over and above tbat a bt'aYy 
rent is charged. This practice is in vogue 
in Delhi, Calcutta. Bombay and other bi, 
cities tOQ. Tbe Government should see . to 
it tbat theSe" private owners may 110t cbeat 
the people in this manner. Som. ' .. I 



261 De'''f APartment OWMf,J,lp 
Bill 

APIlL 30, J 986 

(Shri Ajit Kumar Saba] 
provisioos should be made to cbeck tbis. 
With these few words" Sir, I support this 
BiU. 

SHRI JAI PRAKASH AGARWAl;, 

He has already sold b.is ponioo after 
construction. Tberefore, tbey bave become 
owners .. Tbey pay rent. Now wbeD ODe 
person becomes owner, wbat will bo the 
position of tbose fifty penoll 1 

(Chandni Cbowk) : Mr. Deputy Speaker, The persons responsible for constructing 
Sir, I am bappy that the bon. Minister bas tbe building 'willleavo after the construction 
presented tbis Bill, though belatedly. has been completed. Now if any defect 
Mu1ti~storeyc;d buildings have been coming' is detected in the building Jater wbo ' will 
tip fol' about 2.0 years. Today he bas for its repair? Yo.u know the condition 
solved many difficulties by presenting tbis of DDA and Corporation in Delbi. You 
Bill. But tbere 8rc several things in it" can get anY,thing approved by greasing their 
whicb still require a solution. Firstly, palms. . When some one submits tbe 
Shri Rao has pointed out about the lease layout plan for tbe walled city area~ 
money and you have' said tbat OD Jand inil-isUy it is rejected on the ground thlat it 
which is given at least on' '30 years lease, does not conform to the rules. BUI you 
multi-storeys will be allowed to be can go and see that people have cons'tructed 
constructed. But what will bappen after six-storeyed buildings and upto 150 offices 
30 yeats? Wilt that land go to the in one building and no one has bothered 
promoter or tbe ow ner. or the flat owner? about them. ] t may not so happen that 
After thirty years the, Government cannot ,. ,the Authority responsible for passing layout 
realise lease m'1uey from them. It is plan may pass them without look,ing into 
feared that tbe builder or· promoter may it, and later on the burden of repairing tbe 
go away after the construction and the flilt defects rnay falf on the flat owners and they 
owner, who purchased the flat for may have to pay that money which was 
residential or commercial purposes after to be paid by the promoter or tbe 
selling his belongings or the ornaments of builder. 
his wife, may have to pay the money and 
later on the Association may decide that be 
will have to pay, say one thousand' rupees 
or five hundred or two hundred rupees. 
Therefore, you should pro vide that the 
lease moaey should he taken from the builder 
or the promoter to ad vance because 
later on that burden may fall on the flat 
owners. 

Secondly, I want to know as to what 
will be the position of those old buildings 
where 25 to 30 tenants are living in separate, 
fiats? Will those buildings be registered 
under tbe Act as apartments merely at tbe 
instance ()f the b~iJding, owner '1 Will the 
owner again become landlord of those 
tenants who have already paid the amount 
and are now not paying anything '1 -Will 
those tenants be berassed again and will any 
decision again be taken that they will have 
to pay fat' the repair' of the building or 
part of the building? At present, people 
living in them make their own arraDgements. 
If a builder or a promoter says that he will 
use Qlarblc. wh"t will be the posj ti on of 
tbose poor people Jiving there w\\o have 
nothing to eat even ... (Interruptions). T .. cy 
arc not the tenants; they do not pay rent. 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI ABDUL 
GHAFOOR) : Tbe purchaser wi11 bave to 
see to the~e thing~. 

SHRI JAI PR.AKASH AGARWAL: 
It is your Department which passes the 
layout plan and gives the completion 
,certi fica te . 

SHRI ABDUL GHAFOOR If it is 
defective, do not buy it. 

SHRI JAI PRAKASH AGARWAL: 
Then there is no need to brin8 forward this 
Act. Tben they win find out tbe. lolution 
mutuaUy. What (or will it be needed 1 
DDA bas constructed multi. storeyed , 
~uildjngs without foundation. Wbo bas 
looked into that? 

SHRI A1;lDUL GHAFOOR. : Allotment 
of such fiats has been stopped. 

'SPRI JAI PRAKASH AGARWAL: 
Similluly. these promoters cbarae arbitrary 
prices from tbe ftat owners. Sometimes' tbey 
will charae in tbe name of vacant )and tax 
and tbat mooe~ is not deposited in DDA 
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or CorporatioD. In the same way, tbey 
collect House Tax also whereas tbey do not 
bay. any direct eonnection with tbe authority 
concerned. They also cbarge from the fiat 
owners in the name of fire ·fiellting equip-
ment but tbey do not make. available to 
them the, necessary fire-fighting equipment . 

. You must have observed tbat in Delhi two 
or tbree multi-storeyed buildings caught fire •. 
Wbat was tbe result? So you should include 
all these tbing in the Act and define the 
responsibility of the flat owners and the 
builders or promoters; It should not happen 
tbat after construction the promoter may go 
away and the flat ownets may go on cha~ing 
him or they may have to pay the money 
due from him. -(lnferruplion~) 

ment of the area sortounding the fiats. It 
would not be proper t~at ,you prtpare a 
development ,budget involving lakhs of 
rupees and ask the flat owners to pay for 
that. You shoutd make 1t very clear in the 
Act as tc how that money will be arraosed. 

~ J feel tbat where registration bas already 
been made befoTt> the Registrar: there should 
be Do need to af point another body to get 
that flat re-reg:..,tCfcd. Registration should be 
don~ with the consent of those penons to 
whom ht"\w;es. orartments etc. have be~n 

sold. 

I think before deciding finally. a1l these 
things will be considered carefully. 

SHRJ RAM SINGH VA-DAV (AJwar): 
~1 r. Deputy Speaker, Sir, I rise to t;upport 
tbe Delhi Apa'rtment Ownership Bill 

,presented by the hon. Mjnister in the House. 
Through this' Bit) some 50,000 apartment 
owners are going to get the owr.ersbip of 
their apartments~ This would a1so remove 
the uncertainty tbat was in their minds 
regarding the ownership issue. Tbe year 1987 
is gOing to be observed as tbe ·International 
Year for tbe Homeless and Destitute. 1 

I want to submit two or three '-tbings 
more. Jf a dispute arises between the flat 
owners' association and a flat owner, and 
tbe association levies a penalty on him, tben 
what will be the result? I feel tbat work in 
my flat will be done for Rs. SO or Rs. 100 
but the Association feels that it will be 
done for Rs. SO thousand and imposes a 
penalty of tbat amount. Now the provision 
you have made is that wben he files an 
appeal before tbe District Judge, he W'ill have 
to deposit 2S per cent of the penalty. Why 
should be do so ? If the penalty impo~ed is 
Rs. so thousand, that will mean that he wHl 
bave to first deposit Ra. 12.5 tbousand and 
then file an appeal. I think tbis provision is 
wrong and it should be withdrawn. 

Similarly, you have made a provision in 
connection with re:-entry or fresh alJotment. 
Suppose I have purcbased a flat a~d have 
paid . for it. If you have to realise some 
money from me, .then it should not be 
recovered by siezing my flat. Rather, you 
should 10 to for' a decree from a court 
against me as is done in the civil cases of 
recovering mODey by obtaining decree from 
the court. You sieze my flat, purcbased 
throuah my bard-earned money s~mp)y be· 
cause I have to pay some money to you-
I feel it is not right. May be I want to rent 
out the fta.t and pay you from the rent 
received. Therefore, I think that tbe 
provision for eviction of flat is wrona. It 
will be an arbitrary action if ~ou decide like 
this. 

. would thank the hon. Minister for making a 
beginning in this direction by holding a 
conference in Delhi and announcing th_t a 
National Housing Depa'rtment would be 
established ;n the country. The bank which 
has been allocated Rs, 250 crores for the 
National Housing Development Bank in the 
current Seventh Five Year Plan ...... 

Similarly" you sbould ma~.e a provisiofl 
to clerif)' as to wbe will pay for tbe' develop-

\ 

13,00 hrs. 

, MR. DFPUTY SPEAKER: Mr. Yadav. 
you can continue your speech after 2 
O'clock. We now adjourn for Lunch, and 
will reassemble at 2 P.M. 

13.01 hrs. 

The £Ok Sohho tMn adjourned for Lunch 
till Fourteen IlourJ ,(I Ihe Cloc:k. . , ' 

L. .•. . " 
,r ~-----

The Lok Sabha re ... a.'Is,mbJed alltr Lunch 
at S~v'n Minute, past F(lurteell oj 

i h .. : ; '. ' lee lock .. 
,.) . 

(MR. DEPUTY SPEAKER in Ihe ChOIr) 
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'SHRI RAM SINGH YADAV: Mr. 
Deputy Spc8kCf, Sir, tbe hon. Minister bad 
&DDounccd on 18-ll·8S tbat a National 
Housing Bank would be established and an 
amount of Rs. SO crore has been earmarked 
in tbe· Seventh Five Year Plan for tbat 
Bank. I would like to tbank the hon. 
Minister for tbis and hope that his announce .. 
ment would be implemented soon and the 
acute housing problem in tbe cpuntry wO'uld 
be sOlved. 

Mr. Deputy Speaker, Sir, there is a 
shortage of 2 crore and 47 Jakh houses in 
the country. Out of this one crore and 88 
lakh houses are needed in the rural areas 
and 59 lakb houses in the urban areas. 
There . are several housing constructioD 
companies in the country, besides the· Group 
Housing Societies, State Housing Boards and 
'other Organisations which are engaged in 
this activity. The bon. Minister has presented 
some proposals to them and has provided 
them various facilities. As sucb, we can 
.hope that the Government would be able to 
achieve its target of providing houses to all 
by 2000 A.D. under the leadership of the 
Prime Minist~r and the ,hon. Minist~r of the 
country. 

In . the survey conducted in 1963 in 
Calcutta, it was found that there were 6 
lakh pavement dwellers and according to 
the su~vey conducted in Bombay, it was 
found that out of every 77 people, one 
person did not have any bouse to live in: 
This being so, there wert~ as many as 77,000 

. people there who did Dot have houses to 
live in .. This number must have increased 
further now. Mr. Deputy Speaker, Sir, Food, 
clothing and shelter ilre three fundamental 
needs of the man today, and it is tbe 
responsibility of tbe society to fulfil the~e 
basic needs of the people. 

Again, we know tbe condition of t~e 
slum dwellers in the big cities of our country. 
The pliabt ~f the people who come to the 
cities from rural areas to earn their living 
by pulling' rickshaws and working as 
labourers ,is aU the more pitiable. Tbese 
people hlve to live on the pavements and 
have to endure chHly winters, heavy rains 
and other difficulties. The Home Minister 
should ·formulatc a comprehensiVe bousina 

. 
project· for these pt,opJe ,at tbe national and' 
state le"els. A provision has been made for 
tbis in Seventh Fi~e Year PJan and in 
addttion. there are 'self·boutinl schemes 
under' which the people belonging to tbe 
rural areas construct their own housC.5 
themselves; they are hardworking and are 
familiar with masonary skH1s. At· some 
places, tbe Harijaos. Girijans and· Adivasis 
,are given Rs, 750 as iDcentj~e for tbe 
construction of pucca houses and ai other 
places they are given Rs. 7500. My request 
is that the Adivasis, Harijans and otber 
deprived classes in every State. who do not 
possess any hOllse, should get this facility. 
at Jeast by tbe year 2000 A.D. A definite 
arrangement should be made for the 
A divasis. Hadjans, slum dwellers and others. 
I hope that a special programmme will be 
dra we up in this regard. 

The Bilt that you presented, has been 
accepted first by Maharashtra and West 
Bengal, my submission is that only Delhi 
has been brought under this BiH and 
possibly, some 50,000 apartment dwellers 
will be benefited. but the benefits of this are 
not avail8ble~ to persons wh.o .have been 
allotted apartments by the Housing Boards 
under various Housing Schemes in the State. 
Hence, I would request through you, Sir, 
that the Centre should impress upon the 
States to enact legislations bn the analogy 
of this Bill· so tbat the problem of tbese 
apartment owners could be solved.. I was an 
MLA' and also a member of the Block 
~anchayat Samiti and 1 have noticed 
particularly in tbe rural areas, that in spite 
or tbe Government's intention of giving land 
and housing facilities to the Harijans, tbe 
influential people of these areas d4) not like 
to release that laod which is near their own 
land I Therefore, you must enact such Jaws 
as may make it obligatory on the part of 
tho State Governments to grant land to tbe 
rural Harijans and it should be included 
under the Directive Principles. And if tbere 
is any need for amending the Constitution 
for tbis purpose. it should 1;>e done. I have 
$een at 'several places tbat when a notice 
was served on the concerned people for the 
acquisition of their land~ they approached 
tbe High Court and the Supreme Court and 
thus the position oT the HarijaQs remait'led 
tbe samt. I have seen more ·thao one faroU)' 
livinl in the I.me·· butt1be fither'sAfamily as 
well as the marric~ ~~It)n 81001 wltb bi. 
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family would stay in the same hut. This is 
how they suffer due to the Jack of houling 
facilities. TiU, you acquire land~ there cannot 
be any solution to this problem, Therefore, 
it shouJd be incumbent on' every State 
Oovernment to ecquire land for the people. 
If another Bill is needed therefor, tbe same 
shoUld b" brouaht forward for the develop· 
ment of the population of villages, towns 
and cities. 

Secondly. in order to overcome this 
problem. 'all tbe construction companies 
should be registered ,compulsorily and 
declared as industries. This way you can 
have control our their activities and get 
their full cooperation. 

These days people manage to get the 
land allotted at several places and sell them 
afterwards. To prevent such activities, a 
panel may be formed and neces~ary steps 
taken. A person purchases apartments at. 
several plAlccs, such as one in South Delhi 
and another in East Delhi and then he se))s 
these at a good premium. You should have 
a proper record in every ,'own and city in 
(his connection so that justice could be done 
to every body. This Bill is a progressive 
Bill and I support it. 

SHRL DHARAM PAL SINGH 
MALIK (Sonepat) : Mr. Deputy Speaker, 
Sir, I welcome the Apartment Ownership 
Bill 1986 and congratulate the Hon. 
Minister on his successful efforts to solve 
some of tbe problems relating to the 
multi-storeyed buildings. It wiJl solve the 
ownership disputes of multi-storeyed 
buildings. There are 8 good number of 
such buildings, specially in Delhi, which are 
in the names of some persons but the 
POwer of attorn~y in respect of them is 
given to others. When these people 
approach courts for the solution of some 
problem, they are unable to get justice. 
My predecessor Mr. Yadav stated that such 
a Bill should be enacted in every State so 
that housing problem could be solved and 
Government may have the necessary data 
about the number of the bouses, owned by 
• person.' Gener"lIy it is observed that 
people indulae in' benami transactions and 
instead of:.settin.g the house registered in 
their own names get it registered in tbe 
names of otbers. It was reported in 
the prC$S tbat. p~oplc bay(' been nameq 

after tbe vegetables such as Aadoo Sioah. 
son of Sioghara Singh. Such namers are 
found in the papers .. . 1If(i~r"fIP'lons) .... 
There are the names which do not exist in 
the rt-cords. This BiB will solve some 
problems but there are some other 
drawbacks to which I want to draw the 
attention of the Hon. Minister. Rules 
providing for imposition of penalty on 
persons violating any of the provisioo.s of 
tbis. Act should be framed under 
this Bill. There i8 no provision 
for penalty in it. A provision 
should also be made in this biH under wbich 
houseowner or tbe tenant, whosoever Jives 
in the bouse, should file every year in the 
concerned court p~rtjcu)ars about the rent, 
the owner and the r~nted portion of the 
house. If these particulars are filed every ~ear 
then a lot of disputes can be avoided. 
If the house owner and' the tenant tile the 
particulars separately then the court 
~hould take up that case suo-moto and 
decide it. 

I reque~t tha't:, '8 provISion should be 
made for miJit;uy persoonel as wen' in, this 
Act. Militrtry personne-t who guard the 
frontiers of our country should be given 
reservation in jobs !-iO that they may not 
bave to face any difficulty after their 
retirement from the service. Their houses 
should be got vacated early a~ they face 
gr~at d ifikulty in getting houses, ()n rent 
and in getting their own houses vacated. 
In the multi-storeyed buildings, for which 
this Bill has been brought forward. nobody 
knows who owns which storey and the benami 
transactions are being indulged io. Time 
Limit should be fixed for the implementation 
of this Bill so that the purpose of this Bill 
may be fulfilled. 

Very often, it is seen that disputes 
between the house owners and tbe tenants 
continue ror years together and at times up to 
their next generation. Some provision 
should be made under whicl:) a time-limit 
should be fixed for the settlement of tbe 
disputes be'tween a bouse owner and a 
tenant . 

I also want to draw your attention 
towards the housing problem ;of Delhi. 
specially in old Delhi, where smalJ ractorifi' 
or industries are beiDg run almost in the 
~/4~~ portion' of ,very bouse. Tho 
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Government should pay atteution to this 
fact. Housing problem is very acute 
problem in Delhi. People do Dot have 
bouses to live in. These factories sbould 
be lcgaU:r-banned in these areas. This will 
solve not only the air-pollution problem 
but al~o tbe housina problem.· These 
factories should be shifted to industrial 
areas. You will hardly· find a house in 
old Delhi which does not have a 
factory. 

People purchase plots or houses by 
unfair means but black money is not used 
in constructing a house. )( people are 
given relaxation that. their black money 
would be converted intt) white money in 
case they constructed houses with that money 
within a period of one or two years; it 
will go a long way, to solve the bousing 
problem and people wilt he able to get 
houses easily. 

As regards apartment ownership 
problem of Delhi, a perusal, of this bill 
reveals tbat the BHl win be applicable to the 
who1e of the Union Territory of Delhi 
inclading the rural areas. According to one' 
estimate, this BiU will benefit only a limited 
number of bouse owners and solve the 
problem of the house-owners residing in the 
Municipal territory of New DeJhi. But 
this problem and such disputes also exist 
in the rural areas of Delhi. The mode of 
elections, the qualifications and dis-
qualifications of the directors and tbe 
members of the Board proposed to be 
constituted to solve the problems of the 
people of the commo[\ areas should be 
prescribed so that people do not become 
its members thr,ough unfair means and the 
problem instead of being resolved is Dot 
further aggravated, thereby defeating tbe 
very purpose of this Bill. 

Tn the end. 1 would like to make a 
submission about Harijans• I come from 
Harayana . State. Harijans nre allotted 
plots there in the rural areas, but they 
reside in cities also. In villages every 
Harijan family is anotted a plot of 100 Sq. 
yard •• out of the land belonging to the 
Gram Pancbayat but in cities there is no 
provision ul'ld", any Act or law, under 
.bicb plo •• It,d JaDos coulJ te given to the 
Rarijlns. ~~~ ,I JTq\lelt that 

provisioDS should be made in cities also to 
aUot land and plots to Harljans to solve their 
housiog problem and also houses should be 
constructed for them. With these words. I 
support this Bill. 

SBRI GIRDHARI LAL VYAS 
(~hilwara) : Mr. Deputy Speaker. Sir, I 
fise to support the Delhi Apartment 
Ownersbip BiU. ] 986. The Bill brought 
forward by the hon. Minister to solve the 
housing problem in Delhi, is a welcome 
step and' congratulate him for it. But 
merely 50.000 houses cannot solve the 
housiDa problem of Delhi. You can solve 
this problem on\y by drawing up a big 
project. In this context, I request you to 
encourage cooperative sector bf!cause 
individual efforts to construct apartments 
and multi-storeyed buildiDls, lead to 
disputes. Just now an hon. Member 
suggested that if permission was given to 
construct bouses wish black money in Delhi, 
then there was no doubt tbat big capitalists 
could construct houses in large numbers. 
But would it be feasible for us and our 
country? Then the exploitation of the 
tenants by the house owners would 
continue as before? Thereforf.", you should 
lay more stress on cooperatives. More 
peopJe should be allotted land and all 
arrangements should be made by the 
Government. At present, while allotting Jands 
to cooperatives, you realise before hand the 
cost of the plot which they are not in a 
position to pay in Jump sum. You should 
allow them to pay the amount in instalments 
and should form cooperatives for Jower 
categories. There is no need for forming 
cooperatives for the rich and affluent 
people as it is mainly a problem· of middle 
class. lower middle class and the lowest 
class. You should aHot tbem Jand on lease 
so that they can pay their instalments in 
time. Provision to provide them Houses 
should be made in such a way that. they 
can get bank loans easily and construct 
houses in Jarge numbers, thereby resolving 
tbe housing problem in Delhi. ' 

Besides Delhi, there are other metro-
politan cities in our country, namely, 
Calcutta, Bombay and Madras etc. where 
there is acute housing probJem. There il 
n~d to make . ~eeessary provision. in tbe] 
Bin for tlle!1e ClUes also. Such ao arraop-
meot already exists in Maharasbtra 
Provision in this "'BI,d has beeD made at 
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many places but· mere are still many $uch 
placa whero no sW:Q arraoso.mcnt cxis~ 

. As . a ,Iesult, tbo poor, particularly· the 
slum .. dweUofS, whotbcr tbey .are in, ,Bombay. 
QlJcutta or any other bijJ city are facing 
ir~at ~rdsbip. As tbey do not set houses, 
tbey are (orced t.O live in slums which ~ro 
virtually bell. Slushy \nulJabs' Bow by tbe 
side of ,beae alums, spreadiD, innumorable 
diseases. There is utscnt need to look 
ioto tbese .bipp. 

Mr. Deputy Speaker. Sir. tbere are larac 
Dumber of slum .. dwoUcrs iJl bis city as well. 
Therefore, the Government will have to 
make adequate provision ana launc]l a 
country-wide drive so tbat besides tbe 
problem of slum .. dwellers in biB cities; tbe 
hardship. faced by middle class and lower 
middle class who bave to shoell out a larse 
amount towards house rent whicb is beyond 
their means, is also removed. There is 
need to make provisiOli io this resard to 
save them from their miserable pligbt and 
solve tbese problems. Tberefore, I urgc 
the bOil. Minister to pa) particular attention 
to construction of houses on cooperative 
basis to solve this problem and hope tbat 
be would give all possible' cooperation in 
this regald. 

Sir. there are no two opinions that 
this multi-stroyed building law has been 
for01ul~te<1 ailer due consideration and it 
will go a lOllS way \0 solve various problem,. 
But, Sir. you may be aware th~t in spite of 
so many provisioos in the 5ald law, tbere 
bas been some lacunae oue to which on})' 
tbe apartment-owners can becom~ . tbe 
resident and secretary of the aSSoclatloD. P . b and a6 you pointed out 10 your speec J 

they are misusin8 ,he p~r~jos space. an~ 
other land around the bUlldl!liS by renuns It 
out to others. There is ursent need to stop 
sucb practices. 

The BiU provides for a commercial 
mp\ex a tODiwith tbe apartment' which 

co uld be tnanaaed from the income of tbe 
::att.ments. All tbis is woll iDtOD4o~. 
B t Sir. you may be aware tbat in btl 
Ci~;S exoIbitant ·Pagd· is charled jor abc 
commercial compJCXC$ and lakhs of rupees 
cha. hands as far as tbe t,rlnsrer ~f thelO 
com"lexes i. concer~d. . ~Jr, t~re IS Deed 
to make a provision 10 tbls Btll to. stop 
such malpractices. This sbould be alVIn a 
setibUI tbouabt. 

. 1J,11Jl AptlttltWll 17. 
O.,,,,,,ldp Bill 

Sit. If an owner of a shop in 'the 
commercial complex waDts to close down 
his ,bop or want. to teat it 0"'. he asks 

,for exorbitant security amount (Pqd). 
This should . stop. I hope that adequate 
provision wUJ be made in this resaId. 

Mr .. Deputy S,,~ker, Sir. I wanted to 
say so maDY thingl on tbis .subject but as 
you are ,ivin, me little time. with these 
words, I support the ,Bm aDd conclud~. 

(Engll,h] 

SHRI SHAN't ARA M N AIK (Pansji): 
Sir. this Bill which bas come before tbis 
House is really a timely BIU. It is because 
tbo Union Territory of Delhi does not 
bave a Body to legislate that fbis august 
House has been endowed with this respon .. 
sibility of enacting this legislation. 1n fact. 
as some of my coHcgues have said. this 
Bill should serve as a model to other Stales 
and Union Territories also. In fact, I 
would suggest that a draft of this BiU 
sbould he sent or circulated to all tbo 
State Governments after it is duly passed 
by this Hou$e. 

As I see tbe Bill, it is some sort of a 
three-tier Bill in tbe sense the basic principles 
of this Bill are ¢oacted in this BiU or tbe 
Act whiCh bas coooo. 

Secondly, tbe Bill also empowers the 
Central Government to frame tbe rules. 

Thirdly, the BiU also empowers tbe 
Administrator to prepare model by .. laws 
for tho purpose of Board management and 
for tbe day-to·day business. It is .ome 
sort of tbree-tier structure. This tbree .. 
tier structure may create cO'lfusion and 
cooflicts. 

The basic power of preparin, the model 
laws bas been vested with Administrators. 
It bas been provided that this Board can 
make certain amendments to the b)'·.IaW4 
but they call1lot alter th~ basic IttuctUrc 
of tbe by· laws. 

Now on this point hse'f, you VlUJ see 
tbat in tbe course' of tbe year, there Mil 
be a host of litigation about wbat the basjc 
atructute mean •• how far they cu amend 
the by .. laws aDd what powera tbe Adminis-
trator haa to .a~cc.pt or Qot to accept. 
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Tberefore, I S8Y tbat this tbree'·tier 

structure will, create furth~r litigation. 
Eitber the power should have been with 
the Administrator to frame by~laws with 
no power to aoy other Body to change 
them or the Board itself should have been 
liven tbe powers to frame by-laws. I do 
not know bow this thios bas oome-'basic 
structure'.. 'Basic structure of tbe Constitu-
tjon'-this is the term which has been" 
used by one of the judgements in the 
Supreme Court and you know what bavoc 
it bas made. Till to-day we do not know 
what the basic structure of the Constitu-
tion is and wben the judgment was given 
by the Supreme Court, several judge, 
differed on the point what the basic 
structure of the Constitution is and till 
to-day we 'do not kn"w and this basic 
structure has come in the way of the 
entire progress of the country. Do you 
know that when we, want to make any 
su.bstantial change in the Constitution, we 
have to first know what the basic 
structure off the Constitution is. 
We arc scared to*day that the Supreme 
Court may strike down our reforms because 
it may go agail}st the basic structure of 
tbe Constitution. This term has created 
havoc. In that light I am sayiog that this 
term sbould not have been used in this 
BiU becaus~ our experience shows tha t this 
term may create confusion for want of 
precise description. I am slying that if it 
was described what tht: basic structure 
means, tben it would have been all' right. 
In the absence of a description or definition 
of the basic structure, this may create 
problems. Thi$ may also be considered. 

Secondly. one of tbe cbuses, claus~ 6 
does not confer all the powers which other 
owners bave if the payment by a particular 
allottee bas not been made. Again there 
will be a problem. If there are 10 persons 
and one of them bas not made the payment 
or part payment and if be is in possession-
be is rightly entitled to be in possession-
then his rights will be different from the rights 
of the other nine. Again what I am saying 
is that tubject to his payment, that man, 
the person who has also not paid the full 
amount, should be giv,eo the same rights. 
Tbere are other means of recovering tbat 
amount. If that person does not pay 
within the stipulated time, then he goes. 

No doubt about it. But 80 10DS as be is 
in possession. tbere should be no different 
kind of ownersbip and that DlaD 'also can 
get the same right. 

Clause 7 -I will just take you to 
clause 7 and how it is worded. I do not 
know bow these things are worded. It is 
an encroachment on other legislations also. 
It says: 

"Each apartment owner shall 
comply strictly with the bye-laws and 
with the covenants, conditions and 
restrictions set forth in the Deed of 
Apartment, and failure to comply with 
any of them shall be a ground for 
action to recover sums due for damages. 
or for injunctive relief, or both, by the 
Manq,ger or Board, on behalf of the 
Associ'ltion of Apartm,~nt Owners, or, 
in a proper case, by an aggrieved 
apartment owner." 

When an injunctive relief i~ avaiJabJe or 
not available t is this the law to see to it? 
Injunctive reliefs are guided by tbe Civil 
Procedure Code and that will decide when 
a substantive law is violated and whether 
in a particular case, injunction wilt be 
given or not wi 11 be decided by the Civil 
Procedure Code. There is no need. In 
fact, I may say tbat it cannot be mentioned 
without confusion iu a substantive law 
wheo an injunction wi1l be given or will 
not be given. This is absolutely a redundant 
provision that injunction will be given or 
to say to recover some dues for damages 
or for inju flctive relief the person will be 
entitled. You may kindly consider this. 
I am purting tbese technical points with 
some substance and you may ~indly 
consider because, it apparentJy· does not 
create any confusion but it may create 
'confusion subsequently. 

By and large, Sir. as I said, I welcome 
this Bill. As lar as the Board of Managc* 
ment is concern'ed, you will see that in 
tbe Board of Management which will 
govern all these things, in case there is a 
conflict between members and in case 
there is a conflict between the Management 
and the Administrator or the manaaemebt 
and others, who will decide the matter? 
There must be some power to the Adminis-
trator tbat is tbe Lt. Governor to dissolve· a 
Board of Maoalcment in case there ate 
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lome iirqularlties or if the' Board is Dot 
function ina and appoint bis own person 
for &t.e time btiol uU new body is elCQted. 
Unless tbese things are there,' it will not 
function in a proper manner. 

Lastly what bas been said? If there 
is some demarcated ·area for the purpose 
of a multi-storeyed . buildlDg, tbere sball 
be a single association. This is one of tbe 
prOVISions and rigbtly so. Deman aced 
arca m~aDS what 1 Tbere are various 
a.utborities. There is the Town Authority, 
tbere is tbe Municipal AUlbority and tbere 
are other authorities also. Demarcated 
area by a particular authority has to be 
mentioned. If not it will create, confUiion. 
These are very simpl~ things. There ale 
various authorities wbich demarcate planning 
areas. Demarcated area by the authorities 
should be mentioned. These are m) sUlges-
tions. Lastly 1 will add that I welcome 
this Bill. 

[Tran.sJalionl 

SHRI ABDUL GHAFOOR: Will 
Daaaji not speak. 1 

[Eng/;,h] 

SHRI MOOL CHAND DAGA (Pali): 
Sir, I have given notice of amendments. 

MR. DEPUTY SPEAKER: I will allow 
you at that time. 

[Trans lal IOn) 

SHRI ABDUL GHAFOOR: Mr. 
Deputy Speaker, Sir, eight hOD. Members 
participated in the discussion on the Bill 
and expressed tbeir views. 1 listened to them 
carefully. Most of tbem referred to four 

, tbinas. There was not even a single Member 
who opposed tlais Bill or expressed appre-
hensions about it. Instead, they said that it 

,sbould bave been brought forward much 
earlier. I feel that tbis was the only com-
plaint aaainst tbe Bill and at the same time 
I am thankful to all. of you (or having 
supported it. 

Some hon, Members expressed their 
views-l will not say misgivings-oo the 
burning problems in India. But 1 would 
remind \bem ,bat this piece of legislation is 
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for Dolhi apartment owners only. This is 
not applicable to' scneral bousina scheme. 
Thero is no doubt toat we ace try in, to 
improve Cbinas in that reaaed. 

Almost all tbe Members desired tbat tbis 
Bill be made applicable throughout tho 
country. But we have our own jimitations. 
I can ,ell )'OU tbat the apartment ownership 
exists in ton States in our (!oulltry and it is 
very sigoificant in Bombay and Calcutta. Tbe 
Apartmenl Ownership Bill bas aJread~ been 
passed in Bombay AssembJy. Some people 
bave suagested tbat tbis Bdl be sent to other 
States as a model BllJ. Even in my State 
such a Bill does not exist. The people bave 
recently slarted constructlng apartments 
thero. Tbey will feel its necessity soon. 1 
will send this Bill, as per your Wishes, to all 
tbe States where there is no provision in 
this regard and try my level best to insist on 
tbem either to acctpt the model Bill or 
formulate one keepmg in view tbeir peculiar 
difficulties ,in this respect, so that the 
problem is solved. 

An han. Member susgested tbat we 
should ask tbe bouse-owners to reveal th~ 
source from where they got money to 

. ' construct the house. If this is done, those 
who apprehend tbat they may be asked and 
they will be unable to furnish reJevaot 
information, may desist. 'from constructing 
houses. Everybody knows that there is acute 
shortage of houses and, therefore. the 
suggestion that has been given ........• 
(InterruptionJJ) ••• .••.•. 1 cannot name tbem 
because I have Dot written their names. I 
have written your name and the names of 
Shri Shantaram Naik and Shri Jaiprakasb 
Agarwal. An hon. Member said that the 
defence personnel should not be asked to 
reveal the source from where they got money 
to construct tbe house. This is such an 
issue tbat I am Dot in a position to commeDt 
or say that income-tax officials should not 
go to them. This is an issue on which any-
body can expres·s his opinion. When be 
spoke> I began to think as tn what would 
happen. Supposing Shri Rama Rao bas RI. 
4 crores and be wants to invest them 10 the 
construction of a house. If tbe Government 
do not ask its source then everytbioa is aU 
riabt. If we give permission, you can 
CODstl uot houses in the name of' your sons, 
daulb ~ers and other relatives. But you 
'should live lome houses 00 rent also. 
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Incom.C tU can be levied· 00 rent thus &ot~ 

. SUppoaill& as. 2 to Ra. 4 crotes are invested 
in cODstructiD8 a· bouse and Rs. SO lakhs are 
.riled as fent. incomo tax may be levied on 
Rs. SO lakhs and the source of money sbould 
Dot be aakO<l. Tacrofoce, Ibis point ~hould be 
considored. I cannot say whetber this will 
solve our problem or not. Dr. Rajeodra 
Kumari Bajpai ·is p(CSeDt here. Wben you 
apeak in favour of Hadjans that such and 
sucb China should be done for thom, they 
have their compulsion in tbe matter because 
their department ha, sanctioned amount and 
it caoDot spend more tban chis amount. 
Similar is the case with mc, tbe Railways ' 
and the Bducation Department. Therefore, 
I would lik.e to say ,hat political parties like 
CPI, CPM, Anna D.M.K., Congress should 
think over it whetber it can benefit or Dot. 
This is a m"ot point. 1 am not in a position 
to say catolorically tbat Income Tax people 
should not go tbere. This 15 also a scheme' 
like many other schemes. Some rebate is 
liVen on tbe investment made in tbe rural 
development and income tax is not levied on 
this amount. Tbis is a kind of incentive that 
you invest your money on it and you will 
Dot be asked its source. We have limited 
amount witb us and we are moving abead 
slowly. Th~y want tbat this should be done 
early. In this House, Members represent as 
many as S to 6 lakb:t people. If they place 
their views with Ill",jority. I think the 
Government will have no difficulty in 
ap-oeing with tbem. But bere I am not in a 
position to agree with tbeir views. 

Anotbcl' pOiQt has been raised in regard 
to the military personnel. If tbe military 
pcraoDoel have· apartments, similar thing 
will take place wi th them also. Of course, 
whea tbe Rent Control Bill is brougbt for-
ward, ptovision to this effect will be made 
at that time that if a military mao returDS 
from his post, be will not have to So in for 
litigation to aet back his house. We arc 
considering ove.f it. The hon. Defente State 
Minister bas also written a letter. We are 
considoring it but wben the Rent Control 
Bill is broulbt here, only then sometbin. 
caD be done. There is no necessity to pass 
aDY sucb tbinle in this Bill. 

1. would liko to point out one tbin, in 
toPrd to the housiDa. A social worker 
from G~jarat visited me day before yeator-

day. . 'He -. set up a aOcioty uanted Land .. 
,1_ Labouren Association. It buiktl 
bouaos.· .J felt much pleased to have a talk 
witb bim. In my lona politiQal lifc~ I ba,o 
rarely met such people.. He beloa.1 to tbe 
Constituency of Morarjibbai. Once be 
fouabt election on Conaress . ticket but w·u 
defeated by 20 tbousand votes. Since then 
he is oo,aged in this work. They have 
constructed 4 lath bouses in a very sbo. t 
petiod in the r.ural areas. In the State 
which 1 represent. houses have been buil; 
for bp,rijans since independence: but they 
were meant only for Scheduled Castes. 
But here houses have been buift for land-
less labourers whether they are barijans, 
muslims Ot dbobis. When I asked bow 
tbey construct it. be said tbal tbese houses 
are built witb the finance of HUDCO. Tbey 
say that they come to the HUDCO and 
submit scheme to them and ask for money 
for executing the work. They release 
money to us. We band over money to the 
Government. The Government hand it 
over to Panchayat Parishad. In accordance 
with tbe Scheme, tbe Panchayat ·Parishad 
gives it· to Taluka Parisbad. Tbe' social 
workers go to the people aud teU them that 
tbose persons, whose houses will be cons-
tructed. will have to give Rs. 250 or provide 
labour equal to that amount. They a.gree 
to this proposal happily. They say that if 
tbe Members of Parliameot want to f,ee 
they can come here and see for themselves' 
I think we should go there and see tbing~ 
for ourselves. The bon. Members say tbat 
they go there to sec tbe' work for themselves. 
But nobody appreciates tbe work in proal'ess 
tbere. If every Member form, cooperative 
laDdless labour society. be will be too busy 
to spare time. But it requires will. The 
HUDCO bas money but tbat is also not 
utilised fully. We have DOl aot sufficient 
money so as to undertake the construction 
wo~ks. Who will construct ? Suppose 
society undertakes the con~truction work but 
bow will they give return? After tbe cons-
truction of tbe bouse, return baa also to be 
submitted. They ;5ay tbat ~O per cent of tbe 
people whose bousea have been constructed 
earliar have submitted their ieturn last ., 
year. Suppose they have to give RI. ISO 
and th:y have paid tbe instalment of 
Rs. 150. If w~ tako up tbe work. couraae-
oUlly, a lot of problem. eaG be solved. You 
.boald take ca~ of tbis &bioa. 

Tbe ItCOnd thiDa is that tbose .wbo haVt 
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money I ate Dot tJ)CpdiDI it. This· "sPeet 
should also be coDsidere,d. They "bould Dot 

. think thAt· tbis is a thlnkiD' of tbo CQogreu 
Party or the otber party. We win not aaree 
to this.. AU should tbink over it. This 
is a national problem. Housiog is not. the 
only national problem~ There are many 
other tbings on which we can think calmly. 
Wbat ty:pe of housing scbeme sbould be 
there for tbe future? 

SHRI JAI PRAKASH AGARWAL 
(Cbandni Cb()wk) : This Bill is not concern-
ed with the housing prob1em. 

SARI ABDUL OHAFOOR: That is 
what 1 have said. The bOD. Members have 
referred to it and, therefore, 1 am replying. 

SHRI K.S. RAO (MacbiJipatnam) 
Please say something about stamp duty. 

SHRI ABDUL GHAFOOR: So far as 
tbe stamp duty is concerned. we will have 
the powers under this Bill to incorporate it 
in it at the time of framing rule. So there 
is nothing important in it. Many hon. 
Members have asked who will be the 
Inspector or Director. Those who are living 
in the apartments will be its Members and 
they will elect Inspector or Director from 
among themselves. What is the need of 
litigation in it? By means of majo.ritY9 
they caD get any work donro. But jf the 
Government constitute a Board, anyone can 
get the work done through minority or 
majority, This we do not want. We want 
that the owners should frame bye-laws and 
send tbem. Why was tbe question of bye .. 
laws raised? Because if no one comes 
forward to frame them, the Government 
will step in. This question wa~ raised to 
avoid messing up. You frame the bye-laws 
that are necessary and send them. We are 
not interested in imp.osing anything from 
our side. The bye-laws formulated by tbe 
co"operative ~ociety ,are registered· with tbe 
Government. In that case. how will the 
Government formulate tb. bye .. la~s? The 
members of tbe society can formulate bye .. 
laws as the, like. For example., aD officer 
was sent to Bombay. You will be sur-

. prised to know that tbe peo"Je there subs-
cribe even R.t. 500 uOII'uGain,ly for its 
maintenance. An hon. Member referred to 
basic structure. What cOmes uDder. basic 
structure in a Bat-stalte8.. Orte tbin~ l' 
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: want to refer to. You have also referred to ••• 
'; , (llfter,,"ptlon,) 

(EnlJisll] 

MR.. DEPUTY SPEAKER: Wbalabout 
'lift ? 

r TranS/Ollon 1 
SHR.' ABDUL GHAFOOR: If the lift 

goeb out of order, many people will suffer 
heart attack doe to climbing up the steps. 
Tbis is the bask thins. 

SHRI JAI PRAKASH AGARWAL : 
The basic thing is as to why the flat owner 
should pay for tbe mistake of the promoter. 
This is the main question. 

SHRI ABDUL GHAFOOR : Tbe 
builder's work is over after the completion 
of the work in the .flat. He hands over the 
flat to us and we become its owner. We 
use it as we like. If you go cn breakiDS 
the window panes and expect that he will 
replace them, can be go ,on doing so tbe 
whole life? This is not so neither in DDA 
Dor anywhere else. You should take care 
of your house. 

SHRI JAJ PRAKASH' AGARWAL 
. You are enacting the law for both sides. 

SHRI ABDUL GHAFOOR : It is 110t for 
both sides. What we say is tbat the bunder 
bas constructed the flat and you have taken 
it over and have become its owner. Is tbe 
builder to look after it day aDd night? You 
should l')ok after it. If you do not want it, 
you leave tbe flat. The builder has done 
bis work and now he will take another 
assignment and tbt"n he wiJl construct third 
and fourth building and earn some income. 
The buiJder does not take up the work for 
the sake of service. They work bard and 
earn profit. If you ask ·the builder to 10 
on repairing. no bui1der is loing to do it. 
If we break ohairs and window-panes daily 
and ask them to repair itt·it will be a wrool 
tl)inl· These are tJte maio things which I 
ba ve referred to. ~' . . 

The hOD. Member hat taken much 
interest in it. Btlt I tfGnJc there is DO 
particular needt o~ftmtnd it. The framers of 

. the Bill have framtd ;t ,(ttl' gfv'", due ·thouabt 
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to it. 1 c('Iuld .have one-line is' to no 
given one-line answers 'to so many 
questions hut I do not consider it nece&sary. 
One tbing, be has mentioned about regis .. 
tration. As J said earlier, wben we frame 
rules later on. then we will see it. 

[Engil.sh] 

SHRI K. S. RAO : Registration Act is 
there. It cannot be done under a rule. 
( Interruptions) 

SHRI ABDUL GHAFOOR : Clause 25 
gives power to Central Government to make 
prOVISion in this regard. This, win be 
examined subsequeqtly. 

SHRI K. S. RAO: Through Clause 2 
you are once again enforcing Registration 
Act 1908. It is contradictory. You cannot 
make a provision in the rule to avoid 
regi~tratioD because earlier when you regis .. 
tered the land you did not charge the 
registration fee for building but now when 
you rer,ister the flat you will be imposing 
11 per' cent extra. So tbey are being 
penalised. 

I. Tran~/ationJ 

SHRIABDULGHAFOOR 
keep in it mind. 

\\e wiJ) 

Don't worry about that. I bave given 
land to more tban 80 per cent of the 
Members of Par!iament. They are cons .. 
tfueting under Group Housing, Why do 
you worry about tbat ? 

(Trans/at/on) 

Therefore, I think it is a very ,simple 
Bill and it has received praise from every 
section. 

SHRI JAI PRAKASH AGRAWAL: 
The real trouble is that it is a very simple 
Bill. 

SHRI ABDUL GHAFOOR : It is 
the duty of tbe law. As bas been said by 
Shri Daga, but he, und~rstoo<J nOfwitJi-
S~~lldiD'. 

[English] 

y ~'u make the Jaw very simple, so that 
ev~n the commoner could understand it. 

[ Translation] 

Otherwise be knows it already. They 
people said: 

[English), 

It is the fools who make the lawyers 
rich. 

,r Traltslaflon] 

We have not become fool in it but we 
have made it c1everly. With these words, 
I request you tin to pass it. 

[En,g !ish] 

MR. DEPUTY SPEAKER The 
question is : 

"That the Bi11 to provide for the 
ownership of an individual apartment 
in a multi.storeyed building and of an 
undivided interest in the common areas 
and facilities appurtenant to such 
apartment and to make snch apartment 
and interest heritable and transferable 
and for matters connected therewith or 
incidental thereto be taken into 
consideration •• , 

The motion was ado~ted. 

MR. DEPUTY SPEAKER : Now, we 
will take up Clause by Clause consideration 
of the Bill. 

Clause 2 

MR. DEPUTY -SPEAKER The 
question is : 

"That Clause 2 stand part of the 
Bill." 

The Dlotlon was adopted. 

Claose 2 was added to:·the Bill 
• , ~ i " ~', 0\ 

~Iause. 3 <peftnltJons) 

.' . SHRI K.S. RAO (MacbiUpatnam): 
~g to move; 
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Paae .2, line 3,7.-

, add •• ,the 004-

"and as Ipecified in the Deed of 
ApartmeDt."U) . 

Pale 3, line 19,-

odd at tbe end-

C~as may be prescribed for common 
uso by tbt promoter in the Deed 
of Apartment." (2) 

Page 3, line 21,-

add at the end-' 

"as may be prescribed for common 
use by tbe promoter in tbe Deed of 
Apartment."(3) 

Page 3, line 32,-

add at tbe eDd-

"as may be prescribed for common 
use by the promoter in tbe Deed of 
Apartment.H (4) 

Pase 4,-

for lines 33 and 34, substitute-

"(u) "person" includes an indivi-
dual. a jOint family, an association 
of perSODS a firm, a company and 
also includes a arQup housing co-
operative society. "(5) 

Page 4,-

for lines 36 to 38. substitute-

U(w) "prom,oter" means the 
authority or individual or a joint 
family or an association' of 'persons 
'or a firm or a company or a 
group . bousing co~perative 
society. as the case may' be, by 

," which, or by whom. any multj~ 
... storeyed buildinJ been cons-

tructed. tt ( 6) 

SHRI MOOL CHAND DAQA (Pali) : 
I beg t,o 'move: 

PAIl 3, Hoe 40, """"" 

1>,lhl' A~'i~ent 
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odd' at the e~d-

"or tbe HotJlina eoo"rative, 
Society .. "(1.5) 

Pase 4, line 23.-

fl}~ t'fou~'" .substitute "two".(16) 

MR. DEPUTY SPEAItER : Mr. Rao. 
have you got any points to make on your 
amendments to Clause 3? · 

SHRI K.S. RAO: Yes, Sir. Sir, in 
the Clause 3, my amendment is not a very 
difficult one. In the Bm, they themselves 
have provided in the Sub·Section Ce) under-
'Definition' in the' last line as "specified 
in the Deed of Apartment." This clearly 
iDdi~ates that tbey also feel tbat this 
sentence is required in order not to create 
any problem to the purchaser. So, I wish 
that the same thins should be incorporated 
in the Sub-Section 2(e). The intention is 
very clear. They have eot the same 
intention of clarifyiDI tbe. rigbts of the 
owner. Sir, let him go through the 
Clause-3 where they h&ve mentioned 
"specified in tbe Deed or A.partm~nttt and 
I want the same tbing to be mentioned 
under 2(c). 

. SHRI MOOL CHAND DAOA (Pali): 
Sir, I say that the multi .. stOleyed buUding 
means building cODtainio8 even two"itoreye., 
not necessarily ou)y four-storeys. It can be 
two-storeyed building also. 

[TranslatIon] 

If it is two storeyed b.uiJding, one 
apartment can be owned by one person and 
the second apartment by another person. 
Why have you mentioned the word only 
'fourt in it? When your purpose is only· 
to aive riabt of ownership tben in clause '3, 
why have you mentioned only 'Four~ for 
tbe multi .. storey building ? 'Tbertforc, yc:tu 
should substitute the word 4fc;)lu' by 't\\O'. 
You want to enact a simple Jaw but YOU 
~ave inserted the word ~rourt. Will only 
the person wbo constracts four-storeyed 
buildilll be the owner lod not the one who 
constructs only two storeyed b'QUdin,? 
Tbere'may be one apartment on the other 
so if YQ,q a8~ti substitute th~' wor4 'four: 
by 'two'~ . 
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SBB.t ABDUL GHAPOOR : You want 
tbat In clause 3, the word ·Cour· ,bould be 
substituced by tbe word «two'. 

[Engll./J] 

~'multi -storoyed building" means 
• buiJdfn, constructed OD lOY Jand. 
cootaioinl four or more apartment or 
two or more buildinll •• , .. 

[Translation) 

SHRI MOOL CHAND DAGA: One 
bouse is constructed and tben another storey 
is constrocted 00 it. 

[Bn,II'''l 
MR.. DEPUTY SPEAKER: Mr. Dall, 

you can understand this. 

[Tranl/atton] 

SHRI MOOL CHAND DAOA: One 
apartmont· is co.ostructed by you and another 
by your State Minister. . 

MR. DEPUTY,SPEAKER : Mr. Rao, 
arc you witbdrawina your amcn(imcnts? 

SHRI K.S. RAO : Yes, Sir. 

MR. DBPUTY SPEAKBR. : II it tbo 
pleasure of tbe House tbat tbe amendments 
to Clause 3 moved by Shri K.S. Rao bo 
withdrawn? 

50MB HON. MEMBERS: Yes. 

AlIleadmeatl No •. 1 to (j "ore. h)' leave. 
wllbdra"D. 

MR. DEPUTY SPEAKER. :, Mr. Dap, 
are you w{thdrawina your amendments? 

SHRI MOOL . CHAN~ DAOA: Yes. 
Sir. . 

MR.. DBPUTY SPEAKBR : Is it the 
pleasure of the House tba t the amendments 
to . Clause 3 moved by Shr; Mool Chand 
Dap be withdrawn ? . 

SOME HON. MEMBERS: Yea. 

.A.e.ct ..... NOl. 15 .a. 16 ".re, ~1 1.". wltla4nW8. 

[EnIIl,II] 

MR. DEPUTY S,PEAKSR : . Tho 
question is : 

"That Clause 3 stand part of tbo 
Bill." 

The motion "a, adopted. 

Clauee 3 wae added to tbe Bin. 

Clause 4-(O"aer.bfp of apartmeDt.) 

SHRI K..S. RAO : I bea to move: 

Page S. Une 20,-

add at tbe end-

"when the- multi-storyed building 
has been finaJly complete<i."(7) 

Page S, line 22 and 23.-

lor "have a permanent cbaracter" 

"attain a permanent character only 
after final completion of tbe multi- . 
storeyed building."(8) 

Paae S, Jines 23 and 24,-

for "all tbe apartment owners" 

sub,lilutt "Board "(9) 

SHRI MOOL CHAND DAGA: I beg 
to movo : 

Page S, lino 23 aDd 24,-

lor "aU tbe apartment owners'. 
,uh"ltule-

"tbe promoters,"(17) 

Pasc 5, liDO 42, ~ 

After "Apartment , Owners" 
Inaerl-

"or tbe Housill' Cooperativo 
Societies. "(18) 

SHRI K. S. llAO : Clause 4(3) lay. : 
"Bvery persoD w,ho bIcomca 

'D~i'lcd t. the .acluaivl owDtrthip aD4 
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pouesslOD of aD apartment under lub. 
,ection (I) or .sub-sectioll (2) sball be 
entitled to sueb percentqe of undiYided 
interest in the common ·areas aad 
facilities .s may be specified in lbo Deed 
of Apartment and sucb percentage 
sball be computed by takiDI. as a basis, 
tbo value of tbe apartment in relation 
to tbe value of the property." 

It tbe percentage . of undivided interest in 
tbe commoo areas and facilities is decided 
riabt before the completion of tbe buildiDI. 
then it will Dot be correct. Some more 
building may be added later ODe It would 
lead to unneeossarv litigation amoDI the 
apartment owners and our purposes will not 
'be served. I, therefore, want that you add 
at the end': 

"when tbe multi-storeyed buildinl 
has been flnaUy completed." 

This would be in tbe interest of . reducing 
the Jitiption and unnecessary quarrel 
among the persons in the same buUdinl, 
wbo would otherwise be able to live with 
friendship and fraternity. As it is, it will 
create cnimity amoDg them on the question 
of percentage of right over tbe common 
areas. 

15.08 hrl. 
[SHRI SHARAD DIOHE In the Chair] 

ID view of this, I waDt tb. word. a. 
iDdicated in my amendment sbould be 
added on palO 5. cla\lsc 4 8ub-section 3 at 
the cnd. 

The promoters will be lOUin, the 
apartments riaht from tho commencCUJoot 
of.th. conatruction. The price at wbicb be 
se118 ,t tbe beainninl may Dot be tbe lame 
later. The sale price would Vlry from time 
to time dependina upon' the demand and 
for other reaSODS durinl the period of 
construction itself. And, therefore, if you 
decide the percentap of interest in the 
common areas jn tbe Deec;l of Apartment 
before final completion, it will lead to 
unnecessary Quarrel and lidption. I, 
tberefore, request tbat my amendment may 
be accepted. 

SHRI MOOL CHAND DAGA: Sir, 
I have moved. these two amendments to 
Cia .. 4. Clause 4{a) reads : 

D.11d Apartmen, 2f.t 
O"ner"", Bill 

liThe perce.ntqe of the undivided 
Interest 01 each apartment owner in the 
commOQ areas. and facilities shaD bavo 

i' • pel'lD8DeDt character, a.nd sball Dot be 
altered witbout tbe written consent or 
all the apartment owner." .t 

I· want tbat tbe words 'aU apartment owners' 
.hould be substituted by the words "the 
promoters". Suppose tbere is a promoter 
or a bousing society or any associatioD, who 
ba~e constructed a five-story buUdinl. 

.: Tbey are tbe promoters. If one penon 
wants to make aoy cllaoaet, be must seek 
tbe permission of the promoter. How can 
tbe written con.sent of an the apartment 
owners be possible? I t is not possible 
because the common areas will bave a 
permanent character. That is why I say 
tbat it sban Dot be' altered without the 
written CODscnt of the promoters. After 
all you' shouJd seek the permission of tbe 
promoter. Otherwise you will challio tbc 
wbo]e building. Sup~ose tbere ate six 
apartments and three of the owners want to 
change it. Tben they must seek tbe 
permission of the promoter. 

SHRI ABDUL GHAFOOR: Why? 

SHRI MOOL CHAND DAOA : 
Because he is tbe main person. He hal 
not transferred the wbole of the apartment. 
Wbat will happen if bit permission i. bot 
souibt? 

[Tran.tlatlon] 

SHRI ABDUL OHAFOOR: Daaaji is 
loiDa too far. It is ooly Delhi Apartment 
Ownership Bill. Once the people purcbase 
tbese apartments and ownership i. 
transferred to tbem, tben tbey will have 
their separate ,rilbtl. Suppose one builder 
bas to construct a ten-storeyed building and 
be bas completed for Itorey8 and lUMber 
construction is loina on and l,be people have 
occupied it up to fourtb Itorey and let it 
out •• : (Interrupt Ions) 

MR. CHAIRMAN': Let tbe MIDuter 
rep1), pl .... 



[r,aft$lalioir 1 
SHRI ABDUL OHAPOOR : If you 

restrict., be w'oU\d stop further construc-
tion. 

(/llterruptions) 

You listen to me. 

(English] 

SHR.I K.S. RAO: Y ou ~ caD".t live a 
permanent character then. 

[Tranl/allon 1 

SHRI ABDUL OHAFOOR : You can 
also restrict i't for ever. If after Jelliog the 
four apartments. the further construction 
is stopped fOT next ten years, the real 
oWoers will be tbose who have occupied' 
these apartments. 

(Eng/ilh] 

They are the real owners of the multi-
stroyed buildiog. 

( T,.anslatlon) 

Shri Dasaji bas no problem because 
be bas received back his deposited 
money. 

(English] 

SHRI K.S. RAO: Sir, you have not 
\ ~understood the issue. 

saRI MOOL CHAND °DAGA: The 
answer' bas Dot come. I still plead tbat 
after tbe words "Apartment Owners'" you 
must insert tbe words ··or the Housiog 
Cooperative Societies", because there are so 
many housing societies and if you do 
not put tbese words, it will create a 
problem. 

SHR.l ABDUL" OHAFOOR : The 
cooperative societies have ·Iot their own 
rules aad regulations, rCiistered under the 
GoverOlDftDt Act. 

[TranI/aI/on] 

It also applies to tho~e. who' have 
constructed or purchased tbeir own apart-

merits .1 indivlduals and oot a, meDlbcrs 
of co .. operatlve society. The lime wiD be 
ap{)licab1e ,to tbe slnal0 bouiiaa poup 
society and the individual, as well. 1f all 
,the members of tbe Co-operative society 
want to dlI~aje it in a part~ul.r way-

-they are entitled for tbat. They bave 
tbe liberty. as you ba ve your 0\\'0 liberty. 
Any individual' can benefit. This is such a 
simple thing. ' 

(/"I1'r,upiionl' 

MR. CHAIRMAN: ,No discussion like 
this please t No further discussion. Mr. 
Rao, arc you withdrawing your amendment 
or do you want me to put it to the vote of 
the House '1 What do you say '1 

Mr. Dala are you 'withdrawing your 
Amendments ? ' 

SHRI MOOL CHAND DA9A: Yos, 
Sir. 

MR.. CHAIRMAN : Is it tbe ,pleasure 
of tbe House that the two Amendments J7 
and 18 be withdrawn? 

SOME HON. MEMBERS: Yes, Sir. 

Amendment. Nos. 17 and 18 "ere, by 
lea,e, "UhdrawD. 

MR. CHAIRMAN: Mr. Rao, are you 
withdrawing your Amendments? 

SH'RI K.S. RAO : Yes, Sir. 

MR. CHAIRMAN : Is it tbe "leaau1"e 
of the House that tbe three Ameedments 
7 t a and 9 be witbarawn '1 

SOME HON. MEMBEltS : Yes. Sir. 

Amebdmeats NOI. 7, '8 'Iud, were, by 
I,eave, _1.II"r."8; 

MR. CHAIJlMAN : The question is : 

"That Clause 4 stand part of tbe 
D.m." 

TJie Mollon : •••• 'opted. 
Ciaule 4 ... ad ... to tli~ Bill. 
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,CW'" '. (A.part •• N tie !r.'ltable ... 
lraDlfenable) . 

Mil. CHAIR.MAN : M.r. Dap, are you 
, ,movi., Jour Amtndment ? 

SKRI MOOL CHAND DAOA : Yes, 
Sir, I beg to m·ove : 

Page 6, line 1,-

alter ·'section 6" in,ert-

"nolwitbstandiDI any thiDg 
contained jn tbe Transfer of Property 
Aot, 1882,"(19) 

The Bill says tbat "Subject to tbe 
provisions of Section 6, each lpartmertt 
togetber with the undivided interest in 
the , C()mmon areas and facilities 
appurtenant to such apartment, sball, 
for all purposes constitute a'8 a heritable 
and transf~rabJe immovable property" 
Instead of tbat, I say you please insert 
"DotwitbstandiD, any tbing con-
tained in the Transfer of Property 
Act, 1882". Unless and until a mao 
aaain selJs bis own bOUle and unless 
tbere is a partition suit before a Civil 
Court and the Civil Court decides it 
that this is part is fhe property'of 'X'. this 
part is 1M property of ''V' and so OD, you 
kindly insert. U notwithstandi81 any tbiDg 
cODtaiaed in tho Transfer of, Property 
Act." U ,OU do not create it, .then it 
will create more Jitil8tiOD, and 'more 
people \fill have to 80 to the Court. 
So tlnctt, put this word. It will Dot 
barm anybody. 

SHRI ABDUL GHAFOOR : In 
aause ~4t which is a ·aeneral Clause ... 

( l"t~"uptlofU) 

saRI MOOL CHAND DAGA: It is 
not a lenerlt Clau!e. ' 

SHill ABDUL OHAFOOR : 10 Clause 
24. 'wblob i.. ' .. aenl ClaQlie, it i. laid 
down tbat tbe provisions of this Act ,ban 
bave effect· "notwitbstaodiq aay'tbiaa' in 
consistent with any other law for tbe time 
beina in force.'· The Idl'eDdlMnt does DOt, 

, /)elM AjofitM", 2M 
Owne"htp Bill 

tb,erefore appear to be necessary and may 
not be accepted. 

SHRI MOOL CHAND DAGA: You 
must be Wldo11taDdiD8 that" it is 8 very 
small tlliQI. Nobody can traosfer his 
property unless.". (Int6"lIptltJIU) 

MR. CHAIRMAN : I hope you are 
withdrawing iL 

SHRt MOOL CHAND DAOA : Yes. 

MR. CHAIRMAN : Is it tbe pleasure 
of tbe HOUle that the Amcadment (19) be 
withdrawn? 

SOME HON. MEMBERS: Yes, Sir. 

Amendment No. 19 "as, by lea,,,, 
wlthdrawD. 

Mit. CHAIRMAN; The question is: 

"That Clause S stand part of the 
Bill!' ' 

Tile Motion ",as adopted. 

Clause 5 wal added to the BiU. 

Claase 6 8ntl 1 "ere added to the BiU. 

Clause 8 (Right of re .. eatry) 

saRI K.S. RAO: I beg to move: 

PalO 7, linH 4 and 5-

'10r uTbree months from suoh 
commencement, or" substl tllle-

"three mont)ls from the date 0.0 
which tbe possession of the apart-
ment in suob u,ulti·stroyed buildina 
is cletiver.d to biOI, or" (l 0) 

P,.e 7,-

~mit lines J 0 to 14(11) 

Clause 8(8), in the case of multi. 
storeyed buUdiop constructed before the 
commencement of this Act, within three 
moatbs from such commencement, but 
·~"ea If,you .. d,tlle lame Clause 8(b)" in the 
else of tnulti-stor,ed' buiklioa coa.truoted 
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after the commencement of this . Act 
within three mo~ths from the date of which 
the possession of any apartment in such 
multi-storeyed building is delivered to 
him. That is correct, I.e. unless the 
possession is delivered to him. bow caD the 
sub-lease agreement be executed with the 
prospective purchaser? I t is impossible. 
So, once be executes his sub-lease agreement 
without delivering, and before registration, 
it will lead to complications. So, I said 
that after: 

"in the case of a multi-storeyed 
building constructed before tbe 
commencement of this Act ... ., 

instead of tbe words "within three months 
from such commencement'" we should 
have: 

"three months from the date on 
which tbe possession of the apartment 
in such multi-stroyed building is 
delivered to him, or" 

I request the Minister to go into tbe 
rationality of it, and not to insist on 
passing the Bill without amendments. 
(Interruptions) Let it be taken as his own 
amendment. Let him see that it is done. 
It is in the interestl of the apartment 
owners. So, the Minister must honour it. 
It is Dot a question of our enforcin& it. 
If accessary, let it be introduced by him, 
and tben let us accept it. Why should we 
create problems for them tomorrow '1 
(Interruptions) I am talking about clause 8. 
line 4 at page 7. 

SHRI ABDUL GHAFOOR : Please 
clause 8(1)(a) and (b) where the word 
'commencement' is used. 

SHRI K.S. RAO : Yes, it relates to 
the commencement of this Act. If it is 
delivered already, you caD enforce witbin 
three months. If it is not delivered 
already, ..• 

MR. CHAIRMAN: No private 
conversations like this. You address tbe 
Chair; move your amendment, and please 
,it down. 

SHRI ABDUL GHAFOOR : I just 
wanted to know. Sir. what he waots. and 

. 11111 

where. This clause is in respect or 'Old 
apartments which . were in existence berore 
the commencement of tbe proposed 
Act. . 

SHRI K.S. RAO : Yes, but wbicb are 
under construction, and not yet completed. 

SHRI ABDUL GHAFOOR : The 
provision contained in the Bill seems more 
appropriate tban wbat you propose. So, 
this amendment may not be accepted. 

MR. CHAIRMAN: Mr. Rao, do you 
withdra w your amendment? 

SHRI K.S. RAO: Yes. 

MR. CHAIRMAN : Does Mr. Rao 
have the leave of tbe House to withdraw 
his amendments '1 

is : 

SEVERAL HON. MEMBERS: Yes. 

Amendments Nos. 10 and 11 were, 
by leave, withdrawn. 

MR. CHAIRMAN : The question 

"That Clause 8 stand part of tbe 
Bill." 

The MotloD "as adopted. 

Clause 8 wa. added to tbe Bill. 

MR. CHAIRMAN: For clauses 9 and 
10 tbere are no amendments. The question 
is : 

"Tha.t Clauses 9 aDd J 0 stand part 
of tbe Bill." 

The MoHo .. " •• adopted. 

Clauses 9 and 10.ere added to the Bill. 

Clause 11 (CertaJ. Works Prohibited) 

SHRI K.S. RAO: I beg to move: 

Pale 10, line 27,-

lor "all tbe other apartment owners'" 

substitute-

'I.tbe Board" (12) 
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It I, aid in line 24 at pale 1 0 of the 
BUI: 

·'No apartment owner sball do 
'any work which would be prejudicial 
to tbe soundness. tt 

and tben : 

" •.• or excavate any additional 
basement or cellar without first obtain .. 
iDa the conseDt of . all tbe other apart-
ment oWDers." , 

Now, in a democracy, you arc yourself 
accepting either a majority decision or a 
two·tbirds or three-fourtbs majority 
decision. If. out of tbe 200 apartment owners, 
~ne apartment owner wants to create a pro-
blem to tbe entire complex, he can do an 
extensive damage. I am not against accep· 
tance by a clear majority. When the apart-
ment .ownets themselves are constituting a 
Board of their own, you can insist on a sepa-
rate clause, ·if necessary, saying that (our-
fifths of the apartment owners must agree to 
it. But you cannot say that aU the apart-
ment owners must agree. We have lot 
experience in tbat direction; and if you 
insist tbat aU tbe apartment owners should 
agree in respect of all tbese things, you 
will be once again creatinl tension amonlst 
them. So. once again I make this request : 
Please agree to the incorporation of the 
word 'Board-. If you arc not satisfied with 
the Board, you at least bring in some 
otber amendment. (lnlerruptlons) The 
Board is constituted by the majority of 
tbe apartment owners. 

. SHRI ABDUL GHAFOOR : The Board 
bas. been constituted by tbe apartment 
owners. Let them face the difficulties. 
because it is tbey iI who have created the 
Board. Why should we worry about it ? 
Suppose one owner wants to create mischief; 
then what ia tbe meanins of democracy? 
Let them decide and do whatever tbey 
want to do by a majority. 

SHRI K.S. RAO : I aarce by a, majority. 
not what you said all the apartment 
owners. 

SHRt ABDUL GHAFOOR ~ When the 
Board bal been ~reated by tbose apartment 
OWDed, it i. tbe respoosibilit)' of the 
8oan1. 

MR. CHAIRMAN : Has Mr. K.S. 
Rao leave of the House to withdraw his 
amendment no. 12 ? 

is : 

~ 

SEVERAL HON. MEMBERS: Yes. 

Amendment No. 12 was, by lea,e, 
witbdrawn. 

MR. CHAIRfvlAN: The question 

"That Clause 11 stand part or 
Bill." 

The"motloD was adopted. 

Clause 11 was added to the Bill. 

MR. CHAIRMAN: Mr. Mool Chand 
Daga, are you moving your amendment 
no. 12 to clause 12 ? 

SHRI MOOL CHAND DAGA : No. 

MR. CHAIRMAN : The qaestion is : 

"That clause 12 stand part of tbe 
Bill. ,. 

The motion was adopted. 

Clause 12 was added to the Bill. 

Clause J3 (Contents of Deed of Apartment) 

SHRI K.S. RAO : I beg to move: 

(i) Page 11, line 29, -omit "allotment," 

(ii) line 31,-' 

omit "an allotment," 

(iii) line 33, omit "allotment," 

(iv) line 34,-

omit "allotment," (13) 

Page 12, lines 30 and 31,-

/01 .enot exceeding six months" 
,ubslilute"':';;' 

"as competent authority feel 
proper,n(t'4) -, 

MR.. CHAIRMAN: Do you want to 
pres. or withdraw them ? 
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SHRI R.S. RAO': I w.nt to witbdraw 
them. 

MR. CHAIRMAN: Has Mr. K.s. Rao 
leave of the House to withdraw bis 
amendment oos. 13 and 14 ? 

is 

SEVERAL HON. MEMBERS: Yes. 

Amendments Nos. 13 aDd 14 were, by 
leave. withdrawn. 

MR. CHA.IRMAN : The question 

"That Clause 13 stand part of 
the Bill." 

The moUoD was adopted. 

Clause 13 was added to the 81U. 

MR. CHAIRMAN: There is no amend-
ment to Clause 14. I put it to the vote of 
tbe House. The question is : 

"That Clause 14 stand part of the 
Bill." 

Tbe motion was adopted. 

Clause 14 was added to the Bill. 

MR. CHAIRMAN: Mr. Mool Chand 
Daaa, are you moving your amendment to 
Clause IS ? 

SHRI MOOL CHAND DAGA : No. 

MR. CHAIRMAN: The question is : 

UTbat Clause 15 stand part of the 
Bill." 

Tbe motion "as adopted. 

Clauae 15 was added to the Bill. 

MR. CHAIRMAN : There are DO 
amendments to Clauses 16 to 27. I put 
them to the vote of tbe House. The question 
is : 

"Tbat Clauses 16 to 27 stand part 
of the Bilt" 

The motion was adopted. 
Clauses 16 to 27 were added to the Bill. 

MR. CHAIRMAN: The question is : 

"That ClaQse I, Boactjna Formu)~. 
aDd Title staDd part oof the BiIJ. tt 0 

The m~tlon was
O 

adopted. 

CI.ub 1, Eaactlog Formula and 
Title: were added tQ tbe BUI. 

SHRI ABDUL GHAFOOR : I beg 
to move: 

"That the Bill be passed." 

SHRI MOOL CHAND DAGA: I want 
to speak. 

MR. CHAIRMAN: Motion moved: 

"That tbe Bill be'passed." 

SHRI RAJ MANGAL PANDE 
(Deoria) : I am on a point of propriety. 
The hon. member who has moved 0 his 
ameodme,nts and subsequently witbdrawn 
tbem bas no right to speak on the subject. 
(lnlt'rruplions) You have not given your 
judgement in this case whether be is doiol 0 

an act of propriety or not. 

MR. CHAIRMAN : There is no question 
of propriety here. I have allowed him to 
speak. 

[TranJ / at; on] 

SHRI MOOL CHAND DAGA: Mr. 
Cbairman, Sir, first of aU I would like to 
say tbat if even now you consider it proper, 
it has been mentioned under Rule 57 : 

(English] 

"Every rule made under this Act 
shall be laid on tbe Table of tbe 
House". 

[Tranllatlon] 

And you have made all the bye-Jaws 
clause, by clause, so I would like to say 
tbat •..••• 

[Englls/.] 

"Rule and byo law ••• tbose should 
..,e ......... " (Tllt.rrllptlo",) You lite 
234. 
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It reads as follows: 

"Where a regulation or rule or 
sub-rule" . 

So, he must insert this word 'byelaw' also, 
sub-rule also. Otherwise, what will bappen 
is tbis~ The bye-laws will be framed under 
this Act, and jf they will not be laid on 
the Tab~e of tbe House, it is my duty to 
bring it to the notice that the hone Minister 
should be allowed to move this at least 
bye-law; that should be inserted in this 
Bill because it is very necessary. Otherwise, 
it will create a problem. So, be must move 
it. What is the harm? If anybody advises 
bim, it is good. The Law Department is 
here. They can advise him. 

{ Translation] 

SHRI ABDUL' GH'AF6dR.' ;' J't is 'a 
matter of law, it should be considered 
careful1y. I have now followed Daga Sahib, 
he has mentiontd something about bye-
laws. Bye-Jaws will be drafted by tbe house 
owners and ~ooperative societies. 

[Eng/Ish] 

They will only be model bye-laws. Model 
bye-law does not mean that it is a real 
bye-law. 

SHRI MOOL CHAND DAGA: Bye-
laws mean bye-Jaws made under this Act. 
These bye-laws wilJ be under this Act and 
they will be laid on tbe Table. You have 
not inserted tllat in tbe Clause. 

SHRI ABDUL GHAFOOR : They 
will be laid on the Table' (\f tbe House. 
Even an individual living in the house ... 
(InterruptionJ) 

[Trans/alioh) 

SHRIMOOLCHAND DAGA:Pkue 
:" 

listen to me. 

[English] 

Under the Act if tbe rules and 
bye-laws are framed, they mu. be laid OD 
tbo Table of tbe" House. Clause 23 lays 
that every rule made under tile ,Act 'wiU 
be laid on tbe Table of the House. I say 

Rules, 1986 

please insert in it 'bye-Jaws' also. Rule 
234 of the Rules of Procedure says tbat 
every rule, regulation, bye-law shan be 
laid 00 the Table of the House. It is a 
maodatory prOVISIOO. Otherwise, the 
Committee on Subordinate LegisJation will 
brjng this to your notice and you will have 
to amend this. 

MR. CHAIRMAN : The question is : 

, That tbe Bill be pass~d!' 

The motion was adopted. 

J5.32 brs. 

STATUTORY RESOLUTION RE 
MINISTERS (ALLOWANCES, 
MEDICAL TREATMENT AND 

,H ~OT'HER PRIVILEGES) AMEND-
MENT RULE&,..1986 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MJNISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : The salaries, 
allowances and other privileges of Central 
Ministers are governed by the Salaries 
and ~lIowances of Ministers Act, 1952 
and rules framed thereunder, nameJy, tbt 
Ministers' (Allowances, Medical Treatment 
and other Privileges) RuJes, 1957. 

Rule 3 of the Ministers' (Allowances, 
Medical Treatment and other Privileges) 
Rules, 1957 provided that "there shaH be 
granted with effect from tbe 28th May. 
1964 to the Prime Ministet' and with effect 
from tbe 12th August, 1~.52 to every other 

. Minister who is a mem ber of the Cabinet 
a Sumptuary AlJo,"ance of Rs. SOO per 
mensem." 

As a result of comiDg into forco of 
the Salaries and Allowances of Ministers 
(Amendment) Act, 1985 (76 of 1985) with 
effect from 26.12.1985, the Prime Minister, 
a Cabinet Minister, a Minister of State 
and a Deputy Minister arr now entitled 
to sumptuary Allowance at the rate or 
R~~ 1500. Rs. 1000, 18. 500 and Rs. 300 
p.m. respeetiv.elyt, ; "A.s such, Section 1 and 
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rule 3 of the Principal rules have become 
ineffective. 

It is, therefore.. proposed to omit 
Section 1 and rule 3 of tbe Ministers' 
(Allowances, Medical Treatment and other 
Privileges) Rules, 1957. 

. Copy of tbe draft notification of the 
Ministers' (Allowances, Medical Treatment 
and otber Privileges) Amendment Rules, 
1986 was laid on the Table of tbe House 
on 2.4.1986 in accordance witb tbe provi. 
sions of tbe Section 11 (2) of the Salaries 
and Allowances of Ministers Act, 1952. 

Tbe draft notification reads as under : 

'(G.S.R. In ex.ercise of tbe powers 
conferred by sub-section (1) of section 
t 1 of tbe salaries and Allowances of 
Ministers Act, 19S2 (58 of 19S2), tbe 
Central Government bereby makes tbe 
following rules further to amend tbe 
Ministers' (Allowances, Medical Treat .. 
ment and other Privileges) Rules, J957, 
namely:-

1. These rutes may be caUed the 
Ministers' (Allowances, Medical Treat-
ment and other Privileaes) Amendment 
Rules, 1986. 

2. Section 1 and rule 3 of the Minis-
ters' (Allowances, Medical Treatment 
and other Privileges) Rules, 1957 sball 
be omitted." 

Sir, it is a matter of only procedure 
importance and nccessity tbat we have 
come before tbe House and I seek your 
permission to move tbe following motion :-

uThis House approves tbe draft 
Ministers' (Allowances, Medical Treat-
ment and otber Privileges) Amendment 
Rules. 1986 framed under sub-section 
(1) of section 11 of the Salaries and 
Allowances of Ministers Act, 1952 
(58 of 1952) aDd laid on tbe Table 
of tbe House OD 2nd April. 1986." 

MR. CHAIRMAN: Motion moved : 

"Tbis House approves tb. draft 
Ministe,.' (AlJowaucoa. Mcelical Treat-

. 1'986· 
mC.Dt Ind other Privileaes) Amonc1mlDt 
Rules, . 1986' framed Ul'lde~ , jltb-sectiOD 
(1) ot section 1 J of tbe Salaries aD~ 
Allowances of Ministers Act;!' 1952' <58 
of 1952) and laid on the Table of tbe 
House on 2nd April, J 986. It 

Shr; Sribari Rao. 

SURI SRIHARI RAO (Rajahmul1dri): 
Mr. Cbairm an, Sir, I rise to oppose tbe 
Statutory Resolution OD Ministcrs' 
(Allowances. Medical Treatment and otber 
Privileges) Amendment Rules. 1986 whicb 
was laid on tbe Table of the House 0.0 
2nd April, 1986. Tbe decision or tbe 
Government to raise tbe Sumptuary 
Allowance of tbe Prime Minister and tbe 
Cabinet Ministers from Rs. 500 to Ra. 
1,SOO, and Rs. . 1,000 respectiveJy il 
unfortunate. The Ministers of State and 
the Deputy Ministers are also proposed to 
be paid a Sumptuary Allowance of Rs. SOO 
and Rs. 300 respectively. 

Once aaain this Government bas proved, 
beyond any doubt, tbat it does not tare to 
follow what it professes. There i. no 
coordination between what it sa~s and wbat 
it docs. On the one hand it preaches 
simplicity and economy and on the otber 
it increases tbe salaries and a)lowanc. of 
its own Ministers. 

This House is well aware that there j. 
a ban 00 recruitment to Government 
services as a point of its austerity measures. 
Many of they key appoiotment. and p08tin. 
have been beld up. As a result. many of 
the programmes and other welfare measures 
are Dot reachins the poorest of tbe poor. 
Unemployment is aver), biB problem in 
our country nowadays. Yet. tbe Qovern-
meot is refusing to provide employment on' 
tbe plea that it wants to reduce the 
Government expenditure. But DOW tb~ 
Government is hiking the salaries and other 
al10wances of the Ministers. 

The working journalists have beeD 
aaitati08 for a JOOI time to revise their 
wages. Now tbey are 00 tbe. war,~ patb. 
Yet tbis Government. does Dot feCI the 
urlency to revise their we... The 
newspapers are Dot C:OmiDI daUy aDd. eoa:ae-
times we' are Dot .. ttiUl aD), otWepapor 
becauae the employees there are loia, '" 
Illite. IDitcad or deaUDa with .Il00)' 

..., 'f 
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sucb .. ilDpertaol matter, tho Go,ornment tbese amoaDlS. Rather I would lay that 
II; preposina to iDOl'eMe the .Ian. and they can take more then tbis~ But, Sir, what 
allofiaDOes of tile MiDi .... s. bappOnl io this. This is ooly tbe ti~ of the 

In many dovelopiDl countries, M'inisten 
.. " all example for otbots by Indin. a 
simple IIr,. 10 ~oantries like Vietnam, we 
bear that MiDi~'tet. 80 by bicycles. But 
here, io our country, Ministers are lea.ding 
a luxuri'oiJS life. Bven then tbey want 
hi.bor salades and allowances. For some 
time our Ministers make us torget that 
ours is a land of Mahatma Gandbi. The 
majority of our countrymen live for belo~ 
,overty, line. Day by day tbei,r Dumber IS 

incroasiDg. Much bas to be done to remove 
poverty in tbe country. But Government 
wantt to incroase the sumptuary allowance 
and salaries and other aUowancos of tbe 
Ministers. The Ministers have got e.ery 
facility in this country. Tbey get every 
kind of allowance like the traveUio, 
allowance. the medical facilities, free 
transport and accommodation and what 
not. Almost everything is free for them .. 
selvos ! Nowadays tbe Ministers aro modern 
Gods t And yet they want' more salaries 
and more aUowances. Suppose an ordinary 
worker demands increase in bis wages, tbe 
Manalement will tbrow bhn out of bis job. 
Tb~ is tbe situation faced by the ordinary 
worker. "But, our Ministers behave like 
this. Socialism is our goal. OUf 
CODltituti'on speaks about our locialistic 
pattern of society •. To reach tbat goal the 
persons' wbo are in tbe saddle .. should set an 
example by leadiDI a very simple and austere 
life. They sbould not waste public money on 
their luxurious lives. I hope that at least 
DOW the Government win realise this trutb. 
I oppose tbis Resolutiob which bas been 
moved by tbe hone Mini.ter. Tbank 
you. 

SH&I AMAL DATI'A (Diamond 
Harbour) : Mr. Claairmaft. Sir, the amend .. 
meat which i~ souabt to bo made is really 
a very Pl'ocedural aDei routine one, DO 
doubt. Becuase, already a Bill bal been 
palled and an Act bas been made by this 
HoUle. This .Iumptuary aUow,nee of the 
Ptime Minter and otber MiolUeri bas been 
iooreated. The figUres quoted bere are very 
amalJ amouocr--R.s. lSOO. Its. 1.000, al. 500 
and lb. 300. You have Prime Minister, 
Cabinet Minister, State Minister aDel Deputy 
Miniltor respectively. Sir, tbese are very 
amaU amoUDt.~ we 40 Dot pudle them 

iceber. 80 far as tbe oxpenael Jnc~rted 
directly or. indirectly on bebalf of the 
Ministers arc coaceraed. The Ministers do 
Dot only speDd OoverDmeDt money; tbey 
also spend MODey of tbe I)utilic uDdenakinas 
fD the various trips and entertainments 
either bere or abroad. They are spendinl 
money trom aU kinds of sources of whlcb tbe 
Parliament never sets any account at aU. 
What the Minister gets by way of salary 'is 
nothing. All tbe money wbich tbey receive 
as salary they can as well deposit in tbe 
bank! They get mucb more from otber 
sources. Tbat is bad in any parliamentary 
system. The Minister takes advantage ot 
bis position that he can mak" up hi, tour 
programme wherever and whenever be like •• 
He goes to his constituency every week. 
Not· only this. I know of a particular 
case wbere the Minister used to make 
arrangements for a special train to take him 
for a dj,tance of little more than 200 miles. 
A special train used to wait for him, as be 
used to make his tour programme in such 
a way. He would say. I cannot leave 
before 11 O'clock at night. All the other 
trains would have left before 10 O·clock. 
At 11 O'clock, a special train will have to 
take him. We used to get notices 01 bit 
tour programme. He used to leave only by 
that special goods train. Wbat does it 
mean? The Railway would have to spend 
40 or SO thousands rupees for tbis 
purpose to arrange this special train for 
bim. If it had been by ordinary train, 
then, it would be free. But tbis special 
loods train is beina arraDged for him. 
(Interruptions) 

Special Soods train (Interruption,). Sir, 
this sbould be condemned by the House, 
this should not be condoned by anybody. 
not by tbe Ptime Minister, not by tbe 
Cabinet. not by bis collealues. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Wby do you brio8 in tbo Prime 
Minister here ? 

SHRI AMAL DATTA: I don't briol 
t·be Pdme Mtni.t •... 

KUMARI MAMATA BANER.JBB 
(Jadavpur) : You please .st YOUr Chief 
MiDlster why he' hu ,ot • lilt .t Ilia <nVD 
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residence tbrougb the public money and 
why he is using the air-conditioned 
Toyota. 

(Interruptions) 

SHRI AMAL DATTA: Sir, often tbey 
10 to tbeir own con~tituencies by making 
special occasions, by makina tour pro-
Irammes there. Sir, this is something 
which should not be tolerated because by 
spendinl public money showing i'bat it is an 
official duty, this is.. the public an~ 
then taking tbe public money by means 
which is not approved by tbis Parliament, 
by tbis House, or by any of its enactments. 
Morover, we fiod that the public under-
takings ar~ always a~ their back and call. 
Whichever Minister is in charge of a 
Department which has a number of public 
undertakings under him, for instance, there 
arc a lot of Ministers even sitting here who, 
wbenever they go to a particillar place, the 
public undertakings will place all the calS 
and everything at tbeir disposal and give 
them red carpet treatment. Is this 
visualised in this? Why this sumptuary 
allowance is being given to them 1 Why 
this ceiling of Rs. 1500 or Rs. 1000 or Rs. 
500 given to them? Because they are 
supposed to confine their expenditure 
within this limit, not because tbey will call 
upon tbe public undertakings to incur 
expenditure on their beha1f. I do not say 
that they say. 'You go on spending money 
on my behalf', but when they do go, I 
know and everybody knows that all the 
public undertakings Chairman or anybody 
comes tbere, and places a car for tbem. 
Many of the Ministers even go and stay 
in five-star hotels and all that. This is 
happeni.ng in this country. So, what is the 
point in this? Is it not a farce this 
Ministers· Salaries Bill for which this 
particular amendment is needed? The 
amount of money which is beiDg spent for 
Ministers directly or indirectly by the 
Government, semi-government institutions 
and otbers is enormous, is astronomical. 
Let there be a Committee of Parliament to 
10 into that account, let every public 
undertak.ing give an account to the 
Parliament of how much money tbey 
spent for a particular Minister 
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and Jet that go to a particular 
Committee of Parliament. I s·u.uest 
if you dare to do so, if you have 
tbe courage. set up a Committee of ParHa-
ment which will go into the expenditure 
incurred for Ministers' trips, and for them 
even in Delhi. I know, in Delhi also many 
Ministers gct public undertakings to give 
parties, to call (or meetings and all tbat 
and lavishly spend on their bebalf. .This 
bappens and tbis sbould be prohibited 
and a parliamentary committee should be 
set up. 

Anotber thing is, when the Ministers 
go on their official visits, they are welcome 
to do sO. Whichever State they want to 
go, whether it is ruled by Congress Party 
or whether it is ruled by Opposition Party, 
they are welcome to go because tbey ha ve 
to look after people all over India, in what 
condition they are living, wbat can be done 
and an that. 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF PARLIAMENTARY 
AFFAIRS (SHRI OHULAM NABI 
AZAD) : Chief Ministers even go abroad. 

SHRI AMAL DATTA : I am not 
, saying tbat they should not. They should 
if occasion arises. If it is necessary the; 
should go abroad. I am not sayioa 
anything about that. But when tbey go to 
other States, they should not mix up their 
prerogative as a Minister with their 
functions or role as a politician. If that 
happens, this is very bad. This meanl 
again taking advantage of his publi~ 
position, spending public money. then 10 
aod castigate some other State Government 
or . ~inister of. some other State beinl 
politically motIVated, Sir. tbe Jatest 
example of that is that of the Prime 
Minister himself. He went to' Karnataka 
to visit drought affected areas. Sir, it was 
a nine-hour trip, I admire the Prime 
Minister for underking an arduous nine-
hour trip. 

KUMARI MAMATA BANERJEE: It is 
a false allegation, it is not correct. Our 
Ministers are very much flexible and our 
Ministers are very much cooperative. 

(Int,rruptions) 
. ' ... -.•.. - ...• -.. .-._._. __ ._-_ ...• _. __ ... _. __ , _.- --" ._ ... --- •... _---,--- ._---_, .. -_.-._- _. __ .... ,-------------------

**&punged as ordered by Chair .. 
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SHRI AMAL DATTA Sir, why are 
you allowiol this ? * I am speakinl. I am 
00 my 1011, 1 am Dot yielding. Just sit down. 

KUMARI MAMATA BANERJEE : 
Wby sbould I sit down? You cannot do it 
in your State. 

(Interruption,) 

SHRI AMAL DATTA: Can you not 
call ber to order? Sir, wby don't you call 
he to order? I am making a serious speech 
and she is shouting. 

MR. CHAIRMAN : Order please. 

SHRI SATYAGOPAL MISRA 
(Tamluk) : Mr. Cbirman,·· 

(Interruptions) 

KUMARI MAMATA BANERJEE : •• 

(Interrupti ons) 

MR. CHAIRMAN: Order, order. 

SHRI AMAL DATTA: The latest 
example I was saying was the Prime 
Minister's visit itself which has created a 
commotion in the whole nation, when he bad 
gODe to see the condition of the people who 
were stricken by drought, not only this year 
but three years successively. Their condi· 
tion is pitiable. Rather than doin8 
sometbins for them, be said that the Cbief 
Minist~r, who happen to belona to another 
Party, should resign. The Chief Minister 
was in his sick bed. And be made a 
courtesy call aDd then he made a statement 
in tbe Press Conference that, the Chief 
Minister shou1d resign. This is the negation 
of federalism; this is tbe negation of 
parliamentary democracy; and for a person 
in such high place as the Prime Minister, 
it is most unseemly for him to have 
done this kind of thing. It should be 
remembered ... 

KUMARI MAMATA BANERJEE: I 
have objection. I t is not correct. 

SHRI AMAL DA IT A : It is not only 
tho Prime Minister but DO Minister sbould 

•• Sxpunaed as ordered by tbe Chair. 
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do that. No Minister should 10 there and 
criticise the State. (Interruption,) 

MR. CHAIRMAN : Order, order. 
Don't interrupt when an bon. Member is 
speakina. 

SHRI AMAL DATTA: There is an 
accountability of the Department to 
Parliament. When we discuss the Iraot8 of 
a particular Department, we see whether 
they are doing the work properly or not 
and to a very large outline this discussion 
is carried out. But so far as the Ministers 
are concerned. I think. this should be the 
proper method tbat there should be a 
proper accounting of whatever expenditure 
that is incurred for and behalf of tbe 
Ministers directly or indirectly and a 
Committee of Parliament must 10 into 
tbat. 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI ABDUL 
GHAFOOR) : Wben you come at my 
residence and whcn I aivc you tca ..• 

SHRI AMAL DA TT A : That comes 
under sumptuary allowance. 

SHRI P. NAMGYAL (Ladakh): Mr. 
Chairman, Sir, I rise to support the 
statutory resolution moved by the hOD. 
Minister. 

I feel that even in tbis case, particularly 
in tbe case of Deputy Ministers and 
Ministers of State-sumptuary allowance of 
Rs. 300 in tbo case of Deputy Ministers 
and Rs. 500 in the case of Minister of 
State-it is too meagre. I fee1 that in view 
of the high cost of living and price 
rise, the expenditure is bound to go up_ 

Though the amount proposed in the 
resloutioD is too little I support it. But 
one tb ina, I faU to understand from my 
hone friend OD the other side is, be bad 
just said about the expendjt~re incurred by 
tbe Ministen'iand so OD. I would like to 
koow, for instance, when his Chief 
Minister goes to Soviet Russia 
or Cbina or other place, can 
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you tell me how does he uavel? From 
where be aets the money '1 

(lnt,rruptlo",) 

MR. CHAIRMAN: Don't ask question. 
You address tbe chair and ratrict yourself 
to the resolution. 

PROF. K..K. TEWARY (Buxar) : All of 
the money comes for CPl and CPM, tonnes 
of money, they get. They get tonnes of money 
from foreign source. (Interruption,) 

MR. CHAIRMAN : Order, order. 
Kindly address tbe chair and restrict your-
self to the resolution. 

PROF. K.K. TEWARY : Including 
philosophy and ideology, everything is 
forcian about you. 

SHRI P. NAMGYAL : If he is a true 
Communist or a true Marxist, he should 
give up travelling in bis Ambassador car 
and use bicycle. It is a criticism without 
any foundation. 

I support the resolution. 

Witb these few words, I thank you very 
much for aivin, me this opp'ortunity .. 

[Translation] 

SHRI C. JANOA REDDY (Hanam· 
konda) : Mr. Chairman, Sir, I would like 
to raise two-three points. I do no! want 
to 10 in details. When Railway accident 
took place in Kerala. our hone Railway 
Mirlister was witnessing a cricket match 
at Gwalior. A helicopter was sent to take 
tbe hon. Minister to tbe site of accident 
but be refased to travel in helicopter. As 
tbe permission of the Prime Minister was 
nICC9S&ry to send a special aeroplane wbh:h 
caused delay and as a result or it tbe bon. 
Minister could reach tbe site of tbe accident 
at about 3.30 or 4 a.m. on the next day. 
18&pite of tbe beavy expenditure incurred, 
the Minister could not reaG\' there i,n time. 
The accident occurred on tbe previous 
day. The hone Minister should look into all 
the problems of tbe railways and wbcDCver 
there is any serious ploblem, be should im· 
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mediately visit tbe site. It sbould Dot happen 
tbat tile Mini.tor laclMs Ibe lite at DOlt 
day. What I meaD to sa, II t12M we IdIOIIld 
take the serious problems .ri~". ne 
special plane is available to tbe MiDister 
whereas we have to face so maDY ,robtema. 
Sometimes the plaotS are latt ftom tlJei'f 
scheduled time. Whenever suCb aCctdent 
occurs, the Minister should immediately 
reach the site and some preventive measures 
should be taken. 

Sometimes we write to tbe Ministers 
but they do not take our Jetters seriously 
and send stereotyped replies to our letters. 
'The Govetmnent officials ehhor aeknowledae 
the letter or send a ready-made reply. 
All the replies received by us are stereotyped. 
It seems tbat whatever the reply i. prepared 
by tbe Ministry or tbe department is simply 
signed by the Minister and sent to us. We 
are the Members of tbe Lok Sabba. Our 
letters shoulj be carefully looked into. 
Distinction should be made between the 
MPs and tbe bureaucrats. Ministers should 
give due thought to our letters. 

I wou,ld like to cite an example. An 
employee of All India Radio had written 
a letter three years back for termiDation 
of his lieD. EveD after a lapso' of til •• 
years, his lien was not, terminated. Wblo 
I wellt there I was asked to address a letter 
to tbe Minister. Then tbey would dispose 
of my letter. The concerned person Ilas 
been writing for tbe (ast three yearl but 
bi. lieD bas Dot been torminatod as yet. 

(Engli.sh] 

A.N BON. MEMBER : I am 00 a 
point of order. I am uoable to uodorl&and 
tb~ hOD. Member's· speech aDd OR· which 
subject be is speakiDI. 

MR. CHAIRMAN : There ia DO poiat 
of order if you do QQt understand. 

SIIRI C. JANOA REDDY : I am 
apeakina on the MiaiiterJ Allowances 
Rules. 

SHRI AMAL DATTA : Tile Allowanco 
of Ministers should be cut, it tile, de; Dot 
reply to letters. 

SHRI C. JANGA RBDDY : What I 
mean to say is diat' the"" Mltttl'terl' Ibould 
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QoDtider our letters carefully. We write 
10 tbo, dift'tmd MioW •• but we act almoat 
similar "plies from all tbe miDi.ie,s.~ 'I 
.toto a letter to ·the o.r,pee 'Ministry 
,...RliDl lottiDi up of 'aD Ordinaoc;e 
factory ·In Andbra Pradeab. I received a 
reply .tatiol tbat tbere was no proposat 
to sot up an ordnaacc faetory in Andbra 
Pradesb duriDS tbe Seventh Five year 
Plao. And wben I asked a similar question 
in Lok Sabba. I was told tbat .an arrange-
ment was being made to set up an Ordinance 
Factory in Ant:lbra Pradesh. What I want 
is that whenever we write any letter, we 
should get lome satisfactory reply. The 
Ministers try to sbield the mistakes of 
t'belr subordinates. We approach you 
wben your officers fail to solve our problems. 
You must be convinced. You have sufficient 
staft' lucb as Private Secretary. Addl. 
Secretary but even tben, to our dismay. 
our problems are not looked into. There-
fore. I rcqdest the Minister to use his 
powers for the benefit of the people. I 
bad asked a question about electricity 
cbalies, water cbal'8cs and bouse rent out-
standing against tbe Members and tbe 
detans about these had appeared in tbCl 
newspapers. We feel sorry when. sucb 
things are published in the papers but when 
a question is asked tben the details appear 
in the newspapers as well. The government 
is to receive tbe money a,od it is to be 
paid to the Delhi Development Corpora· 
tion. But it really pains us to see tbinas 
appearing in tbe n~wspapers. Attention 
should be paid to this matter, That aU 
tbat I want to say. 

16.01 brl. 

DISCUSSION RS : INCREASING AND 
R.ECURRING LOSSES IN COAL 

INDIA LI,~lTEQ\. , I, 

[EII,li,hl 

SHRl' BHATTAM SRIRAMA 
MURTY (Visakbapatnam) I raise this 
diIQulliQa on the 'iocfCJsinB and recurring 
Ioues in Coal IQdia Limited. Year after 
YO&f we fiud tbe 10Il0l are· not ooly 
iocreaaiol but are bound to increase for 
ever. The' Mioilter. in his own reply. 
tried to clarify tho posidoD, but, tbeD 

nevor offered any positive solution whicb 
would ultimately beJp to reduce the losses 

• and belp tbe industry to arrive at a break· 
even position. Hence tbe discussion haa 
bec~e Decessaty. 

Ever 8inc~ the nationalisation of the 
coal mines in the ycar 1973 we made very 
huge investments to the tune of about 
Rs. SOOO crores so far. Not only tbat, 
year after year we are also making very 
huge capital expenditure. 

16.02 hrs. 

[SHRI SOMNATH RATH in the Chair.] 

For instance, in tbe year 1982-83 about 
Rs. 740 crores were spent on capital 
expenditure in elL. In 1983-84 about Rs. 
831 crores were spent. )n 1984-85, Rs .• 834 
crores were spent. Only Jast year ab<?ut 
) 6 coal projects estimated to cost about 
Rs. 1000 crores were sanctioned. That is 
the order in which we are making commit-
men ts in this front. 

In Coal India a number of mininl 
projects were sanctioned. 175 of them are 
at various stages of construction. The 
sanctioned capital for tbem is Rs. 5540 
crores. Of course, 47 of tbem have been 
completed. So, this is the magnitude of 
the expenditure which we afe incurrinl 
on tbe coal industry. That bcins so, we are 
naturally interested in examining what are 
the returns we are getting and what is the 
performance of this industry ? What is tbe 
net out come? If I take Coal India Ltd., 
in the year 1982.83 tbe losses were Rs. 
127 crores. In the earlier year it was ooly 
Rs. S.34 crores. In 1983-84 it went upto 
Rs. 246.68 crores. In the year 1984-85 
it was Rs. 78 crOfes. In the year \ 1985·P6 
the estimated or projected loss is of the 
order of Rs. 364 crores. So tbis is a 
conti~pg phenomenon. Thi. is an ever-
recurrina phenomenon. The Minister bas 
tried to justify tbe increase in the adminiS. 
tered prices of coal on tb~ around that the 
losses have got to be oft'set. ':{'he price 
increase is warranted to effectively 
reduce. quantum of e Josses 
incurred currently by tbe Coal Indu.try 
wbich was tracc4, to the escalation in cost 
of Pl'OdU,Ction etc. etc. But for this recent 
iacre& in priQOI, what would bave been 
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the losses? This is also a point of interest 
to know. We well bave to Jook into this 
aspect. The Minister in his reply brought 
out this point very clearly. In the year 
1984.85, the Coal India Limited incurred 
actual loss of Rs. 78 crores. If the prices 
have not been increased, the loss could 
have been Rs. 365 crores. Similarly, in 
the year 1985-86. tbe projected loss is 
Rs. 395 crores. But for tbe recent increase 
in prices. tbe loss could have been around 
Rs. 500 crores. So, this is the situation 
wbich we are now facing today. 

Sir, I may now refer to the Eastern 
Coal Fields. In the year 1981-82, tbe loss 
was Rs. 87.85 crores. In the year 1982-83. 
it was Rs. 97.21 crores. In the year 1983-
84, it went upto Rs. 127.88 crores. The 
losses have increased from Rs. 87 
crores to Rs. 127 crores in just two years. 
Wh!t'l we look iato the Bbarat Coking 
Coal Ltd. in the year 1981-82, the loss 
was Rs. 40 crores. In the year 1982-83, 
it was Rs. 44.85 crores. In the year 1983-
84, it was 191.89 crores, Here again the 
losses are increasing. If we take tbe cumula-
tive losses into consideration, for Coal 
India Limited they come to Rs. 1108 
crores. The cuaf"ulative losses of BeeL 
corne to Rs. 777 crores. The cumulative losses 
of Singareni Colliery come to Rs. 195.~O 
crores. Since nationalisation, tbe Coal 
indllstry bas lost morc than Rs. 1200 crort!s. 
The net worth of this industry almost has 
become negative. This is a sad state of 
affairs which the Minister will have to 
look into. 

Sir, from time to time the prices are 
increased with a view to off-set the losses 
which are increasing. Whenever the industry 
run'i ioto losses, they want to increase the 
prices with a view to reduce the quantum 
of losses. About 3 price revisions had 
taken place between 1979 to 1985 the price 
was raised from Rs. 101 per tonne to 
Rs. 183 per tonne. Since 1970-71. coal 
prices were increased 6 ~imes. During t~e 
Sixt h Plan period, while the commodity 
pricl!s increased by about 55 ~r cent, the 
cost of production of coal tncreased by 
108 per cent. Since nationalisation, the 
coal industry prices have lone up by 4",0 
per CC!lt. Sucb rise was detrimental and 
even danprous to the industries which are 

facinl recession. In tbis cODocction. I 
would request the Minister to ponder fOr 
a miDute on a very important aspect viz. 
prior to tbe DationaUsation tbe cost of tbe 
coal was Rs. 47.53 per tODDe. Now it is 
Rs. 210 per tonne. This is the situation, 
Is it not a major factor "bicb requires 
thorough probe '1 Why not tbe Minister 
do something about tbis, witb an his 
dynamism, with all his commitment, with 
all bis sincerity to do somethina to improve 
the coal industry. He has to open up a 
new chapter and restor" the health of this 
industry wbich bas chronically turned 
red. 

Tbe Chairman of the Coal India Limited. 
some time back, gave certain figures to the 
Minister stating that the prevjous years· 
losses of Rs. 200 crores were loina to be 
wiped out and a profit of Rs. 13 crotes is 
going to accrue in tbe year 1984·85. After 
the Auditor General's report came, ulti-
mately the facts turned out to be otherwise : 
instead of a profit of Rs. 13 crores. tbe 
actual loss was Rs. 90 crores. The MiDist~r 
was naturally angry. He had given these 
figures on the floor of the House and obvi-
ously it would amount to misleading the 
House-which. of course, was not his inten-
tion. I am nOl trying to find fault with bim 
on tbat score. He was rightfully 8Dlry with 
the officers who had furnished him wrona 
figures. But ultimate1y wbat was tbe result 1 
The .. Se~retary blamed the Chairman, Coal 
India Limited; and the Chairman, Coal 
India Ltd" bl~med subsidiaries. That is how 
it went on-passing on tilE" buck, without 
fixing the responsibility. This is a perpetual 
process. This is a vicious circle. This 
goes on endless1y and limitlessly. Ther.fore. 
what happens? Even the figures which Are 
supplied from time to time lost credibiHty. 
They appear to be doubtful. 

At thi$ stage I would like to refer to 
another aspect. Mr. Mabip Singh, Chllir-
mao of the Western Coal fields Ltd., was 
addressing a meeting recently along with the 
Minister. He shared a common platform 
he expressed certain views. Western Coal 
fields is a subsidiary of elL. He Iquare)y 
blamed tbe politicians and the Mafias tbat 
were operating. He clearly charged that 
because of them tbe coal industry was run-
nina into losses. He emphatically said tbat 
tbe Mafias were being politicalIy backed. 
He said,' uMafia. are operatiDI; and ", .. "tlre 
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8ettiDI killed"., That was the" s~bstance of 
~bc speech made, by bitl\ ,;pn_)bat occasion 
while sharing a common 'ptatform with the 
Minister. It ' 'may he recaned tbat Mr. 
Oujral had to leave elL because he was 
treading on the toes of power lobby, the 
coal Mafia, having connections with higher-
ups at tbe Central or State level. It am Dot 
vouchsafing for it. It is for the Minister 
to repudiate or confirm this or say 
something different by way of clarification. 
The Mafias are operati~g. The Minister 
just cannot trace tbe Josses to escalation in 
cost of production. There arc ot~er factors 
which are operating, which required to be 
Jooked into. The Minister says tbat be is 
taking action, initiating action. he is launch-
jng an action programme. What is required 
is action on a wide front which must be 
directed against tbe corrupt persons, however 
big or highly placed tbey may be. 

Another malady which the M,inister has 
to look into is tb is, that is, writing off of 
coal stocks. In the Eastern CoalfieJds, the 
Ministry must be rightly concerned with the 
large scale writing off of coal stocks which 
has become a common malady. There are 
widespread discrepancies in coal stocks held 
by, particularly two mines; I am referring 
to MolianpuT and Chitrao The total discre-
pancy comes to about nine lakh tonnes, the 
value of which comes to about Rs. t 3.39 
crores. That is the amount written off. It 
is published in the Indian Express sometime 
back. I am quoting a report from the daily 
press. It refers to the Eastern Coal Fields. 
In tbe year 1982·83 a sum of Rs. 8.23 crores 
at one time, another sum of Rs. 5.68 crotes 
and yet another sum of Rs. 3.08 crores were 
adjusted towards shortages of coal. Writing 
off of such huge amounts has become a 
common malady. Ir it goes unchecked, if 
it becomes a regular practice and habit, one 
can never stop the losses inspite of the best 
efforts of tbe Minister. 

About pit-heads stocks let me refer to 
two or three mines-Goutangdeh, Mohan .. 
pur, Chitra and Simili. Here, at pit beads 
the stocks, equivalent to 18 months to 73 
months stocks are lying. There is a rule to 
the effoct that more than one month's pro-
duction cannot be "pt at the pit heads. 
But the actual position ~s ,someJbing other-
wise. Naturally there are' lQIJcs, there are 
pitfersles. Tbat can be eas1)~ qpde,~,d. 

Tiiererore, sometbi~8 requires' to be done 
with a view to effectively 8Dd rfgOrnusly 
implement this rule. ' 

DuriQg the 6th plan period it was said 
tbat the projections of demands for coal was 
inflated to the extent of 10 to 15%. The 
demands were excessively assessed. Tbe net 
result is tbat there was more production. 
Excess stocks valued at Rs. SSO crores of 
have been lying in the pit heads. Naturally 
piJferages occur; recur and increase. 

Another aspect which the Minister has 
to take into consideration is the poor quality 
of coal. With the poor Quality of coal 
supplied deductions were made by tbe 
consumers in the Jast five ,years. 

In the year 1980-81 Rso 9.12 crores were 
adjusted. 

In the year 1981-82 Rs. 6.64 crores were 
deducted. 

In the year 1982-83 ~:)O.87 crores 
were dt>ducted. 

In the year ) 983·84 Rs. 20.97 crores 
were deducted. 

In the year 1984-85 Rs. 27.12 crores 
were deducted. 

It is an ever increasing figure. So, the 
poor quality of coal which was supplied is 
increasing. What are tbe steps now being 
taken to examining and finding out whether 
the quality or grade of coal is supplied as 
per tbe requirements ? 

It is often observed in power stations 
that the ash content of tbe coal suppHed is 
about 40%. Power st~ljon;' bave to use coal 
with such la,rge asb1content, with the inevi-
table result that Power Stations are put to 
huge losses. Obvious difficulties are being 
faced by them. If you look into the news 
items occasionally from tbe daily press, you 
will find news items like "Ferozabad in tbe 
grip of coal black-market", . "Coal pilferage 
from Coal India Ltd. affects business", etc. 
These are all various factors which normally 
contribute to losses. They hav,.rto be lODe 
intQ. S9me specifiC steps Sb~l)e taken by 
t~e Minister with a, ,1.1tf!i to improve tbe 

, working con"it~(\n. i-*~~ coal mil1es. Instead 
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if the Minister on1y harps 00 one single 
theme viz .• tbat tbe cost of production is 
more whereas the sale price is less, we go 
nowhere. He says that we are deliberately 
following a public policy with a view to see 
that the power is suppiied to tbe farmers and 
the consumers at a reasona ble rate. That is 
the main plank on whiCb the argument of 
tbe Minister rests. But is it a fact! Wben 
you look into the figures of escalation of 
power tariff, thereagain the facts belie the 
contention of the Minister, He knows it 
,'ery well-He . has dealt with various 
Ministries. He has admini4\trativc acumen-
what will happen in steel sector, cerr ent and 
fertilisers industry. The increase in price of 
coal will have an inevitable effect of increase 
io prices of various commodities in all these 
sectors. Therefore, this has to be checked at 
the initial staae at the level of production of 
coal itself. 

The Minister aga;n says that the costs 
are going up. Another reason given is that 
the labour costs have become prohibitive. 
Let me tell him that you will not be able to 
dispense with the labour. In any case you 
will not be able to produce anything worth-
while without labour inspite of tbe capital 
you may employ. There can be no produc-
tion and wealth and development without 
labour. You cannot under-pay them and 
boost up your figures of profit. Let Dot the 
Minister think for a moment that as he paid 
more to the labour and therefore the losses 
are on the incre~se. This is a legitimate 
obligation, which he has to fulfil because of 
the socia-economic philosophy to which we 
are wedded. We are commilted to this socio" 
economic philosophy. Therefore, why grudge 
on that point and reiterate it time and 
again. May be it is a fact that there are 
more number of people than required ? 

Sir, the obvious answer is that you will 
have to increase the production manifold. 
When you increase production the other 
thing" will be set right. When compared to 
China we could have come to tbe stage 
where we could have produced not 150 
million tonnes as if now but 500 minion 
tonnes. But how js it tbat we are not able 
to do that 1 If you could do that, things 
wou1d have been different and' better. You 
should devise 16ucb method. TNbore yoo are 
able to iocreale~ p.ro~~~tioD It,flg reduce the 

cost aDd do justice to everybody t Jet Dot 
this be done obviously at tbo cost of tbe 
labour. Minister generally reiterates that in 
pursuance of a public policy we ale delibera-
tely resisting increase in prices commensurate 
with tbe actual cost of production tbat 
pronouncement does not bear scrutiny in tbe 
light of tbe actual facts. As far as the labour 
is concerned, the expenditure component 
wbich goes to labour let us not grudge it. 
This sounds anti-labour even though it is 
not the intention of the Minister. That point 
should not be repeated time and again. 

The Minister will have to look joto tbe 
whole gamut and find out the actual reaSODS 
and methods whereby he would be able to 
reduce the losses. He will have to devise 
suitable steps to ensure that the losses are 
contained and eliminated and the entire coal 
industry is put 00 a sound footing and its 
health is restored. 

SHRI K.P. SINGH DBO (Dhenkanal) : 
Mr. Chairman, Sir. it is only about a decade 
and a half that both the coking and Don-
coking coal industry have be:n nationalised, 
and the aims for which it was nationalised 
are amply clear to t~ e House. and the 
House is rightly concerned about the buae 
loss, tbe cumulative loss is wortn Rs. 1215 
crores up to 1985, as has been given to us 
by the han. Minister. It is not only a fact 
that there is a mounting loss of a public 
sector undertak ing but the public sector 
undertakings are sought to be in.. the 
commanding heights of the country's 
economy. We have laid great emphasis, in the 
Seventh Fivo Year Plan, on the functioning. 
productivity and the revenue generation of 
tbese public sector undertakings which will 
have not only Ii direct effect on the infra-
structure that is, in tbe generation of power. 
production of steel, production of fertilisers, 
production of cement, etc~ whicb are the 
barometers of the .'~ountry's eC,)Domic 
progress, but at the same time these public 
sector undertakings will regenerate revenues 
not only for improvement of tbe public 
sector undertakings but also will go a long 
way in funding the Plan. Therefore, the plan 
objective of the Government is to achieve 
tbe plan targets ~J,S well as the objective to 
which the Government is committed. It is 
therefore in the fitness of things that the 
hone Member bas raised this di,cussion and 
I am sure the bon. Minister, who himself 
COOles from tho coa1-bearjDI area of tho 
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Wei tern Coal.fieJds-Naspur-is doio8 weJl 
and be i. alia aware of tbo difficulties and 
pitfall in the Bastern Coal fields as well as 
t.be Bharat Co kin, Coal Limited, which are I 

tbe two arey areas, wbich have not been 
gcnerating revenue to the gcneral revenues of 
tbe Coal India Limited. . 

Now, Sir, this is a non· renewable 
source of COCfIY, that is, fossil fuel aod 
India bas more than one per cent of the 
world's total coal reserve. This bas been 
confirmed by the geological statistics. But 
there are vast areas which have not yet been 
geologically mapped, geologically surveyed. 
Nor bas enough effort been made to explore 
it because we seem to be under illusion that 
this coal is going to last us more tban 350 
years. Now. before nationalisation, tbe 
coal itself was being exploited in a most 
unscientific way and the manner in which 
tbe conservation of this enormous non-rene-
wal sources of energy. that is, fossil fuel. 
was made requires serious attention. It is 
time DOW that we must husband our resour-
ces. we must conserve our coal, even though 
tbe various grades of coal-those metallurgi-
eal, non-metallugical coking and non-coking-" 
should be utilised by using modern methods, 
modern techniques and with scientific methods 
of conservation. In developed nations, even 
coal wbich bas higher content of ash than 
that is available in our country, they are 
being utilised for various purposes by using 
what is known as fluid-bed-process. There-
fore, there is no reason why we cannot 
innovate and modernise our coal which has 
got high percentage of ash content, so that 
we can conserve tbe better type of coal for 
the future, and make optimum utilisation of 
our resources. The bon. Minister has, time 
and agaio, in this House, as well as in the 
other House, reiterated the fact that in-depth 
studies on the working of these two Eastern 
Coal-fields and the Bbarat Coking Coal 
Limited has been resorted to. The reports 
are being studied. In fact, the Chari 
Committee report which has been submitted 
is under consideration, whereas the Banerjee 
Committee has yet to submit its report to 
the Government. Apart from tbatf we bave 
the Public Undertakinas Committee, the 
Fazal Committee and a host of other 
Committees, both from tbe Government and 
the public undertakings to look into the 
various aspects whicb have beset tbe coal 
indultry. so that there is increased produc-
tion and increaaed productivJt)'. It will be 

intorestiol to note that our productivity-
and J am subject to correction -is between 
ODe tonne to five tonne maDdays as compred 
to thirteen tonnes to fifteen tonnes mandays 
in other advanced <:oal producing countries. 
This is a grey area which we can certainly 
look into, as other advanced countries have 
done by havinll an integrated approach and 
an in-depth study for raisins of the produc-
tivity. 

As tbe hone Member who spoke before 
me mentioned. the administered prices have 
been resorted to vis-a-vis the labour cost 
and otber reasons which have been given. 
tbat is, tbe erratic power supply, the law and 
order situation and various geomiDing and 
geological reasons but a time will come when 
we cannot just brusb aside these factors and 
keep on emphasising that these are the very 
reasons. We must find a solution to this 
and it is heartening that the Ministry and 
tbe hOD. Minister and Coal India have over 
the last four-five years taken drastic and 
positive steps to tackle these problems and 
it has started showing results. Even for the 
welfare activities, only yesterday the hon. 
Minister bas brought a legislation in tbis 
very House which was long overdue. In 
fact, one of the informal Consultative Sub-
Committee, of which the present Chief 
Minister of Bihar, Shri Dubey, was the 
Chairman and who himself is a labour 
Jeader, and I was also a Member of tbat 
Committee, had visited the Western Coal 
(India) and various coal fields and a very 
comprehensive report had been submitted to 
tbe Government regarding amenities and 
welfare measures which were totally non-
existent, for example, housing, water, and 
whether it was roads or educational insti-
tutions, or the matter of their provident 
fund and I am glad that tbe Government 
has taken very positive steps in this regard 
and for welfare measures alone more tban 
Rs. 450 crores have been allocated. But in 
spite of that why is it that OUf productivity 
has not increased and why is it that there 
has been simmering discontentment? These 
are certain things which need more detailed 
scrutiny and more deeper study, and correc-
tive and remedial action taken. 

The hon. Minister in his reply to a 
question on 10th March, 1986 bad taken 
the House into confidence, and mtDtioDcd : 

•• AU efforts are beiDa made to in-
creaM produodOD Ind productlvit, iQ 
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the ~al companies with a view to pro-
vidioB them with sound fioancial base 
as well a~ tQ:~a~~ t.~eQ} .. fUir:. ' p~d. ,to 
meet tho growiB,'demands of'coal In .be 
years to come. Various measures being 
adopted to increase production and im-
prove productivity in coal companies 
include investment in new mines, fuUer 
utilisation of mining capacity already 
created, more efficient use and better 
maintenance of equipment, stricter 
control of inventory and economy in the 
use of stores, better use of man-power 
by controlling absenteeism and enforcing 
discipline and identification of surplus 
workers and their redeployment after 
suitable training, better availability of 
scarce inputs like explosives, timber, 
etc., reduction of pit head stocks by 
faster movement and more systematic 
distribution, expeditious and timely 
completion of new projects and improve-
ments in tbe law and order situatio~ and 
control over mafia activities in Bihar-
Bengal coal fields." 

These are serious reasons which have 
been put forth and I am sure that· the hon. 

meot are imptemcDted in letter and spirit 
within a .tin.-boUDd prOitamme, because 
time , :I esRbce of every thiD8 aDd unless 
ti~clt.· . ~ is taken, it bas DO sianific;ancc 
aoO do meaning. A stitch in time saves 
nine. 

Now we are informed that the Bureau of 
Industrial Costs and Prices is also lookins 
into the entire aspect of tbe price structure 
and tbe administered prices. The Public 
Undertakings Committee's 17th Report of 
1981 has attributed to basis the sio&le largest 
factor is the pricing of the product. There-
fore it is in this context tbat tbe cost of 
production takes on a very important . aspect 
in the entire pricing. Unless we increase 
efficienc" unless we bring down the cost of 
production, we sball have to resort to this 
sort of administered prices which can have a 
cumulative effect OD the entire economic 
development. because coal has such an 
important role to play in the infrastructural 
development, on which' both the Sixth Plan 
and Seventh Plan have laid a great emphasis, 
specially for rapid economic development for 
removal of regional inequalities and regional 
im balances. 

Minister will tell us about tbe steps taken in There is also an anomalous situation 
this regard. Not only the steps, I am sure, where one-third of tbe coal fields in tbe 
there must be proper monitoring and imple- open cast mine coal bearing areas produce 
mentation of tbe recommendations made by two-thirds of coal produced in the country 
various expert committees. of the decisions and tbey are dissipated in two-thirds of the 
of tbe Government as conveyed to the area. Whereas two .. thirds of tbe workiog 
bolding companies, i.e. the Coal India Limi- force whether it is men or material, person-
ted in this Coal and iis subsidiary companies. nel or machinery. is confined to one-third of 
I would also like to know whether there is tbe underground mining area. which accounts 
any time-bound programme, whether, tbere for only one-tbird of the total production. 
is any evaluation as to the measures .taken Therefore the husbanding of tbe resources, 
so far have yielded results and as to what efficient man~lement of both personnel and 
extent tHere have been improvements. Tbis machinery, tbe man-machine relationship, 
enlire process bas to be on a 1systems communication between policy makers and 
approach and on an integrated I 'aPproach . implementers have to be given a far more 
and basis an'}' it has to be a ,q:ouotinuous "j <,serious look than has been given sO.far. As 
effort. It is not as if ·itle take.J .-1tep .q'ay··· 1" mentioned, it is only a decade aDd a half 
and we expect tbe.Tesults to' :flcomo· .. • 'It is'A tbaJ."the nationalisation has taken ,place and 
Det as if it is a gam", of cticll'et • .;, ,where tbe· varJqys steps haJe been takeil, w~~ is a 
batsman and the bowJK.. keep' on trying to step in *M, (iabtll direction ~Q'" it llils started 
battle with nerve or wit, :l.u, ball trying to showiag results., AMlJou&li. my ~.9P. friends 
h,lt the bat or the b~~ ~ryi~g to I~ft ~he from tbe oPPOsi~~ s~e d~q .:., live ., ! lot of 
,1:>all and so on.. .' ThIS IS a situation figures of tbe "~rlOU8. losset..aG9. tho, taraets 
where w~ shall, ba~~ fO take a positive and as. well as the cost of production. "bfl'fll it . is 
very dehberat~ 'acUon to see th;~ the re- still a fact tbat whenever newer iDv~tmeDt. 
commendamlll of tb~. ..various expert is made for modernisatioD, for a newer 
committees. the BUlscsti"os, i, of tlf hone workins for cxploirina newer areas, it' . 'does 
memben and tbe dC(;isioDS of the Govern- have a aCltatiOD period aDd I am sure the 
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bon. Minister will take us 'into confidence, on 
tho resu'lts and the .impact of theae innova-
tive measura which ,the Department and tbe 
Mh:dstry bas taken or the holding company-
Coal India has taken. 

Sir, many Members beth in this House 
as wen as in tho CODsultative Committees as 
well as in the various Committees had beeD 
p.tessing and emphasising the fact that most 
of the coal fields were unwieldy and it is 
difficult to manage. The command in control 
structure was atfected because of the un-
wieldiness and the two way communication 
between the policy makers, tbe administra .. 
tors and those workjns in tbe Coal fields was 
difficult. Therefore, I must congratulate 
the Minister and the Ministry and the 
Department of Coat for creating two new 
companies, that is the Soutb-East Coal 
Fields as well as tbe Northern Coal Fields 
with a view to restructure and streamline 
the functioniug aod'to make it more effective, 
more cost effective and have bet1er' manage-
ment. And I must also 'congrktl1late '.'bim 
becaufit:: Ftom my own borne State in Orissa, 
the Talcher Coal Fields which bas a huge 
deposit of coal, which now produces about 
3.S million tonnes as well as the Ib Valley 

coal ,production and in its transportation, as 
woll as on distributiOD to various areas. 
whicb does effect .he cost production and 
cost of Dot only coal but also tbat of 
power, fertilizers, cement and steel, tbe 
cODcep~ of havins pit-head super power 
thermals, in various pit-heads is a very 
welcome development. And in this regard, 
tbis sister Department. tbat is the Depart-
ment of Energy of which the hon. Minister is 
wearing the second hat will also give due 
consideration and take a firm aDd expedi-
tious step to see that tb~ Ib Valley and tbe 
Tal"hcr Super Thermals become a reality 
within the Seventh Plan. 

[Tran.I/ation] 

SHRI GIRDHARI LAL VY AS (Bhil .. 
wara): Mr. Speaker, Sir, here we are dis-
cussing coal and as tbe honourable member 
just now said, the coal was nationalised 
thirteen or fourteen years ago. The Govern .. 
ment· must have estimated tbe loss incurred 
by Coal India and otber companies during 
tbis period of thirteen to fourteen years. 
What is tbe amount of the loss incurred so 
far? 

which was in the Westerh Coal Fields, DR. G,S. RAJHANS (Jbanjbarpur) 
which produces about 2.S million tonnes, Rs. 1200 crore. 
and the Talcber in the Central Coal Fields, 
both in the same State, were in two different SHRI GIRDHARI LAL VYAS : Dr. 
bolding companies. Therefore, the Sahib tells that it is about Ri. 1200 crore. 
management interaction have left a lot to If the public sector undertakings are incur-
be desired. Now for tbe first time, they rins such heavy losses, bow will these esta-
are in one holding company tbat bas also blishments and the country run? We ex-
comes under it the Bilaspur and Ambikapur pected that you wHl maximise the produc-
fields as a part of the Soutb Eastern Coal don and contribute to make tbe country 
Fields. Likewise, I am sure as the improve- strong and great. But just tbe 
ment takes place in coal production, as tbe reverse is happening. Tbe bon. 
improvement takes place in tbe management, Member has taken tbe chaIse of 
optimum level of production will accrue, this department a few years bank. We have 
wb~by other areas will also have this sort asked many a time as to wbat are tbe 
of'structur~, so tbat once again the ad- reasons for this loss. Not the workers but 
ministrators 'and the workers would have u. the administration is responsible for this 
cbance to flnpro~ 'I't~e!, coat productioD, loss. People in the administration are band 
wh)ch our bon~ Member It 0\0 ';'the "Opposite ",in gtove with those. who indulge in tbe pU-
side was mentioning. And a day will come " forage of coal. Many big aaoss are operat. 
when both Orissa Coal Fields will come iDg there and tbey control tbo entire coal. 
under a siDlle"tfnlding company, tbat'is tbe The Manaaina Director, Directors and all 
Orissa Coal Fields, which bas been a Ilona .. otbe:~ o4i~rs arc ~ in league.; with these 
standing demand from the Members --10( the "aaegsten about whom DOdol Sabib will ten 
OriuA, as also from tbe other Stat.. in details. The word "Mafia" il used bere 

'.' ~-.....~ "" many a time. Tbey are tbe super power 
Bero,., ,Iii' cciacludo, I would a180 like to thore and control everytbing. Doctor Sahib 

mention bere that since in the operation of will a110 tell wbo are the membera of tboao 
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Mafia gang! and who are indulging in this 
bUDaliol. If the production of Coal India 
and other companie.s is to be increased. then 
thele ga088 and the pilferage should be 
controlled. The contractors are tbe otber 

. people who indulge in pilferage of coal. You 
must have ob:ierved tbat despite the subsi-
dies of crores of rupees, the Fel is incur· 
ring husc losses. These losses caD be avoid-
ed by engaging departmeJ\tal labour. The 
labour force of the contractor indulges in 

,pilferage of goods under the influence of 
contractors and truck-loads of goods are 
stolen. No account of all tbis is maintained 
and tbe whole system is defective. Some 
days back I had quoted an instance in regard 
to tbe functioning of the Fel. Departmental 
people work in the 'Kalyani' and it earns 
profits but where the contract Jabour works, 
tbe loss~s are being incurred. Fifty bags of 
wheat arc stolen from the truck and in this 
way losses are being incurred continuously. 
You will say that contract lobour is bene-
ficial, The work is completed early and 
you bave to pay less for it. But you have 
not estim:ltcd tbe loss of goolls caused by 
them. So you will have to continue to 
suffer losses till the system is corrected. 
Coal India will suffer losses due to pilferage 
and productioQ would not be at the desired 
level. An honJurable m~mber has referred 
to a comparative study of China and India. 
There is great diff~rence in the production 
between the two countries inspite of the 
equal manpower deployed and the deploy-
ment of manpower may possible be more in 
India. Their production is more tban ours. 
What are the reasons for it? The workers 
here don't have the same facilities as are 
available in Coina. The workers should 
be provided with re~idential facilities and tbe 
drinking water. There should be scbools 
for thefr children and medicines should be 
provided to them. Adequate facilities 
should be provided to workers to satisfy 
them. If a worker i~ unable to satisfy tbe 
members of his family, he wouldo9 t be able 
to work properly. A few days back you bad 
presented a bill for the r~peal of a'o Act 
relating to the welfare activities in Coal 
India. At that time you bad said that 
welfare activities under that Act had been 
discontinued and the welfare activities would 
then be carried on by tbe department. Por 
this YOU earmarked a sum or Rs. SO croros 
in tbe five year plan.. ·Have you started 

providio, facilities to tbe worker. with the 
help of tbe said amouDt of mODey? It II 
very necessary to provide facilities to tbe 
workers. Then onJl tbe workers will be 
satisfied and production win be ioercescd. 

You increase the price of coal quite 
of ton in a bid to reduco your 10uol. Tbis 
is Dot proper. It leads to escalatioD of 
prices of other, commodities. Tbe indus-
trialists increase the prices and thus tbe 
prices of otber articles aJso 10 up. This 
increase io prices hits tbe poor people hard 
and you can very well imagine tbe bardshlp 
caused to them tbereby. 

This frequent price-rise causes them un-
told sufferjols. I t leads to overall price 
rise. You have increased the prices of the 
petroleum products which bas affected tho 
common maD. Tile Members of the 
opposition parties who could not speak a 
word against our Government bave now 
got a chance to criticise us. They could not 
speak against the Rajiv Gandbi's Govern-
ment during the Jast one year but you 
have DOW provided them on opportunity by 
increasing the prices of petroleum, kerosene 
oil. coal and fertilizers. AU these articles 
are used by the common man. Why do you 
give a cbance ato tbe opposition to criticise 
the government of the bon. Prime Minister 
by increasing tbe prices of those articles? 
You should work in such a way as to bring 
laurels to Snri Rajiv Gandhi. You should 
try your best to provide maximum facilities 
to tbe poor people. Instead~ you are sivins 
the opposition a chaoC4t &0 oppose us. You 
should work in such a wa, tbat none opposes 
or launches a moveme.t _piDSt our lovern-
mente 

1 would like to dra'll the attention of 
hone Minister to tbe fact tbat by iocr.asiDI 
tbe salaries and wales of workers, the cost 
of production does not increase. The cost 
of production goes up due 10 mismanlp-
ment, thefts and corruption. You Ibould 
c:heck all these tbiolS to remedy the situa-
tion. 

With these words, I conclude my speech. 

[BItIU,hl 

SaRI ANIL BASU (Anmbaab) : 
We are di8CUIsiDI about tbe IDore •• iol aDd 
recurrina loues ia Coal .IDdla LbDited, 
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which . have accumulated to R.s. 1200 crores. 
Perhaps. you ko09l that since nationaUsation 
coal prices wero revised seven tiinet. In 
tbe )'ear 1952 the eost of pitbead coal per 
tonne was Rs. 14 and some paise and today 
its cost at pitbead is Rs. 200. Tbat means, 
there is a twenty"time increase in prices 
durioR tbe last three· decades. What is the 
realon for that? My learned friend from 
the other side bas spoken about it. The 
main reaSODS for incurring losses are-mafia 
lanlS, nepotism in elL and corrupt practices 
by the elL people at tbe collieries and also 
.t the bi8e level. Actually tbis huge loss is 
a national loss. 

Coal is tbe main source of energy aod 
main item for development of infrastructure. 
But we are producing coal at a price whicb 
is causin8 loss of revenue. This is a matter 
of serious concero to all oC us. When in 
the year 19S2 the price oC pitbead coal per 
tonne was Rs. 14 and odd. in 1974 the 
average price was Rs. 47.50 and in Singrauli 
it was Rs. 50.50. But today the price is 
about Rs. 200. Sometimes. it has been told 
tbat tbe loss is due to surplus labour force, 
low mechanisation and due to the responsi-
bility taken up by elL for implementation 
of the Wage Board agreement. This is not 
the main reason. Tbe main reasons for tbe 
Joss are mafia laOIS patronised by the ruling 
l'arty and nepotism and mal-administration 
in elL. I r~quested tbe hone Minister to 
look into aJl these. 

Two committees were appointed to go 
into the incurring losses in BeeL and 
Eastern Coal Fields India Ltd. The reports 
by these committees bav~ been submitted 
lona back. I want to know tbe action taken 
by tbe Ministry on tbe recommendations of 
the Committee. 

Much has been spoken on this matter. 
So, 1 do not want to speak further. But 
tbe main reaSODS for loss are mafia gSDIS 
operating in coalfields and nepotism 
prevailing there. Stringent action should be 
taken aa-inst all these. Evtn years after 
nationalisatioo no action bas been taken to 
curb the activities of. these mafia ganss. They 
have become the rulers of coalfields areas in 
Dbanbad and other adjOining areas. 

A few days back. there was a complete 
strike by all the trade unions in coalfieJds 
apiolt Doo ... lmpltmeDtatioD of wap board 

agreement and non-implementation of 
welfare 8c1tivities by elL. All these shouJd 
be taken into concaideration. Since tbe 
demands bave been put forward by all tbe 
trade unions of the coalfield region, tbey 
must be considered. If the wOlkers Brc 
satisfied, then tbe production can reach the 
target. If you have a contin'uous strike and 
dis·satisfaction among workers, if ~ou havo 

16.58 brs. 
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mafia gangs there and nepotism and ma) .. 
administration in elL, they you cannot reach 
tbe target; and elL cannot contribute to 
tbe development of the country to the extent 
it should. All these factors should be taken 
into consideration and I request the bon. 
Minister to answer to my points wbile 
repJying to this debate. 

[Trans/atlon) 

17.00 hrl. 

SHRI RAM I)Y ARE PANIKA 
(Robertsgaojl : Mr. Deputy Speaker, Sir, so 
far as the labour welfare is concerned, I have 
spoken 00 the subject but as a dispJined 
soldier J sball try to concJude jn, five to 
seven minutes_ I have been assocjated with 
this department since 198<1 when I was 
elected to this House as I have been a 
member of Consuhative Committee. 
Incidently. Singrau}i coat fields He in my 
area and therefore. I have an intimate 
knowledge of this. No doubt, efforts have 
been mo{fe to incr~a~;e coal production since 
1980 as it is a very important mineral. It is 
a production of key industrial sector. Any 
increase in its price results ill' the ihcrease in 
electricity charges and consequently tbe 
price of agriculture produce goes up. In 
this way, there is all round price rise. I 
agree that constant etTorts have been made 
to increa!:e coal product,on since t 980 and 
as a resu1t we are 10 to 15 pt'r cent ahead 
of the tarret fixed. Tht' Coal Indi~ limited 
deserves congratulation for this." J would 
like to give some Su,8ge5~ti~.ns. After 
nationalisat;on there # has:' been over-staffios 
wbicb J~ , JCJ1 :. bad' thing. The private 
s~tor t"bad,i' re!;prted to over-staffinll to the 

. extent that it has become a headache for tbe 
Coal India. I would ,uIsest! that in' tho 
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t$brl"pi ~a,. Paai~al 
DeW projects that are comidl UP •. ataff .• bould 
:be recruited· as por norm.. Tbe Coal India 
Limited baa also to take up some projeet. 
onder tomo compulsions. Tbe AbtJri project 
will incur a loss of B.s. 100 pcr toone &o<J 
·tho Kharia project will also incur consider-
able loss. But it is necessary ,:,to take up' 
·these projects in ,the national interest. It is 
a\lo necessary to understand the limitation 
of Coal lodia. Sbri Guptaji is sittiol beret 
He knows that Bastern Coal Fields do not 
earn pfofit. The labour does not work and 
strike is almoat a daily phenomenon there. 
Tho (.meers find it difficult to work there 
. because law aDd ordor situation is bad Tbe 
administration has tQ face a lot of difficulty 
due to tbe activities of mafia laDI. Pilferage 
of coaJ takes place in which State Govern-
ment is a180 involved. Law and order is a 
State subject and if tbe State autborities do 
pot cooperate tbe difficuhie. of Coal India 
Limited are aggravated. The hon. Members 
of the House knOw that only the Coal India 
is not responsible for law and order situa-
tion and theft of coal but different State 
Governments, whether it is West Bengal or 
Bibs r t are responsible for it. I shan not talk 
or Uttar Pradesh because everything is ,oing 
well thef~ .!ln~ ,.the Coal India is earning 
profit. 1 have bo~ t9)" that the number of 

"I 
the ofli=ers. in the ndmiDistrat;p~ i~ increas-
iOI. I do hot know bow far it IS tr»p!t!<¥OU 
should reduct tbe expenditure. BeSides 
there are other expc:nditures also. The 
contract system is invariably causinl loss. 
The output will be more if there is no 
contract system for the work of temporary 
natu reit As regard, distribution system, 
tho movement of coal through rai!ways 
bas !l.bown good result. ' The railways have 
earned profit and incidence of pilferasc 
bal gone down. There was a proposal to 
construct coal stock yard. ' I do not know 
why. it ha~ \loeo sbelved. The consumers 
were satisfi~d. They got coal at a very 
Cb08l)Or rate. This needs to be rationalized. 
The same is tbe case with respect to the 
coal stock yard of Robortsganj. There is 

. no reason for supplying coal to Banaras, 
Gbaz\pur and Mirzapur from Ran'iaanj 
aO.4 Jbaria Coat fields. This is! oot in the 
national interest. Tbe Singrauli C9al fields . .' I ,. 
arc very near. Tbis system slloul~! be 
rectified. At least tbe Sin8fauli' coal 'field 
In Madbya Prad.,sb. sbould reed tbe SiDI-
fauti district. Otbcrwi.. tbis win be a 

~ " \ 

Qa~o~t 1~. Y~II.wU1.b~Y.f to. ti,~tep ,tb~ 
,r:e~~. Tb, ·O.fDCCH it) . C~.l liJdi~ ~~i~~ 
have commiued b~~nl)l~ on la'" '.". 
n.is will have to be looke4. iu.o. At . tho 
end, I appreciate, tbe f~rn:l\lIa.t\9q lot ~W 
c~mpanies Uke tbe 000 sot up 'at Banetas 
wbich have been formed k~pjDI: in view 
,tbe admini$tration conyenicnce. New COPl-
panies sbould be set up wben n~cs •• ry 
lnfrastructure, and transport facilities a~e 
a"~b~ . 

I hope that loss in coal would be 
reduced. The Gov~rDment have apeDt R" 40 
thousand crores on tbis account. Tbere is 
progressive improvement in ever)' sector • 
So los, in Coal India should also reduced 
and the industry be made viable. It is 
necessary because where a profit of Rs. 13 
crore was ~x:pected, a loss of R,s. 10 crore 
hal been ShOWD. So you will have to make 
the officers accouot,ble. 

SHRI RAJ KUMAR. RAt (Gbosi): Sir, 
while Spea~inl on the Coal India (Field 
Labour Welfare) Bill yesterday. we had 
thanked the bon. Minister for seeking more 
fund in the five year plan for and for Hving up 
priority to the coal industry. He bad said 
that a new technique is being ~eveloped with 
the cooperation of the U.S S.R. for increas-
ina the coal production in the country for 
which he deserves our thanks. 

The House is concerned with the ever 
increasing recurring loss in tbe coal Industry_ 
Whatever might ~. -\~e increase in tbe 
production, howsoever the· lttR)!.t;l.910gy Ql.ight 
be improved and whatever mi~t be done 
by the competent Ministers, the indPJtry will 
not show aoy improvement Utltcss~ tbe 
recurrins losses are checked. Coal is ofte of 
tbe most important means of deveJopment. 
The economy of the country depends on it. 
The construction activites depend on it. We 
need coal for operatiD8 . Railways, Power 
houses, cement plants and steel plants. All 
the domestic affadrs depend on it. Tberefore, 
this august House should ponder over -it a·nd 
the hon. Minister sboultl .take tbe sugestions 
of the bon. Members seriously. Tbis'ind.ustry 
bas a direct beariol on . the' ecollOmy, 
production and industries of wbole -la'l8. 
The Central Ooverntnen1 took over 214 
cokiog coal comp.nies in October. 1971 

, w.~ic~ ... wcre nationalised ~ater. The. o~;,~ivo 
ot Ult:in, over t~ese eomp~tlies and ~l\h. #ff' , 
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tbem ·pUblic.,4id6ertakiDls was to aive facili ... 
tkls ,to' 'bem ·and to expand them. :, the 
Dle.'C. L. "came into existence, when in 
JaoUA·'Y. 1983, 111 non cokins coat ~om'" 
panies ~re taken 'Over which were sub-
sequently 'nationalised. In J 971, as-' m'aDY as 
t 84 coal 'mines fn Jbaria belt were transferred 
to ,B.'C.,C.L. T,be relt 'of the coal' mine. were 
transferred to' the Coal Mines! 'Authority 
Limited. The Central public sector came 
into existence in November, 1975. This was 
an auspicious occasion #ror the country. It 
was hoped that the ma'nagement, product ion 
and distributio'Q of coal would improve and 
tbe losses would be brought down. But wh'en 
C.I. L. came in'to existence a 10tt of difficulties 
cropped up. India bas only one per cent of 
world coal reserves. About 83 billion tOr\nes 
coal reserves available in the country ;s not 
going to last long to meet tbe demand of the 
country. The Minister has said that witb the 
iotroduction or' a new technique with the 
coop,eration of 'Russia two thousand tonnes 
of coat would be extracted. We can' depend 
on this to some ~xtent. 

Despite all this, if we look at the losses, 
we IQst 3.62 million tonne of coat in 1978-
79 and 6.92 toones in 1979~80. -' Now the 
question arises as to what are the causes of 
this lo~s of coal which is called the black 
gold. I was going througb a report of the 
committee on Pub1ic Undertakings which has 
indentified two main reasons for this loss 
-tripping anti obsenteeism. I would like to 
sugaest that the hon. Minister should while 
mechanising the absenteeism provide labour ... 
,ers with ,good housing facilities. This will 
help in curbing absenteeism. If you are able 
to raise their standard, of living, provide 
educational facilites, create a national feeling 
among them that even a single day's absence 
from' tbe work in the name o'f": 'fe,tival, 
marriage or sickness would cause' a .great 
loss to' the nation, I do not think they 
would eVer think o,f remaining absent from 
work. Tberer:)re, my submission is that you 
provide all these facilities to the labourers. 
Only tbm can' 'you expect s'omt' improve-
ment 1 anl"O'tQny to say that the C.J .L. 'has 
suffered a sta.getiqs loss of Rs. 78.03 crore 
against the projecio:t profit of RI. 13.83 
crore during 1984·85. ::rti.~>j.r~ the figures 
eiven 'by the'. hone Mirilsterffn:'/+eply to a 
quo.~"~put by ~hri K.K." Birj~ ha ~ya 
Sabha. 1'td~.: cjQubt, '.. hiab level COmmlft~ b·u al,ea4y'bc~n~ set uP~'to lo'blto tbis loss 

• "I),~ ,', ,_ ..' .. 
" , 

but 1 want' that the petlODS responsible for 
this ,st»QqJ4 ibe broulbt' to book a,s ~arJy, as 
p~ibJe and tb. affairs of coal industry 
sbould be streamlined on priority. basi~. 

~HRI\D~MODAR PANDEY (Bazad. 
ba,h): Mr. Jleputy Speaker7 Sir, a Dumber 
of : points bave betn made in tbe House 
pertaining to coal industry and wbenever 
there is occasion, all tbe aspocts arc coYC,red. 
But today. I want 10 confine myself to the 
aspect~of loss only. 

Today, there is a very wrong notion in 
this H01,l6e and outside tbat nationaJisation 
of coal industry has made it a losing 
venture. In 1.911 and in 1913 wbcm tbe 
question ·of nationa,)jsation of this industry 
ca~e before this House I had supported it. 
What we said at that time is true today also. 
1 do not ~ttfjbute this loss to nationaJisation 
alld I want to tell tbe House very emphati-
cally that but for the nationalisation the 
cpuotry would have suffered a huge loss in 
coal sC'ctor. At tqat lirne9 we bad said that 
jf the coal industry was not nationalised fot 
the next 20 years. there would be no coal 
available in Ule country and we would have 
to depend on foreign couDtries. At that time 
one tbird of the Jharia coal belt was burnin,. 
The owners of the private mines and the: 
Britishers Rfter mining the coal from ,\he 
upper layer Jeft the C011ieries closed It was 
not possible to mine coal from there because 
of raling or' fire. The coal was left unmined 
where its extraction could cause loss. After 
nationalisation the coal indu&try accepted, tbe 
challenge and whatever work 'is being done 
at present I do Dot underestimate it, J do 
not consider it to be small. The coal industry 
is shouldering ~uch a gigantic task and the 
country should be proud of if. Inspire of all 
this we are still importing two million tonres 
of 9,okin, coal from abroad and perhaps, 
very few' people' koOW ... ~ow much we have 
to spend on the import ,of this coal. The 
coal import'ed from Australia costs us 
Rs. JOOO per tonne but we are supplying the 
best quality coal to the St~eJ industries at 
Rs. 306·350 per ton.ne. The House sbould 
take note whether it,'is a profitable prOl'<'si. 
tio" or a. losing' proposi.tion. The collieries 
where fire was r~ging-Sj'r, 'you( are ringing 
the ben. ,I would take a little time or the 
hon., Minister becau~e J am doing flis job 
people,gbouJd :kno;" the facts. "T~" sh~uld 
kno. wbtte '.: 'are actDa1l1·\iDcurrrD.)OS~. 

1t'fI .. 
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Tbe Joss il being, suffered io the B.C.C.L. 
wbicb supplies UI tbe best irade eakin, 00It. 
But tbe nC'w mine companies whether' It i. 
W.C.L. or C.C.L. are earninl profit. We 
caooot aloss over tbe fact that -coal company 
is amon, tbe teo top profit 'earning "ubUe 
&eCtor companies. Wbat I 'want to"y is 
that wherever new mines have been started 
by these companies, we are earnlDI profits 
but nobody bas ever mentioned their 'name •. 
Often expl~natioo is sougbt as to wby we 
are earning profit at one plac,e and JOling at 
anotber. Sir. the main reason for this is tbat 
the coa1 available on upper layen was mined 
by private companies and Brhisbers 'aDd 
tbey left the miDes burning. We have to 
mine deeper at such places. The deeper you 
mine the costlier the coal. It involves greater 
production cost. So, we will bave to bear it 
in tbe interest of the nation. If you do not 
want to bear this expenditure. If you do 
ftot want this loss to take place tben you 
will have to import coal from Australia at 
a rate of Rs. 800 per tonne instead of 
R.s. 3~O per tonne: You will have to decide 
whether you want to buy coal at R.s. 350 a 
tonne or Rs. 800 a tonnc. If you want that 
2 lakb labourers are not rendered jobless. 
you win bave to bear tbe loss. 

[&gUsh} 

MR. DEPUTY SPEAKER: Please 
conclude. 

Sbri Rajbans. 

(In I errupli ons) 

NOlbinl will 10 00 record. 

(Traltslatlon) 

SHRI DAMODAR PANDEY: It is 
true tbat uninterrupted p~wer suppJy could 
bave made up for tbe los8 •.. (/raterruption) 

[English] 

MR. DEPUTY SPEAKER: I have 
caned Mr. Rajbans. Your speech would Dot 
10 on record. Please take ),our seat. 

[ Trafl41 (II ion] 

DR. O. S. ItAJHANS (Jbaojbarpur): 
Mr. Deputy Speaker, Sir, when we talk of 

, . 
C;~b~ ... "f .. l''''~i~~o YOfY,cOfJP.fpt of"" 

'pubhc aector is lost.; ,,111. industry baa 
incurred a loss of Rs. 1200 crpres so (_ 
Sir. wb.,n we 'alk of public undertakiap. 
we a~o remiDded of ~J industry and when 
we taJk of coal we are reminded' of Bibar 
and when we speak oJ Bibar, we ace re •. 
minded of mafia, ' When we discuSl mafi8 
'aces of even biS perlons turn pale. You 
only control Mafia. A II your losses will be 
wiped out. 

1 would sUMeat tbat a committeo COIl-. . ' Ilstlna of members of both tbe Housea 
should be constituted which should visit tbe 
coal fields and ace bow mafia operates there. 
Many big faces will be exposed. Bvery 
party is involved in this operation. The 
exposure of tbese faces will be more 
sensational a, Dews tban tbe news 
of arrest of Charles S.-.obhraj. The hOD 
Minister is a ware of every activity that 
takes place tbere. You increase tbe coaJ 
price by increasing the administered price 
and loot us and loot the people but you are 
unable to contain mafias. who openly loot 
aU of us~ The mafia is terrorising us aDd 
we do not dare speak against it. You will 
~e astoni~bed .to hear the names of big BUM 
lovolved In this operation. You do what .. 
ever you want to do but the future of coal 
indu~tl') is not going to improve unless you 
free It from the mafia influence. 

. Sir, Mafias have unlimited number of 
unhc;enced arms as well as licenced arms 
numbering in Jakbs. They openly rUD 
bomb manufacturing factories. Govern-
meDt tn,ows it but we are just helpless to 
do anythlDg and I do not think that we will 
be able to do anythiog. 

. The hike in coal prices bas played havoc 
With our economy. Everyplitl'g depends on 
coal. On tbe ODe ban'a, tbe people are 
beina exploited, while a handful of people 
are terrorising and robbing us. But tbe 
irony is that people fan to understand that 
mafia is robbing tbem of tbeir wealth. Our 
people and Government arc mute spectators. 
After ~me time, we will reconcile sayiol 
tbat tbls ,oes (In. The mafia is barasain, 
the Government, the people and the labour. 
Tb.~8C., earDi~1 R8t..~}a" as daily waae are 
forced to ~1 oU(KS. 4 to the mafia,_ I. 
it )~I:P,l.ed f' 'Ear~ier al~o, tbe bon. Mini.ter 
said" aD thi. ~UlQ.t Hou •• Ibat he wu IWU. 



that rD.afia was cOlXuriittiD8 atrocities and 
. elploftiltl ·the people and we Gould do Jillte 

in this matter. I would like to impress 
upon him that if tbis mafia menace is 
tackled the coal industry will run in profit. 

SHItI ·LAL VIJAY PRATAP SINGH 
(SarauJa) : Mr.' Deputy Speal~er, Sir, it is 
truo,that we have achieved positive results 
after oationalisation of coal industry and 
more employment opportunities have beeo 
made available and thereby tbe conditions 
of workers and those livina around coal 
mine areas bave improved. 

Today. we are discussing bere tbe losses 
incurred by Coal Iodia and other collieries. 
Certainly. il is a matter of concern for aU 
of us that we have to incur such huge losses. 
You are aware that tbe bike in coal prices 
is to tbe extent of 400 per cent and we bad 
to resort to it many times. Tbe rea&on 
for this is tbat altbough coal is available in 
abundanco in our country. yet it has become 
the lone alternative for other sources of 
enerlY. Certainly, this is a matter of 
concern to us. 

I believe that if we take some concrete 
and effective measures in this regard, we will 
not only increase .tbe profits of Coal India 
and its subsidiaries but also produce poSitive 
results. 

Now, I would like to dra'w tbe attention 
of bon. Minister to a few anomalies. A 
target is generally set and it is ex.pected tbat 
tbe management will achieve it by a stipulated 
period. But when that taraet is not achieved, 
tho 9MS is not achieved, tbe promotion 
prospects and the whole future of the 
manapment is jeopardied. This leads to 
over-reportiDI and an apprebension of 
buminl of Coal stocks expresSed. This is 
dODe in a planned manner and is ,a common 
feature in coal industry. It needs coDstant 
mO'Ditoring. I would like to bring another 
thiDg to your notice. Incidently, I beloos 
to that area which bas larae deposits of coal 
and which is the ,iu,le Jalacst coal produciol . 
area in tbe c()untry I.e. tbe'Chareba Colliery 
of Baikunthpuf area which. is a,., hiibly 
IDcchani,sed colliery in this ·area 80,,1 'S the 
bel' 'in the. ~Q..\Ultry apd i', li\'I~1 tbe biatiest 
Pf04'qctiqtl~. ',But it is .sad tbat even in sbch 
1, nMcbanised Colliery tbe· COD'Yeyo" &cIt 
th.roUJh wb1ch coal i' traosPoried is often 
toleo.' If that belt caD be Itolea "*0 

-. , 

I" Coa/lnd/a Ud . . 342 

anytbiDI under the SUD' cab be stolen. You 
can imagine how tilis belt caD be stolen eveD 
from i. colliery which remains in operatioD 
for 24 hour., and who are tbe people io-
volved in it. N"t oo.I)t:·tbil. If any tool or . 
equipment ,is .toleo' from Soutb Eastern 
Coal Field (er.tw·bile:·; Western CoaJ field of 
Coal India) no cOIlJP'lafn,t :is Jodsed. These 
things need more· attention. The eoal 
industry can certainly be expected to. give 
better results. 

KUMARI MAMATA' BANERJEE 
(Jadavpur) : Mr. Chairman, Sir, at 'be outset 
I would like to congratulate the staff and tbe 
bon. 'Minister for (unnin. tho department 
efficiently. But tbe losses being incurred by 
coal mines after nation.lisation should be 
overcome. 14 years aao, Shrimati Indira 
Gandhi had nationalised coal industry keep-
ing in mind the welfare of workers and in 
tbe interest of galion and production. But 
wbat is happen iDS today? Some bon. 
Members have pointed out that Coal India 
Ltd. has incurred a staggering loss of Rs, 
1200 crores so far. Similarly. tbe Food 
Corporation of India has incurred a loss of 
Rs. 620 crores. The bon. Prime Minister 
should take personal interest and Jook into 
it and ensure that tbese public undertakings 
as well as otbers incur no more losses. We 
bave to enter the 21st century. So, we 
have to ensure tbat tbe production in tbis 
sector and in other secton accelerates and 
tbe country makes progress, Wby is tbe 
Coal India Ltd. incurring so mucb 10lses ? 
The rule of mafia is more dangerous tban 
tbe rule of feudal lords. Whal is the 
management doing? They should Jook 
into tbe losses immediately. Wbat are these 
bureaucrats sitting in comfortable cbairs 
doing there? They are acting alainst us, 
apinst the Ministers and aBainst the 
Government. Wha t punishment hai been 
meted out to them? Why does Dot the 
boo. Minister onward them punishment? 
They should be certainl,. punished' •. 'NobodY 
can exploit public property or funds •.. 
(Inlerruptioll,) .•• Tbis does oot concern you. 
Yo may kindly sit qlJ,ietly and tisten. . 

People are faciol hardship duo to' power 
shortage. There is 101 of problem in 
controUin8 the Jaw and order situation. 
Thoro il a bil mafia in DhanbaA. Even. the 

,MiDiiterl are ,.fr~;d, 91 Jbcm. Wby are tbe)' 
afraid? Wby is' DO action ta.ken 'pmlt 
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["dlnari Maroata Banerjee) 
tbe Il'lJfia? This' :,has '10 be: looked into 
setiously~ 

. 1 

I cOJllfatulate. ;tbe .. boll. Minister for' 
inttoducios ,the LabpUl:, Welfare Bill in the: 
,House yesterday. ThO: MiU s~ks. to impr.ove 
lbe . wotkins ooodi~\ .and ,to incrtase 
production aod. is': in :,t·bo Jarger interesl of 
workers. If tbe production does Dot 
increase and tbe loss is Dot ovcrcowe. bow 
can we expect the country to enter the 211t 
century ? 

I would like to dwell on one more.point. 
There is need to modernise the .coal mines 
,and their equipment. If sopbis.ticated 
macbinery is imported, its parts are not 
available in the country. As a result wben, 
tbe sopbisticated machinery is put ,to, use it 
does not function property. When it goes 
out of ord~r t the sp~re parts.~ ar~ Dot avail-
able. Tbls results In loss. 'This has to be 
looked into. 

I would also like to submit that a geo-
logical survey of different areas in Bengal 
and Bihar sbould be c01lldu;ted to find out 
if lhere is any possibility of a cQal mine in 
tbe area. Besidos, efforts should be made 
to ensure that Public Se~tor undertakings do 
nO,t incur losses. All their difficulties 
should be overcome. The Government 
should seriously think about Coal J ndia and 
ensure that it doe$ not incur loss. I know 
very well that the sympathies of the ll~D. 
Minister .arc, whb tru; workers but the 
bureaucrats are not bothered about Lhe aood 
of the country and work in collusion with 
tbe mafia. 

They are tot!'Jly involved with the mafia 
groups. The Government should. look into 
this matter seriously. I must tbaok you for 
having liven me this opportunity to speak •. 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : Sh-, I must 'Cong~a~u­
late the last Member for having spoken in 
Hindi very well. 

(Trandatlon) 

SHRI DAMODAR. PA~DEY:,: j~i'~ly 
speak in Hindi ... (/nte"UPllon$) 

SHRI V.ASANT SATHE ; I am always 
keeD. to ape8:k in Hindi. Sometimoa' 1. pve 

. ,to s~ak ,in SO$Usb: so Jbat all ',may uoder~ 
stand, aQd tbere is DO complaint tbat some."" 
body h~s n.ot un~erstoo11 me. ' " 

I am happy tbat when tbe dernaod$ or 
my Ministry were. discussed" we lOt an 
opportunity to listen to many· bon. Member. 
Yesterday wben Coal Mines Welfare Il'und 
(Repeal) Bill was discussed, many bPll~ 
Members put forth suggestions and similarly 
today the loss in coal Industry is beiDa 
discussed. 

At ,tbe outset, 1 would like to empbasize 
tbat the misiivings that coa1 industry is 
incurring losses because of nationalisation 
will have to be removed. Nationalisation 
and Joss in the coal indu~try are not related 
"in any way. Is it true that all the 
coal companies are incurring losses? 
It is Dot so. In fact, there 
are only t\)JO cpmpanies that 
are Incurring \osses-·C C. L. and B.C.C.L. 
I have explained the . reasons. These 
companies own a large number of old and 
underground mines and all type$ of fires 
are raging in, these mines. Tbere is the 
natural fire. the tl're' of mafia and the fire of 
t;llanagement-fire is raging all around. An 
bon. Member said that the ruling party 
gives patronge to the mafi~. I am not 
aware of it. There: are many coal mines in 
West Beogal, ,Bihar and Orissa and it is 
not possibh: for me to tell where the rulina . 
party is patronisinl the mafia. But why 
thIS loss is occurring? I want to draw tbe 
attention of tbis House once, again 
towards tbis. When the coal industry was 
.nation,alised in 1973-74 tbe cost of produc-
tion was Rs. 46.37 per tonne. This was 
pit-bead' price. The selling price was 
Rs. 37.50. Now, in any industry. whether 
it is set up by aD individual or by aoy 
company t if the, product is· sold at a price 
cbeaper than . ~be cost of prOduction, is 
tber.e any chance of earning prOfit?' 1t 'can 
oeve.r be possible in any industry of tbe 
world. In 1974~7S~ the ~ost of production 
was .as. '55 arid tbe sale price was Rs. )47. 
Tbe cost of production and tbe prices of 
9tber items W~Dt 00 inCteaslDS. The price 
of ~very 'item of' raw material weot on 
iDCroas~DS. . The UviDI staodard of tbe 
coal labQllre'" was to be improved.' '·We feel 

, happ)' when: fh.e wases ()f tbe workers 



iQcr~~. The, 1abour~rs were e~ptoited in 
.thC 'private ~tor.', TI)~" wales averqcd, less 
thao; ',as" ,)00; per f:D<;»ntb.· 

ONE HON.· MBMBER. : Ils. 260. 

SHRI VASANT SATHE: But today 
tbe' laboutes. in coal industry, are receiving 
a mODtbly wale of Rs. 2000. It is a 
matter of satisfaction. They' should aet 
tbis much. If the cost of production due 
to inflation arid other factors which are 
beyond our control increases from Rs~ 46 
to Rs. '215 per toone and if every time we 
fix the prices at a lower level, and if coal is 
sold at a loss of Rs. 8.86 per tonne to 
Rs. 30 per tonne how can tben the industry 
be ruo· on profit '1 The administered price 
is kept in mind'. The private sector used 
to say tha t tbey were earning some profit. 
We said. coal is an essential commodity 
and its price should be kept low t should be 
kep~ controlled. And in doinl so, the 
administered price was always fixed at a 
lower level. Even today you will see that 
in 1984-85' and 1985-86 the cost of produc-
tion remained between Rs. 190 to Rs. 208 
but we kept the sale price· at Rso 183. 
Then how can we earn profit? It is a fact 
and 1 want to place this before you. 
Secondly, we have incurred the maximum 
loss in two companies. In EeL. the 
cumulative loss upto 31.3.1985 was to tbe 
tune of Rs. 649 crores and in DCCL. tbe 
loss was Rs. 628 crores and total Joss in 
these two companies comes to' Rs. 1378 
crores. Therefore, as I was trying to ten 
yesterday, if our production aoes on 
increasing, a10n& wilh tbat, our work force 
will also go on increasing, which can 10 
upto . 2 lakb'. workers in one company. 
With tbe increase in output, our workers 
should ~\lso aet bttter wages. But still 
facilities are Dot tbere tbougb tbese Should 
be available. This is .also necessary_ 
After all someone wU) bave to take tbe . . 
r~spopsibUit>' for production also. In this 
COUQUY •. we must cy,olve total work c~1t~~e. 
.l totalJy aJrCC that it is tbe .responsl~lltty 
of· tbe man.sement, but manalement' does 
Dot mean only officers. In management, 
the labourers are as m'ucb, part as the 
otD~ers are. Without tbe cooperation of 
tbe labourers no manasement can ensure , , 

production. You must observe intently tbe 
:situatlon ·ol1ta~ninl· ill the country today 
and .Pooder over·· it~· fIn our countrY .in 
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1973~74 pet matiahifl e~DiDI was Ill. 16.49 
per wo.ker and at present, it is'Rs. 90 per' 
mansbift per worker. A labourer. pts Rs. 90 
for.,workina Cor 8 bours a .day wbic.b comes 
to over R,s. 2000 per month. But it is also 
necessary t 1) look at 'tbe poSition of 
production in tbe country. ) had put this 
tbing before this House the other day also. 
They talk of the U.S.A., A~tra1ia and other 
countries. .It was said that we imported' 
coal from A'ustralia on bigher rates in 
utter disregard of indiaenous production. 
In Australia, t.he mansbift output is 13 
toones and in the USA. it is 16 tonnes. 
In China, it is 2.S tonnes whereas in our 
country it is 0.86 tonnes. In B.e.e.L. and 
EeL, which have mostly underground 
operations, the output is 0.56 and 0.69, 
respectively. You can every well under-
stand that 1f per person production is only 
half a tonne how then any industry can 
carD profit. What is needed today is tbat 
all of us should think over it and create 
a new work cu'ture. Yesterday, I had 
also said that so far as inve5tment was 
concernctd. the public had not lagged 
behind. A sum of Rs. 6000 crores was 
given to tbis sector. In tbe Seventb Five 
Year Plan, Rs. 8000 era res are going to be 
invested in tbe coal industry and it all 
belongs to our country. I seek the 
indulgence of the House in the evolution of 
a new work culture in the public sector. 
That is wby we talked of workers 
participation. All our labourers and 
managements should together assume a new 
responsibility for ,increasing. production 
which should be comparable with the 
production of otber countries of the 
world and should make proper use of the 
sopb'isticated machinery installed. We 
have installed machinery worth. Rs. 10 
crores eacb but what is tbe· use if onJy 
20 per. cent capacity is utilised and we go 
on recruitinl more and more labouren? 
Of course, the labourers must prosper but, 
at the same time, productioD shouJd also 
increase and discipline should also be 
maintained in .be country. If this is done, 
I think, there i. no reason wby production 
should not increase. The iabourers of our 
country are in no way Jess capable tban any 
wo~er of tbe worl~. . ' 

SHRI MADAN PANDEY (Gorakhpur) : 
Management a\~o. 

SHRl VASA~r SATHE : Maoaeement 
too can be 'a(;od. 
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SHRI MADAN PANDEY Streamline 
tho rtlanalcment. 

SHRI VASANT SA THB : That is what 
J ain saying. Tbe labourer of the Country is 
lood. We have efficient' and able manalcrs 
also. Take, for iDstance, Ne.yveli Lignite. 
What wonders Flavo tbe labourers and 
management dboe. WCL SinSr.auli and many, 
other companies bave \ery good workers. 
It is the responsibility of all of us. ' we will 
have to develop a new work culture. 

1 am sorry that some public sector 
enterprises are funning in loss. No public 
undertaking should incur losses. Public 
money has been invested tbere and by 
running them in losses we are betrayiDI our 
country. 

I am areateful to the House that 'aU of 
you have given useful suggestions. 1 want 
to say one or two tbings more 
in tbis regard. If you want that 
the production in the couotry should 
increase then we will have to pay attentioD 
to tbe large number of people engaged in 
the infrastructure industry. Yesterday 

, also, I bad said this and 1 want to draw 
your attention towards this again. We 
want to develop this country. We want to 
remove poverty. Once I had aiven figures 
from a book. You will be surprised to 
know about tbe figures of 71 given by tbe 
Planning Commission. After all, where 
from does a mao speod? He spends from 
what b,e earns. According to the 1981 
census. out of 683 millions people in the 
country, 12 ~rore and 14 crorcs people 
in tbe Rs. 400 annual expenditure I1'Oup 
belonaed to tbe rural and urban areas. 
rospectively. Of the people whose 
expenqiture was less tban Rs. 1200 per 
annum, 35 crores were from the rural arcas 
and 10 crores from the urban areas. Add 
these two categories and you will see that 
tbere were 59 crore people wbose 
speudinss were less than Rs. 1200 per 
year. 

What is the per capita spendios .. po~~r 
of our people? If 60 .c~o~e Pec)ple .. spend as. 100 per month then on what commodi-
ties these people must be speridial? 
90 per ceDt expenditure is made OD tbe 
essential comnlodities. ·1 ~ -have beeo 
repeate,dly, .sayiol th,,,,, jf the' ;iaeomc of sucb 
a large numbor of people it Rs. 1200 per 

month and thfi fl1cotne ot tfle otber baddlui 
of persons is 'mote tbail ". 1200 pet 
month. theD tell me' Wb~ . wUl' be" ill • 
position to buy iroD at tbe rate of R.a. 8000 
per tonne? How maey famUIet will be 
abJe to buy coal at the rate of RI. 210 per 
tonne? ,We have to 'increaso production 
in the country. We have 10 instal Induatry 
in every vinap. g, milli9D tODn~ of steel 
will be produced in the country. We will 
export tbe rest of iroD' ore Just to carD 
Rs. 75 per tonne and import steel from 
Japan at tbe rate of Rs. 8000 per tonne. 
Wbat should we have done? It was tbe 
dream of Pandit Jawabar Lal ,Nehru that 
the large: deposits of minerals like coal and 
iron ore available in the country should 
be utilised in manufacturins steel. One 
hundred million tonne stcel .bould have 
been produced per year. Despite the 
availability of cheapest labour and 
intellectual engineerins services in the 
country, we could not produce more steel. 
It should have been our aim. What bave 
we achieved through the public sector? 
We thought that the socialism meant 
nationalisation and nationalisation meant 
the public sector and tbe public sector 
meant employment of ten times more 
people. Some people were talking of 
social objectives, social objectives employiog 
in coal mines and steel plants one latb 
persons where only 2S thousand peopJe are 
needed.2S thousand whe.re S thousand are 
roquired. You can see one or two power 
bouses. In no area can there be Jow cost 
production in tbis manner. 

17.51 brl. 

[Mil. SPEAKER In 'h. Cuir) 

SHIRl DAMODAa PANDEY: I "Dt 
a clarification. You .. id tbaa we have' lb. 
Jowest output, . per manlbilc and you 
mentioned China, U.S.A. aad Auatratia ill 

, tbis tesard'~' But haft YOU' eftr made '. 
comparative study to 'tbe effect tbat liven 
the cond,! fions and 8t81O of meetianiwioD 
·cblaintnl in the U.S'.A.. Austral.' or 
China, the output of our workers wouht be 
.lower ']' I ' 

SHRI VASANT SATHE: No., it wHI 
Dot be."~ 

1 

spal DAMODAR PANDBY : 
~n4J)'. w. ba\je mOle maoual wurk· bl 
o~ ~uPh'J. . You have jUit 1ai4. diat .~ 
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IOIDe places .llke W.C.L •• ac.L. N.~.L. 
$., w' bave very emelent wo:rkers. So. 
I would like to know whether tbeir outpu,t 
is 1_ tbaa tbat of tbe workers of any 
otber country , 

SaRI VASANT SATHE: No, it is Dot 
Jesi. 

. saRI DAMODAR PANDEY: Thirdly, 
if tbe minos like the E.C.L. with present 
s,tuation have beon in tbe Australia or 
U.S.A. woul,d their output bave been equal 
to ours. 

SURt VASANT SATHE : I woulj like 
to lay it categorically, 88 I bave said earlier, 
that our worker is in no way Jess efficient 
than tbe worker or any other country if he 
hal to work under similar cooditions. South 
Korea and JapaQ are also Asian countries. 
The workers of South Korea have Dot come 
from' beaven. They employ 14,500 work cr. in 
a factory producing Dine million tonnes of steel 
whereas we employ 1,2S,000 workers in five 
plants producing 5 or 6 million tonnes of 
steel. Machinery is tbe same. expenditure 
is tbe samet but our output manship is less. 
We employ so many penons. Mechani-
sation and over-employment cannot go 
tosetber. This pushes tbe entire 
economy. 

'MR. SPBAKER : What is the solution 
to this problem ? 

SHRI V ASANT SA THE : . The solution 
is to strengthen the infrastructure industries. 
We should produce more steel at lower cost 
and tbe output maDship should be equal to 
tbat of the other countries. Tbere. should 
be mechanisation but not over-employment. 
What I want to say is that we should pro-
duce more steel and set up more industries 
in tb. villalc" We should produce cheap 
coal and cbea p eiettricity. We should 
supply electricity to tbe farmers at cheap 
rates to enable him to increase production. 
Tbis is the only way.. The Hou.se must 
Dote that without increasiDI tbe production 
we cannot brinl socialism. We cannot set 
up industries In .the villales if we convert tbe 
very infraslructure industry into a biah cost 
indvatr, aad 10 on increasing prices. This 
i, the basic thiOl. 

Mil. SPEAKBlt. : Empteyment CQ be 
ioer..... 0811 by iacreuiaa procluetiOD. 

We ,canDot remove unemployment by over· 
employmC'Qt. 

SHRI VASANT SATHE : It is true that 
we cannot remove unemplo~rnent by resort .. 
ioS to over-emplo)'ment. Production should 
increase and self-employed industries should 
come up in tbe villages. Only tben can the 
uoemployment be removed. As I have. said . ' With heavy heart we produce 1 SO mimons 
tonnes of coal 8f;tl inst. China's production of 
7S0 miJIion tODf'lCS. Japan produces .110 
millions tonne steel whereas we produce 
only 8 million toone. We have to think 
over it. Sir, through you, I want to place 
these things before the House ••. 

(Interruption, ) 

.KUMAR) MAMATA BANERJEE: 
On 9th April, there was a strjke· of All 
India Trade Unions which was quite peace-
ful. but the Coal India management is 
giving charge sheets to the workers of 
~ashriya Mazdoor Coal Jndia which is 
affiliated to our party. Will you pJease 
order the management not to h;sue cbarge 
sheets otherwise the worker will suffer a lot. 
I t was a peaceful strike and supported 
by All Centre Trade Unions 
(Interruptions) t 

SHRI VASANf SATHE: Yesterday I 
explained as to what we had sained fr~m 
tbis strike ... (Interruptions) jt caused a pro. 
du~tjon loss of Rs. 10 crores. 

MR. SPEAKER: The country is con .. 
cerneo with only one thing and that is that 
we must increase productioD. 

KUMARI MAMATA BANERJEE: It 
was a peaceful strike. 

SHRI V ASANT SATHE: It is true 
'tbat tbe strike was peaceful. As I bad said 
yesterday, the trade union leaders bad 
themselves said tbat the workers enisged in 
tbe essential services would not join the 
strike. True, at many places tbose workers 
did not join the strike but at som~ places 
they did observe strike. Only such workers 
have been served wit h show cause DOlices. 
AJI tbe seven lakb labourers have not been 
servod show cause notices. We are Dot 
tbinking of takins any action aga inst theDl. 
They wanted to demonstrate their 51 reDith 
which they did. They incurred, 1(1$5 of one 
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tSbti Vaslnt Sathe] 
day'. wage and ,the country bas suffered. 
What would happen if aU the people strike' 
work to put tbe country at ransom. I was 
sa),ios that we bad invested Rs. 40,000 crore 
in the public sector and I do not see aoy 
reason for their incurring loss. 

(Interruption,) 

[~ngli~h] 

We bave' to create a new work culture 
of productivity. responsib.ility and authority 
with accountability and total panicipa.tory 
culture. participation of workers in manage-
ment. 

SHRI INDRAJIT GUPTA: Only for 
workers? 

SHRI VASANT SATHE: I am talkinl 
of tOlal manaQement culture. Workers will 
participate in that and that will bring about 
a feeling of belonging and an ,attitude to 

. reduce tbe cost of production in the public 
sector. improved output maosbip in the 
public section. This bas to be· achieved by 
our people in the country. Therefore, jf 
tbis attitude is adopted, I have no. doubt 
tbat we can control the mafia. After alJ, 
they a~e human beings. the mafia can be 
controlled, everything can be controlled. 
if you adopt an attitude. After all, the 
mafia is nothing dift'.:rent than tbe tel rorists 
that we see elsewhere. They are also human 
beings. but when human beings 80 mad, 
then tbe only way to control tbat is and I 
am concluding with one saying in Sanskrit ... 
(Intel r .. ptio",~) 

[T1unslatlon) 

SHRI V. TULSIRAM (Nagarkurnool) : I 
have tbe permission of Mr. Speaker. You 
were saying that ,we could not compare 
ourselves witb foretgo countries. So, I 
would like to know wbether tbe Government 
is considering adoptins any meas,ures or 
contemplating any scheme to attain parity 
with t hose countries. . , 

18.00 brs. 

S HRI V ASANT SATHE: I am "~>t-sor.rN' 
you were 'Dot prO$ent. After listoiD8 to ' the 
whole !lamayana, you ·are asking who was 
Sita to Rama ? 

SHRl V. TULSIRAM : 'J'wlnt:to know 
whether you bave prePared 'any patticular 
plan? " I 

SHRI V ASANT SATHE : That is What 
I bay~ explained .• . .'(lntt!~r"pllon,), ,< ~, 

SHaI V. TULSIRAM: The lad'y 
Member alway, tries tQ interrupt. 

SHRI VASANT SATHE: ,You b.ve 
Tulsi as well as Ram in your name. Evea 
then you are asking who was Sit$ to 
Rama. 

SH'RI V _ TULSJRAM: I know who 
was Sita, to Rama. Are you faking any step 
or not? 

SHRI VASANT SATHE: We, are taking 
the steps. Sir, !here is a saying in 
Sanskrit; 

Guruva Bahya Vrldhova Brahminova Bahumrltum 
Aafatayinam Aayata hanyad Ava Vlcllarachen . 

rEng/ish) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
Sjr, I would Jike to submit that the Half-
an-Hour Discussion which is to be, taket 
up DOW may kindly be slated for some other 
day. 

MR. SPEAKER : Okay. I think tbe, 
Hoase agrees. 

18.02 brl. 

DJSCUSSION RE : 'DEVELOPMENT lIS 
PUNJAB 

[English] 

M'R. SPEAKER: We will now take up 
discussion UDder Rule 1'93. Shri Indrajitji 
Gupta. 

SHRI 'INDRAJ'lT OUPTA (Basirbat): 
I have tabled this motion Sir to take ioto 
consideration'tbe statemcQt which ,was made 
in tbts ,House cbi.:, 'm()rni'OI 'by the: ~bon. 
M iDister of Home Affair.~ Now ~\lt" t1UI 



course of tb, day, we were informed tbat 
tbe time of tbe debate miabt be ,sbifted frcnn 
4 0' clock' t() 6 0' clock and we were told 
tbat perhaps this miabt enable tbe M ioiater 
to give him lome more time to teU us some-
tbioa more of the latest development or 
infot01adon wbich ~e may have. Before I 
beain, through you I would like to knQw if 
tbere is anything which materially affects tbe 
situatioD, anytbioa substantial which be can 
now inform tbe House about. He might do 
it before we start the discussion. He migbt 
cut things short. 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND HOME 
AFFAIRS (SHRI P.V. NARASIMFIA 
RAO) : How JODg are we taking for tbis 
debate? 

MR. SPEAKER: It may take around 
one hour. 

AN HON. MEMBER: May be two 
hours even 1 

SHRI P. V. NARASIMHA RAO : If it 
is going to be two bours, after two hours. I 
could reply; that . would be better than 
speaking now ! 

MR. SPEAKER; I can make it even 
three hours, if you )ike. 

SHRI INDRAJIT GUPTA : Some 
people have been expressing the opinion that 
perhaps this kind of a discussion now is Dot 
advisable because it wouJd only help to inflate 
the importance of these people sitting inside 
the Golden Temple. wbo have made this 
announcement and why should we unneces-
sarily help them to become more important. 
I do not share this point of view Sir, because 
I am not concerned with tbese five indivi· 
duals. They may not be of much conse-
quence. Somebody may even say that they 
are five mad men. At least three of them 
I know; out of those five, three of them are 
proclaimed offenders who are wanted on 
very serious charaes including murder. But 
we are not conccrned with these five indivi-
duals. In fact I would say tbat their impor-
tance miabt increase not because of the debate 
bere, or the publicity the debate may get. 
But there i.mpor~nce may increase if they are 
allQWed'Jo ao 00 uninterrupted1y matins such 

j,l "I" , • •• .prQ .. r.M1 .... from 'wbere they are ,slUms 
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at present and if the country feels that 
nobody is goina to interfere with them. theo 
their importance will certainly inctease. ,Not 
because of this debate. What is of much 
more concern to the entire country, anytbioJ 
you want to say ••• 

THE MINISTBR OF STA'CE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : 
No. 

SHRI INDRAJIT GUPTA : It will help 
to cut short the debate. If you really get 
something important, tell us. You insist on 
waiting for two hours. Is it ? 

(Interruptions) 

AN HON. MEMBER : In response to 
your speech. 

SHRI INDRAJIT G UPT A : What ,1 
was sayina is, what is of more concern for 
the country is not these five individuals, r but 
what is of importance is number one. the 
place where they are sitting, from wbere, they 
are making this declaration and announce-
ments. We know tbat this is perbaps tbe 
boliest of all tbe holy places of the Sikh 
community from there-from Room No. 46 
of the Parikrama, where they summoned the 
representatives of the press also-made this 
announcement-declaration-which all of 
us have read. Sir, only a few days ago, tbe 
National Integration Council held its meeting. 
after a Joog time and in the statement of 
declaration of that Council, the following 
sentence occurs. I will just quote it. 

'tThere must be an end to the 
mis-use of places of worship, particular-
ly the illegal occupation of parts of 
Golden Temple Complex by subsersive 
elements who bad descrated its sanctity." 

Tbis is what' the National Integration 
Council bas said, only the other day. But 
I should say what these people have done 
and what they are saying now makes a 
complete mockery of tbe National Integration 
Council's declaration. So, the place from 
which they are operating is very important. 
It has a background. It bas a history. I 
do not want to go into an that DOW. We 
know what bas happened in the earlier 
period from there itse1f. 

S~oDdly, I have seen tbe cootents or 
their declaration.... of co~, as reported in, 
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the prell. I '"."0 DO ,mea. of vorlfyiDl 
wbOther tb., "Iaid al1)'ibias ·more or anytbiDI 
.. ibu what bad appeared in the 'prep. 
TIle point ia, tboy 'have '&oftOUDced tbat tbil 
i. the belinnin. of a battle' for. the creation 
of :Kbalistao and tbat the .4reaOl of 
KbaU8tao ·would DOW be tra_ted into 
reality 'I; I was woBderioa why tboy Mould 
choose this particular time to make this 
typo , of aDDouocement. What il the 
,iaaiftcance of this moment' Has lometbiol 

. DeW happened? Or i8 ,it, that tbeir mentors 
abroad. the forclan 'band, wbich we know is 
operatinl behind these terrorists and these 
pron-Kbaliataoi activists bave chosen this 
movement for a particular moment. We 
know ,(bat only a few days &80, we bave 
been, by we I mean our country and our 
Government have been reprimaned almost in 
an iDsultinl way by an official spokesman Gf 
the United States Government, sayiD. tbat 
"tbis country. which we have belped so much 
and to whom we have liven so much 
.. istance in combating terrorism" now ba. 
the _rve to oppose the American action in 
Libya. You know wbat was said the other 
day. I think Mr. Bali Ram Bbaaat. if he 
were bere, can telt more plainly wbat was 
aid. ,So, I was "ouDderios wbether tbis is 
lome k'fnd of retribution or a revenge being 
taken for our country bavins bad the 
etfrontery to cbalteDle tho American action 
in Libya. ADd tben these people are claim-
ins tbat they have been belping U8 to flsbt 
terrorism. That bal been referred to many 
times i~ this House, how tbey are rUDnlng 
schools for terrOJ'ism in tbeir own country, 
where our people are heina trained •. Now 
tbey say tbat tbey bave beeD helpina us to 
flabt terrorism. Anyway. I do Dot know 
wbat exactly is the signitlcance of this 
particular moment, why these five people, 
whether tbey are mad men or wbether they 
are just criminals or what tbey are, have tho 
Derve to say that now the battle il ,oina to 
beaio. They have also said, accordioa to 
tbe prea. tba' tbe foundation of Khalistao 
was 'laid at 22 mlDUtes past 4 O'clock in the 
momlDa on the 4th June, 1984. We all 
bow wbat happened '00 tblt date. 
or coune. they are contradictory people-
sol' cootradictory-beoauae In loother place. 
they bave said tbat tbe aotual figbtlDi for a 
lovertip State of tbe Sikhs baa been lOiq 
on .... hrtklOl'-SiDce U~4'. Here. the, 
an dltIaI It tro. the Opes" _ s.t. 

DlI.:N l".~"I.".,.~1JI 35' . ,1r.1tIJ}IIb , 

Somet •• "dil, say .dle)' ,Ill •• :,botD ... 
for'lt e\'IfJ,iDCI ,Ul4,. . 

,.Now they . say . tbat ' •. ,parallol .00"ftI. 
moot will .be '1l80~ ,from the Akat 
Takbt. Tbe bouDdarics_ Cabinet, .Prime 
Minister and all that will be .aaouooo4 
later, but in tbe meantime, .tbe ICbaU .. tui 
PIli wUI ,fly from ked Fort in Delhi. A 
separate ConatitutiO,D will be proclab:Qod. 
based on' Sikb lawl~ 

More important is tbat recoanidOD will be 
sought from friendly forejgn Governments. 
especially U.S., U.K., Pakistaa, China, 
canada, West Germany, France, Burma, 
Bhatan and Bangladesh, and also . from the 
UDited Natio.; and also-it is really 
generous on their part-from India. 
They have also mado a veiled 
tbreat accordiq to tbe Press, tbat anybody 
who opposes this move for setting up this 
separate State of Kbalistan •.. Unlllta dl sa/al ' 
kill JOVIal. Sa/al will be done of all 
such peopJe • 

SO, DOW it is Dot a question of five 
people. It is tbe question of where tbey 
are operating from, wbat tbey have bee:n 
sayinB, tbe foreign hand which is obvioualy 
operatiol bebind them, and tbe timina of 
this proclamation. 

So, what 1 would humbly say to the 
Government is : I do Dot know whether all 
tbese months they bad any kind of a plan at 
all. any contingency plan to act if a certain 
situation arises. I do not know we tiavo 
not been told. Ever since tbe Akali 
leadership'decided to abandon the Golden 
Temple and went off to hold their Sarbat 
Khalsa in Anandpur Sahib leaving tbe Golden 
Temple to these people-these Dam Daml 
Tabal and the other people; tbey miaht be 
fiabting eacb other Dow-and abandoniq 
these premises to them, ,",ver since tbat time, 
altboulh in the Anandpur Sahib Sarbat 
Khalsa it was announced. a resolution we. 
passed pled gin, that tboy would liberate tbe 
Golden Temple from these people. but a. 
far as I can sec. .. not a ain,le step haa beeD 
taken to do any kind of a liberatioD at 811. 

. But.. far as our Gowrnmeat. tbe 
Central Government is concerned, it bal lOt 
10 muCh at atake. Tbe entite country 'bu 
at lOt 10 much .take. 'TIlil ilDOt aa ... 
alatlDa my to ' .... b ... n. ...." ... 



· lateari.ty or the, entire country, is invol'H4: 
I· CIO ,u4ontaDd tbeae tactics that ": sbould 
try to ._. the, Puajab. Governmeat". tho 
Saate, GovommeGt" to act. . That is the IiDe 
dult all alOQl wo hayO been told. GOVIrD-
mont Is follo"lna tbese tactJcs, aDd tbey ate 
slviua all lOfts of equipment. Tho), bave 
seot our para·mili~ry forces there, 8n,d all 
that. But tbey are apparently not io a 
position to' injecc . aDY will in the State 
Gover.omont, to act. 

Tberefore, did Government bave any 
cootiopDC1 plan that if some situation of a 
particular ty,po ari.... they will act-whether 
the Puojab Government aces or not? If the 
Punjab Government and the Central 
Government both act in conjunction with 
each o,ther, very good. But if tho Punjab 
Government acts on its own, nothing better. 
But I waot to say tbat the importance of 
this self-proclaimed Khalistani people sittinl 
there, is aoina to mount hour by bour : their 
importance in the eyes of tbe public. and in 
the .eyes of the entire world, if nothinl is 
dODe accordiDI to any contingency plan to 
see that they are not in a position any more 
to 10 on with this type of activity. 

I remember tbat· day J quite a IQog time 
aao, when DIG Atwal was shot down at tbe 
late of the Golden Temple when be was 
com ina out, carrying tbe prasad from inside. 
And he lay tbere in bis own blood for two 
hours. Sucb was tbe terror at tbat time. 
Nobody dated to SO forward even to lift 
up his body. At that time, we beard tbat 
tbere was some kind of a tbinkiDl. some 

o kind of a plan to act; because; what more 
do you want? The DIG of Police, comins 
out from iaside the Temple after worship, 
corrylq the pra,ad in his band, was but-
chered,' shot don. He was not a Hindu; 
be wa a Sikh officer. But tbat moment 
came; that opportunity came and went. 
Notbinl happened. And what went OD 
iDSi<ie tbe Tomblo we know: we know that, a 
larae Dumber or our Sikh brothers and ailters 
feel t_t tater OD tho'saDCtity of a reliaious 
Ibm. Was desecrated in Juno 1984 .. What 
bill happened to the sanctity of tblt Sbrino 
DOW 1 What kind of desecra,foD of tbat 
Temple aDd tbe '~Sbritie Is taklq. place 
DOW , N.o ·l)lace of worthip was moaet for 
tbla· ktDd 01 activity· wbicb. tIl_· people are 
canjiaa . ' Odt' talkie' the· .1W:rlpJe. I~, bope 
t_SiMl CoMGnuritr--or, COtUet die Abli· 

lea4enbip •. u far at they are coocented, 
they bave spoken out ..aiDat it. No dOUbt. 
I welcOme' what: Mr. Barna1.·- bid;: .Id ,..tetda,. Be CAlled :it· ... crlleaious activity; 
be said, It is absurd~ it Is llneel_; be: "id, 
dme bas ,come "bon it ·18 DOt, .outh; .Im"y 
: to coDcIemn tbese activitiet. but· "0 muat 
confroot them. I do not knOW what be meaD' by that: it is • breve statement. No 
usc Just condemDiDI thinp; we bave· to 
confront them that is wbat Mr. Barb ... 
bad said yesterday. We want to bear from 
tbo sovernmeot wbetber in keepiDI wltb 
these statements any action I. letuaJl, 
beiDI planned or not is loinl to be carried 
out 'or Dot. J feel tbat tbis time if tbe 
Central and State Governments fail to 
take any stro,ng measures. tbo credibility 
of these lovernments, whatever remain of 
them, will 10 completely and the people 
of this country arc not loiol to (or,ive 
tbis kind of thinss. 

So. as I said in tbe morniDl. we wODld 
be brief; we do not want to act much 
beyond the scopc of tbis bapponiDI 
here. 

MR. SPEAKER: Riabt, Sir. 

SHRI INDRAJIT GUPTA: We "ould 
like to •• auro tbe lovernment also that 
any strona action tbat tbey take, tbo entire 
House, and I think, tbe entire country 
will be with them. We want to tcU Mr. 
Barnala and his friends allO tbat they 
.bould pick up courap; they should try 
to implement tbat reao)utloD of Sam.t 
Kbat •• at Anand pur Sahib aad the. country 
will be behind them. 

When you say that these people are of 
DO imponanco, tboy are some mad poopJe 
ai-ttinl. tbero, wbo are totally isolated from 
tbe mals of people, tben tbere should Dot 
be any besitation in actioa 'aainst tbom. 
Therefore, if you do nOC act. tbe situation 
II loiDa to become extremely serioaa for the 
entire country and it will be your respoa· 
albUlty, ''your'' means not youn: it will be 
tbe respopsibillty of the lovemmeat. 11· tIM 
tituation deterio._tes, further, becaUIe 
tbese moments come aDd tbu 80 aDd if 
tho IOveromeot, is actina in p1aDleu way. 
with"t aay kind of firm aeiotve. .. toow 
that, '00 the balance.· .h~Yer WI)' JOU 
10. tbere ·will·be .ome.pto .•. aa4 ,_ win 
be, oI·eoano. 'IOIP d~tIeI ., wWcb 
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bavo to be cacouDtered. We realise that 
very well; we Dot try ina to embarrass the 
JOvcmment or push it ioto some position 
wbicb will make thioaa counter-productive. 
But what can be done now? Here is a 
bUlc conlpiracy 80iDg ODe 1 do ·Dot believe 
that tbese five people can act on their 
own in tbis way; they have sorpe inspira-
tion behind tbem; they bave foreiln assis-
tance bebind tbem and they are acting in 
a deliberate way to create such a state of 
deatabilisation in tbe country that people 
will feel that the aovernment is completely 
bel pless and cannot do anything. 

When Bhindranwale was arrested tbree 
times and reJeased three times in those 
days also people felt tbat be was' such a 
powerful person that the government did 
not have tbe courage to keep him behind 
the bars; and ultimately you know what 
happnect, ,in. tbe course of that thing, we 
bave lost the Prime Minister of the country. 
we bavc.lost the great man like Longowal; 
and now I do not know whom we are 
aoing . to lose, if you allow these people 
to run amuck in this way. So, I would 
conclude becaus~ I do not want to take 

i more time by saying that it is not enough 
now for tbe government simply to say we 
want tbe Punjab Government to act and 
our job is just to help them from behind 
the scene. If they act, wen and good; I 
would welcome it. What is called for is 
a police action. If you say that tbe Punjab 
Police is incapable of for many reasons 
carrying out action of this type, then you 
have to decide what to do. But if the 
Punjab police under Mr. Reberio-you 
have sot a dynamic new police chief there; 
you have sent a new Governor there 
saying that be is a very dynamic perSOD, 
I may not sbare your views. So, with aU 
these. tbere is an expectation in tbe country 
that this time tbs Government wi11 act' 
surely. I believe~ Sir, tbat in the otber 
House all that was said was tbat we are 
hankins on the State Government to do 
something and we will give them positive 
assistance. This formula is not gOiDI to 
work any more because failure to act now 
will meal) that these' people inside the 
Temple and their foreign backers win 
roalise that this Government is too weak, 
too vacillating, too hesitant to take any 
firm action aDd tben the coosequeaces 

P,mjab 

whioh will follow may be much more IraVe 
tban what we bave encountered upto DOW .. ' 
Therefore, I hope tbat the Minister will 
take tbe House into confidence at the 
end and live some eocouraatmcnt, some 
confidence that we are not loing to remain 
just passive spectators while tbis pme 
goes on. 

SHRI R. S. SPARROW (Jullundur): 
Today's debate arid the subject is indeed 
complex as also traumatic type. I will cut 
out tbe extraneous types of problems to 
bring out before you Sir, I will try to bring 
about only three main factors to clear tbe 
problem as it stands before us today. . 

The first factor tbat I have tried to 
analyse over the period under review is tbe 
enemy's grand plan. The enem,'s grand 
plan ha~ all alona been to destabilise and 
weaken India. Everyone knows as to which 
powers collusively internally or externally t 
bave been trying to do this. It is now 
crystal clear. One can speak 8 lot on that 
oue but it should suffice just to mention 
that in passing. 

Their first priority in relation to this bill 
time game is to destabilise the sensitively 
positioned border State of India i.e. Puojab 
and contiguous to it also Jammu .aDd 
Kashmir. To narrow down their outlook, 
jf one bas a little bit of planning aptitude, 
one should not find it difficult to assess as 
to which way the enemy's mind is working. 
I call it enemy from that point of view 
because it hurts us. And it is interesting 
to note that the method applied phase-wise 
has been goin, on something like this. And 
it is a well known type of methodology when 
you want to destabiHse somebody .as to 
wbl:t.t are the various phases that you have 
to go throuah. 

In this particular case, talking about 
Punjab exclusively now, the first pbase tbat 
bas been put 'into play is to aid, abet, 
bribe and train mostly the Sikh youth to 
fulfil the above aim in view which I bave 
just now liven. 

There is always a method to carry out 
a plan. After that to make use of tbe 
holy .brines as centr. for wbippinl UP 
communal hatred through preachio. funda-
,mentaUst approach. And cODlOlunal batred, 
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wbicb DeVer used to be tbe case insofar as 
the Sikh annals 80. "rhere was never a 
question of aproadins communal ilatred. 
Never. Guru Gobind Sinab Mabaraj. and 
all the Ourus bad tbeir worshippers of all 
rolisions-Mohammadans, Hindus, Sikbs 
and Harijans. All. Everybody. This never 
used to be tbe case. This trainin8, this 
allurement. money. musket. motor cycles and 
what not, bas been a prepared, well-pro-
pounded plan. And once this sort of a 
situation arises, tben tbe shrines bave been 
used and still are being used for harbouring 
extremists as also for stocking weaponry 
and for hatcbing plans of attack on innocent 
peop)e and various other tatgets. This is 
chronoloaically bow the phases bave been 
worked out and are beiDg implemented. 
And tbat again by using bundles of funds 
and money. According to ono account 
wbich came out in the newspapers only 
about a month ago, Rs. 15 lakbs were 
being pumped ;n to Punjab for the use of 
extremists-Iometbing sensational. But 
I know that if you want to do something to 
destabilise somebody or achieve your own 
end, intcrnationaUy and from o~r own 
country's point of view t throwing in about 
a few crores of rupees has no 
mcanins. Many of us have been Ministers 
and so on and so forth. They have 
their own discretionary funda laklls 
of ruppees. And if it is a question of 
a country, wby not so many crores of rupees 
can be given. It can be done. So, this is 
the crux of the whole thing. Money bas 
been buying out so many, youtbs in parti-
cular. The attack bas been against them. 
Fundamentalist types of training is being 
liven. Who does not know where the 
training bas been taki118 place, inside and 
also outside? And Dot only that, then 
they build it up into sometbing what is 
communal strife. Then comes the phase 
of civil strife. Then the civil strife goes to 
tbe adge what you caU even revolt and 
revolution of a type. That is tbe time 
wben ingress would be made-armed ingress, 
armed forces from any ana1e. That does 
not matter. We know sansitive)y as to 
wbich are ·tbe anales from where somebody 
can come in, in· uniform or without uniform. 
J t d()eS happen occasionally, firins across 
and 10 on and so fortb. Inaress is made. 
Tben what happens is at tbe fight time you 
bave to strike. Y.ou have then 'to declare 
that this i. what i. it. So m.uch portiOD hal 

to be anDounced as Khalistao in pucca 
terms, not Uke this wbat bas been announced 
tOday-J will come to that in a miaute:_and 
such and such area win have to 80 to such and 
such. At tbe rlabt time tbe United Nation's 
Security CouDcil steps in and starts sayio,: 
loo~ here; ceasefire is tbe rjabt answer. Has 
not tbero. been ingress made already? 2'.000 
sq. kilometres area is under somebody. 
One-third of Jammu and Kashmir is under 
somebody already. So, that situation bas 
been worked out. Whether we are going 
to offset it or not, I win ~ome to that in a 
minute. So, this is factor number one that 
I wanted to bring to you to kindly keep in 
your view. 

The second factor is tbe enemy's grand 
plan has got stymied. And] have to tbank 
tbe Government, tbe Prime Mjnister, the 
Chief Minister and the House as a whole 
and the parties as a whole, not only one 
party but all of us, because it is a national 
question. We all have been at it in one 
form or the other and tbis is where we 
stand. I will explain. As a result of the 
announcement made about Khalistan by a 
sliver of a splinter group from tbe All India 
Sikh Students Federation, it is clearly evident 
tbat tbe enemy's grand plan of destabilising 
Punjab has failed miserably. I will explain 
that. Enemy's big time plan is no more 
working. They tried but somehow or the 
otber it did not work. The political 
stratellY that they tried to put into play has 
Dot worked. Primarily why? I must 
explain this on the floor of the House. Hon. 
Prime "Minister took the initiative from the 
very start of the Punjab Accord and the 
initiative to date, bas clearly paid its 
dividend now in one form or the other. 
How? I will explain it. For example. the 
stage has come now to such a limit that the 
perpetrators or extremists have now been 
isolated from the masses, mentally and 
otherwise, of the people at large in Punjab, 
that is, majority. I have been roaming 
about in tbe villages-I may bring it for 
your information-as you know yourself. 
in various capacities over a number of 
years, as Chairman of ·tbe Kisan Mazdoor 
Dal. as-Cbairman of the Ex-Servicemen's 
League. as oDe who bas bee-a a Minister in 
Punjab. moving about in tbe villages. So, 
I know the nerve; I know my people; I 
know their factualities and weakneSSOl and 
so 00 aDd so fortb. Now 1 can tell you 
that mentally tbe preponderatina majority. 
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except for this little sliver ,of a few extr.e .. 
mia.,,-oo' 0'" is keen to woo Khalistan. 
No, They arc not. They are all aaaiqat. 
1bo laraest party in the Sikhs, as you know, 
my fricods, arc sittinl accross here, ", of 
them, Akali Dal, bon. Members of, . Parlia-
moot arc' here. Tbe rest of Akan :Oal are 
all .... inst Kbalistan. There is no doubt 
00 tbat. To what extent~ Sir, we should 
take aetion, as you have pOinted out, and 
in what way? This is of course tbe point 
to which I will come to. But tbe fact 
remains. All .a.rodbd tbe villaps I have 
moved about-12.968 villages of Punjab. 
Not one is keen to be a Kbalistani. They 
don't want. And in fact you may have 
noticed from the pages of some of tbese 
newspapers tbat even tbe villagers n.ow have 
started catching them and beating them. 
Certain cases of this nature have also come 
to' liabt. So, this is the number two factor 
as to where we stand in so far as the masses 
of Punjab are concerned. After all, 8S t() 
90 lakhs are Sikhs and the rest the others. 
14 million or somewhere about that. And 
that would mean the preponderating majority 
of tbe Sikhs. Akali Dal, yes. it is a sad 
.tory. They are splitup into various factions. 
Yea. 'But that does hot matter. The 
prepondcriol majority is against the per-
petrators and they will have to be dealt 
witb. The ooly thing left then is what? As 
Guptaji was pointjng out, it is identification 
of the perpetrators and action to be taken 
alainst tbem. That is all tbat is left. 
Otherw~se we have stymed the plans 
of tbe people from outside who want 
to dc-stabilise uS. We are quite strong now 
to understand tbis tbing. And I am certain 
the Government bas .rranaed things on the 
borden, inside the borders, tbe second line of 
borden, and 10 on and so forth absolutely 
In a first class manner and we should have', 
DO quails. no difficulty about fcelina that 
lome one is goioa to topple us around. No, 
Sir. Tbat will oot be allowed t.O happen. 
Bwn a ·slngle person has to stand and figbt, 
i. will not be allowed to happen. 

Fieally Sir, I may point out only this 
mucb. I bave lot One or two small litdo 
appeals to" make to you and after that 
I tiolab. My' first appeal tbat I would liko 
to make' to tbe House and to the opposition 
parties and tbe rest of India is this. Beinl 
a national queatioa it should be our duty 

to support whole .... reedJ' wi_boot· . .., 
r*"ado.,.... . , 

MR. SPBAKER : That II wha~ tboJ 
are all doi~ 

SHal I.. S. SP AIUtOW : ••• tile Ceatral 
Governmeat aDd particularly also t~ p~ 
Government. This is wbere we stand. ADd 
you bave taken. tbe vow 00 tbat. Wo ile 
not goinll to waver. About the perpeu.ton 
I have one word to say. To tbe extremists. 
particularly. to tbe youna onel, I would 
like to say a word. They must stop the 
militant way of life at the bebeat of India'. 
foreign ill wisben. This is tbeir own Mother 
India, aDd ooe's motber sbould not be burt, 
we must protect our Motber India as all 
Sikhs historically bad so done all aloDI. 
How can we let ber get vivisected? They 
shall think and throw down tbeir arms. 
If done with grace, amnesty win smile 
generously on them. This is my humble 
appeal to them also. After all, who are 
they? They are also one amongst us. 
Therefore, they should also feel a sense of 
it-no more playing about witb forcilD 
bands, no more playing about with money. 
This is the best that we can recommend to 
them also to follow. 

With these few werds, I thank you very 
much for living me the timo. 

SHRI ARJUN SINGH (South Delhi): 
HOD. Speaker, the House today is discus.in, 
tbe situation in Puojab which all of us would 
very much have liked Dot to happen. I 
beard the concludinl part of tho speech of 
tbe hon. Member, Shri Guptaji. If tbat 
.sives ,he total picture of wbat he said 
before, I entirely alree with him tbat tbil 
is a question which we canDot apprcacb 
with aoy divided mind or with any doubt 
OD any lcore. Tbe issues al'e very ,clear. 
One is, whether there is one person, wbetber 
there are flve porSOD. or whether there are 
SOD persons, It is immaterial if an), ODe daru 
cballeole the sovereianty Iud iDtearit,· of 
this country. if any oDe dares POlO a . mr.t 
to the' unit, and iatearlty of this couotty, 
this bonourable ParliameDt. tho peopIfiof 
tbi. country and all of us have to coDftoDt 
them and crush them. Tbat .. is· die OIIty' 
aitema1iVe left with UI. 

It is lood~' ud' I tblDk It I'la, .." ..... 
. teDiaa feataro,.' if!~1 may 'Ia)': 10, t"'~, .~,_ 



i ..... ;t'- ~'eo_ 1"IDII 'of :political tbioklu, 
in tbIa ,CQUDtrY ,ltbout .·-=-ptlo" is raapd 
...... th. ·forces :of ,deatabiU .. tiOIi' and 
.. Ioat .he .Ioroll tbat tbrca.cD -tbe unity 
of this couat..,. ~be ,PU'ties mUlt be aiven 
eredie w it 804 I would aJ80 say. &8 I said 
on :the last pccuioD, Nr • Speaker, tbat as 
the Jeader of this country, tbe Prime 
Minister bas playod': a very crucial and a 
very ,important role In foraina tbe pationa) 
wiU on such aQ important issue in tbis 
country. 

In the situation as it bas emerged, I 
know tbe easiest tbing would be to say that 
Mr. 10 and 80 should bave done tbis. Mr. 
so and 80 defaulted on tbil. I think every 
act of violeocc, every attempt to create 
turmoil, can never be justified and will 
alway. be .condemned. What has happened, 
bowever~ unfortunately in tbat part of our 
country. Mr. Speaker. is tbat a set of peopJe 
made violence, terrorism, 3S their instrument 
for acbieviDI 8ometbiol first purely 85 a 
political iuue and DOW tbe real designs are 
out, that it is Dot ~omethin8 that is bolog 

. soulbt to be achieved witbin the framework 
of our Constitution, but somethiog which i~ 
beinl louJbt to be done at tbe instigation of 
a foreign power, of forces inimical to the 
nation's interest, and with a very clear-cut 
objective to support secessionism in tbat part 
of the country. I would like the House to go 
over certain thinas because sometimes in the 
marcb of history we often miss tbe signifi-
canco of events ,and tbe changing sbape of 
forces tbat are aligned on one side or the 
other. 

Mr. Speaker. it is with aD8uish that we 
recollect wbat had bappened in Punjab 
barely two years ago. What is happening 
today is sliahtly similar and we may say. a 
re-play to some extent 0' tbe same. But 
there it a areat qualitative difference and we 
should Dot' miss tbe siloificance of this 
difFerence· because It has brought forw .. rd 
the best and tbe noblest tbat tbe Indian 
Republic C&ft offer, we see today-in 
Puojab I am talldDlJ, apart from w.hat is 
happeofna io the country-all tbose forces. 
all tboal people, all tbOie political parties 
wbicb were ambivaJeot. silent and perhaps 
llleDt.y IUpporthre of wbat waS bappeninl 
two ,.... "'aao· ·.re itod.y out not only 
verball)' but.. ,I think, ther "ut . out to 
coafrODt .... forces aad _ btva 0...., 
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said that what is happeninl j·o Punjab is Dot 
iu the interest of tbe country and tile, win 
protect tbe sovereilDt, and iatearity of this 
country as aD" articlo Qf faltb •. And tbi., I 
think, i. a areat cbaoae in the sltltation 
between wba.t happened two years a80 and 
wltat is happening today. nat this should 
come to a pass after a democradc process. 
when Il' Government has been elected, is 
another Significant feature which we mUlt 
not lose 'siabt of because after aU. in our 
democracy, it is the representatives of the 
peopJc":"""in whatever maDner tbe people 'eel 
like to choose tbem-who have to bear tbe 
burden that democracy places 00 the 
shoulders of their representatives. Thorefore, 
the Punjab Government bas to bear tbe 
primary responsibility and 1 am slad to say 
that witb an the vacillations tbat we have 
seen in the recent past, with all tbe abort-
comings tbat we may have observed. at 
least at tbis crucial hour, tbe Government of 
Punjab and tbe people of Punjab are stand-
ing up as one to face and confront these 
people and to see that they are eliminated 
tQtally from the scene. 

According to the newspaper' and tele-
printer reports, it has become clear tbat 
some 'action bas, in fact, already started in 
tbe Golden Temple complex by tbe security 
forces. I would like. with your permission, 
to convey to tbose brave men who are 
tryiog to restore balance, who are tryin. 
to crush those elemeots who have 
dared to confront or challenged the soverei-
gnty and integrity of this country, we wisb 
tbem all success in tbeir effort. It is because 
tbat place is totany made secure and those 
who bave dared to challenge tbis are 
eliminated from the scene altogether. 

There is a political aspect of it also. And 
as I said, in the very beginning, it is a 
matter of record that tbe Prime Minister-
I want to repeat here-in perhaps one of 
the most imaginative piece of statecraft that 
we bave seen, has Iradually, with patience, 
with compassion with determination and with 
clear .. cut objective before bim, bas been able 
to identify and isolate totaUy the forces tbat 
are inimical to tbis country and bas been able 
to make, to the signiog of (be Punjab Accord 
to all the efforts ·in between and also to all 
his efforts fbat be continues to make.! to 
IorIO· a very stroDI and very det«mioed 
alliance of democratic forces io Punjab, ill . 
tbe country to tace tbose people ao4, lOt ·dlat .. 
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ultimately democracy ,triumphs, India 
triumphs and tbose who try to, disrupt tbe 
sovereianty and intelrity of this country are 
tGusbt sucb a lesson tbat they will never 
again rise their beads alain. I wish, Mr. 
Speaker, that at this moment, tbis House 
wbile expressing its grave anxiety. at the 
tUfn of events that have occurred also 
demonstrates its unshakable resolve, its 
total commitment. for those who are today 
in the field combating the forces of disrup-
tion and combating tbe forces of terrorism. 
Tbe voice or this House, tbe resolve of this 
House, will strengthen their resolve and 
make the~ do their duty better. 

[Trans/ation] 

SHRI C. MADHAV REDDI (Adilabad) : 
Mr. Chairman Sir, I agree with Sbri Arjun 
Singb that the entire House and all tbe 
political J')arties are cooperating with 
Government in the matter and I feel that all 
of us must come together to fight tbis threat. 
We would have been happier jf the words 
which Shri Arjun Singh spoke at the end 
had been spoken by the Home Minister. 
Shri Guptaji also wanted to know the action 
taken in this regard. What we heard from 
Shri Arjun Sinsb in this connection was a 
lood piece of news and it hardly matters, 
whether the information is given by Shri 
Arjun Singh or the Home Minister; we 
would certainly cooperate and we are very 
happy that a solution has been found to 
this problem. However, this reminds me of 
what Mr. Albert Einstein had said and I 
quote: 

[English] 

"Every step that we take is the inevitable 
consequence of the preceeding steps. n 

[Trans/ation] 

We bave had the 'Operation Blue Star'. 
Perhaps, we will bave to do mini 'Blue 
Stars' in future alsq. There would not be 
too much of flood sbed. this is what we 

Lhope. It is not at aU desirable tbat there 
should be aoy bloodshed inside the precincts 
of the Golden Temple. 

'MANY HON. MEMBERS: Then wbat 
should happen, what 1'40 you wabt? ••••• 
(Interruption,) 

SHIll C. MAQHA V RBD'DI: Pie •• 
bave patience. listen. to what I have to say. 
I do Dot know how tbo tbought of 'Ilaj 
Karep Kbalsat -am I riaht. air,-came io, 
their mind. Does it imply that Khalsa would 
only rule tbis country? How would that be 
possible? This is not limited to Golden 
Temple only. They would hoist tbeir fta, at 
Red Fort. Not' only would 'Khalsa' rule. 
tb~s country but Quran (Muslim), Gita 
(Hindu), Bible (Christian) 'would also rule it. 

MR. SPEAKER : I tbink the term 
'Khalsa' implies 'Shudhdh Raj' (Clean 
administration). 

[English] 

SHRI ARJUN SINGH: I think the 
hon. Member is stating the truth. In this 
country. everyone will rule because every 
one to whatever community, caste or 
religion be may belong in this country. he 
has the right through tbe democratic pro-
cess to share tbat power in India and tbat. 
will ba ppen. 

SHRI SAIPUDDIN CHOWDHARY: 
But they should Dot do it. They are running 
the danger, I tell you. 

[TranI/at/on] 

SHRI C. MADHAV REDOI: This is 
what 1 ~aidt although in tbe Urdu. In this 
country it is wrong to speak in terms of 
rule by Khalsa or rule by the Kuran or tbe 
Gita. This country belongs to all of us-
Hindus, Sikhs, Muslims, Cbristians. Every 
body has sacrified for it and we must 
remember tbat-Chisti ne jis jamin mein 
paigame baq sunaya, 

Chlst; n~ ji, Jamin mein po/game haq ,unaya, 
Nanak ne lis chaman mein vahdat ka le~t 
gaya, Tatar/yon he jlsko apna va/an hanaya 

This is our land, Why don't we under-
stand this ? One of our friends bad made 
bis best efforts for Bome days, but J regret to 
say that all his efforts went waste. He wanted 
to bring those youth, on the right track wbo 
have'strayed. But, enough is enough. Their 
misdeeds have aone ap to much extent (laat 
) am reminded' of tbis couplet ~ ,':·Poet 
Bbunhari ",..' " " 
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"Pbool ki patti Ie kut sakta bai 
hire ka jiaar 
Marde nadan par Kalame 
Darmi oajuk be .. asar." 

Wbat will 'you do with 'Kalamc Narmi' ? 
At tbis stagc, Dot soft but hard decisions are 
required •..... (Interruptions) 

SHRI BALWANT SINOH RAMOO· 
WALIA (Sanlrur) : Tell them, I stand for 
the unity of the country and in fact one 
step abead .•..•. (Interruptions) 

SHRI C. MAOHA V REDDI: I bope 
that whatever action has been taken thi' 
evening at 4 or 5 O·clock ... 

[Eng/i,h) 

We are reading perhaps too much bet-
ween tbe lines. (Interruptions) 

(Translation] 

Whatever action bas been taken, bas tbe 
full support of Shri Barnala as well as of 
the people and would continue to be so. 

SHRI ARJUN SINGH: Tbe action bas 
been taken by him and nobody else can do 
tbat. 

SHRI C. MADHAV REDDI: He has 
taken a very lood step and we support it. 
We want you to maintain peace throughout 
India aod a1l the opposition parties would 
cooperate with you in your endeavour of 
maintaining peace. 

MR. SPEAKER : He wants that action 
should not be left incomplete. Action should 
be complete. 

[English) 

PROFo K.K. TEWARY (Buxar): J rise 
to speak with great anguish. This House 
which has been tbe repository of the sover-
eignty of this country, a House tbat has 
maintained the unity and integrity of the 
country is now sitting and debating a defi-
nite threat to the same ideals and the same 
principles. An att~mpt has been 
made to divide this country and it· is no 
use trying to sweep under the carpet the 
dirt. Challenges have been there and they 
have been building up for quite some time 
an~~lti.W3teJY tbe situation has deae-oerated 

into the present ODe. Khalistan has been 
announced and to my mind, tbe inevitable 
whicb we were all apprehending bas taken 
place and has happened. It is a matter not 
only of concern but of greatest threat to the 
entire country and ~e bave to think, tbe 
entire House bas to think because this Houso 
represents tbe will of the people of India,' 
people fought for its independence and have 
been fighting for its unity and, therefore, 
this House bas to take cognizance of the 
chanenges in Punjab and as it is operating 
in other places as well. 

The people who have declared this 
Khalistan-I would no.t say tbat they are 
mad meo. Let us Dot minimise the gravity 
of tbe situation. This prevarication. I am 
sorry to say, will not do. The challenges 
arc much too serious to be laughed away or 
to be minimised. The forces that bave been 
referred to. the forces which have been 
active in destabilising and dismembering the 
country have been active for quite some 
time. Madam Gandhi became a martyr. 
All along she was cautioning tbe nation and 
preparing the peopJe and the country to 
face the challenges. Unfortunately we 
could °not put our heads together 0 Some-
how we failed in putting our shoulders to 
the wheel, and Madam Gandhi bad to 
sacrifice her life to maintain the bighest 
ideal that this House has cheri:;;bed-the 
ideal of maintaining tbe integrity of India. 
Now, the question is whether the Golden 
Temple is sovereign or th;8 Indian nation 
is sovereign; whether we will maintain 
sovereignty of India or we will concede 
sovereignty to a place which is sanctified, a 
hallowed place, which unfortunately went 
into the hands of a group of thugs, a group 
of quislings. a group of traitors. Their 
collusion or collusion of forces from outside 
with them is no secret and the hand of impe-
rialist power as has been referred to during the 
Libyan debate in the Security Council that 
followed the intimidation and the threat 
held out to us was definite and J and my 
friends on both the sides ha,?e been raising 
these matters on the floor of this House-
the threat given to India on the floor of the 
Security Council. in particular, because , we 
have stood against the imp.,rialist assaults. 
And this is an assault on tbe unity of tbis 
nation. Therefore, my assessment of tbe 
total situation i.s of that level-just. because 
S perspos arc there and they bav~ declared, 
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Kbaiiatan-I would Dot be 8urprised it by 
e"QlDI wi.at tbat KliaU.tID bu. t;cc:u -..,.4 by ,tbe client .State. of imperialist 
po_rl. ,America in particular. Tborofofe, 
we .VI to clOlO our ranks. This ia tho 
"'-test cballeqo tbat tbil republic would 
bavo. face4 and the area test challeoa" 10 tbe 
con,~pr.ry bil~ory or the nation. 
Tberefore, I sometimes wonder. I would 
not make any commeDt whicb will divide 
the House or will appear discordant. No, 
my purpose is Dot tbat. This unity bas to 
be maintained. But certain amount of 
self -iotrOlpectioD on sucb occasions when 
the bistory of tbe nation. wben 'tbe uoity of 
the nation is threatened is to be applied. 
That does a lot of 100d to the people. 
What. is the auaraateo? The way the 
Golden Temple was surrendered and tbe 
way all 'tbese months we bave been teUina 
about, this that tbe people who control 
Golden Temple as the supreme seat or reli-
&ious authority of sikbs, tbat Broup exerci-
ses control oyer the imagination. loyal ty 
and commitmeot of the people in Punjab. 
Despite all tbis, Golden Temple' bas be~n 
i:Uowed to remain in the hands of tbose 
people and durinl tbe last three or four 
months' these people bave been tbere. 
Conspiracies have been batched. Contacts 
bave been made and I would not be lurpris-
ed tbat contacts were '. 1J.laintained even in 
Delhi and outside. An these factors -have 
ted to tbe -present situation and tbe grave 
action that might bave been taken. Shri 
Arjun Singhji informed us that some action 
has been taken. The action bas always 
been welcome. We have been demanding 
tbis action. But the Sarbat Khalsa, tbe 
b1lhest Institution or Sikh relision gave 
direction to tbe Akali Oovernment to free 
the Golden Temple and otber temples from 
tbe bands of these elements. But no action 
waa takeo. Tbinp were allowed to deterio-
ra teo We all support tbis Government 
because it II a demoeratically eJected 
Government aDd throuah the statesmansbip 
dr our P ... lm~ Minister who always keeps 
tbe fateresl of tbe nation in mind, tbi' 
Oovernn:lent came into beinl; this Govern';' 
ment lOt tbe office and we have been expecting 
that this a' overnment led by Sbri Barnala 

will dlacb_.IO its immediate constitutional 
ObUaaUODsi 'to the natioll. ADd I am lOrry 
tp lay .tbar •. seotlO1l C!f people out tbere 
art rUDaiaa1 ..... the .... aM builtl~.· with 
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tbe bound. nat ."UI -no·t do. Let 'us comt 
toptber and let us really reallnn' oUr laltb. 
oar confidence, in t. COM'tkUtiOD aad ia 
the ualty of the natioD. We bave -been 'only 
moathinl sl0lan8. These rituals will not 
do. 

This declaration. of Kbalistan from tbo 
premises of tbe Golden Temple is a calcula-
ted, pre-calculated move. I wonder' what 
was bappeniol and how it all happenod. 
Wben tbis plan was beiDI hatched. wbat 
was happening to our intelligence? . How 
is it tbat we did not know? Wbat happen-
ed to the intelliaencc set up? Wby was it 
not known that Khalistan was goiDg to be 
anoounced? How can we undermine this '1 
Micht be, five persons announced it. Self-
styled leaders of Kbalistan operating from 
tbe compounds of 10, Downing 'street or 
from tbe White House, we can understalld 
tbat. But Kbalistan being anDouDced from 
the Golden Temple. from our own loil. 
from the soil of PUDjab which bas been in 
turmoil for the Jast five years-and after 
tbe Barnala Government came, many tbiDP 
bave bappened-we are not able to under-
stand. How is it that we did not know 
about tbis dispicable act of this aroup of 
quislings, traitors, tbat tbey were goina to 
announce Kbalistan? Why was this not 
known to us? What were tbe intelligence 
people doing '1 It was said, before the Blue 
Star Operation took place. the entire net-
work of our intelligence bad broken down 
and arms and weapons were smuggled into the 
precincts of the Golden Temple and a virtual 
fortress wa~ created in the Golden Temple. 
Afte~ all tbese experiences and nightmare 
tbat we bad undergone. in spite of a11 tbese, 
unfortunately this bas happened. KbaJistan 
Qlay be a fisment of tbeir imagina'tioD, but 
in terms of international politics, in terms of 
the publicity tbat tbis _~ will· get and tbe 
encouraaement tbat these forces will' get 
from al1 over the world, from tbeit patroDs 
it is a very serious development. Therefor; 
in addition to whatever action has bee~ 
taken. more serious action is needed, and 
this House must announce tbat tbis is loinl 
to be tbe fiabt to tbe flnish, no leniency on 
aDy front will be shown, tbat, under DO 
circumstances. we wi!' allow these communll 
forces, wbetber tbey are tbe extremists or 
. wbethe~. they ~a~e other communal ,roupe, 
who .. te.,b()ldlOl out all kinda of tbreats 
aDd makin. predICtion.· ~bout the. ru·tut. Of 
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tbls country. Thoro are people in otber 
par .. ot the couat,ry also wilo are takiol 
oacoura_ment frOm tbe activities of the 
extremitts in Punjab and they are loin8 
round .,Ioa that, if a bandful of Sikbs in 
Pamjab canDot be subdued by tbe Indian 
~rmy, wboa Nap. cannot be subdued ov.eo 
after 30 years of army operation, wbat will 
happed if tbo, rise or certain tbill" happen.' 
Therefore, the entire &CODario baa to b. t.ken 
into accoDot and this House mu.t respOnd ••• 
(I"terruptlons) 

SHRI SAIFUDDIN CHOWDHARY: 
Then be should plead for withdrawal 
of the Bill 00 risbts of Muslim women. 

PROF. K.K. TEWAR Y: Therefore, I 
sa" this is the bisgest cballeDle. I am 
very happy. this was expected of tbe hon. 
Members from tho House. But notice 
ahou1d also be taken of people who ,ha ve 
links with the extremists; many of them are 
occupyi os. in Punjab and ou tsido, are 
enjoyina very important positions. So. a 
comprehensive view bas to be taken of the 
situatioD. aod this time, in PUDjllb, ODce 
action begins. tbe action must reach the 
logical cODclusion and extremism, secession-
ism and terrorism must be stamped 
out for ever from tbe soil of 'India 
because we prize o~r independence and we 
have made sacrifices for its preservation. 

SHRI BASUDBB ACHARIA (Bankura) : 
Sir. so far as my inf6rmation goes, the 
whole world knows that para-military forces 
have entered into the Golden Temple and 
are combatins the terrorists. But the 
statement made by the Hon. Minister this 
morniDg bas liven no information abopt tbis. 
(Intarrupliotll) 

MR. SPEAKER: It wa. not thero. 

SHRI BASUDBB ACHARIA: We 
expected that some more information would 
come by tbis time. That is wby the dis-
cussion was delayed; we were told by the 
Parliamentary Affairs Minister. Mr. 
Bbap't. 

SHRI AMAL DAnA: They are tbe 
Jaat people to know. 

S8RI l'-.V. NARAS1MHA RAO: I 
would Uke to .y tbat to make a statement 
OIl tbo bali. of a Dewa apocy report, how-

~ ... reliable, would Dot be proper. r 
would COttamly tako tbe lI.OUIO iato c.on8-
deac:e as to .tbe Jat.t rOpOrt we ~ve from 
ow;, 8OU~ wben I . repl), to, ~ ~". 
(/nl_"lqJt~"n') ••• N.o, thore is ~ ..... ,d~ 
'Ioina OD. we do not tet a nm,la, ,com,meat-
ary on it. There .i8 a method of seldn. 
information and I would like to take you 
iota confidence to tbe extent we set the 
information. I cannot say tbat even at tho 
moment I aot the information It is compJet~. 
I CADnot say that. So,"the point is tbat tbe 
tbrust of tbe debate bas been tbat, tbe 
Government of Punjab should act. Now 
he~ is the bearteniol news that tbey have 
started to act. If you start hair splitting 
in that also. then I think the wholo tbrust 
will be lost. So. please do Dot do that. 

(lnt,rruptlons) 

MR. SPEAKER: Look here. once be 
assured, you will know in lood time. They 
cannot do it before. At that time be had . 
no information. 

SHRt SAIFUDDIN CHOWDHARY: 
Outside, people are saying. On wbat basis 
they are discussing? Sometbing happened 
and we are totany in the dark. 

(Inte,ruptio",) 

MR. SPBAKER: Mr. Chowdbary, be 
cannot tell before what is happcniDI. 

SHRI SAIFUDDIN CHOWDHARY: 
What is happening is lood. 

MR. SPEAKER : He did Dot kDow at 
tbat time. 

SHItI AMAL DATTA: The news bad 
come before we started discu8IioD. 

(Int"ruptl,,,,,) 

MR. SPEAKER : You U'y to read Irom 
the wrona end. you do Dot know. 

SHRI R.L. BBA T1A (Amritaar): If 
thoy waDt to Ustea to tbe' MiDiater, let UI 
stop tbe debate' and lilteD to him and 
finish. 

(I"te"upllotu) 

saRI BASUDEB ACHt\kIA: ,We 
aboold Dot diacull in dark. 
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MR. SPEAKER : He will tell wben the 
time ia ripe. That is why we are waitina. 
Tbat is wby we started tbe discussion late. 
That was tbe reaSOD, we must understand it. 
Do not .,t impatient. 

(lnt~rruptionl) 

THB MINISTER OF ENERGY (SHRI 
V ASANT SATHE): When somebody is 
acting, don't twist the arm. 

SURI BASUDEB ACHARIA: This iI 
not the action of only five persons. Time 
and again tbey have been saying. the forces 
of imperialism which are behind Khalistan 
movement, the secessionist movement 
they are out to destabilise and 
dismember our country. This atrocious 
declaration bas also been made at the 
bebest of imperialist forces who are out to 
destabilise tbe country. This is a' challenge 
to tbe integrity and unity of the country 
and this has clearly shown tbe anti .. national 
aims of the extremists who are trying to 
bide tbeir activities undtr the religious 
beliefs. What il:appened yesterday is noth-
ing but an expansion, an elaboration of the 
stand taken by the extremists. Wben tbey 
held Sarbat Khalsa on 26th January they 
declared: Sikhs are slaves of India and 
Independence is our birthright. But un .. 
fortunately the Akali leadership also retreat-
ed. They should not have allowed them to 
hold Sarbat Khalsa 00 the very day when 
they also decided to bold Sarbat ~balsa in 
Golden Temple. They should not have been 
allowed to occupy the Golden Temple. 
Even after they declared in Anandpur Sahib 
that tbey would forcibly try to vacate the 
Golden Temple that declaration remained on 
paper only. 

Sir, this mixing of religion with politics 
sbould be stopped. Now it is not only tbe 
responsibility of the State Government but 
botb the Central and State Government 
sbould jointly take firm stand to flush out 
tbe ex.tremists from the Golden Temple and 
,ensure that in future tbese Gurudwaras and 
reliaious. places will not be utilised for anti .. 
national activities and centres of armed 
rebellion. Centra) Gove'rDment should not 
treat the problem of Punjab as a law ,and 
'order problem only. The Accord wbich 
was arrived at was welcomed by aU the 
political parties. 

SHRI SAIFUDDIN CHOWDHARY: 
It is important Mr. Aruo Nehru. 

SHRI BASUDEB ACHARIA: But 
what was needed was to rouse tbe' people 
and to isolate tbe extremists whicb was Dot 
done. That is why tbe bands of extremists 
were strengthened and they declared yestor-
day Kbalistan. They hoisted their fial on 
tbe Golden Temple and they bave declared 
tbat tbey would seek diplomatic recoanitioD 
from various countries including India and 
also that tbey would seek economic and 
social aid from other countries. The Panthic 
Committee meeting also warned tbe oppo-
nents of Khalistan that tbeir misdeeds 
would not be overlooked. KbaUstan 
commando force would fUDction as a nucleus 
for Khalistani army. What is now neces-
sary is to rouse the people and tell the 
people who is the real enemy of tbe people 
of our country. The American imperialists 
are trying to destabilise the country, desta .. 
bilise and dismember our country and tbese 
forces are encircling our country. They are 
in Pakistan. in Bangladesh. In Diego 
GarCia, tbey have tbeir permanent base and 
also in Sri Lanka. These US imperialist 
forces are in these couDtries training all 
these extremists. The United Kingdom 
and Canada have also allowed these extre-
mists to be trained tbere. The arms and 
weapons are smuggled into the country 
through Pakistan and Pakistani soil is also 
used for the trainin8 and for tbe activities 
of these extremists. The imperialist forces 
are active from Manipur to Punjab and also 
in Jammu and Kashmir. 

So, Sir, the feelings of the people should 
be aroused and the people should be told 
who tbe real enemy is. Sir, the Central 
Government and also the State Government 
have to ensure that the Golden Temple is 
not recaptured aaain. This incident sbould 
not occur again and again and for this some 
concrete steps have to be taken to isolate 
tbe extremists and not only administrative 
action is necessary, Police action i's necessary, 
but aloDg with that, political campaian to 
jsolate the extremist forcea is also necessary. 
which is not beiDI done now. Tbank you. 

THE MINISTER, OF HUMAN 
RESOURCE DEVBLOPMENT AND 
HOME AFPAIRS (SHRI P.V. 
NARASIMHA RAO): Sir. just as I ba\1e 
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promised, I would like to live the followiDa 
information. Curfew was imposed 'at 17.00 
hoUl'S in tbe waned City of Amritsar ·and 
around the Golden Temple complex. The 
Punjab Police and the CRPF have cntered 
Guru Ramdas Serai, Guru Nanak Niwas 
and Akat Rest House. Searches are 
continuin,. Some people have been taken 
into custody. But tbis is a continuing 
thina. Now, Sir, wbile 1 \\ould very 
patiently be listening to wbat the hone 
Members bave to say. as long as they want 
to say about what should be done. this is 
the ·information we bave. My coJleague is 
again goina back. But I don't expect him or 
the House, I beseecb, should not expect him 
to do shuttling between the control room 
and the Parliament House with further 
information. 

AN HON. MEMBER: He can go. 

SHRI R.L. BHATIA (Amritsar) : Sir. 
since the Home Minister has made a 
statement, we should not carryon this 
debate. 

SHRl SARA T DEB (Kendrapara) : Mr. 
Speaker, Sir, since yesterday when we 
beard about the announcement 
of tbe so-called Khalistan, we have 
been passina tbrough extreme anxiety and 
tension. The announcement tbat bas been. 
made by the hone Minister right now has 
definitely to some extent relaxed us and we 
arc thankful to bim. Though we belong to 
different parties with different ideologies and 
we may differ, but we differ only to make 
India a strong India and a united India. 
We never figbt to divide India. That is the 
reason that whenever there was a discussion 
on Punjab earlier, we had unanimously said 
that we were behind Sbri Barna.la to support 
him in order to tackle the situation, the 
terrorist situation. Though we have been 
aivins bim unanimous support, the terrorist 
incidents have been taking place in Punjab, 
which should not have bappened. 

Some of tbe hon. Members have sbown 
tbeir anxiety, tbat tbe announcement at tbis 
particular juncture sbould not be ilnored. 
A, bon. Member, Sbri Tewary was saying 
tbat thougb tbere'may be five persons, it is 
not a liahter tbiOl; onl), five persons cannot 
dare to make this announcement and we 
may Dot be~.urprised to bear this eveniD8 tbat 
thero it a KbaliltaD radio ltation 80mewbere 

in Punjab. Therefore, I want to sa)' ()DJy 
tbis much that after hearing tbat the 
Punjab Govornment bes already started 
takina action, it is very encouraging, but I 
would urge upon tbe Government that they 
should not be a silent spectators to it, tbey 
should take firm and drastic steps against 
tbose people who are a tbreat to the unity 
and inttgrity of this nation and for this 
we stand by the Government and tbere is 
no second thouaht to it. 

r Trans/at Ion] 

'SHRI SHYAM LAL YADAV 
(Varanasi) : Mr. Speaker Sir, we are mucb 
relieved by the information that the bon. 
Minister of Home Affairs has given us just 
now. It was a matter of great anxitey and 
tbe entire nation was extremely worried. 
I fail to understand how, from the very 
soil of India, they dared make such hostile 
declarations against it. that too. from a place 
of worship. This is something wbich has 
never happened in our history. From this 
it is clear, and I want tbat leaders of all 
political parties should note it. that places 
of worship should never be allowed to be 
used for political activities. If places of 
worsbip are used for political purposes. such 
incidents would be repeated. Therefore, I 
would urge upon the hon. Home Minister 
tbat the leniency tbat was shown after tbe 
AkaU Government came to power should Dot 
be allowed bereafter. I also want the 
Akali Government to bandle tbe situation 
firmly wbile it is in power. The softness 
would Dot work. This will tend to 
encourage terrorists who want to de-tbron 
them; who have revolted against them. 
IC tbe AkaU Government shows any 
leniency in the name of religion or region 
or state history will not forgive them, 
people of tbis country will not forgive 
them. Therefore, this is a golden opportu-
nity when their Government has not only 
the full support of tbe Government of 
India but also of tbe people of the entire 
country and if at tbis moment, tbeir 
Government show any sign' of weaken tben 
it would be said that tbey failed miserably 
to discharge their responsibility and the 
blot wiJl .never get washed. Tbat is wby 
I would Uke to urp upon the Akali 
Government that it should make use of 
this ,olden ·chance to ensure that Aka1 
Tubt, Harmandar Sabib and the Golden 
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Temple of Am.ritsar are not used . as centres 
for hat;bioB conspiracies and spread·ioa 
revolt &pinat ttie country sod abettinl 
subversive forces. This must be stopped 
at any cost. This is tbe demand of 
the nation. The courage and deter-
mination witb wbich the Prime Minister 
sianed the accord and e1ectiolll were beld, 
I hope measures will be taken to curb 
increasing undesirable activities with same 
courage and determination and they will 
prove to be sucessfui. 

(English] 

SHRI P. KOLANDAIVELU (Gobi .. 
cbettipalayam) : Sir, this kind of a 
movement should actually, be nipped in the 
bud. Actually. when we are united and 
when we have integrated ourselves, I think 
no foreign power can do anything with 
reaard to India: I can say boldly that 
those involved in tbis kind of terrorism or 
extremism or this kind of a movement 
should be treated just like the Nazi 
criminal. and they have to be severely dealt 
witb. 

19.2& hr •. 

[MR. DBPUTY SPEAKER in the Chair1 

Our bon. Home Minister has just DOW 
stated that the State Government with tbe 
concurrence of the Central Government bas 
taken action every now and then. It is 
a welcome feature. Law and order is 
being maintained well. I congratulate the 
bon. Minister and also the State Govern-
ment, especiaUy Shri Barnala for baving 
takon action appropriately. 

SHRI PRIY A RANJAN DAS MUNSI 
(Howrab) : Mr. Deputy Speaker Sir t 
notblol much need be· said at tbis hour 
because many of the points have been 
atated by bon. members from the' Opposite 
and tbe information siven by tbe bon. 
Home Minister leaves no room ror ua to 

, cODtinuo tbis debate. 

Mr. Deputy Speaker, ] will only 8ubmit. 
with lrea! respect to the hOD. Minister, only 
two tbiop.· In our country, the way thinaa 
are movlna, w., are ,hocked to 8ee tbat 
.~ bave beeD made by a particular 

DII. '.: .~Nio"",J" ,,, 1'11,,- .. ' 
foreian poW.~~4 J ~uW ~. to· .... 
it .• the. US impori.aliat tOJ~~~ *' ". 
every sinaJe iuue of the COwlto' fD cUv~ . .", 
nation and tbat, pract~ I,· ~.. Tb" INJ.J~~ 
ment should dec.ide and the hOD. Mi~ 
should make up bia mind to4aY. if not .t.Od~"' 
tomorrow and if DOt tomorrow, ia.., w.:&t 
Session, when in any eveDt any where iD. ~ 
eouatry on any IlSue whether it be reli,tiQIa 
or lanluap. jf a fow fanatics ~er .Utiaa 
iD tbe Akali Takht or tbe Nakodar t,(asjid 
or Kashi Hindu Temple try to do sometbiOl, 
try to divide the country, whether tbe "ill 
of the Parliament wiU prevail or tbe will 0·' 
those religious communities will prevail. 
That bas to be decided first. If that.is DDt 
decided •. finally we will be trapped aDd 
trapped and trapped in the handa of tbole 
forces and there will be no end to it·! . 

Second.ly, I would like to submit to the 
hon. Minister that after the Blue Star 
Operation, it was okay when tbe Atali 
Government came into power. I do Dot 
blame tbe Akali Party or tbe Akali Govern-
ment. At this bour. our suppon is fully 
with them. We not only support you, but 
we also know tbe difficult task witb wbi~h 
you are faced. You know tbe troubles 
and whereas we can only speak here you 
are facinl the trouble. But one thin~ Sir. 
What is the lUarantee that arte~ toda)"s 
removal of those forces by tbe bravo jawaos 
of our country from tbe CRPPt after ooe 
month tbey wUl Dot enter apiD? Wbat 
basic machanism are you aoiol to adopt 
to see that benceforth not a ainale terradst 
in. the name of . Khalistan or in what~ve; 
~amc, will enter tbe GoldeD Temple? Por 
that, tbe SGPC aDd tbe Government sbould 
have sucb an arrao,ement :.whoroby tbo 
SGPC will Dot be toucby and fuss, ~b9ut 
their 80 called reliaioua sentiments and' the 
Government also will Dot be 80 much 
hesitant to see that what is to be doDe is 
done. If this matter J. not d~i4od 
tiDally, you canDot s~p this thiaa. Bvery 
now and then, they will capture aDd they 
will talk like tbia. 00 ,u.- ·two funda-
mental .thi.nll. Government will 'ban .. to 
make up tbe.lr ~ .ad the wi.n of ~i8 
ParUament sbould prev.1l ,there. . 

Mr. Deputy Speaker, we aU naw. 
We are Dot cbildren. We ·know the· power 
of the NOll·~ed Moyomeat today. \' '110 
kaow the '01. played lty .. NoD .. 1iItMd 
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MOVeIIfJn apillit the, tmperialilt fotces. 
We tOow:fhe role ·Jjtayed by India. Mr. 
~ut' Spo.laet. ••. k·ftC)W tbat Bonazit 
Bbu·tto bat landed. in Pakistan fo·r ber 
democratic mmmeDt. It is their' business 
and DOt ourl. We supported the people of 
Libya 'o.r ,their sovereiloty and not ao 
individual called Gaddafi. We know as to 
wby tb. opportune moment was cboson by 
tbese fore. to create this problem tbere. 
Tbe aObouncement is not Important to us. 
Whether tbey are mad or whether it is an 
infantile oJiercise. it is not a matter of 
argument bere. But what is tbe design of 
tb_ forces? As Mr. S.parrow rigbtly 
stated, we ba ve to decide as to who our 
enemy is. Who is our enemy? Our 
enemy today is tbe US imperialist forces 
and their designs throuabout tbis Sub-
continent. And tbe tjme will come wben 
the whole ParJiament will have to take a 
resolution against them. unequivocally 

,~'amina tbem that tbe day is not so far, the 
way tbey are spreading and in tbat matter 
my only request to Akali leaders here is 
kindly to build up a campi ian among th~ 
people of Punjab. educate tbem that tbe 
freedom which was fousht by Dhagat SinJh 
is now beinl sold by few people of tbat 
part of the land in the hands of tbe U.S. 
imperialism. If you can educate and 
motivate that political campaian, tbe real 
war will be fought not by CRPF, but by tbe 
people. 

With these words. I conclude. 

[Tran./atlon] 

SHRI BALWANT SINGH RAMOO· 
WALIA (Sanarur): Mr. Deputy, Speaker, 
Sir. while speaking on tbis subject, at tbe 
outset. I would like to say tbat Ouru Oobind' 
Sinab-bad sacrificed his fou~ aon'I'~p Pf~te.~t 
the unity t integrity and culture of the 
countrY·,lod 'we are fully committed to bis 
prinCiples and, equally to tbe unity and 
intearit, 01 the nation. Those who deliver 
lpeecbea 'bere d9 so from the core of tbeir 
bearts. But I want to make it clear in ,tbe 
very beainaiq. that tbose who alonise 
others, kill otbors, or try to disintoarate tbe 
country wtiile sittio. insido Ibc Golden 
Temple are traitors in ,every Icns. of tbe 
term. but tboae wbo speak OD the' floor of 
this HoUle. aad pierce tlio bearts of tbe 
people with .wordl"of word. allO must bave. 

self.introspectioQ .• I do not want to. Dame 
anybody. No one has said anytbinl like that 
today. The ave,rase sikh is in a miserable 
coodition. He is 8utTering from acute mental 
agony. Thoro are three reasoos underJyiDI 
this. The ftr~t reason is that some danaetoul 
elements are killing innocent people to wreck 
in tbe country old relationship between the 
Hindus and the Sikhs. This:ifs a very sorry 
state of affairs. Secondly, the Sikhs are 
unhappy because ~beir cherisbed principles 
of maintai'oing the unity of the country and 
human welfare .are under attack. The third 
reason is, to bark up the wrong trec. This 
is -the work of a few wicked peopJe for 
which ooe and a balf crores of people have 
to face embarassment. Today. I have been 
receiving phone calls since moroinB about 
wbat is happening in the buses. Nobody is 
to be blamed for it except the atmosphere 
that has been created. Therefore, we will 
have to think seriously as to what we have 
to do. I want to say honestly tbat we and 
our forefathers have always tbought tbat 
nothing exists for us except this country. 
This country is ours and we belong to it. 
The Sikhs have their problems and will 
continue to be there but I would say tbat 
their problems will be solved in a democratic 
manner. The solutions t,o these problems are 
to be found inside our country and not in 
foreign countries. 

I would say tbat we must see some good 
things also. You do not bave fun informa-
tion. It is not correct to put the entire blame 
on us without adequate information. The 
'People in the buses and trains talk in tbe 
same tone. You do not have full informa-
tion. I give you the correct details. We are 
passing through a kind of abnormal 
situation. The situation started deteriorating 
since the Jast S or 6 years. On the one band 
w~ .are told, that we are responsible for tbe 
Raj iv .. tongowa I Accord and that we sbould 
remove tbe Jacuoea that ha ve remained 
there. 00 tbe other hand, we are fighting 
with our own kina who have taken up a·rm •• 
We arc proud tbat we have tbe &upport of 
entire country in our endeavour, for which 
you deserve our thanks. but you shouJd also 
take i'nto account the fact tbat the people. 
with wbom we are fighting are receiviDg 
.u~pott from somo fareian powers wboso 
intentioD 'S .. to· force .us and you to leave 
Punjab. You kindly ,ee tho situation wblcb 
w. havo been put iDe We' are tllia., to 
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{Sbri Balwant Singh Ramoowalial .. 
combat ao abnormal situation. I would aay 
tbat we have to fisht with aU kinds of odds. 
We are tbose type of lamps which illuminate 
even u'nder stormy weather conditions. I am 
proud that we bave inherited this flame of 
the lamp from .India. from our Gurus and 
from tbe holy. Ga·oga. tbe Yamuna, the 
Sutlej. the Beas. Tbis flame will continue to 
burn despi'te all tbe storms. To keep it 
burning, we are ready to give our blood. 

We should do some good tbings. There 
is Raniket village in the Sangrur district 
with a population of about six thousand, all 
of whom are Sikhs. "'There is not a single 
Hindu in this village. This incident occurred 
four days ago. Shri GadgiJj i is bere. Not 
only the newspapers but your T.V. and 
Radio also gave the news about Khalistao. 
It was not necessary to give importance to 
those five idiots . .. (Jnterruprjons) It should 
not have' been given dis-proportionate 
importance .... (/nterruptlolls) I have heard 
this. 1 trust you and )'ou can get it checked 
up. 

There is a Temple in the Raniket village. 
There is not a single Hindu brother in the 
population of six thousand. The Sikhs offer 
their obeisance in that temple and the people 
from outside also come to pay their 
obeisance. On the 23rd, four criminals were 
fleeing after injuring tbe priest of the 
Temple. The Sikh farmers were reaping the 
harvest in tbe fields with sickles. When 
these crimina1s were fleeing, tbose sikh 
farmers thought that the priest had been 

. murdered. Those sikh farmers surrounded 
the criminals whereupon they opened fire. 
When tbe buUets of the criminals were 
finished, the farmers attacked them with 
their sickles. The criminals chanted -Jo Hole 
So Nihal, Sat Sri Akal'. The sikh farmers 
said that they had looted the Temple and 
the chanting 'So Nihal' would not help them 
and they would not be spared. The farmers 
slain the criminals by sickles. But this news 
was Dot published. No one told about this 
incident. No one knows what bappened to 
this news. I request you to publicise this 
incident. 

I W'ould say tbat they have used their last 
arrQw. Their last arrow was Kbalistan, they 
have 'bllthing more. We have met the 
cballcnae JilfCl' w)ll meet it in future also. 

~ I II "t,.. 

One thina which I waot to repoat is that 
there sbould be DO reaClio D to such iocidents 
in the country. If the Sikhs are .Uahtly 
harmed in aoy part of tbe country. it leads 
to more difficulties. It is rilbt to stop tbe 
extremism of 000 religion. But extremism in 
an ·;ther community should also be checked. 
None of us bave mentioned Hiudu Shiv 
Sena, which shou,ld bave been done. Just 
now one of my friend whom I don't want 
to name, bas spoken some words about the 
Golden Temple whicb should have becD 
avoided. I would ask whether a saint litting 
by the side of a thicf becamos a tbief ? If four 
criminals have taken over tbe Golden Temple 
aod if we have decided not to ioterfere t 
then, does it mean that tho Golden Temp1e 
has ceased to be a holy place *2 Should it be 
caUed unholy? We have to think over it 
honestly. 

Now,' I would warn about day·to·da~IJ.I' 
actions in the Golden Temple and plead tl7t 

think for some days over the three bundred 
yeaf old history of Sikhs, which in tbe views 
of Pandit Madan Moh&D Malv;ya. Pt. 
lawabar La1 Nehru and Mahatama Gandhi 
and in the history of tbe country bas bee~ 
a history of hundred per cent sacrifice and 
patriotism. And, what the Sikhs have 
started now needs dispassionate attention. 
You are responsible to the country and you 
must give tbought to it and ensure tbat it is 
never repeated in future. Why does all tbis 
happen? Is there any communication gap? 
I am expressing my inner feelings. There is 
some communication gap either in the 
pUblicity or it is being created by some 
foreign powers. Either we 8re not able to 
understand you or you do not understand 
us. Or one of us is not talking with sincerity 
and truth. So, we have to see to it tbat it is 
completely removed and keep tbe country 
intact. And tbat is aU we want. Now. 
someone has published in the newspapers 
that a~ter the Punjab Accord, Sbri Rajiv 
GandhI handed over his bullet proof jackei 
to Sant Longowal saying that the former 
did not need it now while Sant Longowal 
needed it. It is not true but if somebody has 
reported it in tbe press. We. have to iDtclrate 
the wh01e country. On behalf of Akali Dal 
and Barnalaji I wou.ld like to say with all 
tbe force at my command tbat a small iojury 
to tbe country is like death for UI. We 
beJoo. to this country and will remain so 1 . . 

lor~'H .' 
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:. With 'r~.e'~ 'wotda:, ,':1 ',.atin' asSu~'_: 
tbafWlrethet,:io Punjab ·o~ in, the 'COllD'try",; 
we wOllla: Dot'sllirlC' oUf' 'respodlibiUty :,and: 
Witt ii\lt~b witb t1i~ rest 'of tb~ eoudtry. ",' 

, SHRI DRARAM PAL SINGH MALI'I{-
(Sonepat) ': Mr.'~Deputy Speaker, Sir, I agree' 
with :tbt views: and ientiments expressed:' by 
Sbti 'Ba\lwat1t Sinllb Ramoowalia and', wisb 
twa raise only two or three 'points. 

Many thinas bave been said ,on this 
issue aDd a.11 the 'hG~. ~~.h~tt;q'ne,~p~,~s7 
sed semilar views. The word CKbalist,an; bas 
been used or misused for a loog time but 
tbis was 'taken "seriously only when 'some 
people occupied tbe, Aka) ,Takhat and 
hoisted the '8U' , called Kbalistani flag on 
January 26, 1986 and most unfortunate 
part of this is tbat tbe flat bas been boistillB 
there for the last tbree mobtbs he. since 
January 26. 1986 todate. We should: bave 
givOD 'a serious tbouabt,to it on to why tho 
fiag of Kbalistan was hoisting there. 

Now t as far as the question bow the 
present situation was created is concerned, 
aU ,the members of this August House, know 
very well how tbe sitt-lation took tbe ~urD~ 
but while supportina the views of Sbn 
Balwant Singh Ramoowalia I want to point 
out that the press' of the 'country, especially 
that of Jalandbar city'" is "responsible for 
aggravatina the situation. Tbe newspapers 
publisbed from there make the conditions 
explosive fr6m both sides, wtnake the situation 
very serious. So. one of may suaestion, is 
thaf their shOuld be complote, control BDd 
censor on the press. It is true. as ·bas been 
said juSt' 'DOW, tbat· :news" attributable- ~, 
commUnal barmony is priftted in, one" line 
wbiie the news which helps.', alsravaUna the 
shuatlbn ii' printed in an exa8lOrated, form. 
And' at' times,'" the press', puts 'wo,rds in ,the 
mouth 'of atbers and the l>eople who .,re 
comparatively leu ,enlilbteocd ptay up wi,tb 
the DeWS aDd' start ,'.iv.ibg exedence to it. ' , 

I • ..'" I ,~)\ ' 

, ',Now. "I :would like to say 8Omethil:1~ 
abuut,'tbe ,mtelUaeocc :.pneice. S.hd. ,Tcwatyji 
bas: '-emphetiled', rthat (th~ ooofereocc;, WAs 
held~ 11Ie' J6bn1llists we,e, informed al?qut 
t~e pr~ss c~,n~~,ren~ . ~f I t~~~el fl~~, persons, 
Was.D' 'Sirlgb, etc/ 'but' "6u~ :"'4B¥n~~~nce 
proveCt .,o'poor tbat it faUed to ~:~D~~~J;ttJe 

government tbat the :;oumaU$t ::WOtdd "IG' 
t~c _d lqJaIi8t.a.~ ",WOUld, ~ d~cJ~J:.e,~, 
We .:~£s40u~d ,Icuio..,.b', think p~e~" ,it. ".Thc 
statement just made by tbe bon. Mjnist,er 

, bas relieved tbe House of anxiety an,( bas 
aS$ure'd" It 'thaf the sitiJadorl wou'Jd be 'ta~kled 
in the'bt-st:: Way:. :rn 'my vie~~ we will ,have to, go dif'per in" Itlie problem. The : ShribDiani I 

Gurudwara Pr.bhaDdbak 'Committ~' '.&)peats J 

to 'bav~' 'failed'. the 'Sikhs have' fivt main 
reJeaiou, places~ E*epf;" Ak,d Tbak t, "noD' Of them is 'under .. he control bf terroris:~. It ~Is 
a matter of ~reat COncern fbr tis '. that· ' fatly 
armed' anti-s'ocia1 elements are staying in the' 
Akal Tba'kt in such a large num~er~'" Shiro-
mani Gurudwara PrabhandJbak Committee 
c.t.n<lt': Control the situatiOn. 'It shoUld be I 
disSolved a'nd" an od ,hoc cOmmittee 0(' 
iritelligentia from Sikh, who 'are' not connec-
ted with any 'pOlitical party be' aPPointed"-
Such in a legislation sb'ould be introduced J,h' 
the House ... ~ .. (lnt~;rupriolt') ,I 

SHRI BALw'ANT SINOH, RAMOO. 
WALIA :" Shiromartj',' 'Ourudwara Pra ... 
bhatldhak Committee is constituted tbrough 
elections. You ask for the new elections, but 
not (OT the dissolution. 

SHRI DHARAM PAL SINGH ~ALIK ': 
What I mean to s',\y is that you amend tbe 
Act ,and iucb a, commiU,ee be appointed: 
which will act, 'not rest,. T~, situation does 
not 'allow rcst now. Qurudw~ras. TCIll,ples .. 
MosquC8. Churcbes Qf, and any ,other p18~ 
of worship. must ,be respected by p~tson, of 
aJl f .. iths. ,But 00 political part)' sboul~ 
mi.suse these places of worship fPf ,making 
politioal capital. A hi1lsbou19 be ~otroduced 
for the d'isqualiftc8tion of tbe party misuB~ 
the places Qf worship ()r usiog ,their, names 
for political ends. 

[EHgli,h) 

SHRl PINESH GOSWAMI 
(Gawahati) It is with a ,senSQ of, ~ an.u~s~ 
that ,w.e, aU .P£t.rticipate; iJl. this djSC;;\l8~i~~ 
whicb ",has, ',' been '. r,lse9, by Mr. ,lD<lrajit 
Gupta~, because; of\" t1le ~cu~~' of, ~~. 
indb"idua),s ,whioJl btla ,~bteateDed, ,the unity 
and i()~gfi,U' ,of . ~Jl~, '~~~~;~Y" I, ~Q ~~, 
share _ the ,a,ppr~b~~sioJ;lIU".of ,~f~. ,rewa,~ 
,that 'bi~ i, tbe, ,g~eatct,~ "Q~aUenae, ... to "I:ile 
unitY JUld i~tqrjty ""or ' tl)~ " CQijntT>': " : ,T~ 
lodian·.;, :Nation.ll; ~,~~., Ig~iani,pjvilila;~~~~.,' ~~ 

"indtpend.pt, , ~nd,.;.,llf.~~ ,pasJ~,4 .' t~ou~~: ~~~ 
areater ,erises' 'and we ba,vo been a~'~; I ~9. 
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ovm:ome tbem. Aqd thll d I • Ddt 
• crisis wblch we. ~Ill Dot be able -to 
overcome. 

At one point of time I was. tempted to 
say tbat tbis Hou. ~bould Dot' spend ita 
limo 00 a discussion or this .nature because 
five poople somewhere have made a 
decl"ration of formatioD of 'Khalistao'. 
Situation reJultioa from tbe declaration can 
very adequately be takJed by tbe Govern-
ment of India and tbe Ak.1i Governments 
there in tbe State. But we relt 
tbat thero is a necessity of this discussion 
because. as Mr. IDdrajic Gupta bas pointed 
out, tbe place from which tbe declaratioD 
has bccn made, the Golden Temple, is not 
on1y tbo bigbest seat of worship of tbe 
Sikb peoplo but also a place wbich is 
revered by aU communities of . thi, country. 
SecOndly one can not i,nore this background 
of tbe five ),ear of uncertainties in Punjab. there 
is al80 the .pp~.bension in my mind tbat an 
appeal of this nature, or declaration of 
this nature, may appeal to the youlb., 
bocauIe youth often witbout loing deeply 
iato various rami6cations of auch situation 
tend to accept it in their adventurist spirit. 
And this may appeal allo to those of the 
Sikh community wbo feel t.t tbey bave 

, been wr_aed beCause of some unfortunate 
happeniop in the past. We felt that tbis 
disc~uion ,bould also take place because 
there is a )possibility tbat international media 
may play it up. In fact, tbe BBC and 
other SOUCCfII already bave capitalised on tbe 
developme.... Also because of the fact 
that tbese five perlons are Dot lonely or 
isolated. There are countries which are 
prepared to belp tbem and are beJpilJ, 
tbem even at tbis moment. 

One point bas been made. and I wish 
tbat the Home Minister lives us some 
Information on tbls, ,as to wbether the 
ifttetHaence bad any information regarding 
tb. declaKation because this declaration bas 
been made at a time wben Mr. Barnala wu 
in Delbl and it appears tbat tbe Govern-
ment of India bas been taken completely 
.. ware by this 4eelaratioo. It bas been 
die complaint made from all Hc:tiobS of 
thil House tbat the illtelliaeuce apparatoa in 
Punjab iI ;80t fully aeared up to tackle tbe 
situation and it appcan 'bat tbe 
aJtuadOD ... Dot cballlf4 10 thl datred __ t. 

fade" it, is th •. Si~b: ,.mwdty .• d. 

tbe' . people 01", i~;'~ ba¥e ~"I'~_. m",t 
important role ,to ~'play ibecause, u(') said 
earlier, tho Golden Temple i. not ODJ,' .' 
temple. it is the symbOl of India', ul)l(),. it 
is the symbol of India's iDtel1'ity and it is 
the symbol of IBdia 'a spirit .·of secularism 
aod today, therefore, it is for the peo'ple of 
Punjab to niaidtain tbe sanctity of this 1emple. 
Tho Darnala Government is paSSing throu,ab 
a crisis. Not only it is a moment of crisis. 
for Bamala Government but it is a momeot 
of truth also for the Government.. Some 
military and army action has been taken 
but I beUeve and I feel tbat the Barnala 
Government which bas the support of the 
vast majority of the people in Punjab, must 
now gear up the support of tb~ people to 
tbe measures that his Government has taken. 
It muat Dot be interpreted to tbe entire 
Indian people and to tbe peol'le of Punjab 
tbat it is a mere law and order problem or 
tbe police or military action is only concern 
of tbe Government. The peopJe's support 
for the measures taken must be achieved. 
The real test of BarDala Government~s 
success will be as to bON far they arc able 
to attract the popular support' within their 
own State for the cause or tbe action which 
bas been taken in the areater national 
interest. and I hope that the BarD ala 
Government will stand up to tbe test of 
time. 

,I believe. as Mr. Das Munsi has pointed 
out, tbat the time has come aJso to tell 
some of our neighbours-Pakistan, for 
example, and also the United States of 
America-tbat we will not tolerate such 
interference in our internal affairs. United 
States of America attacks Lib)'. on tbe 
ground of harbouring. on the ground tbat 
there are some terroriat activitir'Jmglneered by 
Libya io West Germany. ~'kYlbe fact remaina 
tbat Pakistan and Unite4 'States of America 
are encouraging and harbouring terrori.ts 
tryiol to destabitise our country. I . believe 
tbat OD tbe front of external reJationlhip 
alao. tbe time has come tbat the Govern-
ment of India sbould revitw its own 
position ,~aDd tbe Hous~, tbO,uah not in tbis 
psioG~ in the earl), part of the Dext sel.ion, 
abould bave discu •• ion on tbe ioternatioDa. 
.itoation to link up witb tbe' internal aitua-
tion of this country ...... , (Inte,,..'I0,,,). 

AN' HON. MEMBBR. .: Wb), Dot Ja ,thiI -lfo' .. 
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SHaI DINBSH. GOSWAMI : I do .Dot 
toow wbetber time will pennit~ Witb these 
word.. I support tbe : ... ad whic~, the 
GOVOl'Dmcnt hal ,taken aDd I am Innl)' of' 
the view tba.t ~: :Iadia's streoatb it ·to 
1*1 daat.tach amall cballeoaes caDDO,t .• in 
aDY ·WIY, atYeet the unity and, intell'lt, of 
this coulltry. 

SHRI K.P" UNNIKR.ISHNAN 
(Badepra) : Mr. Deputy Speaker. Sir. 
we are'considcrioa today an extraordinary 
announcement by a Iroup ,of ti'aitort from 
tbe Golden Temple, an imaainary Ducleus 
of a lovoreian State in tbis sub-continent. 
I do Dot share the perspective of my dear 
friend, Prof. Tewary wbo called it rather 
alarmiDl. Is it alarmiol ? No. But 
disturbing it is; this allo I would say 
sianiflcanlly" We arc Dot concerned about 
what tbey bave done, the people who bave 
been variously defined by some as "mad', 
by some as 'traitors' and so on, but we are 
concerned aDd aoxious about our national 
unity and terrik>rial intearity and 
sovereignty. And this House is cbaraed 
witb the responsibility of maintaioios tbat 
unity ,aod integrity. So, we bave to. be 
concerned about it, however smalJ the 
iocident may be. It may be tbat tbo 
number is t very, small.. It bas been 
pointed out tbat it consists of 
half a dozen or ·less. It may be even one 
or two. But they have burled today a 
cbaUeoae at tbe very concept of our 
territorial intqrity and national 10vereiaDty, 
and also hurled a cballeoae to the 
Coaatitutiooally constituted lovcromontl 
at the Centre and tbe State. Tberefore it 
i. important. Some people called it 
'madoes,' • But is it Imadness'? If it is 
lOt thea, there is a metbod in tbis madness 1 
ADd refulal to see it in time may cost us 
dear; I.Jld it will only weaken our own will 
to meet tbe crisis. But this position bu 
gone on ,lor lQol. and it has to be cured 
aDd eta4cd. Tbere is DO compromise. 
There ·caa be DO compromise on tbis and 
action hal to be token if neceuary, 
undoubtedly, tbrouah combat, ·'throuab 
poUdQJl conftoDtatioo aod tbroup policiol 
and admiailtrati'le aotiOllS. ~Tbl. il"oot th. 
time to spell out, or IQ into tbis in detail. 
But I .... t'.y tbat this cballeDae marks a 
qualitati"e cbaos' , in ,tbe Iltation. 
lC.uUstau ,bu, -n, . aDd .iI, a IlQIID of. 
~I Metion or tbe traitors. moal, livioJ 
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abr ••• ocl .... nv ... bOcc~ We ba" boon 
"rill it for .tho ~t leveral year •• We bave 
also . eee.a "_"&ended Presidents aDd 
Pd .. 'MiDJltcta-1 don't know "hac, tbey 
are,' lik' .,. Jaajit SiDlb Chouban, apeakina 
frOID r08trUDlI. cDcour~aect by forces aDd 
people who are only iDterest~ in de· 
Itabilisioi this country, as Prof. Tenry has 
pa,t it. N·ot only tbi' country. 
but disturbio8 aDd de-stabUislaa tbe eDUro 
lub-cdDdnet. and tbe entire third world .. 
For the interests of tbeir military industrial 
complex they want to pretend tbat they 
have a lood Government to the world. 
But tbis challcnge bas been made from the 
Golden Temple. It is not aD ordinary place. 
lt is not merely a part of our glorious 
beriteae and bistory, 80 inse-
perable part. We cannot imagine this 
eountry without Ganges aDd Oita. We 
cannot imaaine this country witbout tbinkiDI 
of Varuasl or 'Tirupati or Jumma-Masjid or 
Golden Temple. • 

Tberefore. Sir, it is Dot for some 
triatore to defile this place as they have 
done in tbe past. 1 don't want to 10 into 
all tbese controversies today. But I must 
say tbat today tbey have 80t tbis sJopn and 
tbey bave enlarled tbe scope of tbat slolln 
and tbat is tbe lilDificance. to my mind, of 
tbis announcement by some balf-a-dozen 
people. Wbile traitors aDd secessionists are 
behind it. operadDI from Punjab, it bas 
undoubtedly. I repeat, an international 
connotatioa wbicb we can only iSDore at our 
own peli!. It is a lame of marioDette aDd 
wire pullen. If you refuse to undontand 
this lime, if you are politicalJy blind to 
this lame, tbon you canDot lave Punjab. 
Then you canDot lave tbe national intoarity, 
territorial intelrity aDd national IOverejpty. 
And tbis pme is de-stabilisiD8-Once apin 
I repeat-oot only tbis country. but, it is a 

, cballenae to the catlle third world. This 
is only a small part of tbat wider 
d .. iSO-

Mr" Jndrajit Gupta wbllo moviDJ tbis 
tAotion bas referred to our 'own respoOle to 
iur_ioo io Libya. And ·others bave also 
mentioned. But ODe 'biOI we bave to repeat. 
Wbatever be the consequeaces, tbit couatIY 
canDOt, aod shaD' Dot, live on its bonded 
ko... If we bave to apeak on Lib,., we 
will do it. It i. :our ~utY. Dot ODI,.s Chair-
mu ,of tbe OOQ •• Iipe4. nu;,..,.. bat IlIo 
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. speakina·on behalf of ... ~ountry ~hich bas a 
, vi,tal in~erost in peace, which is an impor,tant 
, voice in tbe, international world. which will 
continue to· be. powerful force in the 
international comity of nations. I don't want 
to go into the details today. .. 

There have. been references to policing. 
Bat I must say,.that tbe news that we have 
about the arms smuggling across the 
frontier i.s rather disquieting.. It is 
disquieting because it goes on merrily, and 
I am told, it has extended from Punjab 
now to Rajasthan border and also upto 
Gujarat. 

2,0.00 hra. 

Dozens. of casualties are mounting every 
day. That means, a determined enemy 
across tbe border in collusion witb these 
elements is trying to plunge the situation 
into another phase,. graver pbase, and we 
have to meet this challenge. It is beset with 
all kinds of possibilities. 

Yesterday we bad tbe opportunity of 
talking to the Chief Minister of Punjab, our 
dear friend Barnala Sahib, for whom we have 
great atrection and esteem. He said, 'We 

· sball confront tbem', and oqr friend, Mr. 
Ramoowalia expressed tbe determination of 

· the Akali Party and Akali Government to do 
so. But bow? How do you raise the 
~orale of administration and police in 
Punjab? With a\1 the r~spect I have for 
them. I must. say t tbey are yet to sbow 
positive results' in this direction. And I 

· must say, and I..can speak frankly because I 
bave been a friend of Akali Oal, I am Dot 
.afraid of saying so of Santji, throughout the 

· last several years of this crisis, of' the AkaJi 
leadership aod I cao proudly say that even 
wben Bbindraowale sent word when we were 
sittina in the Temple, we refused to see 
tbem and said, 'You are traitors and we 
. &ball have nothing to do with you'. They 
knQw it. But one thing I must point out 
00 this, point is that while we have funest 

. consideration and rcspec~. for tbe . aspirations 
· of . the Sikhs,. the Sikh. community,· .beir 
• institutioDI. their way. of life, is .. t~e $GPC, 
" ,an institution .which is charaed with certain 
responsibilities. . fulfillina its role? I.t' j's a 

· matter of. arca.t conseqqence and it is time, 
not tbe Union Oovemaient, but the Punjab 
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Government " . and particularly the" Ak.1i 
leaderShip, addressed themselves to this 
biMorie . and cballeoaioa task of allowiDa tbe 

. SO PC camp to firmly deal'with the situatiob. 
It is not (or anybody' else,;~"'not even the 
Punjab police, but only th~ sope to do. 
U necessary. tbat Act has to be amended. 
This is a friendly advice, it bas to the amen-
ded, it has to be seriously sUl8ested to our 
friends in Punjab, it is time tbat tbis madness 
bas to be ended. It is not a place for the 
game of bide and seek. 1 t cannot be a 
sanctuary for criminals, a place witb -whicb 
our heritage is involved, not merely the heri-
tage of the people wbo are in charge of this 
Temple. Therefore, I would earnestly urge 
and appeal to Barnala Sahib and also to 
other leaders like Badal Sahib and Tobra 
Sahib to address themselves to this question 
of how SGPe can be effective. We do not 
want to interfere, but we cannot anow this 
game any tonser. Therefore, Sir, before I 
conclude I must say that ultimately there is 
no solution other than a pOlitical con-
frontation. That is why I for one bave 
opposed Operation Bluestar, I was one of 
th.e microscopic minority in this country, I 
stdl stand by my opposition. But I was one 
of those who wanted action at the time of 
DIG Atwal incident. Anybow this is 
not the time to go into it, but we can 
also have no compromise, those who cherish 
the values of secularism, with the dangerous 
risinl tid~ of fundamentalism in this country, 
wbether l~ be of tbe majority or minority, 
wbether It be Hindu, Sikh or Islamic It 
poses today fo'r those who cherish the v~lues 
of secularism, a great threat beyoad all these 
smalJcr tbreats and tbat also poses a great 
challenge to our unity and integrity because 
sucb fundamentalism breeds separatism, sepa-
ratism leads to secessionism. I want the rights 
of the States, the riahts of the nationalities, I 
am aware, but tbis cannot be allowed and it 
is our duty, Sir, to oppose this rising tide of 
fundamentalism. We may bave ditJ'erences 
in this House· political differences ideolo-
gical differences, doctrinnaire differences 
differences on programme. But we ar~ 
dedicated to tbe concept' of freedom and 
sovereignty and unity and'territorial iDtelrit), 
of this country. Tbat is why, we are .here. 
And our sovereiloty canDot be a matter of 
debate or compromise, And we sban' bave 
t~ fil~t for it as IOvereipty is Dot nelOtiabJe. ... ",.( '/ . . 

Suttl Sij~RAD PIGHB .. f(Jombay 
North Central): Mr. Deputy-Speaker, Sir, 
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tb., whOle .:Ho\180 beaved' at sith of' r6Jief 
when the Home. Minister &ave us tbe bear-
tenin, new •. that the action bas been -started, 
curfew bas been impoaed and certain people 
bas 1110 been arresttd. 

In tbe mominl,.,~be Home Minister bad 
rlabdy said tbat it was a arave matter. 
Really, it was a arave matter because till 
now tbe announcements of Khalistan were 
beiDa made io the foreign country and this 
time, on the very soil of this country. this 
announcement was made. Not only the 
announcement was made but it was also 
stated that tbeir kg would fly over tbe Red 
Fort. And tben, it was. aJso made clear tbat 
formal recognition by several other countries 
has been sought for tbe recognition of 
KbaJistan. 

Now, Sir, in this situation, I would say, 
really apeakina. foreign hands must be sus-
pected in this matter. Tbe hints were liven 
to us in the Security Council when tbe 
resolution condemning tbe algression on 
Libya was being discussed. It was stated, 
we have been bel pins India for removing, 
and meeting tbe tbreat of terrorism and it 
was clearly stated, we sball not forget all 
tbese actions of tbe Non-Alilned countries. 
Now. taking into consideration of aU thebe 
hints, I am personally of the view that tbe~e 
must be some foreign band behind tbls. 
Otberwise, I feel tbat the people sitting in 
our own country can~ot pronounce that they 
have established Kbalistan in this country 
and tbey cannot boast that tbey would seek 
recoanition of severa) countries. So, from 
tbis point of view. the Government also 
should take careful assessment of this 
situation. 

FioalJy, 1 would merely sa)' that this is 
tbe second time tbat this situation bas arisen 
in tbe Golden Temple of Amritsar and we 
havo to take action. Hereafter, at least, we 
must ,revise tbe scheme whereby no such 
acti"D will need to be taken and such situa-
tiOD will not arise in this Golden Temple of 
Amritaar. From tbis point of, 'View,. the 
Government should address itself and take 
necessary action In (&it'llre.·' 

. Finally, I COolratulatc' the. Government 
'on -baving' taken promp~ &etiot! in this matter 
aad I hoPC that' at tbe '··end of the debate, 
furt~r ," .. t Dews I ",in be' liven to us by 
tbelHcwne·'Mkd"~r. >) :"'J. : '~ .;;: 

[Translation] 

SHRI' ABDUL RASHID KABULI 
(SriDasar): Mr. Deputy Speaker, Sir, I 
cannot restrain myself from expressing my 
view tbat there can be no compromise so 
far as tbe security, integrity and unity of t.he 
country are concerned and my party is with 
tbis aUlust House on the issue we are dis-
cussing here today. We vehemently condemn 
the rebellious and secessionist. activities of 
the terrorists. It is the duty of tbe Govern .. 
ment because tbis House bas empowered 
them to take steps for the security. ;oteatity 
and defence of tbe boundaries and for main-
taining peace in the country and the wbole 
opposition will be with them in adoptins 
such measures. 

So far as Punjab is concerned, so far as 
its present problem is concerned, I think tbe 
terrorists, who have tried to destroy the 
peace of the State and conspired to divide 
the country are failing in their objectives. 
They are in a state of uttar frustration. The 
people and the administration of the Punjab 
are alert and are fightinl tbese forces. The 
terrorists have given this slogan out of fear. 
They want to get fhe sympathy of the people 
by raising this slogan from the J )arbar Sahib 
and create some problem for us. I think 
tbey would not succeed in this mis~ion also. 
I want to say it in very clear terms that a 
big step bas been taken in the Punjab after 
many years. There have been problems. 
There has been bloodshed. But after the 
Army ru1e, tbe Punjab Accord was signed 
between the Prime Minister and the Akali 
Oal and it bas been possible to face tbe 
challenge. The problem wbich had become 
a beadacbe for tbe last three years was solved 
and elections were held. Consequently. the 
pre.sent popular Government came to power 
wbich bas frustra ted the nefarious designs ,of 
the terrorists witb tbe cooperation of the 
people. I do not want to go into those 
i®idents but, for the last one or two 
months, we have been noticing improvements 
and the terrorists are not gettinl aDY shelter. 
Tbe people are not tolerating them. They 
are beiog killed pubJically, they are being 
handed over to tbe police. 

In tbis background, the terrorists are 
now tryins t() internationalise tbe issue 10 as 
to great problems for us. But we need not 
be afraid of the situation. Still tbe G,overo-
meot should remain alert aDd ful61 tbeir 
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restX1Dlibility. Tho, should ,exterminate tbe 
terrol-itts and restore peace and safety ,in the 
P~b. Tbis ,il tbe responsibility of this 
GovCfDmoot aDd the, Opposition can only 
.tead tbeir cooperation in anainial this 
pl. 

But I would like to lay tbat tbe Punjab 
problem Ibould be an eye . opener for us. 
Tbe incidents and bappeninp of the Punjab 
have proved that communal disharmony and 
division of tbe peopJe in tbe name of roli-
PODS are tbe biBBes~ tbreats to tbis country.' 
Our Constitution was framed with the 
ideals of secularism .and I want tbat all such 
conspiracies and increasing communal ten .. 
dencies, wbether on the part of tbe minori-
ties or on tbe part of majorities, should be 
thwarted and crusbed with full force at our 
command to strengthen tbis ideal of 
locularism. 

I would lik.e to emphasise that the 
responsibility for tbis devolves on the 
majority community. The minority com-
munities in tbe country are suffering from a 
fear psycbosis and it beoomes the obliaation 
of the majority community not to allow sucb 
type of atmosphere to develope. The 
communal riots which occur of ton. can harm 
tbe country and can lead to its division. The 
only solution to this problem lies in streog-
tboDing tbe foundation ot socularism and 
meetina tbe situation in a proper and correct 
maDDer. 

(English] 

SHRI PIYUS TIRA.K.Y (Alipurduars): 
Mr. Deputy Speaker, aU tbe Members of the 
entire House are witb tbe Punjab Govern-
mont, with the Barnala Government 
because it bas been a difficult time 
and also because tbe Barnala Government is 
figbdna undeclared war OD his owo people.· 
It is a difficult task for' hitn~ We should 
understand his job witb aU tbe sympathy. 
Tho Union Government has extended, its 
band to Barnala Government to save tbe 
iotearity and unity of this country. That is 
quite ,II riaht. 

This timo tbe loed newl bas come tbat 
beartoaed &bo ontire Houae and the country. 
Bverybody h .. spoken tbat. tbere is. some 
·fOl'ti&n band bobia4 tbia aDd· baa _lao 

'poiDtod out which'iI ,'die' fotelp·.... .• 
foreip hand is Dot comfoa'di-.dy. 'it':'18 
comilllltlrOUlh'lOm. country _lob Ie OUr 
neigbbouriDI oountrr." 'Our Prime MiDiller 
and our Goveroment, .ro .ry much, '.Kious 
'to maintain fd_db' raladoDi Wi,.. this 
, . country • But aU the eft'orts __ 0 fan.,.. If 

America Cln 10 to Libya to teach, a leJlOIl 
because of some, terroriat activity. what ia 
the reasOD that our Goverament is DOt 
competent to teach a lesson to Pakistan. 
That is tbe main enomy country from wilen 
tho trouble is comins. 1 am with tho 
Government. The Indian Government 
should take a stand that such countries 
should be taugbt a lesson aDd we can Nve 
tbe unity and intearhy of our COUDtry. 

SHRI EBRAHIM SULAIMAN SAlT 
(Maojeri) : Mr. Deputy Speaker, 'Sir, the 
OoverDm~nt made a statement in tbis 
august House this forenoon reprdinl ·the 

, grave situatioD prevalina in Punjab. It 
was a prompt step taken under tbe circums-
tances. I welcome tbe information liven 
just now by the Home Minister reaardina 
the action taken in Punjab to meet tbe 
aravc aituation tbat is prevailinl tbere. The 
so-caUed declaration regardinl KbalistaD 
yesterday from tbe Golden Temple at 
Amritsar deserves condemnation In most 
unequivocal terms. Tbere canDot be auy 
doubt whatsoever that the lo-called decla-
ratioD is an assault 00 tbo intelt'ity and 
sovereignty of India and it il a conspiracy 
to deatabilise out country. The Barnal. 
Government in 'Punjab today i'tbe feprtllD· 
tative Government of the people of PUDjab 
and tbis Oovemment is facina a very very 
arave and critical sitoation. It is abundantly 
clear that this absurd declaration haa 
emanated from bardly a ,few extremists who 
are tryiog to hold the countr, to rulOlD. W. 
cannot dismiss any throat to 1he untty IDd 
iate,rit)' of our country from any quarter 
Jilbtly. It bas to be dealt 'wlth adequatoly, 
effectively and swiftl". iAt tbil jUDCmJte. I 
do not want to 10 iato tile ,detaO, about 
tbe backarouad aDd tbe ,huatioD prevail ... 
in Puj_b. What ia more impOnatlt today 
is to exp ... solidarity with 'tbe ·Baraala 
Government a,ad to liv. ·811 lupport to tbe 
Cbief· Miailler of Punjab to meet tile ·'IItua-
tion there. Ho baa lOt a 'wry *' '4IDeal« 
talk before bim. We mUit dc!mIad or "bim 
alao to face ,the aituatiOD ~ .. 4 
defeat the cODspiracy of till· forDn ''Of'_. 
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bUi .. tion. aD4 di.iatt",tioa. J JIlu.t ompba· 
llae tbat .. far U lilY par", tbe, Mu,lirn 
Le .... II ~ed., it ltaDds pled'ied 'to 
live all ,protection ,.Qd to upbold the unity 
and, iotoariJY or tbls, country. 

We DOW realise tbat it i. a national 
iSlue. Realisinl tbis. let me assure' both 
the Bamala Gov,rnment and the Central 
Government tbat the entire country today 
will s~nd like one-man in meeting any 
threat, to tb~ lolidarity and sovereignty of 
our country. I have lot all appreciation to 
the sentiments expressed by Shri Ramoo-
walliaji from tbe Akali Party. I hope tbat 
tbe Government, tbis country and tbis 
Houso win li\'o serious consideration to tbe 
sentiments expressed by bim. I bope all of 
uS will stand together in meeting tbis 
challenge. 

SaRI AMAR ROYPRADHAN (Coocb 
Behar): Mr. Deputy Speaker, Sir, it js with 
a sense of aDluish tbat we are participating 
in tbis debate. Tbe declaration of Kbalistao 
in tbe Golden Temple yesterday at Amritsar 
is certainly a cba11eoae and it bas threatened 
tbe unity and intearity of our country. How-
ever. tbe boo. Minister bas stated in tbis 
House tbat action bas been started. We 
are happy about it. Sir, it is a political 
problem and not merely a law and order 
problem. aod the political problem must be 
solved in a political manner. In Punjab. 
by transferring ooe Governor from there and 
appointina another. tbe problem will not be 
solved. If you want to solve tbis problem, 
you must 10 deep into it ~U8e it is cry-
stal clear that foreign bands are behind it. 
We know very well that Pakistan, U.K., 
America~ Canada and all otber imperialist 
couotries are bebind it. It is biab time that 
a ·warninl is liven to Pakistan. We want 
friend,hip with· Pakistan. But Pakistan 
sbo_:a-w tbat we do Dot like to bave 
tbeir friendship in excban.e for our sover-
eilDty. It is biah time tbat a warDing is 
liven '0 U.K. also. The United Kingdom 
is, of coune, tbat country witb whom we 
have so maDY relations; Jet us Dot foraet 
thai. But it WI. io tbat country wbere the 
tnt KbaliltaD. OoveramoDt was st.r~.d. It 
wa. ,ip. lHO, J tbink. in tit. month of Junc. 
(/nt."'IIlI/HII) Khalistan Govcmmeat was 
declared· bi;· .D.r. JaaJit SlDab Cbauban. 
(1,.,.",.", • .,,> Itwu from LoDd9D that, 

o. Khalistao Db.van started fUDCtioai,DI. 
(/nt6rrlipt 1(118) 

( TranI/alto,,] 

SHItI PR1Y A RANJAN DAS MUNSI : 
Do not foraet, tbat it is Pakistan which is 
supporting tbe Kbalistan movement. 

(English] 

SHRI AMAR ROYPRADHAN: Mr. 
Rallloowalia was risbt in saying (Inte,.rupt/olU) 
that sikh fundamentalism cannot be stopped 
by encouraging Hindu fuodamentaUsm. I 
would like to say this to tbe bon. Home 
Minister. By eDcouraSinS Hindu funda .. 
mentalism, you caoDot chock Sikh funda-
mentalism. Wbether it is Sikh fuodamenta-
lism or Hindu fundameotalism or MlisUm 
fundamentalism. every fundamentalism 
must be checked because it is aaainst our 
national integrity. Let US stand united and 
let us all unite for maintaining the country's 
iDte.rity. 

THE MIN]STER OF HUMAN RB· 
SOURCE DEVELOPMENT AND HOME 
AFFAIRS (SHR1 P.V. NARASIMHA 
RAO) : Sir, as many as ]S bon. Members 
have spoken and I am grateful to them for 
baving made some very aood suggestiollS. 
Some of them arise out of tbe subject, some 
of them do not, but still tbey have tbeir 
importance. 

Mr. Indraj1t Gupta was right in aayiD, 
tbat we bad come to a point wbere the 
question tbat started us in the face was tbe 
question of will to act and also the question 
of the credibiJity of tbe Government. 
Now, Sir, happily, those questions nave 
been answered. Naturally. there is a lot 
more to do and tbe suggestions given by 
tbe bon. Members on certain matters would 
have to be gone into in great detail, but 
they will have to be SODe ioto in tbeir own 
time, Bood time. At the moment I would 
oo]y like to say tbat tbe operation wbk:h 
bas been undertaken by tbe Government of 
PuQjab bas received all roun~ .upport from 
this House, (rom tbe otber House, 'rom 
tbe people of Jodia. This is tbe spirit io 
which assistance, holp. support wm be 
extended to the Government of Punjab,iD 
whatever they wish to do io order to 
protect tbe sovereipty of. ..... lndia .n~ to 
combat tbe· fOreel af .. ~~billl.tjOD wbi~b 
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unfortuna~ly bave been o,perati'6g now and 
tbeD ftom tbe soil of Punjab. . 

"As J' ,,_i4. ,I,' sball ,~04 ,aq,~ inlo, the 
_taila. .' of ,so~e., ,other JIl8tters~, But ,at 
l~ast one matter is important tbat t~o,. use, 
of boly places' for unholy purposes is Ii 
serious matter. It bas bappened. ,before, 
it bas bappened again and we should in 
aU ,.eriout~ 'bink of . not aU~wiD& it. to 
\lappeD yet alain.' 

Certa'ln references were made to tbe sope Act. 'All these would have to be 
sone into. Tbere is ~ need to 10 into these 
thmgs." Nat~.rall)', the Government of P\lDjab 
would have to address itself to these matters 
~sentially; we are there to belp them, to 
s\Jpport them. 

As we 10 along, we will bave to also 
tb'irik of how to keep the atmosphere free 
froOl faneOUr. Mr. Ramoowalia is not 
here. but I would like to inform 'him and 
the House that the first thing that the 
Prime, Mioister did yesterday after receiving 
this news was to contact all the Cbief 
Ministers, who incidentally happened to be 
in Delhi, ,personally and speak to them 
about taIdDS viai1ant measures in their 
res\?~ctive States in tbe wake of this new's, 
so that no untoward incident would bal'pen 
anywhere. While 1 was with him, he spoke 
to eight Chief Ministers and I am sure . he 
must have spoken to the others al.so. every 
one of tbem personally. So, the 6rst 
tbing the first impulse, the first act that 
occuued to the Government, to the Prime 
Minister wa~ this.. T4en we attended to 
Punj.b ,really, 

So, this is bow it happened. Mr. 
Barnala was bere, He gave a very good 
statomen', as the Hon. Member know. He 
came out unequivocal1y as we all expected 
him to do and Dot only tbat, he followed 
it up by giving clear ~ut instructions. Then 
be ',Went back to his State. 

"Tbis has been 80ins 00_ buildbaa .up, 

,IJII. rer rt>evI1~,lJit~t,?ltf 4~' 
'JJlilijabl>. I, 

1;',':" 1'~Q,pei ,:Jb~r;I~~i •. :~" nr '~;"~.~",:~:~~~~, 
t.'SO'ft . :,to' . tbQIe; " .«ortttn· f. t6: "''tVlloD::f 
8~tablfi$.ii~n 'i& 'the ri.aie\"'! 6t'1fi,~ ai~f,·l';: 
rlidla. We tlItiri.' bor alioiYJili.:' i8' b~~~ 
The wbole' countt1,"" (h~' wll'dJe:4,"balib»: 
Parliament, all parties and all communities 
are, soUdly ~hU1d, ,Jbe" OQvernlP~o,t.. of 
P,uDjab in, aU tbo steps tbai ~y ~avo" t~k,~D;. 
witbi~ the; last. ,few, rl~}8' JO meet ,:tbi8 
cbaJleD8~~ tQ meet, this, mena~e~ " ," , '.: ,,' ':,' '. " 

sball not give disprbp~te 
importance to thiS:' nor woold J say' "that' 
this needs to be ignored. . We baVe to· take' 
tbis as a signal, as .. s' ymptom and'.e 
cannot reaJJy be· compla~' about' this. 
We sban certain}~ ~etcise ' 'iiff the vialfance 
at our cammarid and we shan· act "in 
time. 

Mr. Barnala in, tho me,etina of the 
National Intearation Council' was 'reminded 
by many C~ier Ministers and' many 
Members about what was happening In the 
Golden Temple. He 8areed that this was 
happening but be said he has .his 'own . plan 
of dealloa with it, So be is the man oil tbe 
spot and we retied on him and we continUe" to 
rety on him and on his Government to deal 
with tbe situation as it arises. We are ~ot 
tbinkin8 that cverytbins is· aoinl' to . be 
peaceful immediately. Those who ar~ 
desperate are bound to escalate violence 
bere and tbere. This is what happens to 
a lamp before it 'lets . cxtiDsuisbe~. It 
s.uddenly flat~s ~p. This could be a fiare up 
like tbat bUt'1D any case we .shall take all 
tbese in our stride and we shall consolidate 
OD what bas been achieved to 'Amtilsar 
today_ . " ' . 

I • ' 

Mil. ,-DEPUTY SPEAKER:' ~ HQu~ 
stands ' adjourD~d to ~e,t,' '~pm, ',,, .,.t 
,l=Jcven of tbe Clock 90 fri~)'., ~y .2. 
J986. . , ,I.. • 

20.31 br~. 
being orpnised; but I am sorry to -say tbat , . 
I was not in a position to ,give any details The Lok S(JbIul.the.n :tl4,joutlltd. tI~I;!BJev,. 
before I got· the ,.details ofIiciaUy. .50.,.1 , ,;, of the '.CJDtlk, till Ffl4flJ1, MiIY. "I~I .' , 
have aiven the detans now aDd I would J.9861"<Ilsakha 12.1iOS (6t1kQ)~", " , 
Uke to sa)' thIn this chapter bopefully is :. ' ': t 

be bind u' or: wiU be behind us. We tball .' ,.' , ,.' " .. " '. I 

bottaHow .uat.a~f(biD81 to tlappeD:. : ",;, ,":-. t':; i:',' 'J''; m' ," 1~; ·.;''It'i. ' 
h .. J n .11,1\11 i ,."ItC' 




